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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
' | DEBATES
(PART I—-QUESTIONS AND ANSWERS)
Tuesduy, 10th August, 1948

The Assembly et in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock,” Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair,

- DECLARATION BY MEMBEKS

The following inembers made the declaration under Rule 2C-
Shri Ari Bahadur Gurung (West Bengual: General);
Mr, B. V. Thomus (Travancore State); and
Mr. E. John Philippose (Travancore State).

STARRED QUESTIONS AND ANSWERS
(@) ORAL ANSWERS

DISAPPEARANOE OF DOCUMENTS PERTAINING To DIvisioN oF ARMED FOROER

33. *Mr. R. K. Sidhva: \Will the Honourable Minister of Defence be pleased
to state:

(1) whether it is u faet that on or about the first week of June, 1948 1m-
portant documents pertaining to the division of the armed forces between India
and Pnkistan mysteriousiy disappeaved while the same were being transmitted
from Bombay to Delhi; and

(b) il so, whether the smme hnve been recovered: if not, what steps have
been taken in this direction?

The Honourable Sardar Baldev Bingh: (s) und (b). Some documents con-
tuining details of stocks of spare parts of certuin {ypes of vehicles to be divided
between Tndin and Pakistan which were brought by an officer from Bombay to
Delhi. were lost between Pulamn Aerodrome und New Delhi on the 4th June
1948 The documents had Leen taken away by a fellow passenger by mistuke
and were retumed intact to Army Headquarters the next day.

SALARIES OF RULERS OF STATES MERGED IN PROVINOES OR IN UNIONS OF STATES

34. *Mr. R. K, Sidhva: (a) Will the Honourable Minister of States be
pleased to state the salary of each Ruler who has agreed to merge either in a
provinee or in a Union of States?

() Wil their®salaries  be a first charge  on the State income  or are thev
subject to revision neeording to the income of the State?

The Honourable Sardar Vallabhbhai Patel: (a) A statement showing the
amounts of privy purse so far fixed for Rulers. who bave agreed to merge their

States either in a Provinee or in n Unjon of States. is plased on the table of
the House.

(69)



0 CONETITUENT ASBSEMBLY OF INDIA (LBGISLATIVE) [10TH Avuc. 1948.

o(b) The privy purse amounts are not subject to revision and will be a charge
on the revenues of the Union. Bo far us Btutes merged in Provinces are con-
cerned the privy purse is a charge on the Provincial revenues.

STATEMENT

Showing the privy purse amounts of Rulers who have agreed to merge their
States in Provinces or in a United Stats.

Name of State Amount of privy
purse fixed
Ra.

1 Athgarh . . . . . . . . . . . 36,100
2 Athmallik . . . . . . . . . . 48,500
3 Bamra . . . . . . . . . . . 95,300
4 Barasmba . iy . . . . . . . . . 22,700
5 Baudh . . . . . . . . . . . 69,300
4 Bonai . . . . \ . . . . . . 32,800
7 Daspalls . ) . . . . . . . . 43,500
8 Dhonkanal . . . . . . . . . . 88,700
9 Gangpur . . . . . . . . . . . 1,356,100
10 Hindol . . . . . . . . . . . 32,000
11 Kalahandi - . ‘. R ‘ R R . . . 1,14,000
12 Keonjhar . . . . . . . . . . 1,41,600
13 Khandpara . . . . . . . . . . 33.600
14 Kharsawan . . . . . . . . . . 33,000
15 Narsinghpur . . . ‘ . . . . . . 28,100
168 Nayagarh . . . . . . . 62,800
17 Nilgiri . . . . . . . . . . . 0,000
18 Pal-Lahara . . . . . . . . . . 25.000
19 Patna . . . . . . . . . . . 2,40,800
20 Rairakhol . . . . . . . . . . 29,700
21 Ranpur . . . . . . . . . . . 26,000
22 Seraikella . . . . . . - 88,900
23 Sonepur . . . . . . . 78,700
24 Talcher . . . . . . . . 62,500
28 Tigiria . . . . . . . . . . 11,200
26 Alwar . . . . . . . . . 5,20,000
27 Bharatpur . . . . . 5,02,000
28 Dholpur . . . . . . 2.64,000
29 Karauli . . . . 1,056,000
30 Banswara 1,26,000
31 Bundi . . . .’ 81,000
32 Dungarpur . . . . . . . . . 1,098,000
33 Jhalawar . . . . . . . . . . 1 36 000
34 Kishengarh . . . . . . . . . 1,836,000
35 Kotah . . . . . . . . . . 7,00,000
36 Mewar . . . . . . . . . . 10,00,000
37 Partabgerh . . . . . . o 1 02,00{1
38 Shahpura . . . : . . . . . 90,000
49 Tonk . . . . . . . . . . . 278,000
40 Nawanuagar . . . . . . . . . . 10,00,000
41 Bhavnagar . . . . . . . . . . 10.00.000
42 Porbandar . . . . . . . . . . 3,80,000
43 Dhrangadhra . . . . . . . . . 3,80,000
44 Morvi . . . . . . . . . . . R,00,000
45 Gondal . . . . . . . . . f §,00,000
46 Jafrabad . . . . . . . . . . . 18,000
47 Wankaner . . A . . . . .. 1,850,000
48 Palitana . . . . . . . . . . . 1,80,000
49 Dhrol . . . . . . . . . . . 1,10,000
50 Limbdi . . . . . . . . . f . 1,965,000
51 Rajkot . . - - . ... 2,85,000
52 Wadhwan . . . . . . ) . . . 1.42,000
53 Lakhtar . . . . . . . N . . . 91,000
54 Sayla . . . . . . . . . . N 82,800
55 Chuda . . . . . . . . . . 51,260
56 Vala . . . . . . . . . . . R8,750
57 Jastdan . . . . . . . . . 1,50,000
B8 Amarnagar Thund Devli . . . . . . . . 1,00,000
89 Vadia . . . . . . . . . . 78,260
- 71,600

80 Lathi - e e e e e




BTARRED QUESTIONB

AND ANSWERS

Amount of privy *

121 Mathwar . .

Name of State purse fixed.
. Rs.
61 Muli . 53,000
62 Bajana . 85,600
63 Virpur . . 44,500
} 64 Maliya . . 47,600
45 Kuk{n Sannmn . 67,000
€6 Jetpur . 1,00,000
47 Bilkha . 1,00,000
48 Patdi . 20,000
49 Khirnara . . 30,000
70 Ajnigarh . . 74,700
71 Baoni . . . ~ 46,850
72 Baraurtdha . . 14,500
73 Bijawar . . 70,700
74 Chhatarpur . . 1,00,350
76 Charkhari. . . 5,000
76 Datis . . 1,64,300
77 Maihar . . 58,
78 Nagod . . 55,400
%78 Orchha . . . 1,85,800
80 Panna . . " . . 1,417,300
21 Rewn . . . . 10,00,000
82 Bamthar . . . 61,800
88 Alipura . . 28,150
84 Banka Pahuri . . 3,000
856 Beri . . 7,760
86 manaundn . . 5,600
47 Bihat . . 5,600
88 Bijna N . 3,000
88 Dhurwai . . . 5,000
09 Garranli . . 10,050
91 Gaurihar . . 15,000
92 Jaso . 8,800
93 Jigni . . 5,950
94 Kamta R.u]s.ulu . 5,000
95 Khaniadhana . 15,600
96 Koathi . 15,400
#7 Lugasi . . 10,100
98 Naigawan Rebal . 5,000
99 Pahra . . 5,800
00 Paldeo (Navlgnon) . . 10,400
101 Sarila . . . 18,650
102 Sohawal 25,800
103 Taraon . 5,850
104 Tori Fatehpur 7,000
105 Ahm;pm- . 95,000
108 Barwani . . 1,45,000
107 Dewas {Bemor) . 1,465,000
108 Dewna (Junior) 1,80,000
109 Dhar . 2,90,000
110 Jaora 1,765,000
111 Jhabua . 1,27,000
112 Jobat . . 32,500
113 Kathiwarn .. . 32,000
114 Khilchipur . . . - 000
115 Kurwai . . . . 60,000
For life time of the
resont Nawab.
ereafter Rs.
.48,000 to his succe-
TR
116 Narsingarh . . . 1,15,000
117 Rajgnrh . . . . . . . 1,40,000
118 Ratlam . . . . . . . . 1,50:000
119 .8ajlana . . . . . . ¢ . 70,000
120 Sitamau . . . - . . . "
. . . 6,000
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L ]
Amonnt of privy
Name of State purge fixed.
Ra,
122 XKurundwad (Junior) . . . . . . . 28,000
123 Akalkot . . . . . . . . 73,783
124 Bavanur . . . . . . . . . 30,316
1256 Miraj (Senior) . . . . . . . . 85,800
1268 Mirng (Junior) . . . . . . . . 50,454
127 Mudhol . . . . n . . . . . 56,300
128 Phaltan . . . S . : . . . 1,40,442
129 Nangli . . . . ) . . . . 2,62,63%
130 Aundh . . . . . . . . . . 75,212
131 Ramdurg . . . . . . A . 32,486
182 Bhor . . . . . . . . . . -« 89,042
133 Jamkhandi . . . . . . . . . 01,168
134 Jath . . . . . . . . . : 49,024
135 Kurundwad (Senior) . . . . . . . . 49,024
136 Sawantwadi . . . . . . . . . 1,07,50¢
187 Wadi Jaghir . . . . . . . . . 6,000
138 Nandgaon . . . . . . . . . 3,053,850+
139 Baster . . . . . . . . . 2,10,10r
140 Kankoer . . . . ce . . . . 68,700
141 Udaipur . . . . . . . . T M0
142 Bakti . . . . . . . . . . 20,000
143 Chhuikhadan . . . . . . . . . 20,300
144 E{vﬂ-igﬂr}' . . . . . N . . 1,72.““0
145 Kawardh. . . . . . . . . 63,800
146 Sarangarl: . . . . . . . . 63,800
147 Korea . . . . . . . . . 2,78,700
148 Khairagarh . . . . . . . . 1,02,300-
149 Surguja . . . . . . . . 1,45,300-
150 Jashpur . . . .o . . . 66,300
151 Changbhakar . . . . . . . . . 17,300
152 Loharu . . . . . . . . . . 50,000
163 Dujana . 34,000
164 Pataudi . . . . . . . . . ELRLLD
166 Gwalior . . . . . . . . . . . 25,00,000
156 Indore . . . . . . . . . . 15,000,000

Mr. R. K. 8idhva: Which ruler is getting the highest ealary or remuneration?

The Honourable Sardar Vallabhbhai Patel: There is no salary fixed. It is w
privy purse. As will be seen fromn the statemneit laid on the table the highest
amount of privy purse is that of the Maharaja of Gwalior.

Mr. R. K. Sidhva: What is the umount of the privy purse fixed for Gwalior?

The Homourable Sardar Vallabhbhai Patel: Rs. 23,00.000.

Mr. R, K. Bidhva: Is it a fact that it is Rs. 27,50,0007 .

The Honourable Sardar Vallabhbhai Patel: T said Rs. 25,00,000.

8hri Gopikrishna Vijayavargiya: What is the privy purse for the Muharaju of
Mysore?

The Honourable Sardar Vallabhbhai Patel: Mysore ix not a State which hus
cither merged in a province or a union of States, and therefore we have not

fixed any privy purse for the Maharaja. The amount of the privy purse will
therefore be an arrangement between the Ministry in the State and the Maha-

raja. -

‘Mr. Speaker: A statement has been already lnid on the tablc of the House
and let no question be asked on the details contained in the statement.

8hri Khurshed Lal: In the case of rulers who have merged their stutes in
the provinces, svill their privy purses be subjret to income-tax ?

The Honourable Sardar Vallabhbhai Patel: The privy purse is not subject to

income-tax,
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Seth Govind Das: May I know if a uniform policy has been pursued m
regard to the fixing of these privy purses according to the revenue of each state
or has there been any variation?

The Honourable Sardar Vallabhbhai Patel: You will find it in the white
puper published by the States Ministry. There ure certuin fixed principles on

which the privy purse ic fixed.
. Shri K. BEanymanthaiya: Is there any revising authority in regard to these
privy purses? - e

The Honourable Sardar Vallabhbhaj Patel: There is no revising authority.

Shri K. Hanumanthajya: A constituent assembly is to be convened in these
unions. May 1 know if they have got any jurisdiction over snd powers to revise
these privy purses?

The Hopourable Sardar Vallabhbhai Patel: Nobody cun revise it, becuuse it
is un arrungement under which the Rulers have agreed to surrender their powers.

Dr. B. Pattabhi Sitaramayya: In view of the fact that Bilaspur is neither a
vinble state, nor has formed a unfon nor has joined the Himachal Pradesh, on
whom will the privy purse be n charge?

The Honourable Sardar Vallabhbhat Patel: The case of Bilaspur is still nnder
considerntion: it has not been finally decided.

Mr. Tajamul Husain: After the death of o ruler whose state has  merged
cither in o union or a province, will the privy purse paid to him be paid to his
eldest son or be divided nmong the heirs? .

. The Honourable Sardar Vallabhbhai Patel: The privy purse is given to the
ruler und whoever sueceeds as ruler will get it.

Mr. Tajamul Husain: 1f there is no ruler what happens to the privy purse?

‘The Honourable Sardar Vallabhbhai Patel: The State is the successor where
there is no ruler.

Begum Aizaz Rasul: DBesides the amount of the privy purse that is fixed

for the rulers, is uny nllownnee being given to those who have been appointed

Rajpramukhs and Uprajpramukhs?
The Honourable Sardar Vallabhbhai Patel: A certain amount is fixed for

Rajpramukhs and Uprajpramukhs for their functions as such.

Begum Aizar Rasul: Has any uniform policy been adopted in this respect?

The Honourable Sardar Vallabhbhai Pat®l: Ob, yes. You will find all this
information in the white paper.

Shri 8.  Nijalingappa: Is the income from private property taken into
consideratioh when fixing the privy purse?

The Honourable Sardar Vallabhbhai Patel: Private property ix his own.

Shri 8., Nijalingappa: 8o that income is not deducted?

Mr. Speaker: That is nrgument.

Shri Mahavir Tyagi: Such of the princes as have been sppointed Rajpra-
mukhs, do they draw any extra puy?

Several Honourable Members: That has already been unswered.

Shri Yudhisthir Mishra: Do Government grant any allowances to the
relations of the rulers ?

_The Honourable Sardar Vallabhbhai Patel: That will be included in the

privy purse.

Mr. Tajamul Husain: Supposing the ruler does not pay to his wife
or relations. .

_The Honourable Sardar Vallabhbhs! Patel: That will be & matter which

will be dealt with when it arises.
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At W wgw: A Ag wIEH FT1 AR § 6 s & sawr fRe
TS (percentage) & St o (privy purse) faar war § v mrfeax
w fre qxdewr @ faarmar &

Shri Ram Sahai: May I know what is the maximum percentage governing
the grant of privy purses, and the percentage on which it has been fixed
in the case of Gwalior?

ATTE® L& B T8 © WY @Y gl % T8l g9 & |

The Honourable Sardar Vallabhbhai Patel: We have not as yet reached

that stage. B

Shri L. Krishnaswami Bharathi: Is the income from the private property
subject to income-tax?

The Homourable Sardar Vallabhbhai Patel: The privy purse is not subject
to income-tax.

Babu Ramnarayan Bingh: Are the wishes of the people consulted in these
arrangements ?

The Honourable SBardar Vallabhbhai Patel: Generally.

Babu Ramnarayan Singh: In what way?
" The Homourable Sardar Vallabhbhali Patel: In the usual way.
Shri Yudhisthir Mishra: Is it & faot that there has been some correspoud-

ence between the (Government of Orissa and the Government of Indis regarding
the grant of allowances to the relatives of the rulerg of the Orissa States?

The Honourable Sardar Vallabhbhai Patel: I know of no correspondence bhut
if the honourable member can draw my sattention to any such correspondence
T will look into it. ‘

Seth Govind Das: On what principle is the private property of these Rulers
kept upart and given to them? :

The Homourable Sardar Vallabhbhai Patel: It differs from properts to

_ property. It is a very big matter and I cannot give you a detailed answer now.

8hri Kallur Subba Rao: Is it u fact that the Nawab of Banaganpalli gets
more from his privy purse than he used to get as a luler?

Tha Honourable S8ardar Vallabhbhai Patel: I do-not think so.

Mr. R. K. Bidhva: Will you permit me to put questions on Nos. id zmcl' 35
as one question. T sent it as one question but your office has divided themn into
two.

The Honourable Sardar Vallabhbhai Patel: That will give you two opypor-
tunitios |

Mr. Speaker: He may put his question. It is not the office that splits up.
It is the Speaker who splits up! The questions have been split up because they
relate ¢ntirely to two different matters. Undoubtedly they are connected but
the matters are distinot.

Yes: (Question No. 86.

OwngRsHIP 0F Houses oF RuLErs oF StaTEs 1N DrErmi axp BoMBay
. “

© 35. *Mr. R. K. Sidhva: (1) Will the Hononrable Minister of States be
pleased to state the names of rulers who have their houses in Delhi and
Bombny? .
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(b) Are these properties the personn assets of the rulers or were they Built
from the State funds? If the former. have Government been fully satisfied

of the faot by verification from records kept by the Btate authorities?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). The information is
being collected and will be placed on the table of the House in due course.

Shri H. V. Kamath: Is it a fact that many of these Houses in Delhi and
Bombay lie vacant for most part of the year?

The Honourabls Sardar Vallabhbhai Patel: I do not think so. Several
houses in Delhi belonging to the Princes have been requisitioned and have been
in the possession of Government for many years.

Shri H. V. Kamath: What is the position in Bombay?

The Honourable Sardar Vallabhbhai Patel: They are not empty. They are
occupied,  Occasionally they are empty also. But if the Bombay Government
wants to requisition any purticular house it is open to them to do so as they
hive the powers.

Bhri B. Bhiva Rao: Is the Honourable Minister aware that v number of
these houses huve been sold to foreign embassies in Delhi?

The Honourable Sardar Vallabhbhai Patel: I have no information but if the
honourable member has any information he may supply it and we shall look
into it.

Mr. R. K. 8idhva: Wil the information be supplied to the House?

The Honourable Sardar Vallabhbhai Patel: It will be placed on the table
of the House.

Fl

ADMISSION OF STUDENTS IN AND GRANT 10 LAxMi NaraiNy INSTITUTE OF
TroENOLOGY AT NAGPUR

33. *Mr. R. K. Sidhva: (1) Wl the Honourable Minister of Education be
pleased to state whether it is u fact that the Laxmi Narain Institute of Tech-
nology at Nugpur admits students from C. . and Berar only under the terms
of the Deed by the Donor?

(b) Is sufficient number of students nvailable from the . .P. for training
in various technical subjects?

(¢} Ts it a fact that the Government of Tndin contemplate giving a grant
to enable the Institute to admit students from all over India?

T PO B R e g T CYIRRU (i T NTA T g )

wly ol S oo o) ey S el e § Reggiip 3908l e PY=A dhe
e Dt By S il ayeys e Sppd Rl ] S WS G o

med P U S D S el nny & 0 ger p S Syl @l &y )

o Ugte gl 2 Liad oS paeilaty Pe Gy oyt 32 93 R & (b)
cyuyd O oyt - LS Gy 2l = gm0 i 2 i 3 M Ol
. ' ".!'-&‘L}o"gdﬂéjéurﬁ-’"ﬂ

ot 09 Rl 17 o e ©geS Rl el e - e (0)
S - AL LS s Wo b 2 by 20 @il edkipd phie arke - 2
SF P S sy S il ced &5 g logd LS i byt S
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Sy T e D ety I o 290 S S ol i -a W W e B
¥ ol <0y (S opd (Rl gyl Rhingd Sl 4y - & ) e P @l 2

- A gy dlagh
The Honourable Maulana Abul Kalam Azad: (a) Yes, but in accepting the

Central Governments grant to the institution for 1947.48 the Nagpur University

has agreed that the institution will admit students from other Provinces in

accordunce with the quota for each Province to be determined by the Central
(Government.

(b) The institution admits only thirty students per year and the Province of
(. P. and Berar can certainly provide that number.

(+) Yes, the Luxminareyan Institute of Technology, Nagpur, is one of the
fourteen technological institutions whom the Government have given or propose
to give grants with & view to strengthening and developing them. It is ouc cf
the vonditions of the grant that the institution will admit students from other
provinces, without charging any capitation fees, according to the Provincial
quotas to be fixed by the Central Government in consultation with the Provin-
cial Governments and the institutions concerned.

O e R S B R Wl el A LR (X SN I W
- a g
Mr. R, K. Sidhva: What amount ot grant does the Centre give to this
institute at present?

- dala u3p NS5 el ol a8l Wge iy
The Honourable Maulana Abul Kalam Azad: | would like to have o notice
for this.

d5 Mg 2 : 4fF a9 sed qgaa A A qqr gAafad 51
z19 fear 91 39 98 92 9F @ a4r Y fF oA gra @ FIRF
fanet foq wma, Tafow a1 nadds s@an AT g @t fE gER SR
¥ fagrdt Y fod aF o@ fF geagra @Y que & ar faafaat #

o fae s

Seth Govind Das:, As Shri Lakshmisaraysn had, while making the donng
tion to the Nagpur University, imposed u condition that students from "the
C. P. and Berar only should be admitte®. will Government, therefore, please
keep this in view that students from other Provincex are admitted only after
those from C'. . and Berar have been admitted?

-2 dale S S @l &y o ol WBQg) Wy | oyl
The Homourable Maulana Abul Kalam Azad: Yes. This is receiving Gov-
ernment's attention.

st g0 dYo FwT : FAT TEHEE 7 Wi T AUT F AITET
zat wrt & fou M2 (quotas) wFiT frd § 7

shri-H. V. KEamath: Have (Government fixed the quotas for other Provinces
apart from the C. P. and Berar?
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S el S Iy = A ey e o ol WX Uy eyl
- o W S Bl it B 8 ySlm yugd & <o S ot oyt & iy (o]
- 0yS e 5 2ekein Uy uf ]
The Homourable Maulana Abul Kalem Azad: While giving the grant for

the vear 1947-48, u condition was imposed that door should be opened for other
Provinces also and the Government had fixed the Rrovincial quotas.

A 0o Fyo TIAA : FAT WA AF FI} 2ZTATE AT TFN AT

wr= & foe Far e g ?
Shri H. V. Kamath: Have quotax been fixed yet; what iz the quota for
other Provinces?
oSy M8l - UK Wy e o] eyt olT Pl Uty byt
- & ey S
The Honourable Maulana Abul Kalun Azad: | cowmot say. | require
notice.
Shrimati Dakshayani Velayudhan: I< it » fact that thix Institute gives
admirsion only to caste-Hindu students?
AN sl NS -2 B SN S el i
The Honourable Maulana Abul Kalam Azad: | do not think if auy restrie-

tion for the andmission of caste-Hindus or others have been imposed. The door

is open to all.
Shrimati Dakshayani Velayudhan: | could not understand the nnswer.
Mr. Speaker: [t is not restricted to caste-Flindus only,

ST Frofta waTT §9 : F4T AAART TH FF qT A T KT AVE F
qFAr F1 ATIG AT & IEIHT SAGT HT L TG |
Shri Ajit Prasad Jain: Are Government also contemplating to imerease the
nu_mher of students from thirty?
- & gy gy RgeaS 5 Dl Rl f g5 a1 o ) Uy Syl
- S5 S Byt

The Honourable Maulana Abul Kalam Agad: Thix entively depends o the
capacity of the institution. Government will try.

Discovery oF ARMs AND AMMUNITION DUMPpPs

87. *Mr. R. K. 8idhva: Will the Honowuble Minister of Home Affairs  be
pleased to state:

(1) whether Government are aware that frequently s and smuanition
are discovered from various places in India; and

" (b) bow many such discoveries have been made since Aduwubt 15. I'N. in
areas under the administrative control of the Central Government? '
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‘ The Honourable Sardar Vallabhbhai Patel: (a) and (b). The honourable
member’y attention is invited to the reply I gave to his question No. 412 on the
29th November, 1947. 1 have nothing to add to that reply.

Mr. R. K, 8idhva: Is it not u fuct that since then many discoveries have
been mnde of arms and ammunition ?

Mr. Speaker: llc¢ cun give that information to the Honourable Minister out-
side the House.

Mr. R. K. Sidhva: 1‘.w'a.nt,ad to know whether since that statement was
wade uny further discoveries o the smuggling of arms have been made.

The Honourable Sardar Vallabhbhai Patel: The honourable member is aware
that discoveries are made almost day to day. Many searches are being made

and wany discoveries are also made. Only last week several arms were dis-
covered.

Shri H. V. Kamath: Are deterrent punishments being awarded to persons
convicted ?

o
The Honourable Sardar Vallabhbhai Patel: These punishments are awarded
by the Judiciary and not by the Ministry.

DISCOVERY GF ARMS AND AMMUNITION MANUFACOTURING FAorTorRY IN MongHYR
DistrIOT, BrHAR

138. *Mr. BR. K. Sidhva: (a) Will the Honourable Minister of Home Affairs
be plensed to stute whether it is u fact that on or about 20th May, 1948 a
fuctory for the mmnufacture of rifles and other arms wus detected in Monghyr
District in Bihar?

(b) Is it a fact that Ht:l'll‘l.\" two lakhs of guns and ammunition were distri-
buted from this factory?

(¢) Have any arrests been made? 1f so, what ure the details of the said
factory and ite origin?
(d) What class of people was involved in the manufacture of arms ete.?

The Honourable Sardar Vallabhbhal Patel: (a) No.
{b). (e) and (d). Do not arise.

GOVERNMENT PoOLI0Y CONCERNING ExXxCAVATION WORK CARRIED OUT UNDER THE
AUSPICES OF THE ARCHABOLOGICAL DEPAATMENT

3. *Shri Lakshminarayan Sahu: (u) \Will the Honourable Minister of Edu-
cation be pleased to state the policy of the Government of Indis so far as
excuvasion work under the auspices of the Archaeological Depuartment is
concerned ?

(by Has Governnment recognised certnin learned bod’'es who maey undertake
excavation work on behalf of the Government of India? '

(@) Do Government propose to consider the question of according recogni-
tion to Kulingn Historicul Reseurch Society (Bo ungir) (Orissa) and the Orisse
Govermnent Museum Conimittee as lenrned bodies and allow themn to carry on
exonvial on work either on behalf of the Government of Indin or independently
but partly helped and guided by technieal adviee from the Government of
Indin Archacological Department?

(d) Do Gavernment propose to have a record of survey of ancient sites in
Orissa ?

+Answer to this question laid on the table, the questioner having exhausted his quota.
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(¢) Do the Governmnent of Indin propose to nuthorise or drect the Provin-
cial Governments of the Indian Union to undertuke survey work in different

Provinces so ss to facilitate excavation work in future?
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The Honourable Maulana Abul Kalam Aszad: (a) The policy of the Archwo-
logical Department in regard to excavation work has for some years past bheen
to proceed from the excavation of sites of known archwreological importun-e,
where there iy a strong likelihood of digging up objects and monuments which
will be of value in the understanding of the past, to less known sites but which
are expecled to yield good results,
.(b) Yes, on the usual conditions and whenever properly trained technical
stuft approved by the Departinent of Archmology is forthcoming.
fe} Yes, when the necessary couditions huve been fulfilled. The Archmulo-
gicai Department will be glad to give technical advice, but it is not possible for
it cither to lend technical staff or to give any finencial assistance as  both the
stuff and the exploration grant are very limited.
(d) Yes, mlonu with similar surveys of other Provinces.
(¢) Government of Indin would welcome all co-operation from Provincial
Governments in this respeet. It is the intention of Government of India to
address Provineial Governments in this respect in due course.

7 Mfa 7 : 4fF 7z =qTAY 7 faoig f w2t @are #Y 517 37 79T
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Seth ‘G-ovlnd Das: The decision for the =xcavntion of these sites was taken
at the time when the National GGovernment had not been formed. Will Gov-
crument, therefore, please reconsider what important sites should be excuvated,

especindly Mathurn and Avodhya which were the seats of our mighty Finpices
in the past?

- A K S syt K iy hiig o ol gl g iyl

The Honourable Maulana Abul Kalam Azad: Goverment have already
sturted this work.

A dto o TAFAAAN  WET ITHIE Y A fak 53 AY srrarr € a2
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.B-h.ri B. P. Jhunjhunwala: Wil Governmen{ take care to see that such sites
‘which are expected to yield good results and have been brought to their notice
are proteeted till the exeavation work is undertaken?

Mr. Speaker: The question is “Will the Government take eare to see that
these ancient sites nre protected till the excuvations take place?"’

Ekaigd gyl Bl & dele S adiiyS - gys 1 ol Myl Uge  fauy
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The Homourable Maulana Abul Kalam Azad: Certainly. This is already
rece ving Goverunent’s attention and they are acting on these very lines.

Shri M. Ananthagsayanam Ayyangar: When a Provincial Government is
authorized to undertuke work of exeavation and research, may T know whother
steps are taken to sce that it fite into the all-India scheme?

The Honourable Maulana Abul Kalam Azad: Yes, the rulex have been framed
for this.

Estimatep Popurarion oF INDIA aND NuMBER OF WOMEN AND PERSONS BRLOW
FirTE EN :

40. *8hri Biswanath Das: Will the Honourable Minister of Home Affaire
cbe pleased to state:

(n) whether Government have undertaken the enquiry to estimate the popn-
lation of India, the provinces and Btates for the purpose of 1951 eensus; and

(b) what is the estimated population of India for 1947 or 1948 giving the
-estimated figu:1s for India, the provinces and Btates separately and also show-
ing the number of females and persons below 15?

The Honourable Sardar Vallabhbhai Patel: (s) and (b). Estimates arc
made vearly based on the average annual excess of birthe over deaths. On thix
basgis the estimuted population for 1947 for the Indian Union is 881.7 millious.
Applying the sex ratio disclosed by the 1941 Census i.e. 985 fema'es per
thousand males, this  would show 171.4 million males and 160:8 million
‘females.
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Cnleulations bused on vital statistics have to await the completion of the
year in question; thus u figure on . similar baeis for 1948 cannot yet bhe giveun.
The population would, however, be of the order of 337 million.

Since there was no age tabulation at the 1841 Census it is not possible to.
give nn age distribution of the population now.

ATROCITIES ON ORIYAS CONSEQUENT ON TRANSFER OF ADMINISTRATION OF
BERAIEELLA AND KHARSAWAN STaTEs FROM ORIfSA TO BIHAR.

41, *8hri Lakshminarayan S8ahu: (1) Will the Honoarable Minister of States.
be pleased to state why the administration of the two Orissa Btates of Seraikelln
and Kharsawnn has been tuken over from the Orisa Govermment and given
to Bihar Government?

(b) Are (Government aware that since the transfer of the two above-mention-
ed Btates to Bihar, the Oriyas living there have been subjected to various oppres-
sions—such as atrocities on women, housc-burning, threat to certuin Oriya
families to go out of the Seraikella State within 48 hours?

(¢) Have the services of the Oriva tenchers in certuin Government schools
been dispensed with and. in their place, Bihari teachers have been appointed
to tench Hindi in place of Oriya?

(d) Arc Government aware that the Bihar Government performed a victory
celebration, after the transfer of administration to Bihar, in the two Btates
of Seraikella and Kharsawnn and therehy has wounded the feelings and suscepti-
bilities of the entire Oriva population?

(e) Are Government aware that the tionsfor of the adwinistration of the two
Stutes of Seraikella and Kharsawan from the Government of Orissa fo the
Government of Bihar has cansed great resentment among the Oriya people
and protests have been made by way of public meetings, processions, and
hartals by Oriyas within the Provinee of Orissn as well as outside such as
Caleutta, Bombay, etc.?

(f) What steps do Government propose to tuke in order to redress the griev-
ances of the Oriyas?

~ (g) Have the two States of Beraikelln and Kharsawan been permanently
nanded over to Bihar and merged in it?

The Homourable Sardar Vallabhbhal Patel: (a) These two Btates are geo-
graphically so situnted as to make it administratively necessary that they should
be handed over to the Government of Bihar,

fb) to (d). Information is being collected and will be laid on the table
of the House in due course.

(e) Yes.

(f) Government are not aware of any legitimate grievances of Oriyas of
these two States.

{(¢) In this transitory world nothing is permanent.

Shri Lakshminarayan Sahu: Have the Government received telegrams and
letters from the President of the Utkal Union Conference that there was much
oppression in these two States?

The Honourable Sardar Vallabhbhai Patel: It is possible. [ am not aware
but T will enquire. .

Shri M. Tirumula R¥0: With regerd to part (d) of the question where the
Bihar Governmment is #aid to have performed a viotory celebration, may I ask
whose vietory it was and over whom?
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The Honourable Sardar Vallabhbhai Patel: Tha{ question may better. be
addressed to the Bihor Government—I do not know whether they are cele-
brating any victory.

8Shri M. Tirumula Rao: Will the Government draw the attention of the Pro-
vincial Governments that they should not wound the susceptibilities of the
neighbouring Proginces?

Mr, Speaker: It assumes that there was some victory celebration.

Shri Biswanath Das: With reference to the reply to part (a) of the question,
is it not a fact that it is only on administrative grounds that these two Bfates
have heen decided to be merged in the district of Singbhum, as different from
the Province of Bihar. over which district the Province of Orissa also has &
-claim?

The Honourable Sardar Vallabhbhai Patel: As [ have said, these two Btates
have geographically no approach to Orissa unless Singbhum district is separates!
from Bibar and handed over to Orissa. Therefore it is impossible for these
two Btates to be given to Orissa.

Shrimati Dakshayani Velayudhan: Are not the two Provinces unite of the
-same Dominion, and as such are they entitled to celebrate any victory ?

Mr. Speaker: That question has been already answered.

1

REPATRIATION OF SILVER BurLLiON BACKING RESERVE ror CURBENCY
TRANSFERED TO BRITAIN

42. *Shri Biswanath Das: Will the Honourable Minister of Finance be
pleased to state:

(a) the silver reserve Government had, just before World War 11, to hack
the paper currency;

(b} what quantity of this reserve was transferred to London during the
eourse of the war and especially in 1942;

(¢} whether the silver so transferred was put to sale in London and Great
‘Britain;

(d) the rate at which and the amount for which the quantity of silver was
-gold during the war and especially in 1942;

(e) whether any diserimination was observed in such sales in London by
selling to Indians at rates higher than those at which it was sold to Britishers;

(f) if the answer to part (e) above be in the affirmative the quantity and the

~ -amount for which it wuas sold to Indian and British nationals respectively;

(g) whether it is a fact that the Tndian Chamber of Commerce and tha

“Indian Press protested against this policy; :

(h) whether the Government of India in théir negotiations before May, 1948
with British delegates have cnlled upon Britain to pay baek our silver bullion
reserve which was the only backing of cur currency; and

(i) whether the sterling balance delegation to Britain have taken up this
question of repatriating our bullion reserve back to India as a preliminary
-condition for any financial settlement?

The Honourable S8hri R, K. Shanmukham Chetty: (a) The paper currency
-of the country is iesued by the Reserve Bank under the Reserve Bank of India
Act. which does not require that any part of the backing shall be in the form
of silver bullion. : Tf the honourable member is referring to the Government of
India's silver stook. the answer is 185 million fine ounces, which was held
-partly in London and partly in India. '
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(b) The quantity physically transferred from India to London during she
course of the War amounted to 68 million in fine ounces, of which 12 million
ounces were despatched in 1942.

(c) Yes.

(d) The total quantity sold to His Majesty's Governnent amounted to sbout
152 million fine ounces at international rates varying between 17§ d. and 284 d.
per standard ounce, the total sale price being Iis. 214 crores=£16"1
million.  Figures for the calendar year 1942 are not available but in the
financial years 1941-42 and 1942-43, the sales smounted to 34 -8 and 2.5 million
fine ounces respectively at prices varying between 22d. and 234d. per standid
ounce.

(e) No.

(f) Does not arise. .

(g) There were sach protests against the policw of selling silver in Londou
at the international prices.

(h) In view of my answer to part (a), this part of the question does not arise.

(i) No; the silver hag been sold once for all and there can be no question of
repatriation.

Shri Biswanath Das: May 1 know the then difference between the inter-
national price of silver and the local prices?

The Honourable Shri R, K. S8hanmukham Ohetty: In 1941-42 for instance
the uveruge price per fine ounce in Bombay was 384d., 1.e., Rs. 66-11-4 per
100 tolns.  In 1942-43 the Bombay price was 45d., f.e., Rs. 94-2.0 per 100
tolas. ) '

Prof. N. G, Ranga: How does it compare with the price at which we have
gold in London?

The Honourable 8hri R. K, Shanmukham Ohetty: I gave the prices in my
answer. The price varies from 174d. to 28}d.

Prof. N. G. Ranga: Have we exhausted sall our silver reserves in London
or are there any remnaining? Is the Government still carrying on its transactions
in the London market and selling silver ?

_ The Honourable Shri R. K. Shanmukham Ohetty: We are not selling any
gilver in the London market or anywhere just now,

Dr. P. B, Deshmukh: Has Indio suffered any loss in this transaction, and
if so, what is the total amount of the loss?

The Honourable Shri R. K. Shanmukham Ohetty: Of course the prices will
in‘dica:m that India has suffered o loss. [ think the total loss in this trans-
action is over Rs. 5} crores.

Shri B. Das: Although the Honourable the Finance Minister was not &

purty to the perfidy of the 1. K. Government of the time, does the Honourable
Minister agree with the views expressed by the Tndia Chamber of Commerce
and the Indian Press over such selling of silver?
) Thd_a Honourable Shri R. X, Shanmukham Ohetty: The honourable member
1s asking for an expression whether I agrec with the criticism; but the hard
fnot_ remains, whether I agree with the criticism or not, that in this transaction
India has lost Rs. 5} croges.

8hri M. Ananthasayanam Ayyangar: May I know from the Honourable
Minister how much has been added to the stock of silver by the Government of
Tr'acha after nicke]l coins have been introduced? o« . '

The Honourable Shri R. K. Shanmukham Ohetty: Sir, we do not give any
information regarding our stooks of silver.
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ReporT oOF ALL-INDIA AYURVEDIO COMMITTEE

43. *Shri Biswanath Das: Will the Honourable Minister of Health be
pleased to state:

(a) whether Government have received the report of the All India Ayur-
vedic Committee; ’

(b) whether the report will be supplied to members of the Assembly and if
so, when; and '

(¢) the action proposed to be tuken on the recominendations of the Com-
mittee?

The Honourable Dr. Syama Prasad Mookerjee: (1) A typed copy of the
Report has been received. The Appendices to be attached to. the Heport have
not yet been submitted but they are expected in u few days.

(b) The Report will be printed, and when printed copies are available, ropies
will be placed in the Library of the House. Copies will alco be sent to honour-'
able members who may desire to have them. .

(e) This will be decided after the reconimendutions of the Comnuittee have
been considered by Government.

Shri H. V. Kamath: Considering that the report was expected as early as
February last. what is this abnormal delny due to?

The Honourable Dr. Syama Prasad Mookerjee: 1 shall refer it to the Corm-
mittee, if desired.

Shri Biswanath Das: May [ know how long Government would take to
arrive at a conclusion on this important question?

The Honourable Dr. Syama Prasad Mookerjee: The matter has already
been, taken in hand, but the Appendices have not been submitted. Alreadv &
summary of the Report has heen prepared and the Department is examining
the recommendations.

Shri Biswanath Das: May [ know why Govermment think that it is not
necessary to supply copies of this Report to ull the honournble members of this
House?

The Honourable Dr. Syama Prasad Mookerjee: 1t would be supplied to
every honourable member who may desire to have it.

Seth Govind Das: In view of the fact that only the Appendices are left to
be finished, why is the Report iteelf delayed and why should it not be circulated
before the Appendices are completed? )

The Honourable Dr. Syama Prasad Mookerjee: The Report has just been
received and it is only a typed copy. As soon as the complete Report is
received it will be in the hands of the honourable members of the Legislature,

who may wunt it.

Shri B. Das: Will the Honourable Minister for Health postpone the building
of the Drug Research Institute in Delhi until the Report is published and con-
sidered by the country?

The Honourable Dr. Syama Prasad Mookerjee: We have not decided to
establish o Drug Tnstitute in Delhi, .

Shri B, Das: Was it not published in the Press a few days ago that the
Henlth Ministry is building a huge Drug Research Institute.at Delbi. and if
so, will it be postponed? .

The Honourable Dr. Syama Prasad Mookeriee: 1 helieve the honourable
member is referring to the Institute which is proposed to be created under the
auspices of the Council of Scientific and Industrial Research,
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8hri B. Das: No, Sir. I say that the Ministry of Health is going to build e

Research Institute at Delhi. I hope nothing in this direction will be

done without correlating all ‘the recormmendations i the Report on Aurvéda.
Homeopathy, Allopathy, ete.

The Honourable Dr. Syama Prasad Mookerjes: That will be borne in mind.

PavciTy or Orivas 1IN CexTRAL Exoise DxPARTMENT IN ORIssa

44. *Bhri Lakshminarayan Sahu: Will the Honourable Minister of Finance
be pleased to state:

(8) how many Oriya Officers are now working in Orissa in the Central Excise
Department;

(b) whether it is a fact that no Collector has been appointed in Orissa in the
Central Excise Department;

(c) whether Government propose to consider the desirability of having a
separate Collector for Orissa which has twelve districts;

(d) whether it is s fact that one Assistant Collector is appointed for two or
three districts;

(e) how many Assistant Collectors of Kxcise there are for Orissa which has
12 districts now; and

(f) whether Government aro aware that there is pgreat dissatisinction in
Urissa as Oriyas are not given proper representation in service in the (entral
Excise Department? p

The Honourable Shri R, K. Shanmukham Ohetty: (a) I would invite the
honourable member’s attention to part (b) of the statement laid on the table
of the House on the 5th April, 1948 in reply to his starred question No. 1195.

(b) Yes.

(¢).No; Orissa is too small & charge from the Central Excise point of view
10 justify the employment of & whole-time Collector of Central Excise.

(d) No. It is the quantum of Central Excise work and not the number
of administrative diatriota that determines the jurisdiction of an Assistant Col-
tector of Central Excige.

(e) One.

*(f). Government have received some references on the subject. I would,
however, invite the honourable member's. attention in this connection to part
{(8) of the statement laid on the table of the House on the 5th April 1948 in
reply to his starred question No. 1195 which sets out the policy of the Govern.
ment in regard to recruitment to the Central Fxcise Department. I can assure
the honourable member that there will be no diserimination against the members
of any particular province.

Shri B. Das: Has the Honourable the Finance Minister assured himself that
since that last reply on the floor of this House, his Collector.of Central Excise
in Bengal did take steps to recruit Orivas and does not always get outsiders
in the Central Excise Department?

The Honourable Shri R. XK. Shanmukham Ohetty: T am glad to hme that
information. . Ppe

Blllut Rohini Xumar Ohaundhuri: May I know whether in making appout.

nguﬂs to posts at the disposal of the Government of India, the claims of Pro-
vinces or the grievances of Provinces are taken into consideration at all?
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The Honourable Shri R. K, Shanmukham Ohstty: The question underlying
the polioy for recruitment to Central SBervices has been laid down by the
Ministry for Home Affairs. In the previous answer referred to by me that
poliey has been explained; that policy will be adhered to and no diserimination
will be shown against any Province.

Shri B. Das: Will the Honourable the Finance Minister call from time to
time periodic reports from the Collector of Central Excise, Calcutta that he is
carrying out the Central policy of the Home Ministry and the Finance Ministry ¥

The Honourable Shri R. X. Shanmukham Ohetty: Unless I bave got reasons
to suspect that any particular Collector of Excise is not conforming to the poliey
laid down, there is no point in my calling for peripdic returns. .

Srijut Rohini Kumar Ohaudhuri: If no discrimination is exercised, may 1
Imow how is it that certain Provinces have either no representation or very in-
adequate representation ?

The Honourable Shri R. K. Shanmukham Ohetty: It is quite possible that
suitable candidates from a particular Province were not available.

Srijut Kuladhar Ohaliha:- May I know whether the Collector of Central
Excise, Calcutta has been appointing officers from Caloutta to Assam, in apite
of the faot that Assam contributes a very big sum to the Central excise?

Shri B, Das: Particularly on opiuml!

Srijut Kuladhar Ohaliha: No, on tea, petro!, kerosine, ete.

The Honourable Shri R, K. Shanmukham Ohetty: Recruitment is not based
on a provincial basis at all for Central Services.

LY

RerorT oF Economy CoMMiTTEE AND EcoNoMY 1N DE¥ENCE DepaRTMENT

45. *8hri B, Shiva Rao: Will the Honourable Minister of Finance be pleas-
ed to state:

(a) the progress made by the Economy Committoe, with particular reference

(i) the interim report or reports submitted by the Committee;
(i) the action taken thereon by the departmente concerned;

(iii) the naturc and volume of coonomy effected as a result of such
action; '

(b) when the final report of the Committes may be expected; and

(¢) whether the estimates of the Defence Ministry have been scrutinised by
the same or another committee?

The Homourable Shri R. K. Shanmukham Oheity: (a) (i) The Reporta of
Economy Committee on the Ministry of States, the Ministry of Law, and the
Cabinet Becretariat have been received. .

(if) and (iii). The recommendations are in two parts, viz., those relating to
each particular Ministry, and those which are of general application to. all
Ministries. As regards the first part, the recommendations are under considera-
tion by the Ministries concerned, and their reports are expected to be received
very soon. As regards the second part, viz., general recommendations, these
are also under consideration and will be disposed of shortly.

(b) The Economy Committee is quite alive to the necessity to oém]ﬁleto. ils
work as expeditiously as possible. No date can obviously be specified.
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(c) According to the terms of reference the Committee will review expenditure
on the Defence Secretariat which is charged to Civil estimates, but not the
expenditure on the Geners] Headquarters ete., which are chargeable to Defence
Estimates.

Shri B, Shiva Rao: May I ask the Honourable Minister how many meetings
the Fconomy Committes has held since it was first appointed, and the number
of occasions on which the Chairman of the Committee presided over ‘6
deliberations?

The Honourable Shri R, K. Shanmukham Ohetty: I have no information
on that point.

Shrimati G. Durgabai: May [ know from the Honourable Minister whether
it is a fact that this Committee was appointed ns early as January 1948 and
it was expected to finish its work in three or four months? Since that time
a long delay has occurred. What are the reasons for such a delay?

The Honourable Shri R. K. Shanmukham Chetty: Sir, T dc not know what
are the causes for the delay in the submission of the Reports by the Economy
Committee at all. As I have already stated, threc interim reports have been
received ‘and the Chairman of the Committee has told me that before the end
of this month they expect to send another about six or seven reports,

Shri B, Bhiva Rao: [s it o fact that the delay is due to the fact that the
Chairman of the Commitiee is too preoccupied with many other interests?

The Honourable Shri R, K. Shanmukham Ohetty: [ have no information
on that. '

8hri K. Banthanam: May 1 know if it is a fact that so far as the Stnto-
Ministry is concerned the evidence of the responsible officials of that Ministry
was not taken before the report was made? b

The Honourable Shri R. K. Shanmukham Chetty: I have no information on
that point, but I take it for granted that in making its investigation the Eco-
nomy Committee would have contacted the officers in the respective Depart-
ments or Min‘stries concerned.

Prof. N. G. Ranga: Are we to understand that the Honourable the Finance
Minister has not thought it his duty to remind this Committee about the urgency
for finishing its work and also.in the mecanwhile sending its interim reports
much quicker and more cxpeditiously than has been possible till now?

The Honourable Shri R, K. S8hanmukham Ohetty: I have reminded the
Chairman of the Committee about the need for expediting its reports.

. Sh!‘l M. _Anmthmgmm Ayyangar: Is it o fact that the Chairman of this
Comtnittee iz the Chairman of two other important Committees and he has
ahsolutely no time to attend to this matter?

The Honourable 8hri R, K, Shanmukham Ohetty: That shows how important
the Chairman of this Committes is.

Sbri M. Ananthasayanam Ayyangar: May I knov:, Sir, if on account of the
enormous delay in convening the first meeting one of the two members of’ this
Assembly who are members of this Committee vesigned and the other is
threatening to resign ? -

. The Honourable Shri R. X. Shanmukham Ohetty: I have nothing to do
with the working of the Conunittees. When Government appoints a Comm'tte
with a respensible person ag Chairman and responsible gentlemen as member-.
the Government does not generally interfere with the working of that Coui
n‘u.t.t}m. They trust to the good sense and the senso of responsibility of th.-
Chairman and the members of the Committeo fo diacharge their functions.
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_ Shri M. Ananthasayanam Ayyangar: May I usk the honourable member if
't is not the respousibility of the Honourable the Finance Minister to this House
and to the wnr]dr_tn see that this Committee does not delay matters, but on the
other hand submits its report promptly, and if they do not do fhat, to supers.d-
it if necessary? '

The Honourable Shri R. X. Shanmukham Ohetty: [ have, us 1 said,
veminded the Cha'rman of the Committee about the needs for expediting th-
teports and he told me that in addition to the three reports that they have

slresc};_; sent they expect to send about six more reporte before the end of thix
month,

Shri M. Ananthasayanam Ayyangar: How is it then that the Honowrabl:
Minister says he has no information regardnig matters which have heen put to
him here, as to how many meetings have been convened, whethey thev hav:
been convened regularly, whether they have submitted any reports and what
action has been {uken on them and so on and so forth. It is unfortunate that
the Honourahle Minister is not able to give this information.

The Honourable Shri R. K. Shanmukham Chetty: [ do not enquire into

the working of « Committee. as to how many meetings they have held and so
on,

~

Bhri M. Ananthasayanam Ayyangar: As regards the matter of procedure,
may 1 ask the Honourable Minister whether the rate of retrenchment is at a flat
rate of five per cent. instead of going into detail as to whether & person or
offiser should be removed or retrenched? Is it correct that the Committee sits
one day and disposes of two or three Departments saying five per cent. must b
cut in this Department and the other Department? 1

The Honourable Shri R. K. Shanmukham Chetty: The honourable mem-
ber seems to know more about the working of this! Committee than myself.

Shri M. Ananthasayanam Ayyangar: Yes, I know, it is the duty of every
~ honourable member of this House to watch with a thousand eyes wimthor the
Departments are working well or not. Therefore, it is my duty and it is my
privilege and I min asking the Honourable Minister if it is 8o or not. We are
entitled to this information. '

The Honourable Shri R. K, Shanmukham Chetty: §ir, the Kconomy Coin-
mittee has already sent in three reports and from fhe trend of these reports
[ do not think there is uny justification to draw the inferénce suggested by the
honourable member. ' ;

Shri B. Shiva Rao: May I ask whether any :vacénéiai have oceurred in the
personnel of this Committee and how those vacancies are filled? Vueancies
caused by resignation or otherwise.

The Honourable Shri R. K. Shanmukham Chetty: No. There was only one
member who resigned and his place was taken by another member of this House.
He was nominated. I am not aware of any other vaeaney. - =~ = ' °

Shri M. Ananthasayanam Ayyangar: May I know why he, the honouruble
member of this House, resigned? ; ,

The Honourable Shri R. K. Shanmukham Chetty: I do not know why he
resigned. 210 08 AN S LR U e

Shri M. Ananthasayanam Ayyangar: Did he not state réasons for his
resignation? Did not the Honourable Minister persuade him to stay? He did
not resgn for reasons of health. The honourable member is still here, auiti’
hale and healthy and capable of discharging his duties,

Mr. Speaker: [ think we might now pass on to the next question.
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RequisrrioNnina or Moror VemioLgs 1v Dernmar

46. *8Shri B. Shiva Rao: (a) Will the Honourable' Minister of Home Affairs
b pleased to state whother the attention of Government has been drawn to
a letter signed ‘Jitendra’, appearing in the Hindustan Times, dated 18th
June, 1948, regarding the requisitioning of a motor cyele?

{b) How many motor vehicles, whether cars or eycles, have been so roqui-
sitioned in Delhi and under what authority? *

(¢) ¥or what periods arc these vehieles retained -by the authorities?

(d) How many are still in possession of the authorities?

(e) Is uny compensation fixed or paid for the use of such vehielss and for
possible damage or wear and tear?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

I would sdd however for the information of the honourable member that no

motor cvele registered in the name of Mr. Jitendra has ever been requisitioned
by the District Magistrate, Delhi.

tb) Sixteen cars and one motor cycle were requisitioned by the Districs
Mugirirate, Delhi, under Section 10(2) (¢) of the Punjab Public Bafety Act,
HMT. during the period from 9th June, 1948, to 12th July, 1948.

(c) Vehicles are not requisitioned for any fixed period. They are retained
according to requirements during periods of emergency.
(d} None. . '

(e) Yes. Rs. 20 per da_\_"mve paid for cars and Rs. 5§ per day for motor nyclex.
Comuensation for damage is slso paid where necessary.

STAPF OF AND PUBLICATIONS UNDERTAKEN BY PUBLIOATIONs Drvision
oF MINISTRY OF INFORMATION AND BROADCASTING

47. *S8hri B. Shiva Rao: Will the Honourable Minister of Information and
Broadeasting he plensed to place a statement on the table of the House giving:

(1) the number of officers and assistants on the staff of the Publications
Divigiom (i) aow and (ii) on the corresponding date in 1947; and

(b) u Fet of publieations undertnken by the Publications Division and their
apgregate cost?

The Honourable Sardar Vallabhbhai Patel: (a) and (h). Statements are
laid en the table of the House

) STATEMENT 1

Showing the number of officars and staff aron lst  Auguai 1947 and. on ot Auguat,
1947

- Number of Officers  Number of Officers
and staff on and staff on
Ist August 1948 lat August, 1947
1. Gazetted Officers . . 22 22
2. Non-gasetted staff (including technical ataff) . 138 122
3. Preas Stafl . 42 a5

X Tovas . 200 e 179
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. STATEMENT 1I
Aggregate cost of publioations underiaben by the Publioations Divisien durin the year

onding 315t Maroh, 1948.
Rs, 348,997

List of publications undertaken by the Publications Division.
A. MAGAZINES'

e e st | 4 g e s g m Wk e e i e o iy ok o e o o o S

Name Language Periodioity (ﬂ? and
- rinting)

T W v s m m m  m m me @ W = W s e B e = o r e sam e e bt mh e e e ———

m. i
1 Ajkal . . . Urdu . Mohthly 51,523
2 Ajal . . . Hindi . . Monthly 64,307
3 Foreign Review . . English . Monthly 12,189
*4 Heyday . . English . Monthly 8,006
6 Nau Nihal . . Urdu . . Monthly 5,144
*¢ Onward . English . Monthly . 8,797
*7 Dunya . ) Gujeati . Monthly . 29,539
Hindi. .
}m‘;{'&u
iah-Tamil
English-Chinese
English-Russisn
18 Indian Trade Bulletin . English ¥ ronig ity 4,064
*) Perspective . . . English M rathly © 1,748
10 New India . . . - English- Bi-Menthly 13,179
Chinese
11 Bugle (Al Nafir) Arabic Monthly . 49,084
12 March of India . . English Bi-Moathly . 7,788
3,04,167
*These magecines have sinos been discontinued. o
+Transfesred to Co n merce Ministry in June, 1947,
B, PAMPHLETS —
L 15th August Spocial Naube: . Eazlish 3,500
2 Mahatmi Ganthi's post prayer Speeohu Ra.
Vo.. 1) 5,800
Vol. 2 Hindi . 5,800
Vol. 3 4,970
3  Our Merchant Sea nn . Engliah 2,883
.4 King Cotton- . English 5,079
5 Bpotlight on South M'rwn . English 1,683
6 Labour in India .  English 6,480
7 Burma Soven - English 2,136
8 Qeylon Sovenir English _ 6,489
Torav o ;4- B;;

Roap AcorpexTs 18 DELHI

48. *Shri B. Shiva Rao: Will the Honourable Minister of Home Aflairs be
pleased to etate:

(a) the number of road accidents in Delhi, New Delhi aud Cantonment
aren duting the first half of 1948; and

(b) th: asures taken to minimise the number of such necidents®
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 The Honourabls Sardar Vallabhdhai Patel: (a) The number of road asoi-
dvote in Delhi, New Delhi and Cantonment area during the first half of 1948
WAaB:

. New
Delhi Delhi | Coatte.

Military vehicles . . 5 | 12 2
D, T. 8. Buses . . 4 4
Other vehicles , .. . . . a8 8l 1
Mofter Cycles and Cycles . . ]

Torar . 48 17 3

(b) Meusures taken to minimise the number of such mccidents are (i) intro:
duction of one-way traffic in certain areas, (ii) construction of round-abouts on
important crossings, (iii) reduction of speed limit in Delhi and New Delhi areas,
{iv) blocking of cerfain roads to all kinds qf vehicley traffic, (v) better lighting -
arrangements on important traffic points, (vi) all motor cars and bus headlights
#re now required Yo be painted black on the top half portion, (vne a biggor and.
more efficient traffic staff is now employed on traffic duties, wnd (vii) efforts are
being made through the medium of the Press to develop the road sense of the
motoring public pedestrians and cyclists.

Bhri B. Bhiva Rao: May I ask whether any steps have been taken to en-
foree the measures which the honouruble member hos just outlined ?

The Honourable Sardar Vallabhbhai Patel: Efforts are being mmde
strictly enforce these rules. They are not meant for keeping them on paper.

Shri B. Shiva Rao: Have ther: been any convictions for violations of say
of these measures?

The Honourable Sardar Vallabhbhaj Patel: 1 cannot give you the number.
''herc have been convictions. If the honourable member would ask for the in-
formetion it can be supplied.

Shri H. V. Kameth: 1s the Honourable Minister uware that even today a
uumber of motor vehicles ply on the road at night without the partial black-out
of their headlights as required by the recent regulations?

The Honourable Sardar Vallabhbhai Patel: 1 cannot say that.
Shr H. V. Kamath: Have any prosecutions been launched?

The Honourable Sardar Vallabhbhai Patel: 1 can give the information that.
during the period of five years preceding the average number of ascidents was
241 while during the present period it is 126.

Dr. B. Pattabhi Sitaramayya: May I know what urrangements have been
wade in order to post the Police at unseen places to enable theypn tc mesaure
the speed of a vehicle in motion, so that thev may regulate the speed of the
wotors ?

The Honourable Sardar Vallabhbhai Patel: What is the question?
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Dr. B. Pattabhi Sitaramayya: 1 am asking if any special arrangements

bave been made and equipruent has been provided to the Police 50 as to enabl-
them to detect the speed of a motor vehicle in motion?

The Honourable Sardar Vallabhbhai Patel: The object of providing the

speed limit is to check the speed and detest it. Propeér arrangements have been
made to detect the speed.

. 8hri H. V. Xamath: Do Government propose to take action against cyclisw
who ply their vehicles without lights?

The Honourable Bardar Vallabhbhai Patel: Any breach of these regulation~
is an offence and Government takes steps accordingly.

GRANT T0 TatTa SoHOOL OF S0CIAL BOIRNOES -

49, *Bhri Lakshminarayan Sahu: Will the Honourable Minister of :Educa-
tion be pleased to state;

(a) the amount of grant sanctioned for the Tata School of Bocial Bciences.
Bombay, and under what conditions;

(b) whether the proposa! to give this grant was placed before the Universit)
Grants Committee and approved, as grants to other institutions are a')proved
by this body;

(¢) if not, whether Government propose to reverse the orders and place the
matter before the Grants Committee; and

(d) whether Government will consider the cancellation of the graut 1o Tata
Bohool and the diversion of the funds to the building of sur own Institute in
accordance with the approved needs of the nation?

ol el O B S 1 e (8) ol MGl Ulpe fout
S SA D 5 19000 D gyl 403 5 glim yte I S 19P9-00 Wyl L 0
dekes s € Syt mlags ] fn WS 3y a3 S5 - 2 IS S ke yo
P oa S5 S e e il gy i T WS oar £ dpita gyl
Bk W oyl ket oK - K gh g 10N e gy Y L
e By S MY e g B S 3L ] ks S JpKe & By plae Kln ST
N B DA T PN RV SR T g T AP
s = Oy¥ly - uﬂdd‘“-‘dﬁﬁd“‘wh—g‘wdmme
: - oAl S ey UGyl yralyy

SN pplae o edalahe u(e't,.e,_,d,_,ovl-.imbr- o e &
- o Wy &y g e S e e g

e 4K - WS by e g el £ ReeS @S Ruggbige = ey (D)
i b el S RaeS dlalace g 2dy ol =2 LS LS dlagd K dgs uilyS iy
S x-Sy ST Al Uy g3 gRaeS iy | Ruygiiye — L Lk
- M WD S g SR 8 ey 6 S S ikt




ATARRE); QUESTIONS AND msirns . g
oA U -l S S gl e pllae Skt Tl o peys
e oap B St SV pemd Y gy gl G gReke
Aol gy g S piReybiye Syl 85 S St 2l se ) WS U
ST e BO - Doy A 3 o g pblae £ el S phags
P L e T i T AT
2 JUs - WSS 1IMY e 0 5 ReaS JRSS 4O LG alagd K dgo
RS By R delan &y & L6 ke gugi b &3l Mlgm k2 aiyad o

- ' ~da Lpan oS

By | Reggpige &5 pinla  Jefy deale g ..-.ng’q,S Yo J-u;-ﬂ oo
O e oK - 8 e Phod o ] ey - a SU Pl Sl ReeS
A el gy yae dalas S 0

- S UsS bl w88 e dedd @l sdaind aed (0)
W bpde el my - i H 0 el s K S el (d)
- 2 WW S g oyl g e £ eyt

J—w',“g&’ Jf ngd)-l-f_“‘,,‘du,éé gH DY & g) Kadye B, o
- RehayS S ala &S 2 opel - 2 Ogaye ey S 5)S U gy S

The Honourable Maulana Abul Kalam Azad: (a) A recurring grant not
exceeding Rs. 50,000 in 1948-49, Rs. 70,000 in 1940-50 and Rs. 1,00,000 in 19560-
81 (to be finally fixed after serutinizing the accounts of the Institute) and a non.
recurring grant not exceeding Re, 7 lakhs to meet any nucovered balance of the
total cost of the land and build'ngs (Rs. 20 lakhs), after taking into nceount all
possible donntions from other sources like the various Provinces, Indian Btates,
Tata: Trust cte, have been sanctioned by the Government of India for the Tats
Institute of Social Sciences. The conditions under which the grant hag been
made have been embodied in a statement which is laid on the table.

(b) No, the grant was not placed before the University Grimts Committec
becauso of the following reasons:

(i) The question of giving u grant to this Institute was decided at an Inter
Departmental meeting held on the 6th Dezember, 1847. The University Grant<
Committee at that time was concerned only with the Central Universities of
Aligarh, Benares and Delhi. It way by this Ministry's Resolution of the 16th
Decemnber, 1947, that the scope of the University Grants Committee was
widened to include other Universities and institutions of higher learning. Ax
such, when the question of granta for the Tats Institute was decided that In-
stitute did not fall under the purview of the University Grants Committec, and
it was not necessary to place the question of its grant before the [nivorsity
Grants Committee.

(ii) The University (irants Committee is only a Consultative and Advisory
Body (regarding Education, Health and Lands Depsrtment. Resolution. of Jth
-June, 1945) and it is not obligatory on Government to take ftasadvice on ecach
and every matter.
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(©) No. Government of India do not propose to reverse their orders and
place the question before the University Grante Committee for reasous alreads
stated above.

(d) The conditions imposed for payment of grants are strict and provide
udequate safegusrds for the Governmens. I mey add that the Government of
India propose to establish an All-India Council of Bocial Services to advise Gov-

-ernment on all matters relating to Social Welfare Organisations and granfs to
them from public revenues.

_ STATEMENT _ .
The conditions under which- the grant to the Tala Institute of Svcial Sciences, Bombay, i
payable

1. The Institute should train nbout 50 candidster a year in Indusirial Belections and
Labour Welfare subjects.

2. The Institute should irain a reasonsble number of medical social workers.

3. The Governunent of India will have the right io nominate if necessary upto & raaxi-
mum of 15 students every year.

4, The plans and estimate of the buildiags p-ropued to be coustructed by the Tostitmte
will be submitted to the Government cf India for prior approval.

5. The audited account und the snnual report of the Institute should be regularly sub-
nitled to the Government of Indin for the perivd the Institute is in receipt of grants from
the Government of India.

6. The Government of India will have the right to nominale a representative to serve
wu the Governing Board of the Institate for the period that the lnstitute is in receipt of
yrants from the Government of India.

7. Out of the non-recurring grant of Rs. 7 lakhs, 4 sumn noi exceeding Rs. B,50,000 will
‘be paid during 1948-40 subject to conditions 1—6 above but the balance will be paid only
‘when the additional buildings are completed and a certificate to that effect from the Central
Works Department is furnished to the Governmeat of [adia.

st sy §1g . wdwE (conditions) w1 § fa 97 Wiz

R g ?
Shri Lakshminarayan 8abu: What were the conditionk for the payment of

“yrunt?

e P D8 B0 IS S g - ol (Ml Ul L]
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The Honourable Maulana Abul Kalam Asad: 1 wm placing on the table &

stuteruent which embodies the ecouditions under which the grant was given.:
It mentions the conditions. '

C Y EEMAITANATE . FITAZ (statemant) AT 3T,  Arew

ZY 9T | '

,  Bbri Lakshminarayan S8ahu: Will tir Honourable Minister please read out
- the statement for information?

Mr. 8peaker: It ix no use toking the time of the House.

CuBriCULUM oF  INDIAN ADMINISTRATIVE SERVICE TRAINING
ScmooL

50. *Shri Lakshminarayan Sahu: Will the Honourable Minister of Home
Affuirs be pleased to state:

(8) whether the curriculum of the Indian Administrative Service Training
School has been drawn up 8o &s to bring it into line with practices followed in
cother countries of the world;
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(b) whether any instruction and practical training are given in {he principles
«and methods of research in public administration by properly qualified persous,
whu are not officials of the Indian Civil Bervice;

(¢c) whether there is any arrengement for giving instruotion in the pr'nciples
ol Indisn sociology and the Indian civilization to the future administrators of
our country ; and

(d) if the unswers to parts (), (b) and (¢) above be in the negative, how
tGiovernment propose to make up the omiassion?

The Honourable Sardar Vallabhbbai Patel: (a) Yes.

(b) The trainecs at the School are given training in the prinsiples und pruc-
tice of public administration but not in methods of research in public adminix-
tration. Instruction is given by properly qualified persons who include offieers
of the Indian Civil Service.

.lr-‘j Yes.
vd) Does not arise.

Prol. N. @, Ranga: Mav [ know how muuny people nre expected to be trained
Yiere, Sir, every year! .

The Honoursble Sardar Vallabhbhai Patel: At present for the lual two vears
we have been training about 80 or 65.

‘Shri M. Ananthasayanam AYyangar: Ariging out of answer to clause (u), in
arder to bring into line with practices followed in other countries of the world,
mity I know what are the other countries whose model is sought to be copied?

The Honourable Sardar Vallabhbhai Patel: The head of the orgunization has
sone round to the virious countries and made enquiries and the lessons learnt
from his visit ure being adopted in the curricilum.

Shri M. Ananthasayanam Ayyangar: Arising out of clause (b), Sir, nuy |
ask the Honourable Minister if care is taken to see that the Indian Civil Bervie
s Who were trained to rule, do not teach the people to rule, but to serve.

The Honcurable Sardar Vallabhbhai Patel: The lessons learnt during the
veriod of one venr are quite enough for the trainees to know that from the 15th of
.-'\ngl.lst the service has to serve and ot to rule.

Shri H. V. Kamath: Amoug the trainers nnd tenchers of the shool, how
mny are members of the Indian Civil Serviee and how many are non-1.C.8
e )

The Honourable Sardar Vallabhbhai Patel: | cannot suy off-hand what non-
official staff is, but 1 can say thig that several distinguished persons have been
mvited on several oceusious such as (1) Dr. Tara Chand gave lectures on socia’
and political history, (2) Mr. Humnuyun Kabir on the same subject, (8) Mr. P. RR.,
Naik on nationalization of industry, (4) Mr. 8. C. Joshi on Labour Legislation,
{5) Mr. 8. C. Joshi on working of labour organizations and (8) Mr. M. R
.I%hurguvu on Soeinl Insurance.

Buri H. V., Kamath: Aro there any distinguished non-officialy an *th
seeinanent staff of the School?

The Honourable Sardar Vallabhbhai Patel: 1 will enquire if the honourable
member wants it.
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!'r?t Shibban Lal Ssksena: May 1 know the period for which trmmng =
g:ven

The Honourable Sardar Vallabhbbai Patel: It is u period of one yesr.

INTRODUCTION OF PROHIBITION IN DELHI AND AJMER-MERWARA

51. *Pandit Mukut Bihari Lal Bhargava: Will the Honourable Ministei of
Home Affairs be pleased to state:

(s) what steps, if any, Government have taken sinc: the laat session of the
Legislature to implement their policy of prohibition in the centrally agminister-
ed arexs of Delhi and Ajmer-Merwara;’

(bj if no steps have been taken, the rcssom;_t.herefor;

(¢) whether the sale of liquor hae increased or decreased in chewc areun
during the period hetween the last and the present session of the legislature;

(d) whether Government have formulated any scheme for introducing. pro-
hibition m the centrally administered areas; and if so, whether they prr.po.we ter
piace the same on the table of the House; and

(e) if nct, the reasons therefor and the time by which tlu ¥ propose ‘o dr*m
up such a scheme?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). Chief Commis-
sioncrs have been informed of Government's. decision to introduce prohibition
in the centrally administered arcas. They have been asked to consider the
Prohibition Schemes of the Governments of Bombay and C. P. and to suggest
what modifitations are necessary in the application of these Bchemes to the
Centrally Administered Areas.

(¢) 1 pluce on the Assembly Table two Statements showing the sale of liquor
in Delhi and Ajmer-Merwara.

(d) and (¢). When the views of all the Chief Commissioners are ret.ennd
u prohibition scheme for these areas will be drawn up and introduced. A copy
of the scheme will be placed on the table of the House.

STATEMENT 1
Showing ssle of liguor in Delhi

Foreign Beer Total

Country
Name of month liquor Bulk Liquor and Bulk Bulk
mesm (‘}latlonn Wines Bulk Gallons Qallon~
Gallons '

March, 19047 . 15312 3,730 15,706 34,748
April, 1947 71,556 4,514 26,885 37,957
May, 1947 8,276 4,138 29,792 42,208
June, 1847 8,099 3,178 30,443 41,720
Torar . 39,243 15562 101,820 1,66,631

March, 1948 . . Tesm ez 10,476 26,508
April, 1848 . 12,069 4,018 18,633 34,720
May, 1948 . 12,805 3,760 22,662 30,317

June, 1048 . 11,361 3,245 10,260 33,886
" Torar . 56218 17,255 71,031 1,44,802
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STATEMENT 11
Showing sale of liquor in Ajmer-Merwara

1945 Bulk 1946 Bulk 19047 Bulk 1048 Bulk

Monthe Gallone Gallons Galions Gallons
March 14,210 ° 20,017 21,066 23,150
April 13,420 14,232 20,860 21,249
May 18,978 17,2656 18,063 26,161
June 12,871 17,463 15127 21,770
July 13,426 14,374 15,465 9,226

Up to 24th July, 1948,

CHBCE ON AGENTS OF AND KOONOMIC SANCIIONS AGAINST HYDERABADL

52. *Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister of
States be pleased to state:

(1) whether the attention of Government has been drawn to the fuct that
& number of Hyderabad State Agents are at work among Muslim subjects of
the Indian Union and are trying to induce doubtful elements to enter Hyderahad
State and to join the Hydernbad armies or to indulge in acts of plunder, loot
and arson of Hindu property in the Hydernbad State? If so, what steps, if
any. have Government tuken to stop such persons from indulging in anlawfu!
activitier in the Tndian Union territory: and

(b) whai cconomic sunctions, if any, have been applied by Government RO
far againat the Hyderabad Btate and with what result?

The Honourable Sardar Vallabhbhai Patel: (a) Yes. Provincial Govern

uients are keeping a close watch on the situstion and taking appropriate action
whenever neressary.

(b) Tt will be wrong to describc the measures adopted by the Government
of Indin. as economic sanctions. What they have done is to ensure that arms
and smmunition and other materials which may assist the war preparation of
the State do not find their way into Hyderabad. For this purpose entry of such
commbdities into IHyderabad without a permit has been prohibited. Care has
been taken to ensure that adequate supplieg of esgential commodities such a:
walt, medicines and chlorine et~. are made available to Hyderabad.

Beth Govind Das: Is it & fact that inspite of the efforts_of the Governmeni
of India that no arms and ammunitions enter Hyderabad, ~ they are heiny
smuggled there even now? T

The Honourable Sardar Vallabhbhai Patel: It is impossible to stop smuggl
ing of arms on a wide border of a State like Hyderabad.

Beth Govind Das: Is it a fact that reports have been circulated here in
various partg of the country that some aeroplanes visited Hyderabad from
Pokistan which carried arms and ammunitions there?.

_The Homourable Sardar Vallabhbhai Patel: We have seen the roports and
the public must have also seen these,

Seth Govind Das: Have the Government found out whether these reports
Wi porre~t ?
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The Honourable Sardar Vallabhbhai Patel: Some of them are correct.

Shri Suresh Chandra Majumdar: Is Governinent aware thab lots of peopl.
of questionable bona fides are arriving at the Port of Chittagong in KEastern
Pakistan and through West Bengal going over to Hyderabad?

The Honourable Bardar Vallabhbhai Patel: They are not included in this

question of arms and ammunitions.

Bhri H. V. Kamath: Have the security and precautionary mesasures in
regard to the movement of persons across the Indo-Hyderabad border been
tightened of late?

- The Hongurable Sardar Vallabhbhai Patel: They have been considerably
tightened, but in order to cut short the series of questions that are being put,
[ would say for the information of the House that 1 am placing before the Hons:
a White Paper, which will give all the information on the subjest.

Mr, Bpeaker: The question hour ig over.

(b) WRITTEN ANSWERS

SMUGGLING OF ARMS AND AMMUNITION INTO HYDEBABAD BY BRITISHERS

53. *Pandit Mukut Bihari Lal Bhargava: \Vill the Honourable Minister of
"Statos be pleased to state: '

(a) whether it is a fact that aircrafts registered in the United Kingdom
and manned by British personnel are engaged in illicit import of nrms and
ammuniticn into the Hyderabad State; and if so, the extent to which this
illicit: traffiz hns been_or is being carried on: and

(b) what steps, if any, Government have tuken or propose to-take in future
to put an end to this?

The Honourable Sardar Vallabhbhai Patel: (1) Some aircrafts, registered ir
the United Kingdom and manned by British personnel, have, we have reason tu
believe, been engaged in illicit import of sarms and ammunition into Hyderabad.
No information is available of the exact quantities.

(b) 1t is not in the public interests to disolose the steps being taken to deal
with this traffic

RETURN OF LANDS REQUISITIONED BY DEFENCE DEPARTMENT DURING Last Wak

54. *8hri Mahavir Tyagi: (a) Will the Honourable Minister of Defence b
pleased to state whether it is the policy of Government to return to the peasants,
in various provinces, their lands which had been taken over by the Defence
Department during the last war for temporary use—for army camps, landing
arounds, target shootiug, dairy farms and other purposes?

(b) If so, have any lands, which are no more in military use, been already
returned to the peasants?

The Honourable SBardar Baldev 8ingh: (a) Yes, it is the policy of the Gov-
crnment to return to the peasants lands requisitioned from thom when they are:
no longer required by the Defence Services.

(b) Yes, Bir.
DEPARTMENTS OF AND ATTACHRD OFFIORS of GOVERNMENT OF INDIA.

55. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Home
Affairs be pleased to state:

(a) the names and total number of Departments of the Government of
India; and ' '
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(b} the names and total number of offices attached to the various Depart-
ments of the Government of India? ,

The Honourable Sardar Vallabhbhai Patel: (a) A statemen$ containing the
required information is laid on the table of the House.

(b) Information is being collected and will be laid on the table of the Houx:
when it is complete. :

Ntatement ~
Showing the names and tolal number of Departinents (Miniatries) of the Government of

Foda,
Ministry of Home Affairs, )
. Ministry of External Affairs snd Commonwealth Relations.
Ministry of Defence.
. Ministry of Commerce.
Ministry of Communications.
. Ministry of Finance,
Ministry of Transport.
. Ministry of Railways,
. Ministry of Education.
10. Ministry of Health.
11. Ministry of Agriculture.
12. Ministry of Fopd.
13. Ministry of Industry and Sapply.
14. Ministry of States.
15. Ministry of Law.

CoNgORHRE

L cmse of Wworks, Mines & Power,
17. Niinistry of Labour.
18. Ministry of Information & Broadcasting.

19. Ministry of Relief and Rehabilitation.
20. Ministry without Portfolio,

Total No. 20. *

PLANS FOR INTRODUCTION OF PROHIBITION THRROUGHOUT INDIA

56. *R. B. Lals Raj Kanwar: Will the Honourable Minister of Home Affairs
be pleased fo state:

(a) the names of Provinces, Districts, or other areas and Indian States in
which prohibition has already been introduced; and
(b) whether Government have formulated or propose to formulate a plan

and a programme on an All-India basis for the introduction of

throyghout the country and if so, in how many years this objective is to be
achieved?

" The Honourable Sardar Vallabhbhai Patel: (a) and (b). No plan or
programme for the enforecement of prohibition on an All-India basis iz under

t?\a‘ consideration of the (Government of India. The subject is wholly provin-
cial.

U.P. Pay CoumiTTRR SOREME OF CONTRIBUTORY PROVIDENT FUND cum PaNsION
cum IxsURANOR '

57. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Finance
be plessed to state:

(a) whether Government are aware that the United Provinces Governmend
have recently adopted for their employees the combined scheme of contri-
butory provident fund cum pension cum insurance suggested by the U. P
Pay Committee; and
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(b) if so, whether the Government of India bhave considered the feasibility
of adopting a similar scheme for their own employess?

The Homourable Shri R. K. SBhanmukham Obatty: (a) Yes.

(b) The feasibility of adopting s similar scheme for employees of the Central
Government is being examined along with other recornmendations of the Centrul
Pay Commission in regard to retirement Lenefits,

DerenTiON OF R.8.8. AND OTHER WORKERS ™ CENTHALLY ADMINISTERED
8
58. *Shri Mahavir Tyagi: (a) Wili the Honourable Minister of Homwe
Affairs be pleased to state the number of persons under detention, at present
in the Centrally Administered Areas?
(b) How many of them belong to the K. 8. 8. and how many to other
organisations declared illegal?

(¢) Were they individually suspected of any violen$ achivities?

{d) Have the csses of all these individuals been serutiniged or reviswead by
any judicial authority? N

The Honourable Sardar Vallabhbhai Patel: (a) 205.

(b) 24 to BR.8.8. and 1 to Muslim lLeague National Guards.

(¢) No. '

(d) No, Rir.

Annmsts Or HYDERABAD AcENTS IN U. P.

59. *Mr. X, H. Lari: (a) Will the Honourable Minister of Home Affairs
Le pleased to state whether Government are aware that arrests are being made
in U. P. on the ground that the persons arrested are in league with Hyderabad
State? : -

(b) If so, have these arrests bLwen made in pursusnce of any order from
the Centrul (fovernment?

The Honourable Sardar Vallabhbhai Patel: (a) Some persons have been
srrested in the United Provinces for nctivitiee oconneoted with the Rasakar
organisation of Hyderabad. They have enlisted recruits, collected money for
the Razakars and attempted to persuade people to join hands with the Razakara
when they attack India. o

(b) No, Sir.

ArrornrMeENT oF Crass 11 Twooue-Tax Orricans rRIOR TOo JUNN, 1947

€. *Mr. Z. H. Lar: (a) Will ¢the Honourable Minister of Finance be
pleased to state whether it ik o fact that prior to. June, 1947 a number of
persons were sclecféd for appointment as temporary Income-Tax Officers in
grade TI?

(b) Were all the persons, so selected, uppointed? If not. why not?

(¢) What is the number of persons sppointed and also of those not appointed?

The Honourable Shri E. K, Shanmokham Ohetty: (a) On the assumption
that the honourable member means Class TI and not grade II, the answer is
in the wtirmative.
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(b) No; because (i) the number of vacancies was reduced consequent on the
partition of India, and (ii) after the partition, the Government of India decided
that all appointments should be made striotly on the results of competitive
tests with reservation only for Scheduled Caste candidates,

(c) 168 and 12.

8arrriNG OF OFyFIoR OF Oomomnso:hnur AoocouxTs rroM PooNa To
UTH

61. *Dr. V. SBubramaniam: (a) 'Will the Honourable Minister of Finance be
leased . to state whether it is a fact that the Controller of Military Accounts,
astern Command, Meerut has got a Junior Controller of Military Accounts at

Patna? -

(b) Do Government contemplate to open an office with a Junior Controller
of Military Accounts in the Bouth on the same lines as for the Junior Con-
troller of Military Aecounts, Patna, in view of the large area coming under
tl'-)he sudiy control of the Controller of Military Accounts, Southern Command,
,Poona?

(¢) In order to relieve the congestion smd in view of the fact that Tiruchira-
palli and Bangalore are going to be first rate cantonments, do Government
propose to consider the desirability of shifting one of the Controllers’ Offices
from Poona to the Bouth?

The Honourable Shri R. XK. Shanmukham Ohetty: (a) The reply is in the
affirmative.

(b) and (c). The reorganisation of the Military Accounts Department is ab
present under consideration. The question of the formation of new sub-offices
und their location, as also the location of the existing offices is also being
consjdered, /

FMPLOYMENT OF RETRENCHED SBTAPY 0P MILITARY A0COUNTS DRPARTMENT

62. *Dr. V. Subramaniam: (a) Wil] the Honourable Minister of Finance be
pleased to state what steps Government propose to take to give employment
to the retrenched staff of the Military Accounts Department?

(b) What is the proposed strength of the peace time Military Acsounts
Depratment?

(c) Instead of direct recruitment of clerks from among people fresh from
school, do Government propose to transfer the surplus staff of one braneh or
department of the QGovernment of Tndin to other  branches  whore
there are deficiencies in view of their experience gained in Government service?

(d) What is the position of ‘A’ ;rade clerks? In view of their having
qualified in Departmental teste, do Ctovernment propose to consider the advisa-
bility of transferring them to other devartnents as Assistants?

The Honourable Shri R. X. Shanmukham Ohetty: (a) Retrenched personnel
can register themselves with the employment exchanges Such personnel, whoe
"are graduates, who have had more than 8 years' experience in a Central Gov-
ernment office and whose services have been certifled by their previous employers
os meriting consideration are also allowed to register themselves with the Trans-
fer Bureau, set up under the Minis‘rv of Home Affairs. The Military
Accountant General is also mnaking efforts to find slternative employment for

retrenched olerks of the Military Accounts Departmext.

-
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(b) The question is under consideration; no final decision has yet been taken
in the matter.

(0) Other things being equul retrenched temporary employees are given pre-
ference in the matter of appointment over raw recruits.

(d) Binoce recruivment of “A’* Grade olerks in the Military Accounts Depart-
ment was made on the results of a depurtmental test and that of such clerks
te other depariments of the Government of India was on the results of a com-+*
petitive examination held by the Federal Public Service Commission, the former
ere not eligible for transfer to the latter offices as *‘Assistants’’,

REocoMMENDATIONS OF CHOPRA COoMMITTEE OX AYURVEDIO SYSTEM OF MEDICINE

63. *Dr. V. Bubramaniam: (a) Will the Honourable Minister of Health be
pleased to state the action taken by the Government of India so far to invest:-
gute the usefulness of Ayurvedic Medicine, to make arrangements for its
proper teaching and research by opening Ayurvedic hospitals?

(b) What are the recommendations of the Committee (Chopra Commitice)
appointed by Government for that purpose?

(c) Has the report been published? T{ so, when? Tf not, when will it be
published ?

The Honourable Dr. Syama Prasad Mookerjee: (a), (b) and (c¢). The question
of the Indigenous Systems of Medicine, including Ayurveda, has been consider-
ed by a Comunittee set up by Government, The Report of that Committee has
just been received. It will be published shortly. The action to be taken will
be decided after Government have considered the recommendation of the
Committee,

{

ATTACE ON GURDWARA HazUR Samrs 1¥ HYDBRABAD BY MusLIMs

64. *Bardar Bhopinder Bingh Man: (a) Will the Honourable Minister of
States be pleased to state whether it is a fact that Gurdwara Hazur 8ahib at
Nader in Hydsrabad Btate has been attacked by Muslims in the month of
June and July, 1948 and if so, how many times? :

(b) Was there any damage done to the building or to the inmates living
in the Gurdwara? i

(c) Is it & fact that the Sikhs now living in the Gurdwara are not allowed
to move outside freely und that Razakars have surrounded the Gurdwara?

(d) If so, what steps do Government propose to take for the safety of this
historic Gurdwara?

The Honourable Sardar Vallabhbhai Patel: (a) No.
(b) Does not arise.

(¢) Government have no information,

(d) Does not arise. _

Firrr CoroMx AorviTies oF Musttv LEAGUEERS IN INDIA

65. *Sardar Bhopinder Singh Man: (a) Will the Honowable Minister of
Flome Affairs be pleaged to stute how many persons emgnged in fifth column
and gl._l,bv‘eraiva activities have been arrested so far in India?
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(b) Is it a fact that. most of them belonged to Muslim Tengue persunsions?
(¢) What is the motive behind Lhese subversive activities—communal or
financial?
(d) Is it a fact that many such people ure still at large in India?
‘v (e) If so, what steps have Government teken to watch or apprehend them?

The Honourable Sardar Vallabhbhal Patel: 1 regret I am unable to furnish
the information asked for as it would not be in the public interests to disclose it.

Juxntor CommissioNep OFrioEks oF 1. A. Q. C,

66. *Gianl Gurmukh Singh Musafir: (a) Will the Honournble  Minister of
Defence be pleased to refer to the answer given to starred question No. 16 put
by Dewan Chaman Lall on 80th January, 1948, regarding the retrenchment of
V.C.0s.,, M.A.B.K. and state whut was the pre-war strength of the Officers
and B.O. Rs. and whai will be the post-war strength of J.C.0s, and officers
of the 1.A.0.C.? -

*? (b) What percentage of the J.C.Ox. of [.A.O.C. hus been a-cepted in short
service and regular commission in the I.A.0.C. and out of how many vacancies?

(c) Have all the vacancies caused by the departure of the B.O.Rs. been
allotted to J.C.Os. of the I.A.0.C., who were specially recruited to replace
B.0.Rs. in the 1.A.0.C.?

The Honourable Sardar Baldev 8ingh: (a) The pre-war strength of officers
of the 1.A.0.C. was 152, Separate figures for B.0.Ra, nre not avuilahle; the
total number of O.Rs., including civiliun Assictant Store-keepers and Indinn
Warrant Officers, was 578. Asr regards post-war strength, the detailed strength
and composition of the post-war army is vet to be decided.

(b) 4 per cent. (i.c., 69) of the serving J.C.Os. (Office und Store) have been
granted Commissions. The number of vacancies on 1st July, 1048 was 2924.

(c) No. Though a certain percentage of B.O.R. vacancies were allotted,
during the war, to J.C.Os., it is not corrcet to say that J.C.Os. were specially
recruited to replace B.O.Rs.

Derexrions UNDER PuBrio Sarery Acrs v Durmi AND OTHER OENTRALLY
ADMINISTERED AREAS DURING FIRST HALF OoF 1043
67. *Dr. Bakshi Tek Ohand: Will the Honourable Minister of Home Affairs
be pleased to state:
Sn) the number of persons arrested under the Public Safety Act or other
similar laws and detained without trial from 1st January to 80th June 1048,
in Delhi Province and other Centrally Administered Arcas;

(b) the number of such persons released (i) within one month of their arrest;
(i) n)hr one month, but on or before the expiry of three months from their
lmmt; (ii) after three months from their arrest but before the 80th of June

(¢) the number of such persons who are still under detention: and

(d) whether cases of such detenus are reviewed periodically and if so, by
what agency? ' '

The Honourable Sardar Vallibhbhat Patel: (a) 1,285.

(b) (i) 628, (ii) 442, and (iii) 35. ’

(¢) 208.

o n(:i{i .Y'es; th? 0ases dre reviewed by the District Magistrates and by the Sl{}:‘i .
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Pouicy R& Basio EDUCATION UNDER WARDHA SCHEME

88. *ghri B, P, Jhunjhunwala: (s) Will the Honourable Minister of Educa-
tion be plessed to state the poiucy of Government regsrding besic education
a8 euunciuted in the Wardne dcheme?

(0) Do the Government of India propose to give special impetus to this
systewn of education?

(c) 1f the answer to part (b) above be in the affirmative, what steps are
Government takiug sud bave taken til now in this direction?

The Honourable Maulana Abul Kalam Azad: (a) The policy of the Govern-
ment of ludia regarding Busic Kdueation 18 bused largely on the Report ol tue
Cenual Advisury Bouard of fuducation on Fost-War tuducstionsl Developient,
copies ol wiicn are available in the Library ot the House. Basic Education,
aavoculed by the Central Advisory Bosrd bf Education, embodies the muin
priwciples oi the Wardha Bchewe of bducation, especially the principle of
“learuming through activity," and the Uovemmment of India have persuaded the
Provinces to wwroduce thus (Busio) systemn gradually.

(b) Yes, because educationally it is a sound system.

(c) As already stated, the Government of India have persuaded the Pro-
vinces to inwroduce the Busic System ol Education. The Provinces in their
turn have wcorporated ‘establishment of Basic Schools’ in their Post-War
Development Plans sud are receiving grants for the purpose from the Centre.
The Central Advisory Board of Education have set up a Basic Curriculum
Committee which is preparing the syllabus for Basic Schools and a Handbook
for teachers. 'I'he Government of India have further arranged with the autho-
rities of the Viswa-Bharati, SBantiniketan and Jamia Millia, Delhi to give train-
ing to teachers in Basic System of teaching, A Committee to find ways and
mesns to finance educational development, especially Basic Education, has
also been sep up.

MpAsurEs 10 cHEOE ADULTERATION oF Foop S8tuprs

£9. *Shri B. P. Jhunjhunwala: (1) Will the Honourable Minister of Heelth
of Heulth be pleused to state whether Government have made inquiries as to
the various kinds of adulteration in eatable materiuls and their effects on health,
especially adulteration in wheat products, milk products, ghee products and
edible oils?

(b) 1f the answer to part (a) above be in the affirmative, what are the results
of such inquiries?

(c) Have Government given their special attention to stop such adulteration?
1f so, what special steps have Government taken in the matter?

The Honourable Dr, Syama Prasad Mookerjee: (a), (b) and (c). The preven-
tion of adulteration of foodstuffs is @ subject falling within the sphere of the
Provinoial Gowernments under the Government of India Act, 1985. Acts are
however in force in all the Provinces for controlling the evil of adulteration.
The Government of India have drawn the attention of the Provincial Govern-
ments T.0cal Administrations to the need for vigorous enforcement of the
existip laws concerning food adulteration.
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ATroorTIES BY RAzAKARS ON HINDUS IN HYDEBRABAD

70. *Babu Ramnarayan Bingh: Will the Honourable Minister of Btates be
pleased to state whether Government are aware that as o reaction to the atro-
cities committed by Razakars against the Hindu population of Hydersabad,
great resentment is being felt by the people all over the country and it so, what
steps have Government been taking to stop those atrocities?

The Honourable Sardar Vallabhbhai Patel: Yes. This has been repeatedly
brought to the notice of His Exalted Highness the Nizam's Governunent. The
Honourable Member is perhaps aware thut one of the points on which there
is absence of agreement between the governments of Hyderabad and India is
the demand for the disbandment of the Razskars and formation of a truly
representative government in the State. Goverument is fully alive to the
situation in Hyderabad and to its reaction in India and is taking all pussible
measures to restore peaceful conditions, '

AOTION UNDER INDIAN INCOME-TAX AOT AGAINST OFFICERS OF STERLING AND
Dorrar CoMraNIES

71, *Bhri B. P, Jhunjhunwala: (a) Will the Honourable Minister of Finance
be pleased to state whether any action under section 51 of the Indian Income-
tax Act was taken against the principal officers of the sterling and dollar com-
panies, having their offices in. India in the years from 1840 to 1947? (b) If the
answer to part (a) above be in the affirmative, against how many such officers
was action taken, and with what results?

The Honourable Shri B. K. Shsnmukham Ohetty: (a) No.
(b) Does not arise. ‘

REruxd 10 SHARE HOLDERS OF STERLING AND Dolrar COMPANIES

72 *Bhri B. P, Jhunjhunwala: Will the Honourable Minister of Finance be
plensed to state the total amount in each year refunded to the share-holders of
the sterlirg and dollar companies for having their offices in India, whose in-
come was below the taxable income in the years 1940 to 18477

‘ The Honourable 8hri R. K. Shanmukham OChetty: The Information has
been called for and will be laid on the table when received,

Loss pum 10 INOURSIONS INTO INDIAN THERRITORY AND AOTION AGAINST
HypxRABAD

78. *Shrl 8, V. Krishnamurthy Rao: Will the Honourable Minister
of States be pleased to state:

(8) the number of incursions made and names of places in the Union terri-
tory into which such incursions were made by (i) the Military, (ii) Police and
!jjii) Razakars of Hyderabud, either-jointly or severally; . )

(b) the estimate of loss of life and property; o
(c) the number of cases in which the Indian Army and Police repidspd the
attacks; and )
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(d) what action has been tuken aguinst the Hyderabad Government for
these incursions?

The Homourable SBardar Vallabhbhai Patel: (1) to (d). According to the
information available with the Government of India there have heen 197 raids
into Indian territory involving the death of 73 persons, injury to 107 persons
and abduction of 41 persons. The total estimated losg of property comes to
about Rs. 9 lakhs in the raids, of which reports have been received. The raids
have taken place all along the borders of adjoining Provinces, viz, Madras,
Bombay and C.P. and Berar. In ull cases wherc our police and/or military
were within reasonable distance the sttucks were repulsed and the raiders were
driven buck in time. DProtests have also been lodged with the Hyderabad
Government, but since these have proved incffective, we gave instructions to
our police and military to pursue the raiders right inside the Nizan's territory,
il necessary. As the honourable members must have read in the papers, these
instructions are being implemented.

TramwNG OF INDIAN MusLiMs IN FIrtH COoLUMNIST ACTIVITIES BY RAgZARARS
IN HYDRERABAD

74. *8hri 8, V. Krishnamurthy Rao: Will the Honourable Minister of Btates
he pleased to state whether Government are aware that batches of Muslims
from States and provinces of the Indian Dominion are taken to Hyderabad,
trained under Razokars in their methods and sent back to their plnces to create
trouble as fifth columnists?

The Honourable Sardar Vallabhbhai Patel: Government have received some
reports to this effect. Provincial (Governments are keeping a close watch on
the situation and taking appropriate sction against the individusle concern
whenever necessary, .

InsTrruTioNs FoR EpvucatioN orF THR BLixp

75. *Bhri B, V. Krishnamurthy Rao: Will the Honourable Minister of
Education be pleased to state:
(a) the number of institutions in India for the education of the blind;

(b) the number of students studying in them; .
(¢) the subjects taught and the standard up to which they are taught; and

° @ how many institutions there are in' India for imparting higher education
to the blind and where they are situated?

The Honourable Maulana Abul Kalam Azad: (a) According to available
information, the total number of institutions for the blind in this country is
88, out of which 80 institutions are in the,Provinces nnd 8 in the States which
have acceded to the Dominion of India.

(b) The exact number of blind children receiving education is not readily
available, but reports from the various institutions indicate that approxiinately
1,200 stpdents are receiving education und training in these 38 institutions.

(e) Almost all the institutions Iimp:lrt edueation upto the primary standard .
through Braille and special tangible apparatus and appliances used for the
education of the blind. As a rule, all subjects taught in the ordinary primary

« schools age#taught in the schools for the blind. There are, however, u few
mstigutiofis where only vocational training is given. The Calcutte Blind

.
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8chool, Caleutta and the Dadar 8chool for the Blind, Bombay, and the Patna
Blind Schaol prepare meritorious studenis for the Matriculation Exaiwnination
in co-operation with other schools in the neighbourhood. Music as a rule, is
taught in all the schools. In addition every school trains pupils in a few
handictafts such as cane-work, wicker-work, card-board-box-making, elomen-
tary leather work, gardening, hand-looin-weaving, knitting, etc.

(d) There is no institution exclusively for the blind which imparis higher
education. Meritorious blind students after passing the Matriculation Exami-
nation, may be admitted into 8t. Paul's College, Calcutta and Wilson Collega,
Bombay, for highor education. For post-gradunte studies, they may join the
Universities.

ABEA OLEARED OF Ramers ¥ KASHMIR AND CASUALTIES INFLICTED ON THEM

76. *Shri 8. V. Krishnamurthy Rao: Will the Honoursble Minister of
Defence be pleased to state:

(s) the arca from which the raiders have been driven out by the Indian Army
in Kashmir;

(b) the number of (i) dead, (ii) wounded and (iii) captured; and

(o) how many of them are from (i) Pakistan Army and (ii) among Pakistan
Nationals?

The Honourable Sardar Baldev 8ingh: (a), (b) and (c). It would not be in
the publie interest to disclose this inforinntion at present.

ResvLrs OF ANTI-CORRUPTION DRIVE

77. *8hri Kishorimohan Tripathi: Will the Honourable Minister of Home
Affairs be pleased to give details of the results achieved by Government’s anti-
corruption drive during the six months ending with 31st July 1948?

The Honourable Sardar Vallabhbhai Patel: The honourable member is pre-
sumably referring to the result of the working of the Delhi Special Dolice
Establishment. T lav n statement on the tuble of the House, .

Stautement

From the 1st February 1848 to the 3lst July 1048, this Establishment vegistered 231
fresh cases®relating to bribery, corruption, cheating, etc., of these 17 cases are under trial,
one case has ended in acquittal. 5 cases are now ripe for prosecution and 12 others are
pending sanction for prosecution, while 7 cases have been reported for departmental action
'End 4 cases dropped for want of proof. The remaining 185 cases are still under investi-

ation.

The total number of cases against Government servants was 188, 51 Gazetted or Com-
missioned Officers are involved in such cases, of whom four have since heen placed on
trial. The case acainst one other is now ready for prosecution. and those ayainst nine »
are pending sunction for prosecution.  The casc agninst another has been recommendud
for depsrtmentnl action, A case againkt cne officer has been dropped for want of proof.
Cases against the remaining 35 officers nre under inveatigatiou.

The total of finen imnosed bv courts in Spnecial Police Establishment canes during the
period comes to Ra. 6.00.885: hesides property worth Rs. 11,461 wstands forfeited under
orders of court. The work of investigation of reported cases and their disposal in courts
is being speeded up by taking special measures in that connoction.

RELIEVING AN ALrarABAD HicE Courr Jupar oF A1 Duries

78. *Mr. Z. H. Lari: (a) Will the Honourable Minister of Home Affaire be
pPleased to stute whether it is a fact that a judge of the Allahsbad High Court

was relieved of his duties in January last?
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(b) If 8o, why?

(o) Is it a fact that the learned judge has been drawing his pay since then?

(d) If the reply to part (c) above be in the affirmative, why has the matter
been pending so long and not finally decided?

The Honourable Sardar Vallabhbbal Putel: (a) 1t is a fact that since January
last & Judge of the Allahabad High Court has not been allotted any work by
the Chief Justice.

(b) There were allegations of grave misconduct against the Judge. After
making & preliminary inquiry into them the Chief Justice came to the conclu-
sion that formal proceedings for the removal of the Judge under clause (b) of
the proviso to sub-section (2) of section 220 of the Government of India Act,
1985, would have to be taken, and thst pending the outcome of such proceed-
ings, it would not be desirable to allow the Judge to perform his duties. '

(c) Yes. '

(d) A referenae has recently been made to the Federal Court under the
statutory provision mentioned in (b) above. Time was required to conduct a
thorough investigation into the allegations, sift the evidence so obtained, and
prepare the reference in proper form,

RESTRIOTION 0¥ RETURN oF MusLmvs yROM PARISTAN AND RESTORATION OF
Mosques ¥ DrLHI

79. *Mr. Z, H, Lari: (a) Will the Honourable Minister of Home Affairs be
pleased to state the approximate number of Muslims who have returned to
Delhi after Mahatma Gandhi's fast?

(b) Have Government placed any restriction on the return of those who
migrated to Pakistan on acoount of insecurity of life in Delhi in September,
1047? :

(c) If the reply to part (b) above be in the affirmative does it violate any of
the conditions on the basis of which Mahatma Gandhi broke his fast?

(d) What is the number of mosques that have been restored to Musalmans
and what is the number of those which are still in unlawful possession?

The Homourable Sardar Vallabhbhai Patel: (a) 80.000 approximgtely.

‘(b) and (c). I would invite attention, to the Press Communique dated the
14th July, 1948, issued by Government introducting the permit system for
entry into Indin from Western Pakistan i order to ensure that the retum of
minorities does not result in one way Lraffic only. Conditions in Delhi have
been normal and peaceful for the last several months and Government presume
that all those who had left Delhi on account of general insecurity prevailing
last vear in the month of September have already veturned. The residue must
be taken to be those who left Delhi to wettle permanently in Pakistan. The
question in part (c) therefore does not arise.

(d) 283 and 100 respectively.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
' " DEBATES

(ParT 11— PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Tuesday, 10th August, 1948 - -

The Assembly met in the Assembly Chamber of the Council House ab a
Quasrter to Eleven of the Clock, Mr. Speaker {Tbe Honourable Mr. G, V. Mava-
Jankar) in the Chair.

QUESTIONS AND ANSWERS
(See Part I)

1145 A.M.
WHITE PAPER ON HYDERABAD

The Honourable Sardar Vallabhbhal Patel (Minister for Home, Information
and Broadcasting and the States): With: your permission, B8ir, I lay befors
the House a White Paper* on erabad.

Honourable mernbérs will have followed in the Press the course of the long
and protracted negotiations between the Government of India and the Nizam's
Government. They are already aware of the terms on which negotiations were
based; and they also know wfly these negotiations were unsucessful. To un-
derstand the problem of Hyderabad however it is necessary not only to have
a knowledge of the events as they took place from day to day, but also correctly
to appraise the background against which the negotiations were conducted.
In the White Paper which I have placed before the House therefore, an attempt
has been made to present in their proper setting all the various problems, geog-
raphical, historical, economic and others, that govern the situation. All mate-
rial not strictly necessarydor this purpose has been excluded and the appendices
comprise essential documents only. There has been s considerable amount
of correspondence between the Nizam's Government and the GQovernment of

India on the various issues, and it is intended to publish this correspondence
separately very soon.

The Paper before you will make it clear that the Government of India have
done everything in theif power to reach a friendly and amijcable settlement.
Indeed, in their anxiety to secure goodwill and avoid all cause of bitterness, Gov-
ernment were willing to make concessions to the Nizam which they would have
found it difficult to justify to Rulers of other Indian Btates who have so readily
acceded to the Indian Union, It causes me great regret that all our friendliness
and desire for goodwill have been frustrated by the negative attitude of the Nizam
and kis Government. It must be a source of profound eoncern to all of us that
those in control of affairs in Hyderabad should have found it neceasary to sha
their policles more and more to suit the wishes of a bellicose and rabidly commwnal
organisation which shrinks from no crime to maintain its ascendency in the State.

The failure of Sir Mirza Ismail’s recent efforts undertaken at the instance ot
tl&e Nizam is another proof of the utterly unhelpful and hostile attitude of the
Nizam and his Governmen$ and of their determined opposition to ll meonh
for a friendl¥ settlement. In a recent statement, Mir ELaik Ali, the Primas

*Printed as Appendix to the day's Debatea—ZEd. o D oy )
(47)
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Minister of Hyderabad has presaged a five year period of turmoil throughout the
length and breadth of India, One would normally ignore wishful thinking of this
kind and I um referring lo it here merely because this statement shows the line
of thought that is animating those who guide the destinies of Hyderabad at the
moment. Mir Laik Ali's hopes will be completely falsified, but one cannet stress
too often the vital need for eliminating the communal virus from the body politic;
and I therefore take this opportunity to appeal, with all the earnestness I am
capable of, to all sections of the country not to be led away by propaganda of this
kind but to stand solidly by the Government.

Bir, the attitude of Government is clear and definite. An independent Hydera-
bad pursuing its own policies is a standing threat to the progress and prosperity,
indeed to the very existence of the Indian Union. Accession and responsible
Government are the only solution—acoession which will bring Hyderabad within
the ambit of all-India policy on the essential subjects of Defence, External Affiuirs
and Communications, and which at the same time preserves the internal auto-
nomy of the State in other matters, There can be no compromise sbout this, for
compromise will mean suicide.

Meanwhile. the internal situation inside Hyderabad is rapidly deteriorating
and the depredations of the Razakars on our borders is taxing our patience in-
crensingly. I may not altempt to put any gloss on the seriousness of the situi.
tion. It is causing Government a very great deal of anxiety. But honourahle
inembers may rest assurcd that we are watehing the situation very earelnlly and
that we are well prepared to incet all possible eventualities. T would have liked
to tell the House something more definite, but 1 am sure the House will appre-
ciate that it would be unwise to disclose our policy and plan in advance. I.can
only ask the House to trust us and assure honourable members that we shall
oot be found wanting.

Bhrl H. V. Kamath (C.P. and Berar: General): May I request the Speaker to
make arrangements for the early distribution of the White Paper to the members?

Mr, Speaker: They will be distributed tonighs.
_Mr. Tajamu) Husain (Bibar: Muslim). Will the Government.........

Mr. Bpeaker: No questions on the Statement.

Mr. Tajamul Husain: I only want to raise & point. Will the Government con-
sider the desirability of having a debate on a day on this secretly in the House ?

Mr. Bpeaker: That point was disposed of yesterday.

ELECTION TO CENTRAL ADVISORY COMMITTEE OF NATIONAL
CADET CORPS

The Honourab'e Sardar Baldev 8ingh (Minister for Defence): Sir, I move:

“That this Assembly do proceed to elect, in sach manner as the Honourable the Speaker
may direct, two mem to serve on the Central Advisory Commitiee of the Natiomal
Cadet Corps in aocordance with Bection 12 of the National Cadet Corps Act, 1048."

Mr. Bpeaker: The question is:
. *"T'bat this Assembly do procesd to elect, in anch manner as the Honourable the Spni-
direct, two mem| o mrve on the Central Ad Commitiee of the Nationg)
OupJ in sccordance with Section 13 of the Naticnal Cadet Corps Act, 1948."



ELECTION TO CENTRAL COMMITTEE OF TUBERCULOSIS
ASBSOCIATION OF INDIA
The Honourable Dr. Syama Prasad Mookerjee (Minister for Industry and

Supply): Sir, I beg to move:

«'That this Assembly do proceed to elect, in such manner as the Honourable the Bpcakcr
way direct, two persons from among their numbers to sit on the Central Committes of the
Tuberculosis Amsociatioin of India.* . r *

Mr. Bpegker: The question is: .

*That this Assembly do proceed to elect, in such manner as the Honourable the Speaker
raay direct, two persons from among their numbers to =it on the Central Committes of the
Tubercylosis Associatioin of India.'

The motion was adopted.

Shri T. T. Krishnamacharl (Mudras: General): Muy I ask the Honourable
Minister what the Industry and Supply Ministry has to do with the Tuberculosis
Association?

‘The Honourable Dr. SByama Prasad Mookerjee: I have moved this on behalf
of the Honourable Minister for IIealth.

i

Mr. Speaker: 1 have to inform honourable members that the following dutes
have been fixed for recciving nominngions and holding elections, if necessary, in
connection with the following Committees, namely:

Dato for Date for
: Nomination elcetion
Central Advisory ComAnijttee of the
National Cadot Corps,
12.-8-48, 16-8-48,
Central Commitiec of the Tuber-
culosis Association of India.

The nominations for these Committees will be received in the Notice Office
upto 14 Noon on the date mentioned for the purpose, The elections, whick will
be conducted by means of the single transferable vote, will be held in the Assistant
Begritnry 's Room (No. 21) in the Council House between the hours 20-80 A.M.
an P.M.

' ELECTRICITY (SUPPLY) BILL—contd. »

__Mr. Bpeaker: We may now proceed with the legislative business, further con-
udarsltion of the motion moved by the Honourable S8hri N. V. Gadgil yesterday,
namely :

That the Bill to provide for the rationalisation of the production and supply
of electricity and generally for taking messures conducive to the electrical deve-
lopment of the Provinces of India, as reported by the Select Committee, be
taken into consideration.

8hri K S8anthanam (Madras: General): Mr. Bpeaker, I had the privilege of
serving on the Select Committee on this Bill, and I have no doubt that from the
point of view of the future of India, this is one of the most important and con-
structive Bills that have been introduced in this legislature. It is also s very
difficult and complicated Bill, especially in the schedules. The Belect Commitiee
went through every clause with great trouble and have tried 4o put them in &
manner cogducive to the progress of electrification in this country, N

. Bir, T regret that the actusl confends of the Bill have been $o some dxtert mis-
roprensoted By be bow iposbacs betcrs . ~ o
(49) *
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My honourable friend Mr. Das contended that this Bill had mothing $o do
with nationalisation and said someshing about its being & natiodal Bill, while
Mr. Ayyangar contended that somehow the question of nationalisation had been
compromised by this Bill. I do not think that either statement is correet. I
will try to summarise the principles of this Bill as briefly as poasible. The first
principle adopted in this Bull is that all future electricity undertakings should be
undertaken by the State, and it is only where the State for any reason is either
unable or unwilling to take it up that it may give it to private industry and on
such conditions as it likes, with a proviso that it may be resumed by she State
whenever’it likes. The second principle of the Bill is that all the existing elec-
tricity undertakings msay be immediately controlled and when they are not work-
ing satisfactorily they can be purchased by the boards to be set up. The third
principle is that to the extent that private enterprise is allowed to run electrioity
undertakings they shall run them on the principle of public utilities and not as
private undertakings.

These are the three fundamental principles adopted so far as electrification is
concerned and I suggest that it is not possible for any State to go further in the
atternpt to nationalise any industry. These are the essential basic principles which
have to be adopted when we want to nationslise any industry, specially with the
limited resources at our disposal. It was suggested that the setting up of a board
somchow detracted from the principle of nationalisation. The provisions of the
Bill show that the board is to consist of not less than three and not more than
seven menbers appointed by the provincial Government and all members of the
board shall be full-time members. This will be as much a national authority as
a High Court or u civil court or any organ of the provincial Government, There
is to be no representation of any kind of private interests. And all the members
will not only be appainted by the provincial Government; the board as a body
ghall be subject to the directions of the provincial Government in all matters
of policy. Sir, I suggest that under this constitution it is an absolutely national
board and I do not think any further step is to be taken for nationalisation. I
dn not think it is correct to say that departmental management of industry is a
better form of nationalisation than management under a separate suthority.
‘What are the British Government doing? They have set up a separate Coal
Board, they have put up a separate transport authority, they have set, up separate
Electricity Commissioners. Then again even in America when they wanted to
star, a nutional undertaking they established a Tennessee Valley Authority.
These democratic Governments knew what nationalisation meant; they knew
that these industrial undertakings should not be left to tho vagaries of ministerial
changes. Ministries may change, and changing Ministers may have changing
policies ; but the day to day administrution of industrial undertakings should be
continuous and should not be disturbed by political considerations. It is on that
sound principle that nationalisation in this country should proceed and unless
that principle is adopted in this country all talk of nationalisation will he moon-
shine Industries will be started by one ministry and as soon as the ministry is
changed it will be scrapped by another ministry. I think it is a very unsound
principle to take up industries and nationalise them and run them as depart-
12 Noow, mental concerns. Therefore it is in the interert of nationalisation of
: electrisity that this Bill hag been conceived and the Belect Committse
has tried to adopt it only from that standpoint.

Then, Bir, it may be asked why the Bill did not start with a complete taking
over of all the private interests. Thoge who have studied the facts about electri-
fleation in this country tell us that we are not even infants in the matibr of electri-
fication. The per capita consumption of electricity, in India is anly 10.5 units,
and the corresponding figures ara 808 for the United Kingdom and 1540 for the

BlA,
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An Hooourable Member: Is ii per annum?
8hkrt K. Santhanam: I am noj sure abous thas but I think it is o,

The U.8.B.R. has 300 units. Therefore our electrification is only liem- ot
of that of Britain which bas very few waterfalls and where the entire tricity
is to be produced from ocoal.

Of this very little eleotricity that ir;cfumduoed here 44 per cent. of the entire
power and 46 per cent. of the entire production is confined to the big urban areas
like Calcutta, Bombay and Madras. The entire country is a virgin neld for elec-
trification and as such I think it will be an absurd proceeding to put all the capital
that our provincial Governments can manage to get into tn. old undertakings.
Was it not & proper policy to see that the old undertakings are run on our terms,
on terms of a public utility, and then divert all capital that we can lay hold of
towards starting nbw concerns and developing new electricity? And wherever
the old concerns come into conflict with the new policy of any provincial board
the provincial board is given absolute power to stop those generating stations
and, where necessary, to take over and purchase those generating stations.
Therefore the powers of these boards are tnore or less absolute so far as the $lectri-
fication of the province is concerned.

Then, 8ir, it was suggested that by pleading in the Select Committee and
shedding crocodile tears the private interests had got unduly favourable terms, ¥
do not think that is a correct statement at all. The Select Committee was very
sympathetio but it did not yield a single inch on any material point, What have
the private interests got? They have got 5 per cent. on the effective oapital sunk
in the industry. It is not all capital; we have tried to exslude all bogus capital—it
is only the actual assets and the reserves which have been invested, and it is only
when they provo that they could not have possibly invested a certain part of the
reserves of the undertaking that it in added to the capital. Otherwise only the
actual plant and machinery and the working capital are to be taken. And even
of the plant and machinery it is only the depreciated value; and to this is to
be added up that part of depreciation which is again re-invested.

Therefore T think this 5.per cent. margin ig a margin to which we should insist
that the Boards should work up. 8o we thought it reasonable that this margin
must be allowed in order to let private enterprise function on a reasonable scale.
If owing to miscalculations any private electricity undertaking charges higher
costs and makes good profits, it has been suggested that all those profits should
be utilised for reducing the cost in the next revision and they should be funded.
Ouly in certain circumstances, if the error is not more than 80 per cent. then
what has been allowed is that 74 per cent. may be permitted and the rest will
be impounded.

Therefore, I suggest that this Bill is a Bill for nationalization of electricit

and on that basis’deserves the whole-hearted support of ‘this House, :

Then I may say a few worda about the amendment given by my friends,
Shri_Ananthasayanam Ayyangar and Shri T. T. Krishnamachari about meking
the Board obligatory for all provinces.

Bhri Ayyangar made one constitutional -mistake, which he does not usually
do. He said that this was only for the purpose of incorporation that the
Central Legislature was asked to bring this Bill. Electricity is one of the
Concurrent, Subjects and it is a matter in which the Legislature has got full
jurisdiction to pass the legislation. Just as we provided in the employees’
State Insurance Bill that that Bill shall prevail over the whole of Indis, it is
also necessary that we shou!d do 8o because unless the clectrical development
of the couniry is on a strong’ basis, many parts of the country wi'l be left
out altogether. My friends have been obsessed by what they thought were
the interests and rights of the Province of Madras. I claim that I am as much
interested in the future electrification of Madras as my friends, and even for
Madras, the provisions made will contribute to greater elactrification than if
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things are mansged as at present. It is true that under the Department, State
electrification has proceeded to & considerable extent in Madras, but in”actual
quantity it hes not been very much. It is 100,000 KW. If you look at the
-new schemes like the Damodar Valley and Kosi 8chemes, you will find that
the amount of electricity to be produced in each of them is four and ten times
.as much. Therefore, there is no use of exaggerating the achievement of the
(Government of Madras. Now and then one Minister after another has fyied
to dabble with it, but if such a Bourd had been established in Madras 26
years ago, it would not be 100,000 KW but it would have been 1«nmillion KW
that would have been produced for Madras. Therefore, if the Madras Govern-
ment sets up this new Board, which will have no other political or other dis-
tractions but will concentrate on expunding the electric services of the Pro-
vince, 1 am sure the rate of progress in the province will be greater than it
has been in the last 25 years. 1f we give an option to every province, what
will happen? Many provinces will neither sturt the Board nor take to clectri-
fication themselves. They will be left as they are. As it is there are provinces
which’ have no electrification ut all. In Orissa, for instance, there is no
public installed generating capacity. Siumilarly in Bihar, the totul capacity
is only 27,450 KW, less than what they have in any single city in Europe or
America.  Sir, whole provinces are now left undeveloped and we do not want
lo give the right to provinces to sleep over it again for another generation. We
want that every province should take steps, and if a Bouard is established,
that Board will have to give an account year after year, e.g., what work it
does, why it did not expund and so forth. And there will be competition
between provinces and a healthy rivalry. Why should Madras have 100,000
KW and Bihar only 25,000 KW? Each Legislature instead of being distractad
over ministerial factions, will insist that its Board should function properly.
It in for that purpose that this Board has been set up and the whole value
of the Bill will be destroyed if my friend's amendment is adopted and the
Provincial Governments are left alone. In the matter of food, education and
the distribution of eloth, where unded the Constitution the Provineial Govern-
ments have the power, they come to the Centre and say: Why don't you
help? Why don't you control? ,Why don’t you regulate? They want orders
from the Centre. But in a matter which is under the concurrent list and is to
be developed on a national basis, unlese you have some kind of a common
system in all the provinces it will not be possible to have a proper electricity
system. We may have to establish common joint councils in provinces for
two neighbouring areass. For all such circumstances, unless you have a uni-
form system of administration, no development will be possible. So I suggest
that this Bill as it bas emerged in a wholly nationalization Bill. As such it
deserves to be adopted as a whole and it should not be mutilated.

§hri H. V. Kasmath (C.P. and Berar: General): We are living today in
the transition from the electric age to the atomic age. But unfortunately
as the advent of the electric age coincided with the advent of slavery in our
wountry, we have not been able to reap the full benefits of electricity in our
wountry. To-day, Sir, I do not propose to go into the vexed question of
rationalization or nationalization, but I believe that all of us are agreed, as
rational beings, that electricity, just like any other power, must be utilised
for the benefit of the whole nation: and the whole nation, Sir, at least in
India, liveg in its hundreds of thousands of villages and to my mind the
va.lue of this scheme will be judged by its utility to the poor—the common

man: the rural man.

How far will he be benefited by this Eleotricity Act? The one country in
the world today from which we can take some lesson in this particular regard,
apart from its politics, is Bussia. Russia soon after the consummation of its
revolution in 1922 achiaved the electrical development of practically the entire
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country is less than 10 years, And Lenin once when he was asked what Com-
munism mednt—because Lenin aimed at the establishment of Communism in
Russia—to bring the point home to his questioner said: Communism is Boviet
plus electrification. 1t was partly in jest but pertly in earneat too. The
point he wunted to make out was the importance of eleotrification in the pre-
sent day.

When I am on this subject, I would also like to say that Mahatma Gandhi
himself was all in favour of electrification. I myself onoe hud ‘@ little talk
with him about charkhas being driven by electric power and he said if the poorest
man, the' Jowliest and the lost gets electricity in his own home to run the
charkha, then he for one would have no objection to the electrification of Indie.
But he was particular to stress this point that if electrification meant benefiting
only the rich and urban classes, then he for one would not be in' favour of the
scheme. But in so far as the rural people, the villager today, who is today
practically o beast of burden in our country, could get the benefit of the
electrical scheme, then he would favour such a scheme in our country.

Sir, it is in the fitness of things that this should be so; this eleciric energy
is ubiquitous. It wus not something invented by a purticular man, It has
been there in the world, in the universe, in the atmosphere since the beginning
of time and it was only harnessed by certuin discoverers who found that this
power could be utilised for doing the work and labour of mankind and inasmuch
as this power is ubiquitous, since it pervades the universe, o also 1 want that
this power should reach every nook aud corner of the world. We here are
working for India and we want that it must reach every nook and corner of
India and pe available to every villager in India.

My friend Mr. Santhanam referred to the departmental running of the
electricity schemes. The argument that he put forth was that when a new
Government comes into being it is liable to change its entire policy and accord-
ingly the department will also function in a new orientation. But this same
argument applies to the boards or other extra-departmental authorities that
might be constituted by the Government of India or the provincial Jovern-
ments. When a new Government comes in and lays down a new . policy the
board will only carry out that policy. As Mr. Banthanam himself said the
Board so constituted will carry out the policy of the Government snd the
Government will have the final say in laying down the policy for
these boards. This argument therefore that he put forth as regards depart-
mental running versus extra-departmental management does not, to my mind,
hold water and if as in Madras the departmental functioning and management
have been efficient, as my other friends from Madras have said, T do not see
why that system should be interfered with at present. However, as regards
nationalisation we have got to bear another aspect of the thing in mind and
that is that nationalisation depends upon how far the nation has been inte-
grated, how far the nation has constituted itself into a strong State. If ¢he
Btate which represents the nation is itself inefficient or weak, then a'l efforts
at nationalisation are bound to fail: but if the state is integrated and strong
then every one of us will go all out for nationalisation. In our own country
we have the railways as the maijor nationalised industry. But, as was pointed
out on former occasions in this House, unfortunately .our railways have not
been functioning as efficiently as we would wish them to and at times they
have acted as & damper on our further efforts at nationalisation. So when we
plead for an 8l out effort at nationalisation T for one would ray that at the same
time we must see that the State has a strong and efficient machinery to garry
ﬂﬁut and implement whatever nationalisation schemes might be pul intor opera.

on.



-8 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [10TH asvcusT 19468
. | Bbri H, V. Eamsth)

Lastly, there is one point which I wanted to stress and I would repeat it,
viz., that unless the poorest villager benefits by the Electricity Bill it might as
well go on the scrapheap. Today the world has entered the age of atomio
energy and we as & backward nation have got to leap and skip over so many
stages. But it has been the experience of history that when a backward
country goes forward it learns from the experiences of other countries, from their
failures and their successes and it is always likely to skip over so many stages in
its evolution. Let us therefore take our lessens from other countries in the world
who have already advanced far enough on the road to electrification. ILet us
learn from them how far they have been able to succeed and through what
schemes they have been able to bring this grest all pervasive power to-
ey;ry nook and corner of their country and within the reach of the poorest rural
citizen.

I would only end by saying that we wish all success to the scheme and I
bope that within the next few years we would be able to electrify not merely
literally but sleo metaphorica:ly al: our towns and villages, to the bemefit of
our urban as well as our rurni’ compatriote and we would be able to run our
industries more neatly, efficiently and comfortably with the aid of electricity
in town as well as country, and that it will contribute to the progress, wealth
and happiness of India. :

Prof. Shibban Lal Baksena (U.P.: General): Bir, I have very carefully
listened to the elaborate elucidation on the Bill by the Honourable Minister and
I thank him for having improved the Bill so much in the Belect Committge.
But I cannot help saying that the main features of the Bill still remain as they
were and as he himself admitted they have not been changed. New electrical
enterprises will not be all nationalised. My friend Mr. Banthanam just now gave
& very eloquent desoription of this Bill when he said that it was really a nation-
alisation Bill and he said that henceforth all new undertakings will be publie -
undertakings and only in cases where the Government feels that it cannot take
up un undertaking it shall give it to some private licencee. I think it is just
there where there is a snag.

The other day our Prime Minister announced the industrial policy of the
Government and while he said that for ten years we shall not tuke over any old
undertakings, yet he assured us that new undertakings in the key industries
sha'l be State enterprises. I therefore think that this power which is given
under Sections 88 and 39 should not be given and all new undertakings should
be state enterprises. The argument advanced by the Prime Minister was that
we could not-squander our resources on taking over the old concerns. 1 do not
agroe with that view. My feeling is that we 'should take over the key indus-
tries at least immediately and for twa reasons. First of all the argument that
we shall have to squander money is fallacious. ~We are taking over the zamin-
dari system in UP. It will cost us several crores of rupees but we have so
scheduled the payment that it can go on for a period of 80 years, We can puy
off the costs and in the meanwhile probably earn more than what we pay by
‘the abolition of zamiudari.. Again, we know that England has nationalised its
electricity, coal and some other industries. In their Electricity Act they have
provided for compensation to present manufacturers. I do not think England
today is abounding in wealth, She has to keep her life going today with the
help of America and yet although the country is in such bad days she has inken
over the key industries. I think India is much more solvent than England and
she can afford to take over these concerns and pay compensation to the ovmers
of the eompanies by spreading it over & number of years, during which the
income from nationalisation will be higher than the amount of compensation
that will be paid. There are some very interesting sections in the British
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Bleetricity Aot in this connection and I think I may read at leass one of them to
skow how they have arranged for compensation to companies. In sestion 25
they say:

*25,—~(1) Every composite company shall be entitled to be paid by the Central Authority,
by way of compensation for the vesting in that Authority or in any other Electricity Board.
of property and rights of the company, and in lieu of any other compensation in respect of:
‘thet vesting, an amount calculated as follows :—

(a) the mgnte value of all the securities of the company shall be ascertained in
ac ce with sub-sections (2) to (9) of section twenty of this Act, subject
to the modification that for the references in sub-sections (6) and (7) to the

o stockholders’ representative there shall be substituted references to the
company ;

(b) there shall be ascertained the proportion which the ave net revenue earned.
by the electricity undertaking in respect of the last tg:ea complete financial
yoars before the tenth day of January, nineteen hundred and forty-seven, bears.
to the average net—wevenue earned in respect of those years by the company's
undertaking as & whole;",

That means they calculate the average income for the last three years. I
think some such device could be made here also and the companies san be given
an smount equal to their net average annual income of three years. 1t is not
something which could not be done in our country when England, which is not
in & very prosperous condition today, can do it. The reason for my saying so
is this. My experience of the sugar industry hes been such that I feel that
the oapitalists, whenever they get an opportunity, will try to get money and
will not cure for national interests. Recently we have seen in the cloth trade
also the sama phenomenon in the soaring prices of cloth, and all appeals to
patriotism failed and the consumers have been hit very hard, We cannot
therefore trust that such key industries will be able to fulfil the demands of our
national development schemes under the control of these capitalists.

When the Bill was first introduced my honourable friend Mr. Patil referred
to the difficulty in getting personne] for running these industrial schemes. He
referred to Lis own cnse, of the Bombay Corporation. I personally think that
if we adopt the methods of the industry we can get the same personnel which
these compunies are able to employ. The persaunel is there whether we employ
them or a company employs them. And I am sure if Government employs
them they will be much huppier under Government and will work with more
devotion than they would do elsewhere. 8o I do not think that argument has
got much validity.

I think that the special plea of my honograble friend Mr. Santhanam that
this Bill provides for s nationalised industry i8 not correct. In many places
where the vested interests are powerful they will take over the electrification
schemss and the Board will say that it is much better that these experienced in-
dustrialists should ocarry them out because they have the experience, personnel,
money and all that. I therefore think that the clauses 88 and 89 as they stand

at present are very dangerous,

Leaving this question of nationalisation I now come to the Bill iteelf. I
think that the task before us is stupendous. The other day the Honourable
Minister told us how low is our consumption of electricity. ~Even that is con-
fined to three or four cities. If we look to the development of electricity in
olh2r countries we would be surprised to find how much they could do in four-
or five years' time. In fact in Russia, to which my honourable friend Mr.
Kamnth just referred, the development of electrical power from 1082 tg 1987
was from 1840 crores of kilowatts hours to 8800 crores of kilowatts hours.” That
means in five years time they could develop electricity to this extent. T wané
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2o know if our Minister is sure that with this Bil] he will be able to develop our
Tesources to that extent. 1 have carefully analysed the Bill and I find that the
Central Authonty is not clothed with any real powers. What power has been
.given has been given practically to the Boards. The Central\Authority shall
-only plan and recommend. 1 tnink that this 1s & fatal dofect in the Bull. If
‘We want to develop electricity all over the country according to & comprehensive
Dutional plan, it can ouly be done by Central initiutive. Of course we ruust
secure the fullest co-operation of the provincial Governments and fully harness
the resources of the provinces. The Centra: Authority must.Be c.othed,with full
powers to use all its resources und all its influence to make the provincial
Boards function with the necessary speed and energy. 1 think the provinces
re not s> rich as to be able to invest all the wmoney required for big schemes.
And 1 do not find any provisions in this Bill for subveuticns from the Centre to
the L'rovincial Boards. 1 have tabled some amendmeuts suggesting that the
Central Authority should be the final sunctioning authority for all big electri-
ficution schemes, so that there may be all round development according to &
comprehensive national plan for the production and supply of clectricity and
all provineial schemes may fit into it. As the-Bill ot present stands. the
Central - Authority can only give its recommendations about some provineial
schemes und it is left to the provincia: Boards and u'timately to the provincial
Governments to accept or reject the recommendations, I thiffk it is not proper.
The Centra] Authority must be the sanctioning authority for all big schemics.
1f there is nny scheme which does not fit in with the national plapn, it must be
rejected.  If the Central Authority thinks that the schems cannot be taken
up by the provinee for lack of money, it must finance it snd supply technical
personnel ete.  In this Bill you have not made the Central Authority strong

-enough to carry out a comprehensive national plan for development of clectri-
ca] energy and power,

I tried to cornpare the powers of the Central Authority here with those in
England also. The Central Authority, I find, is much more powerful there
-and it is the Authority which is the moving power and which can make the
‘regional boards funetion. I think this is a defect in our Bill and it shou'd be
removed.  The Cenfra! Authority should be made all powerful and given
power to he'p the Boards financially. I think the prowinces will not grudge
this. We will then be able to carry out the plan, which will be coming before
us, for the industrial planning and development of our country.

In regard to the penal clause I was surprised to find that there is a fine of
Rs. 500 only if any licencee violatgs any of the provisions of this Ast. This is-
something ridiculous. They can violate the conditions and make orores of
rupees of profit and just pay Rs. 500 only! This provision must be changed.
They must be given at least one year’s imprisonment in the beginning, and if
‘the offeuce is repeated the punishment must be severer. And the fine must
be equal to the amount of profit which they make by their breaking the law,

On the question of taxation, yesterday also a friend said that taxation of
nationalised industries is not proper. I join him and I would like to say that
when we are starting an industry which will try to cater for the we'fare of the
millions of villagers—as my friend Mr. Kamath reminded us, Mahatma Gandhi
was in favour of every hut having electrical power to run its spinning wheel—
then certainly this cannot be done by taxing this Authority in the vety begin-
ning. The Central Authority or the Board, whosoever runs this machine, wili
not mnke any profits. It will reslly try to give the benefit to the country and
you eahnot judge its success by taxing it in the manner of a company which runs
for profit. I therefore think that this handicap at the very outset will kill this
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undertaking. The oapitalists will then come forward and say ‘‘you have tried
nationalisafion and failed’. I think that like the radways we should nation-
alise eleotricity, 1 am also opposed to the transfer of funds from the Ralway
Fund to the General Kevenues. 1 think that ail the income derived by this
undertakiug should be spent on the undertaking iteelf with a view to develop it
to the maxunum extent until it can be said to be completely developed when we
can take away the income for the State. But we are just beginning and before
wa have even begun we should not say ‘‘it sha.] be taxed, it shall pay super-
tax and all that''. 1 think the provision must be revised. 1t must be allowed
to develqp with the best wishes of us all and the Honourable Minister should
see that whatever expense is involved in it we must be prepared to spend.

As my friend Mr. Kamath reminded us, Leunin had said, Communism meant
Boviet plus Eleetricity. 1 agree. 1f we have full development of electrio
power, then certainly we will be sble to provide work and employment to all,
and peop'e will be happy and there will be none who will equal us ig the world.

We ave in population the greatest nation. But we have no petroleum stocks
and we have no other power. Bo we will have to depend on water power ang eclec-
tric power. We must be nble to do everything to develop this water power and
electric power, und for that reason we must not put limits on the .development
of this venture b)\imposing incomre-tax and super-tax and all that on it.

These vre some points which I wish to present for the consideration of the
Houourable  Minister, 1 hope he will sccept these essentin) amendmerts 8o
that the Central Authority will become strong envugh to give the energy and
drive, and iuitintive and directive, which he personifies in himself, to al’ the
provinces, :

The provinces have been allowed two years within which to fall in line
with this Bill. In five years Russia could multiply her electricity production
by three times. 1 think if the provinces take two years to fa’] in line it would
be too big a period; within six months every provinee must fall in line end if it
does not the Central Authority and the Honourable Minister must make it do
80, 80 that in four or five years we may be able to make at least similar progress
as the other countries have made.

Bir, with these remarks 1 support the motion.

8hni T. T. Krishnamachari (Madras: General): I have risen to correct some
nisapprehensions that might be formed by members of this House as a 1esu't
of the speech of my honourable friend on my right, In a Bill of this nature,
it wus essenrially as a compromise that it émerged from the Belect Committee,
1t is quite open for one member to feel that this is the last word on the
subject. It is equally open for another member to say that it is a very halting
measura, But what I want the House to understand is that the Select Com-
mittee, charged as it was to produce a workable Bill, has compromised with th>
powerful interests to the extent that it was absolutely necessary, and it womld be
wrong and untrue to say that we have not compromised. We did give a lot
of opportunity to the vested interests to represent their case. We tried to
meet them 8o that we could carry them with ug instead of provoking
an opposition from those ° vested interests. And if I agreed to suh a com-
promise, I agreed because it was necessary in the best interests of the country
as things are today. My own feeling was that p'aced as we are, placed «s this
Government is foday, it is not in a position to brusb aside vested interasts com-
E'.et.ely and take over the entire problem of not only generation but also distri-
ution of electricity and also pay the compensation that is necessary. 1t hus
therefore heen necessary not merely to give them certain concessions. but also
give them certain valuable concessions in the matter of compensation to be
afforded to existing electrical undertaking which are taken over.
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Bir, 1 ugree with Mr. Saotnanam that it is the first step and a fairly big
step in the wrection of Btate control of generation of electricity and also control
in  regard to its distribution, I wil not say it is the Jast word
on the subject. We do not uask for the gratitude of the people that we have
done sometuing very big or that it is actually nationahization as understoud by
various people, There was much that Mr. Santhanam said in regard to the
working of pationalized concerus by weans of Boards, with which 1 am in
agreement. There I think we have blazed the trail for future nationaligation.
‘I'bese things wil be done by Boards and not by Departments. At the same
time 1 canunot clisim that it is perfect or complete nationalization, or anything:
which by a stroke of the pen could be tumecF into nationalization of electricity
industry, because there is this difference which I would like the House to under-
stand. In the province of Madras—my own Province—95 per oent. of the gene-
ration is in the hands of the State and the State is now moving very rapidly
towards control of distribution as well. Very possibly, as soon as this measure
becomes law and is on the Btatute Book, the provincial Government will enact &
measure to enable them to take over the distribution of electricity in areas where
it i8 now in the hands of private people.

I would also say this is contradiction to what my friend on my right has
said, that in Madrae the progress hus been fairly rapid considering the condi-
tions under which work was started; the mere fact'of the exibtence of a Board
would not have made any difference whatever to the pace of the proviuce,
Actually I remember that for one of the major hydro-electric works started—
the Mettur Projeot—Government had to canvass for industries to be started by
the sids of the project so that the power could be consumed., Of course the
war and the rise in the standard of living, and the requirements of the people
in electric current, have made a very big change in the capacity consumed,
and it might be that today the total amount of electricity generated in Madras
is not adequate to meet the need, or even meet ha'f the demand of the jeople
of Madras. But as- conditions were prior to the war, the existence of a Board
would not have made the slightest difference. And I am very proud to say
in this House that the Department of Electricity in Madras is as good 8s any
Board can yossibly be, and the change that will be effected so far as tha Madras
portion of the structure is concerned would be practically a change in nomen-
clature rather than a change in either the personnel or in the management. We
are in a position of advantage, and I therefore believe firmly that if it is
possible to create conditions similar to what obtain in Madras al] over India,
nationalization would be a very easy matter.

But we did find in the course of our talks with the vested interests in the
Select Committee that the position is not on all fours with what exists in
Madras. There are powerfu] vested interests in one or two paleces which it
would be unwise for us to disp'ace now. Take the Tata interests; it would
be very unwise straightaway to displace it. It would be much better to
get a®dorporation of that nature with its semi-impersonal character to help us
in going ahead with our programme of developing electricity rather than tell
them, ‘“We are going to take you over”, and find ourselves faced
with all the difficulty that would ensue in regard to management and
personne!. T do not think, Sir, that it is quite right to say that the
Central Government is not faced with problems in regard to getting
adequate  personnel. They will find that problem & very serious
one when thev have to man this Central Authority; it is so difficult to
pet adequate personnel in this ecountry and if our friends do not want to get
foreign personnel, it would be all the more diffioult. 8o, what my friend Mr.
Patil said at the t'me this Bill was referred to the SBelect Committee happens
to be a fact and a fact which would prove more in actual practice when we find
thab we cannot get adequate men to meet our needs.
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With regard to my bonourable friend Mr. Santhenam’s criticism in regard
40 an aweudment proposeu by my frieud Mr. Ananthasayanam Ayyangsr and
‘myeelf, I shall deal with ip at the appropriate ocoasionn But I have to say
-ona or two words sbout the remurks wnav tell from my friend Professor Shibban
Lu] BSokeena. 1 do not say thas I disagree with what he said—I1 aay I do
agree. 1 also agree to the charge that this Bill is not as good es it ought to
be, as we al. want it to be, and also the conditions under which we have to
work. He raised one particular pont in regard to compensation. I am fami.
liar with. literatu®e on this subject and have partioularly read the measur, in
the United Kingdom which has nationalized electricity. The question of
compensation as he says must be based on the net income. Yes, the people
in the Umited Kingdom have agreed to the compensation being based on the
net income, because the net income is something very big and the compensation
will consequently be very big. In our country the nes income is nod quite-
so large and naturally our vested interests would not like to base compensation
on the net income. It is werely a question of the vested interests in U.K.
agreeing because it was to their advantage and here our vested interests do not
agree berause it is not to their advantage. It ig not that the people in England
buve scored any point over their vested interests and we have failed to <core a
similar point. It is merely a question of the two sets of things, the two sets
-of facts being different in the two countries, 8o I do not think he could praise
the Labour Government in the U.K. for paying a lesser compensation than
what e seek to by means of this Bill. Actually, Sir, my experience has been
that the scale of compensation set by the Labour Government in Britain in
regard to all industries which they are nutionalising will make it impossibls for
a poor country like India to follow suit. The compensation they are paying is
very high and my honourable friend will find that if at any time we nationnlise
an institution like the Imperial Bunk and we follow the terms that have been
conceded to the Bank of FEngland, we shall find oursevles probably a loser in
the bargain. 8o the analogy is not on all fours with conditions that exist in
this country. '

‘The second point which my honourable friend made was: he was dissatis-
fied with the provisions of Sections 88 and 89. The two Sections relate to the
provision of new generating stations and operation of Board's generating stations.
If we legislate for all time and say that a Board should not use any private under-
taking for the purpose of running a generating station, even it it be uneconomical
for the Board to run that station itself, well, it would be that the Board will have
{n employ high grade technical personnel and spend money on an uneconomical
Project.  What Sections 88 and 80 really do is to empower'the Board whera
& particular station is uneconomical to use loca] material, resources, talent and
technical capacity available and it is merely an enabling provision rather than
& mandatory provision. My honourable friend Prof. Bhibbanlal Baksena who
is a student of legislation—a very keen student and whose diligence I nome-
times envy—has made just a little slip in trying to understand the provisions
of Bections 88 and 89. The real operative Section is 44. —

sedm' Bhibban Lal Sdksena: What is the guarantee that it will not be m's-
u ? .

Shri T. T. Krishnamacharli: The guarantee that it will not be misused is
Prof. Saksena’s continning to be in the Central Legislature. That is the real
thing,  Actually, my honourable friend will understand that there could be no
legislative guarantoe against anything being misused and it is only thf\t if e
have good popular Government it-would not be misused. But an guublmn provi.
sion is necessary ag any businessman will understand that if it s possible to.
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get a thing done by contract or by somebody else and it is very cheap ab taat,
there is no use trying to do it yourself and putting the tax-payer to a lob of loss,
except the fact that you get the notional satisfaction that this is a nationalised
concern. )

Now, the operative Section in relation to this particular thing is Section 44.
Section 44 more or less lays an embargo on any new generatidf stations being
in charge of private individuals, The State has to take over the new génerat-
ing stations except in so far as the stations visualised in Sections 88 and 89
are concerned. So you find that in regard to one particular < fact,e namely,

tion of electricity, more or less all new concerns will be undertaken by
tﬁm Provincial Boards.

Oue other matter which the Professor made which I also see is due probably,
o a slip because he has not thought out the problem in all .its aspects is the
Hﬁwar that has been conceded to the Central Electricity Authority, He would

e the Central Electricity Authority to have mandatory power to seec that
tkese Provincial Boards do this or that and to get every = scheme - scrutinised.
But thers is the constitutional aspect of it to which I would like to draw  my
honourable friend’s attention. The provisions of this Bill as they are today
are just on the margin because though electricity happens to be a concurrent
parf the Centra] Government cannot create authorities which can act in an
executive capacity in the various Provinces. That distinction is there. . So
in regard to' clothing the Central Llectricity Authority with certain powers you
haye really to try to see that we do not offend the provisions of the Government
of India Act and probably some future Acts which may take 'its place. So
it my honourable friend in the constitution that is going to be framed sees that
electricity is no longer a concurrent part, surely we can clothe the Central
Klectricity Authority with all the powers”that are necessary, but as it is, the
coustitutional hurdle has to be climbed and we have tried to be even clever
to give the Central Electricity Authority that amount of power which won't
actually bring it into clash with provincial sutonomy,

The second factor is the actual physical factor. I had a talk with people
in my Province in. to vesting this Oont.nl Electrici goAuihon'w with
g:kwmfowarm to its duties vis-a-vis _ vinces or the

Actuallypeoplomlhdrumontthelmounboipowa
en to the Cantra] Electricity Authority for a very valid reason, because
Ee: are progressive. Thamountofmoneythntthqymtbupondwﬂhout
previous consultation with ghe Central Authority is sometimes
very big and they will be held up in the outoibxggarprojoctswhen
they have to refer to the Central Electricity Au » umless ib is going to be
an Authority which is absolutely alive to all the needs of the situation «nd is
able o transmis telegraphically its concurrence or otherwise of & particular pro-
ject. 8o you find that there is a physical problem of contro! being exereised from
Delhi which will impede rapid progress in an industry which a'l of us want to
grenveryrap;dly That aspect of it I would like to urge on Prof. Shib-
blmlll aksena, I myself am a person who feels that the Central Electnmiy
Authority must be a powerful one, so that it can put a check on anything theé
the Boards might dowhlehhnotmtmdahoholpthobwhndpmﬂm
to get a move on but as the constitutional

mpropauivoi_.nmﬂw" 0
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Sir, one other matter which my honourable friend Prof, Baksena mentioned
was in regard to penalty, Penalty n a thing®ike this is just a token penalty.
Actually the Board and the Provincial Government and the Central Govern-
ment are not without resources to bring to heel any licencee who is going to be
refractory aud who will not fall in hne with the requirements of the Board.
'T'his is not the only Act by which they are going to control it.  There is the
Indizn lilectricity Act,  dtill nobody today can really afford to run counter to
the wishes of the Provincial Government and the Central Government pecause
you can stop fuel, you can stop many other amenities if they do not fall in line.
So it is merely a question of punishment of individuals, It may be that such
individuals will say, ‘‘Oh, the Company does it and the Company will bear the
brunt of iy mistuies. So why should I worry?"’ It is to bring those who are
responsible to heel that this penalty clause has been introduced and actually the
vested interests did sort of tug at it and they said the penalty is rather severe.

1 would like to say this finally, that we are still inundated with a lot of
communications from various people, but I should say that the communications
are not what they used to be. They are pot able to find many clauses in this
Bill froma the point of view of vested interests to which they can take exception.
It is just toning down, which I think is a tangible proof that the Bill is wot
quite so bad as it is pictured to be so far as the vested interestg are conzerned.
And in regard to the interests of the tax-payer and the State I have already
said that there are limitations.  The limitations are obvious. We are cons-
cious of the limitations and we have agreed to this measure in the full res-
ponsibility that this: is not a measure which means complete nationalisation
and we have necessarily to admit a compromise in view of the fact that the
development of the various provinces in this country‘is not more or less even
and we have to bear in mind the resources and the help that we need from
private enterprise perhaps in the present set-up when we have left a private

sector in the industry to help to improve the position so far as electricity is
concerned.

8ir, in regard to the other two matters on which I probably agree with Mr.
Ayyangar, I shall speak at the appropriate time, but otherwise I think the Bil}
is a good compromisesand the House will have no objection to passing it with
such minor amendments as may be necessary.

Shri 8. V. Krishnamurthy Rao (Mysore State): This Bill is to be supported
only as a compromise between private enterprise and complete nationalization,
I cannot agree with the Honourable Mr. S8anthanam that production and eclec-
tricity cannot be run successfully as a state departmens. In fach, honourable
Mr, Krishnamachari has spoken sbout Madras. Coming to Mysore I wish to
say how Mysore Government has been able to run this Department to the
benefit of the State. Beginning in 1902 it had only an installation for produc-
tion of 10,000 H.P. and within the course of 40 years Mysore is now producing
98,000 H.P. and if the Mahatma Gandhi Jog Electrical Works are completely
developed, we will be able not only to meet thé needs of the entire state, but
also supply electricity to the neighbouring districts of Madras and Bombsy
Presidencies, In fact Mysore has been supplying power to Tunghabadra Pro-
ject i1 the Madrag Presidency and negotistions are going on to supply abous
10,000 H.P, to the neighbouring districts of Bombay Presidency.  The entire:
personnel is manned by Mysoreans and the entire profite of the department go
to the coffers of the Stale. Nearly one tenth of the income of the State, 1aore
than a crore of rupees, is the income that the State gets from the elestrical de-
partment, The industris' progress of Mysore I may assert is mainly due o the
M‘iﬂ $had_the Gavernment .of Mysore. biss foilowed in )

$ion and & ton of clectricity in the Biute, W.
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and villages are eleotrified and we have got a plan to atart about 80 distribution
centres from where all the villuges within a radiug of 50 miles will be electnﬁgd,
Klectricity is being supplied below cost to some of the industries and electricity

is being supplied to agriculturists at 6 pies per unis,

The industrial progress of Mysore has been mainly dus $o the progressive
policy pursued by the Government of Mysore. Sir, it is the agreed policy of
the Congress also that all public utility concerns, especially production  of
power should be run by the Government. We need not go to England or any
other country to get an example. Here is a small unit of 29,000 square miles
—Mysore State—which has followed this policy to a successful conclusion and
very shortly most of the towns and villages there will be electrified; we have
large schemes of industrialisation and I hope this measure which is before the
Yarhament, as a compromise admittedly, as my friend Mr. Krishnamachari
#aid, between complete nationalization and private capital, will be a step for
¢he complete nationalization of the production of electricity.

1% is only from that view I have to support this Bi.l.
Mr. Bpeaker: I think we might begin at 2-30 now.

-

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V, Mavalankar) in the Chair.

Shri Ajit Prasad Jain (U.P.: Genernl): Mr. Speaker, T am afraid I have
oot been able to give sufficient thought to an important measure of this kind
that it deserves. Neverthe'ess, the speeches that I have heard in this House
and a cursory perusal of the Bill shows that the Bill does not deserve the con-
demnation that has been made by some members of the House. It is true
that electricity is a special kind of enterprise; it partakes of the nature of a
monopoly and it is capable of standardisation to an extent which many indus-
tries are not. Therefore, it has been found possible to run electrical .enterp-
prises by the State much more efficiently than other industries which require
Aindividual judgment and change of decisions from time to time. Moreover, it
is a key industry upon which the industrialisation of the country depends and
thero is a good case for making electricity an out and out State concern. The
Bill falls short in that respect. It does not touch the existing enterprises. Ib
also leaves seope for private enterprise in some cases in the future. The
speeches that have been made in this House show that the criticisms fall under
‘three heads, namely, first'y that this Bill leaves the present electrienl enter-
prises intact, secondly that the Central Electrical Authorit proposed to be
set up by this Bill is 8 weak body. It will not be responsible for tha execution
of the schemes undertaken and lastly that the Bill still leaves scope for the
‘Provincinl Boards to allow private enterprise to start or undertake the manage-
‘ment of new generating stations. The hononurable member from Mysore has
criticised the scheme on the ground that in Mysore electricity is being run as
8 Btate Department. It has run very sucocessful'y. Tt has gone bo n large
pumber of towns and that Mysore hopes to extend Electricity "a'most to every

+gonpaivabla.place where it is required,
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- No doubt, experiments in lussia have shown that electricity and electrica.
soncerus can be run as efficiently by the State as by private enterprise.  But
the experience of democratio countries has shown us thag it is 8 better method
of working to create autonomous Boards. This is exactly what this Bil con-
templates.  There is a difference between our Btate and Russia. Russia 1
a much s political State us an economic BState. It is true that in British
Indiu, somz of the big electrical concerns; for instance, the Hydro clectric in
the U.D. is being run by the Stute, yet it must be admitted that cur State is u
‘mere infant in munaging commercial enterprises, Further the principles
$uvernng a commercial enterprise are very ditferent from the principles which
govern a State departinent. Management through State department lcads to
rogimentutiol, 1o bureaucratisation and if we set up a sepurute Board for the
‘management of electrical concerns, there wil be continuity of policy which will
always be wunting if this electrioal enterprise is run by a State department. In
America for the deve'opment of the Tennesse Valley, they have set up a Tenuesse
Valley Authority which has been vested with ful] powers, Therefore I welcome
‘the provision for setting up u Central Electrical Authority and Provincia!
Boards.

~ Another feature of the Bill which has given rise to a certain amcunt of
‘eritizism by my friend Mr, Shibban Lal Saksena is that the Central authority
will be only a co-ordinating and guiding uauthority in matters of policy. It will
not be responsble for the actual conduct of the electrical schemes. To him it
appears to be a defect; to me it appears to be u great virtue of this scheme. It
_is m.possibl: to govern the whole of Indig in economic matters from Delhi.
tUver-concentration in politics is a bad thing; over-concentration in economie
matters is worse. Any attempt to contro] the different enterprises fromn Delhi
cwill, T am afraid, meet with disaster. The Bill has, therefore, very rightly
entrusted the work of executing the schemes nnd the actual conduet of  the
electricul cnterprises to the provincial boards. 1 wou'd go a little further and-
submit that we should not stop at the provineial boards, but strong, irrdepen-
dent and auivromous bodies should be sef up for the areae which com» under
the scheme, We should try to establish something like what the Americane
<all ‘grass-root democracy in our economics that is, the conduot of the busi-
ness and the decision of day to day matter must be entrusted to the locul
bodies, to the men on the spot, who can understand the difficulties and can
conduct the business. The higher authoritieg should be concerned more or less
with measures of policy, co-ordination, control and supervision. This Bill has,
‘herefore, the virtue of having taken that principle into account, The (‘entral
authority for the whole of India will only be a co-ordinating and guiding sutho-
vity. T hope the Ministry will entrust the actual executon to regional boards
or local authorities for each of the schemes, The Bill has made provision for
loca’ Boards; but their powers and working have been left to the rule making
power. I only hope that in putting the provisions of this Bill into operation,
the Ministry will kesp in mind that there should not be over-soncentretion

Professor Shibban Lal Saksena has again criticised this Bil] on the ground
that it leaves scope, for future enterprises to be established and ‘mannged by
private persons. He has referred to c'auses 86 and 87; but the ocumulative
effoct of those two clauses and olause 44 is that in an area for which a u!\bme
fias been prepared no new generating station will be allowed to be established
by private persons. The provincial board wi!l ordinarily set up its own gene-
rating station, but if for one reason or another it finds that it is not in the
public interest to met up its own generating plant, it may either permst &
licenco to sét up a plant and run it or it may hand dver the managenwnt of 8
P'ant set up by the Bourd. 1 do hope thet this susbority will oot _mfnq-ﬂy



64 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [1UTH AUGUST 1945

[ Shri Ajit Prasad Jain)

be exercised and all new generating p'ants will be set up and managed by the
Provincial Boards themselves. Hegarding existing enterprises which are in
any area for which a schewe is prepared, the generating stations will come
under what is known as a controlled scheme., As a result quite drastic powers
will be vested in the provincial bourd to guide and control these stations, even
to ask them ta conduct their business in a partizular manner or increase or
replace the plans. The Bill also restricts the profits of the private enterprises
during such period as they continne to be run by private hands. It also
makeg a provision for compulsory depreciation fund, so that the lutest equipment
and machinery may be substituted for od and inefficient plants. I} shows a
lack of faith on our part that because we sre not going in for out and out
nationalisation today, we shall not go in for it when conditions are matured.
Statistics have been quoted in this House to show that the per capita consump-
tion of clectricity in our country is near‘abiout 10 units whereas in Americu it
is 1500 units and in the U.B.6.R. it is 800 units. It would be foolish for us
to spare or to neglect any of the sources, whether private or public, which may
go to increass the production and consumption of electricity in our couutry. We
need it for industrial development and we cannot afford to neglect any of cur
resources, ‘Lherefore, Sir, I accept it a8 a compromise to begin with that
whatever capital and whatever skill and resources may be available to the State
should in the first instance be utilised for electrical development.
Later on if sufficient public resources are available to us, we can
acquire any and every private enterprise that may be running at
the time. There is mnothing to debar us from domg that. During
the interim period when private enterprises are al.owed to be run there must
be a rigid contro] on them. More depends on how things are done than on
‘how they are written on paper. The contro] over private enterprise must be
rigid and any private enterprise which shows the least dereliotion or contraven-
tion of ary of the rules or bye-laws or any of the provisions of law should be
drastically dealt with. It worked in that spirit I hope this measure wil lead
to, a quick electrifioation and thereby to a speedy industrislization «f the
couantry, I welcome this measure and I hope it will be worked in a munner
which will make it possible for us to eliminate private enterprise at the earlicst
possible moment and make electrioity a concern owned by the public, managed
by the publiz and run for the publie.

An Honourable Member: The question may now ke put.
Mr. Bpeaker: The question is;

"'That the question be now put.”

The motion was adopted.

The Honourable Bhri N. V. Gadgil (Minister for Works, Mines and Power):
Sir, T am extremely obliged to the honourable members who have participated
in this discussion. Most of the points covered by them were anticipated by me
in my speech and sufficiently angwered. 1 do not think any detailed reply is
necessary and in order to save the time of the House I will make no further
speech. :

Mr. Bpeaker: The question is:

" “That the Bill to ‘provide for the ratiomalisation of the production sad supply of
elactricity, and raly for taking measores conducive to the electrical development of the
Provinces of ‘l.nf\in, as reported by the Belect Committes, be taken into consi A

The motion was adopted,

. Mr, Bpeaker: Before we proceed to take up the amendments, I wish to invite
the attention of Mr. Naziruddin Ahmed to the convention which we sought to
establish last time that so far as punotuation or grammatical construct'on cr
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wmall and capital letters are concerned, we shall invite the attention of the
‘Draftsman and it will not be necessary to move these as amendments here. in
_the matter of punctuation, many of them would perhups be even called printer’s
‘tustakes. Therefore, 1 do not propose to call upon the honourable member to
move these amendments. A list of these has already gone to the official drafts-
man but the honouruble member also may supply a list of those amendments
to which he wishes to invite his aftention, and we will therefore proceed to the
other amendments now. :

© Mr. " Naziruddin Ahmad (West Bengal: Muslim): 8ir, before you take up
$hose other amendments I wish to say a few words with regard to amendm- ut.
Fo. 1 which deals with the marginal notes. 1 shall not move it but only make -
#ome comments to show how dangerous the tendency is to show the marginal.
:‘?ot’es as parts of the section,

;  Mr. Bpeaker: So far as I agn concerned and this House is concerned, we have -
‘Always held the view that marginal notes do not form part of the section. Of
gourse, as I snid on a previous oceasion, a different view is taken in Bombay. .
‘But I stick to my view that these marginal notes do not form part of the section..

% Mr. Naziruddin Ahmad: I agree with that point of view but my objection is
#hat they are printed as part of the section. That is leading to anomalous
$ituation which ‘I was #going to point out. I submit instead of these being
printed at the beginning of the sections, they should be relegated to the margin.
1 agree that they are not part of the section. But they are being printed as such
pand they are leading to misunderstanding. There are some people who take
Ythese things as part of the section, and they are trynig to interpret sections with
i the help of these marginal notes. My point is that 1t is a question of printing
i device. They should have been removed from the region of the section into the
margin.

1t was sajd this was due to the exigencies of the war. There was some
economy of paper and that was responsible for this. But the war has ceased
and before another world-war starts, we should resume our normal practice. 1
submit this should be remembered in connection with this Bill by the Depart-
ment.

I may point out that this tendency of printing marginal notes as part of the
section appears also in some of the latest printed Acts. In the Evidence Act
which has been printed, in Section 82, the marginal note relates to eight clauses.
But they have been separated and put as part of different clauses, and it is
leading to a large number of printing errors, and it has & tendency of being
regarded as part of the section. This dangerous tendency I waa resisting. So
I hope some direction will be given to the Departments to see that in future
these are printed apart from the section. I was rather respectfully enforsing
Jour own ruling.

Mr., Bpeaker: The Honoursble Minister, under whom also comes
'Printing’ has heard the honourable member's comments. I am told that this
I8 done for facility of printing and that there are some difficulties about priptin,
machines, It is correct to say that a marginal note should be in the margin an
Rowhare. else.

8hri X, Santhanam: That is the case. As a matter of fact 8 part of the
Page will be lost.
Dr. B. Pattabhi Sitaramayys (Madras:General): It is not a question of &
8ge being lost but the printing will be more diffcult.
Mr. Nasiruddin Ahmad: 8ir, I move: :

m;!d'hi;:]pm (1) oY clause 2 of the Bill be omitted and the subsequent parts be re-numbered
,.l' . -
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Part (1) of clause 2 relates to the definition of the word ‘‘Authority’’. In
fact the definition says that ‘‘Authority’’ means the Central Electricity Authority
which is set up under clause 8. 1 beg to submit that the word '*Autbority” is
.not a very happy or a suitable word to imp u{ this complex idea. The economies
-effezted are no real economies and the word ‘‘Authority’’ does not indicate the
thing clearly. There has been the use of the word “Board'’. The word ‘‘Board"
is a well understood expression, but the word ‘‘Authority’’ ‘s not so well under-
sstood. In fact, we should rather say the ‘‘Central Authority’ or the ‘‘Eleetricity
Authority” or the “Central Electricit; Authorihy" as & whole. I beg to
-submit that the use of the word ‘‘Authority’ in some of the places stands just

like in vacuo und creates an impression of a gap or emptiness. I.do not think
the word sounds well. My submission is that the whole expression Central
Authority or Central Electricity Authority or Electricity Authority should be
used. 'I'nat would be more tolerable to the ear. So 1 have suggesfed alterna-
tive amendments in suitable places, that where the word ‘* Authority '’ occurs,
fhe words Central Authority or- Electricity Authority be used. Whatever may
lbe the actual expression which may be used in the text, it should be indicated
in those places, and if that is so, the definition of the  word ‘* Authority'’ is
‘needless. But if at any rate my suggestion is accepted either in whole or in
part, it will serve the purpose. So this definition is nobd'lecessary.

Mr. Speaker: That will dispose of No. 8 and a number of other amendments
:nlgo. At any rate, No. 8 is practically the same.
Amendment moved:

““That t (1) of clause 2 of the Bill be omitted and the suhsequent pnru be re-numbered
«accordingly.

The Honourable Shri N. V. Gadgil: I cannot ‘wcept it.
"Mr. Naziruddin Ahmad: In that case I beg leave to withdraw.

‘Mr, Speaker: Has the honourable member the permission of the House to
withdraw ?

The amel'(lment was, by leave of the Assembly, withdrawn.

Buri K, Sanu:mm 8ir 1T move:
“That in part (2) of clause 2 of the Bill, for the figure ‘3', the figure '5’ be substitued.’’
It 's a mere printing error.

‘Mr, Speaker: The question is: .

““That in part (2) of clause 2 of the Bill, for the figure ‘3", the figure ‘6’ be substituted.’

The motion was adopted
‘Mr, Nagiruddin Ahmad: Sir, I move:

“That in part [41 of clmu 2 of the Bill, for the word ‘generation’, the word ‘generating
e lnhlutuhg..

1 think it ‘is -either a printing or a clerical error., 1

The text ‘¢ ‘controlled station’ means a genention station’".. The :ut ot
metmaa probsb y. ganaratlng station. In the next sub-section the words ‘‘gene-
vating station’’ occur twice and this is so in other places. 'l‘hig is what is intended.

'rligmbmit that this should be accepted.

“The Honourable Shri N. V. Gadgil: I accept it.

Mr. Spedker: The question is:

rt (4) of clause 2 of the Bill, for the word. m*’*‘"ﬁ‘ Flnfll

te u}-umr
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Mr. Naziruddin Ahmad: Sir, I move:
“That in part (5) of clouse 2 of the Bill the words ‘in sny case’, be omitted."
The words seem to be abso'utely redundant. The text says:
vievseen.dums and other bydraulic works, but does not in any case include any sub-
station.”

If we say ‘does not include a sub-station’ it means it docs not include in any
case a sub-station. If we take away words in any case the remaining words are
sufficiently explinit and the addition of the words will weaken the section rather

than strengthen it. The words are absolutely unnecessary without them the
clause is sufficiently explicit, strong and clear,

Dr. B. Patiabhi 8itaramayya: Not merely unnecessury but mischievous
becausc it means thut the significance of the provision expressed is wider tham
the terms enumerated there.

The Honourable Shri N, V. Gadgil: That is why 1 cannot accept it.

Dr. B. Pattabhi Sitaramayya: 1t is a mnutter of English,

The Honourable Shri N. V. Gadgll: I do not accept it.

Mr. Bpeaker: The question is:

“That in part (5) of vlause 2 of the Bill, the words ‘in any case’, be omitted."

The motion was negatived.

Mr, Speaker: I find that there are many supplementary lists of amendments
and it is just possible that I might miss calling some of the amend-

3 rum ments. 1 would ask honourable members to be alert so far as their
Fmendments are concerned.

1 was considering why we should not call marginal notes as headlines instead
of marginal notes. Headlines do not form part of the statute. That would:
iobviate the printing difficulties and would also satisfy Mr. Nagiruddin Ahmad.

Mr, Naziruddin Ahmad: In that case something should be said in the General:
Clauses Act. A marginal note is sufficiently well known. We do not improve:
the situation by merely changing the name to ‘‘headlines’’, -

8ir, I beg to move:

“That in part (6) of clause 2 of the Bill, for the words ‘but the provisicns of section
26 of this Act notlwithstunding’, the words ‘but notwithstanding the provisions of section:
24', he substituted.”
~ The original text is written in a poetic style in blank verse! It is far better
and simpler, more logical and consistent with actual practice to say ‘‘notwith-
standing the provisions of section 26'*. It is the universal expression. In the-
circumstances 1 submit that we should observe some amount of uniformity in the:
matter of draftsmanship. _

The _HOlWllrlble Shri N, V. Gadgil: T cannot accept the amendment.

Mr. 8peaker: The question is: _

“That in part (6) of clause 2 of the Bill, for the words ‘hut the provisions of section:
26 of this Act notwithstanding’, the words ‘but notwithstanding the provisions of section:
86", bo substituted."”

The motion was negatived.

Mr. Speaker: Amendment No. 14 is a matter of singular and p'ural and the
drafteman will consider it. It is not a subatantial amendment.

The question is:

“That clause 2, as amended, stand pert of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to the Bill.
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Mr, Naziruddin Ahmad: BSir, I move:
“‘That in sub-clause (1) of clause 3 of the Bill, the words ‘prescribe o' be omitted."
The word ‘‘prescriba’’ has been defined in part (9) of clause 2. ‘‘Prescribed"’
means prescribed by a rule made under section 17, In clause 78 rule-making
power is given to the Provincial Government, So ‘‘prescribed’’ according to the
definition means prescribed by the Provincial Government wunder clause 78.
Under clause 8 the Central Electricity is being set up by the Central Government
and therefore the word ‘‘presoribed’’ unless it is specifically defined applies to
rules made by or orders of the Central Governinent. Clause 8 has Heen introduced
or probably redrafted in the Se'ect Committee and so the word *‘prescribe’’ came
in without its implication being sufficiently realised by the draftsman. The text
says ‘‘as the Central Government may prescribe or direct”. 1! we remove these
words the sentence will be all right. "It will read ‘‘as the Central Government
may direct’’. These words are not only unneccssary but are totally inapplicable
in the context. In these circumstances I submit the words “should ba removed

or the text should be rearranged. If these words are removed the toxt will be
all right.

The Honourable 8hri N. V. Gadgll: Sir, T cannot accept the amendment.
Mr. Speaker: The question is: :
“‘That in sub-clause (1) of clunse 3 of the Bill, the words ‘prescribe or be omitted.”
The motion was negatived.
Mr. Bpeaker: The question is: -
“‘That clause 3 stand part of the Bill.”
The mot'on was adopted.
Clause 3 was added to the Bill.
4lause 4 wus added to the Bill.
‘Mr. Naziruddin Ahmad: Sir, T move: .
*“That in sub.clause (4 of clause 5 of the Bill, for the words ‘or cther’, the words
%or any other', be substituted.”
1t is only a drafting improvement.

The Honourable Shri N. V. Gadgil: Sir, T do not accept the amendmeut.
- Mr, Speaker: The question is:
“That in sub-.clause (4) of clause 5 of the Bill, for the words ‘or other’, the words
tor any other’, be substituted.’ ' .

L]

The motion was negatived,
Mr, Naziruddin Ahmad: 1 mnove: - .

. r

“That in sub-cluase (4) of clavse 5 of the Bill, for the word ‘atility’, the words ‘utility
woncern’ be subatituted.” \

The word ‘utility’ as it has been used here, is used in the sense of public
wutility concern. 1t certainly means other public utility concern or organisation or
undertaking, The word ‘utility” is used in the adjectival sense without any
corresponding noun. So ‘publie utility concern or business or undertaking’
should "be there. 1 have suggested ‘concern’ just to initiate a discussion on
the conservation of the text, Without any such word the text remains incomp-
lete.

The Honourable 8hri N. V. Gadgil: I do not accept the amendmont.
Mr. 8peaker: The question is:

" ““That in sub-clause (4) of clause 5 of the Bill, for the word ‘utility’, the words ‘utility

s

soncern’ be substitated.
The motion was negatived.
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Mr. Naziruddin Ahmad: I move:

"'That in sub-clause (6) of clause 5 of the Bill, for the words ‘A person shall be dis
qualified from being appointed’, the following be substituted :

‘No person shall be eligible for being appointed'.”

The text is rather indirect. It says ‘A person shall be disqualified from
being appointed'’. Th's is not the way in which these things are expressed. If
a mandatory section is to be introduced, it should be ‘*No person shall be
eligible for being appointed'’. It is more direct and more in conformity with
the usual practice. I there’ore suggest this as a drafting improvement,

The Honourable 8hri N. V, Gadgil: I do not accept it.
Mr, Speaker: The question is:

“That in sub-clause (6) of clause 5 of the Bill, for the words ‘A person shull be dis-
qualified from being appointed’, the following be substituted :

‘No person shall be eligible for being appointed'.’

The motion was negatived.

Mr. Naziruddin Ahmad: I move:

“That in sub-clause (6) of clause 5 of the Bill, for the words ‘bLeing a member' the
words ‘remaining & member' be substituted.” .

This is a disqualifying passage. _ It disqualifies 2 man from being a member
But the words ‘‘remaining a member’’ would be a continuous bar—not only in
his being clected but in his remaining a member. This is the more comprehen-
sive word and therefore this should be accepted because this is what is implied
in the text.

The Honourable Shri N. V, Gadgil: I am not accepting it.

Mr. 8peaker: The question is:

““That in sub-clause (6) of clanse 5 of the Bill, for the words ‘being a member' the
words ‘remaining a member’ bLe substituted.”

The motion was negatived.
Mr. Nagziruddin Ahmad: [ shall ruove the alternative amendment. T have
suggested two ulternatives; ot least one shou'd be accepted. I move:

“That in sub-clause (6) of clause 5 of the Bill, for the words 'I.ueing a member’, the
words ‘continuing as a member’ Le substituted.”

That is what the sense indicates.
The Honourable Shri N. V, Gadgil: I do not accept it.
Mr. Speaker: The question is:

“That in sub-clause (6) of clause 5 of the Bill, for the words ‘being a member’, the
words ‘continuing as a member' he substituted.” hd

The motion was negatived.
=) Mgperqre Doaay vz : awafy o, 77 aviw wWE

. “That in sob-clause (6) of clause 5 wf the Bill, the words ‘or within the twelve months
18t preceding has been’, be omilted."”

7g AT T@F N & g9 Fod gd e 4 quw aff @ g e o
T fas & 7 grog o § oy F a7 fomr mar § Forewr fgw daew
(interest) gy, ag ga®T (Central Electric Authority) §5&7 TRy
HTT A1 w1 qEEq A & g, a9 A AT WA F AT AR R
T ST qAT § qTARS (central) ST TAI § %€ T¥ NEF A
T g § AT AT AR WA I AT IJFH W N FNE A
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RIFAE g fafar Yo amw e &1 famar § & s #¢
qrafezgt gq fae & swg w7 37 qiafiaml § ag a9 e st §
T ITqEE) (directly) AT TARTGE) (indirectly)3q#T F1% WY qvawy
g ag xF A1 A ALY @ qF & 9 IATLYUIN 9T § 93 U orewl 41

I B: AEIT 9§ &3 g, At AL @S d3 g, g wgA Al T«
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H3aq a8 g1 Wral § % gw 91w gani & gz & I 7 ¥ fgrw
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S8 AT § | § WIAaT § fF 59 & SAET s99q agd AGt @y § | %@
FEeael §oogt fF gw &S §, §F 9T @Wr & 939 g #ad §,

ag ® AT E, I A A HTT T W AG AT AMGH, FA5 A

It Mfgd | a8 FATT UF AT G HGHIA AT § 1 @A A HA

FASE § | W A @ Far g g, w99 3 @ 9)ar g

Fg 9% € f& o A% oF e it Y D@ F.aw 7, ar w1

qoar @y fag w1 3@ fou g @ wifgd | 3@ wF wras

g, IO A QT @ & SWEFT & | J@ & AN wgwa § faady

&7 ff ag %9 o 7 § g faar 9w f9w § @A abn 97

JIT AR W S AT W wIA G

(English translation of the above speech)

Shri Gokulbhai Daulatram Bhatt (Eastern Rajputana States): Sir, 1 beg to
nove:

“That in eub-clause (6) of clause 5 of the Bill, the words 'or withiu the twelve months
lagp preceding has been', be omitted."

My object in moving this amendment is that I fail to understand the neces-
sity for making this provision in the Bill, ts it embodies muny such clauses which
preclude a person who has any direct or indirect interest in a concern from being
appointed a member of the Central Electric Authority or the Provincial Electri-
city Board. It looks somewhat strange tha® those who have been members of
the Provineial or Central Legislatures within the twelve months last preceding
should be disqualified from being appointed as members of the Board, but if
they were members twelve months before, then their appointment can be made.
I find that many rostrictions have been imposed in this Bill which inter alie
debars a member from being appointed to the Board if he has any direct interest.
As a corollary to this, those who have been members of the Legislatures during
the last 6 months, 9 months and even 11 months and 20} days cannot be
appointed to the Board. The provision of such restrictions obviously implies
that we bring into contempt members of the Legislatures. We have the notion
that either the members of the Legislature can be bought by the Government or
they are likely to reap benefit in some other manner. I believe this does not
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add to their dignity in this House where all of us are sitting as members. I,
therefore, emphasize that such a provision should not be made at all.

Another thing which I would like to say is that provision should also be made
to cover such cases where a person may either indirectly harass another or
manipulate to achieve his own selfish aims. This can be done under Clauses &
and 10. I would, therefore, request the Honourable Minister that these dis-
qualifying words should be omitted from the clause. This would not cnly make-
the clause look dignified but will maintain our prestige.

L]

Mr. Speaker: Amendment moved:

“That in gub.clauge (8) of clause 5 of the Bill, the words ‘or within the tyive months
last preceding has been’ be omitted."”

Dr. B. Pattabhi SBitaramayys: We shall be obli ed, Mr. Speaker, if the Mover
of the Bill would kindly tell us what he mneans. li)m-s he say that 'having been
a member’ means ‘is not still a member'? ‘Has been’ means ‘is still'. ‘Is still’
is covered by ‘being’. You are unnecessari'y introducing o period of twelve
months thers. Therefore it ought to be omitted. T hope I have made nyself

clear.
ST o T Ao TS : F TW AR M @FT A FATE

At oY awg g & | q@r & ew & fE o= TqTqTHIE
(appointment) FT GITF ATATAT § T BITT AITAY FENFT T AT

fre qaez (appoint) R g | TEd TEA [ QAT A & A% |
A7 SfF ag &% @ N TR TAEAfRE (integrity) @ AT faegs

qsgT AAFT @, 39 Ak § 39 gATT | A A

The Honourable Shri N. V. Gadgil: I do not accept this amendment, for
the reason that when the question of an appointment arises, a person will resign
forthwith and then get himself appointed. The existing provision words would
prevent this. In the interests of the integrity, efficiency and .smooth working

of the Board, 1 do not accept this amendment.

beegr". B. Pattabhi Sitaramayya: Then it must be ‘‘had been’ and not “has
1,
Shri K. Santhanam: ‘‘Has been'' means ‘‘was and is not'",
Mr. Nazxiruddin Ahmad: ‘‘Has been’’ means continuing.

o The Er..l.mur?'ble Shri X. V. Gadgill: For the words ‘‘has been” 1 am prepared
accept ‘‘was’’ if the homourable member moves such an amendment.

Shri K, Banthanam: I beg to move:
be :E‘bh:ttit;:a ;?P—clmu (6) of clause 5 of the Bill for the words ‘has been' the word 'Iwu'
Mr. Speaker: Before I put that amendment to the House, we will dispose

of Mr. Bhatt’s amendment,
AR gt Qeaad wg e T @ N gorar far &, 1@
Wmaarﬁ wga#aﬁwwa‘tw@fw\w@méa’tﬂﬁ ag Tt
g 5 & smzr awaee § AR @ fordt F aqoar Faea arfem Sa1 g1

Shri Gokulbhal Daulatram Bhatt: Although ions_given
bh, : ugh the explanations given by the
Honourable Minister who has vast experience do not agpoar to beslquite LH&»

factory, yet I withdraw my amendment.
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Mr, Bpeaker: Has the honourable member leave of the House to withdraw
his omendment?

"The amendment was, by leave of the Assembly, withdrawn,

Mr. Speaker: The question is:

‘“That in sub-clause [‘6) of clause 5 of the Bill for the wotds 'has been' the word ‘was’
Lo substituted.”

Tha motion was adopted.
ot Mpenrs e wg : guefa o, 70 a7 9 §.

“That in _sub-clause (6) of clause 5 of the Bill, the words ‘or any local nuhtonty be
added at thé end.”

i &7 &7 (Central) a1 Mfa=xAS  (Provincial) Sfwed=t
# A7 S1F% CAfEr (Local authority) 98 e @@ § #aifa W
{o ¥ ®1F® WA (Local authorify) #T §F€d ZWT Wm
At Mg g 1 @gi ot ag i e =fE
8hri Gokulbhai Daulatram Bhatt: Sir, I beg to move:

“That in sub-clause (6) of clause 5 of the Bill, the words ‘or any local authority’ be
.added at the end.”

I have inserted these words after the words ‘‘Central or of any Provincial
Legislature’’, because in Clause 10, membershlp of a local authority has been
treated as & disqualification. Similar provision should, therefore, also be
made here. _

The Honourable Shri N. V. Gadgil: I am prepared to accept it.l

Mr. Spesker: The question is: '

“That in sub-clause (6) of clause 5 of the Bill, the words ‘or any local authority’, be
added at the ond.”

The motion was udopted.
Mr, Naziruddin Ahmad: Sir, I beg to move:

“That in sub-clause (7) of clause 5 of the Bill, for the word ‘merely’, the word ‘only’
L substituted.”

Sir, the text says:

1\0 act done b:, the Bomcl shall be called in question on l‘ne yround merely of the
-oxistence of.. .

The Eonourtble Bhrl N. V. Gadgil: Sir, I accept it. I will accept this

“only’"!
Mr. Bpeaker: The question is:

“That in sub-clause (7) of clause 5 of the Bill, for the word ‘merely’, the word ‘only’
de substituted.’

The motion was adopted: :
Mr. Naziruddin Ahmad: Sir, I beg to move:

“That in sub-clause (7) of clause 5 of the Bill, for the words ‘or any defect’, the words
‘or of any defect’ he substituted.”

Sir, this is only a drafting change.
The Honourable Shri N, V. Gadgil: I do not accept it.

- Mr, .Bpeaker: Accept.ancg or rejection does not make much difference. Need
1 put it to the House?

Mr. Nasruddin Ahmad: No, Bir.
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Mr. Speaker: The question is:

“That clause 5, as amended, stand part of the Bill.”

The motion was adopted.

Clause 5, as amended, was added to the Bill, P

Mr. Naziruddin Ahmad: Sir, I beg to move:
“That in sub-clause (1) of clause 6 of the Bill, the word ‘*following’ be omitted."

Bir, the text says, ‘‘subject to the following provisions of this section’'.
This iseat the commencement of the clause. I submit that whatever remains of
the clause, apart from this passage, certsinly constitute “following'’' provisions.
If we say, ‘‘subject to the provisions of this section'' it certainly meang subject
to the following provision, that is, the whole Section. Therefore, there is no
point in saying, ‘‘subjeet to the following provis'ons of th's section’. It is
never said in any other context. -

The Honourable Shri N. V. Gadgil: Sir, T accept this.

Mr. Speaker: The question is:

“That in sub-clause (1) of clause € of the Bill, the word ‘following’ be cmitted ™

The motion was adopted.
Mr, Naziruddin -‘Ahmad: Sir, I beg to move:

“'That in sub-cluuse (1) of clause 6 of the Bill, after the words ‘provisions of this
section’, the following words be inserted .
‘the Governments of two contiguous Provinces may, after they have issued notifica-
tions under sub-section (4) of section 1, instead of forming separate Boards
under section 5, enter into an agreement to provide a joint Provincial Electricity
Board to_sexercise the functions of s Board ?ﬂr both the participating Provinces,

orl'll
Sir, the text werely says that when one Province forms a Board a contiguous
Province may accept that Board as the Board for the latter Province. But it
may be that it wou'd be more convenient for two contiguous Governmenta to
form a jcint Board. In fact, the advantage in this would be that the Mem-
bers from both the provinces would be on the Board. Instead of accepting 8
Board formed by one Government it would be more convenient to form a Board
jointly by the two Governments. The text does not have thig arrangement, The
present arrangement is less convenient and might be difficult to both the

Governments. .
The Honourable Shri N. V. @adgil: Sir, I do not accept it.

Mr. Speaker: The question is:
““That in sub-clause (1) of claure 6 of the Bill, after the words ‘provisions of this
section’, the following words be inserted :

‘the Governments of two contignous Provinces may, sfter they have issucd notifica-
tions under sub-section (4) of section 1, instead of forming separate Tnards
nnder section 5. enter into an agresmeut to provide a joint Provincial Electricity
Board to exervise the functions of a Board for both the participating Provinces,

- or"ll
The motion was negatived.
Mr. Naziruddin Ahmad: I beg to move:
“That in part (a) of sub-clause (3) of clause 6 of the Bill, the word ‘Provincisl’ be

omitted." :
Sir, here ‘“‘Governments’’ means Provincial Governments. The word

“‘Provincial"' is absolutely unnecessary. When we speak of a participating
CGovernment in the context, it is the Government of a Province and not the
Centre at all; the Centre comes into the picture only under Clauge 8 in
constituting the Central Electrical Authority. In the present contdxt and in
the rest of the Bill the Governments are a'l Provincial. So this is unnecessary
ond it is for this reason that I ask for the deletion of this. .



74 CONSTITUENT ASSEMBLY oP INDIA (LfGISLATIVE) [10TH AvcusT 1948

Mr. Speaker: Amendment moved:

“That in part (a) of sub-clause (3) of clause 6 of the Bill, the word ‘Provincial’ be
omitted."” .

The Honourable Shri N. V. Gadgil: I am not accepting it.

Mr, Naziruddin Ahmsd: Sir, I heg leave of the House to withdraw my
amendment,

Mr. Speaker: Hus the honourable mewmber leave of the House to withdraw?

The wmendment was, by leave of the Assembly, withdrawn. )

Mr. Speaker: The question is:

“That clause 6, as amended, su{nd part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to the Bill.

Clauses 7 and 8 were added to the Bill.

Mr, Naziruddin Ahmad: Sir, 1 beg to niove:

“That in sub-clause (1) of clause 9 of the Bill, for the words ‘or any fuel', occurring
in line six, the words ‘or of any fuel’' be substituted.'

This is on’y a drafting change.

Mr. Bpeaker: Is this necessary?

8hri K. Santhanam: I think it is a wrong amendment, because the word
*‘supplying’’ qualifies fuel also. '

Mr. Speaker: So I need not put it to the House.
My, Naziruddin Ahmad: Sir, 1 beg to move:

“That in sub-clause (1) of clause 9 of the Bill, for the words ‘if he, under any will
or by succession or gift becomes entitled for his own benefit to any such interest’, the
following be substituted :

'if ho bacomes entitled for his cwn benefit to any such interest under any will or by
succession or gift’.”
I beg to submit that the original text is a little roundabout and somewhat
poetic. Mine is only a re-arrangement of the words bhut it will improve and
strengthen the text. It is simple and on the orthodox line.

Mr. Speaker: The question is:

“That in sub-clause (1) of clause 8 of the Bill, for the words ‘if he, under any will
or by succession or gift becomes entitled for his own benefit to any such interest’, the
following be substituted :

‘if he hecomes entitled for his own benefit to any such intercst under any will or by
succession or gift'."
The motion was negatived
Mr. Naziruddin Ahmad: Sir, I beg to move:

“That in sub-clause (1) of clause 8 of the Bill, for the words ‘he shall sell the same
within three months afier hecoming so entitled thereto’, the following be substituted :

‘he shall, in the case of & will or succession, sell the sume within three months after
be obtains probate of the will or a succession certificate in respect of the
succession, as the case may be, and, in other cases within threq months after
becoming entitled thereto'.”

8Sir, the original text is that if a member of the Board is entitled to certain
shares or interests in properties in which he should not have interest, then he
should sell it within three months but three months might be too short in some
cases. °*If @ man obtains it by a will, then in order to be able tn sell, he must first
of all obtain a probate. That may take six months or a yesr or more. In
case of succession, a man cannot sell unless he takes out the succession certificate.
In these circumstanoces, in these two cases where the preliminary formalities
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or requisites may take some time, it should be three months after the
obtaining of the probatesor the succession ocertificate. In other cases, it may
be three months after he becomes entitled thereto. I have only interposed
the time taken for the necessary formalities in obtaining the probate or the
succession certificate. 1 submit therefore that this amendment is sbsolutely
necessury and it would remove the gap.

Mr. Speaker: Unless 1 nm committing a wmistake, I think a probate or a
succession certificate does not give title to property, but the expression
“entitled” is there clear enough. 8o there seecms to be some apparént conflict
in the amendment itself. Would the honourable member consider his position?

Mr. «Naziruddin Ahmad: 1 am entirely in the hands of the House.

Mr. Speaker: That means 1 should put the amendment to the House and
the House may reject it

The question is:

"“That in sub-clause (1) of clause 9 of the Bill, for the words 'he shall sell the same
within three months after becoming so entitled thereto’, the following bLe substituted :

‘he shall, in the cuse of & will or snccession, seli the same within three months after
he ohtuins probate of the will or a succession certificate in respect of the
succession, as the case may be, and, in other cases within three months ufter
becoming ent.itked thereto’."

The motion was negatived.

Mr. Speaker: 1 will now put Clauso © to vote. The guestion is:
“That clause 8 stand part of the Bill."

The motion was adopted.

Clause 0 was udded to the Bill.

Mr. Naziruddin Ahmad: Sir, I beg to move:

“That for part (a) of clause 10 nf the Rill, the following be substituted :

‘(a) in the opinion of the Board is a lunatic or has Lecome of unsound mind; or'."

Sir, the text will create some difficulties and will land the Board into some
legal troubles. It says that u member ceases to have office if be is found to be
a lunatic or becomes of unsound mind. Who is to find a man to be a lunatic?
I think, Sir, almost every mdn has some amount of lunacy. If a man is
sufficiently angered he discloses this mentality. So I submit it is a question
of personal opinion. The Board may say that a man is a Ignatic but he says
‘1 am not a lunatic’’ then who is to decide the issue? Bo I have placed
the matter entirely in the discretion of the Board. If it is not intended that
the matter shou'd be thrashed out in a court of law and it will come to the
Federal Court and take several years, the best way to deal with the situation
is to give the Board the power. Bo, I have said: “‘in the opinion of the Board
is & lunatic or has become of unsound mind.”” It absolutely removes the
question from the jurisdiction of the Court. '

8hri H. V. Kamath (C. P. and Berar: General): I submit, Sir, the Board
should not be invested with absolute discretion in the matter of determlning
lunacy. I would suggest that the amendment should be recast to read: *‘if he .
is found to be lunatic by a competent authority’. '

Mr. Bpeaker: That also would seem to be unnecessary because clause (b)
says ‘‘is adju insolvent”. That means adjudged by eompetént suthority.
Although #his is not specifically mentioned in regard 4o (a), it applies to (s)
by imp'ication. ‘‘Adjsdged’ is the expression uud

-
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8hri H, V. Eamath: Who is to adjudge?

An Honourable Member: Naturally the court.

Mr Naziruddin Ahmad: I think the amendment of Mr. Kamath would make
it absolutely clear. .

Mr, Speaker: I think the Provincial Government will decide. In any case,
the Board will not sit us & medical Board.

Mr. Naziruddin Ahmad: Already there are I see doubts in the House.

Mr. Speaker: What does the member wunt? Shall I put his amendment
to the llouse?

Mr. Naziruddin Ahmad: Mr. Kamath's would be better.

Mr, Bpeaker: But he has not submitted any amendment.

8hri H. V. Eamath: I merely suggested.

Mr, Speaker: Yes, he has suggested but I am not permitting it. There is
no notice of it. Bo I will put Mr. Naziruddin Ahmad's amendment to the
House.

The question is:

“That for part (s) of clause 10 of the Bill, the following be substituted :

‘(a) in the opinion of the Board is a lunatic or has become of unsound mind; or'.”

The motion was negatived.

Mr. Bpeaker: The question is:

“That clause 10 stand part of the Bill.”

The motion was gdopted,

Clause 10 was added to the Bill.

Clauses 11 to 14 were added to the Bill.

Mr. Naziruddin Abhmad: Sir, T bag to wmcvs:

“That in clause 156 of the Bill, for the words ‘as may be required’, the words ‘as the
Boord may consider necessary’ be lubltituted.".

Here again a similar situation arises in which the Board may have to decide
something. The text says that the Board may appoint a Secretary and such
other officers and servants as may be required. I beg to submit that it leads
to some doubt as to in whose opinion it may be required. ‘‘As may be re-
quired”’ is an abstract expression. Is it ‘‘as may be required'’ by the Court
or other authority or as the Board may require? In these circumstances I
have said the combined effect of the amendment would be the Board may
appoint & secretary and such other officers as the Board may consider neces-
sary or as it may ‘Gonsider necessary.

The Honourable 8hri N. V. @Gadgll: I do not require any change.

Mr. Bpeaker::The question is-

““That in clanse 15 of the Bill, for the ds ' ired’ !
Board may consider o a:e - :y , Le .:]:. t.itnt:ir?‘l: s ‘as may be required’, the words 'as the

The motion was negatived.

Mr. Bpeaker: The question is:

“That clause I5 stand part of the Bill."

The motion was adopted.

Clause 15 was added to the Bill.

Clauses 16 and 17 were added to the Bill.

Mr. Naziruddin Ahmad: Sir, I beg to move:

.*That in clanse 18 of the Bill,—

(i) before the word 'Subject’, the brackets and fizure (1)’ be inserted ;
(ii) the word ‘and’ occurring in line six, be omitted; and] !
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(iii) before the word ‘without’ occurring in line six, the brackets and figure ‘(2)’ be
inserted,”

Sir, the amendment provides that the clause be divided into two parts.
Usually a clause like this is always divided into two sub-clauses (1) and (2), but
the clause has been drafted to be one. The first part of the clause says:

‘‘Subject to the provisions of this Act, the Board shall be charged with the general duty
of promoting the co-ordinated development of the generation, supply and distribution of
electricity within the province in the most efficient and economical manner, with particular
reference to such development in areas not fot the time being served or sdequutar; served
by any licenses,”

1 submit up to this it is one complete subject and it should be the sudject-
matter of one sub-clause. Then the second part which 1 wish to separate is
this: ‘‘Without prejudice to the generality of the foregoing sections it shall
be the duty of the Board'’ to do certain things. In rule-making powers the
general power is given in sub-clause (1). Then it is said that without prejudice
to the generality of the foregoing provisions, the Board will have the following
powers and so on, This is the usual way for separating the two and I have
merely attempted to divide the clause into sub-clause (1) and sub-c'ause (2)
in the orthodox style. This amendment may be actepted for drafting reasons.

The Honourable S8hri N. V. Gadgil: I do not acoept.

Mz, Bpeaker: The question is:

“That in clause 18 of the Bill,—

(i) before the word ‘Sabject’, the brackets and figure ‘(1)' be inseried;

(ii) the word ‘and’ occurring in hine six, be omitled; and

(iii) before the-word ‘without’ occarring in line six, the brackets and figure ‘(2)"
be inserted.”

The motion was negatived. =

Mr. Naziruddin Ahmad: Sir, 1 beg to move:

“That in part (a) of olause 18 of the Bill, for the words ‘carry out when sanctioned
schemes under Chapter V', the following be substituted :

‘carry out schemes when sanctioned under Chapter V'."

I beg to submit that the original text is more poetically expressed than prosai-
cally expressed as it should have been. It says ‘‘carry out when sanctioned
schemes under Chapter V'*. I gay ‘‘carry out schemes when sanctioned under
Chapter V*'. This is simpler and therefore better.

8Shri K. Banthanam: That may be accepted.

Mr. Speaker: He is prepared to accept the amendment with the following
words : ‘‘carry out schemes sanctioned under Chapter V''. This is an improve-
ment on an improvement.

The question is: -

“That in part (a) of,,}clame 18 of the Bill, for the words ‘carry out when sanctioned
schemes under Chapter V', the following be sabstituted :

‘carry out schemes, sanctioned under Chapter V'."

The motion was adopted.

Mr, Speaker: The question is:

“That clause 18, as amended, stand part of the Bill."”

The motion was adopted. -

Clause 18, as amended, was added fo the Bill.

Mr. Speaker: May I suggest one another way. It will be better for the
honourable member if he goes through with the Honourable the Minister in

charge of the Bill, his various amendments, so that he may move only those as
are acceptable and drop out the others, unless the honourable membar’ thinks,
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if the amendment is not accepted, that it is of such importance that it must
be put to the House. That will save us time and energy also.

Mr. Naziruddin Ahmad: The Honoursble Minister is & very busy ‘men and
his tinie is more valuable than mine. I am practically a legal vagabond, but
it will not suit the Honourable the Minister.

- Mr, Speaker: I am sure it will suit him; it will be saving the time of the
House and from that point of view I am making this suggestion.

Shri H. V. Kamath: By your leave, Sir, the amendment which is accepted
does not convey the intention of the clause. 1t will mean, if accepted, “‘will
prepare and carry out schemes sanctioned under Chapter V''; the lust phrase
will qualify preparing also. .

Mr. 8peaker: Thut will be arguing on a matter which was settled in the
House. If it is so very inconvenient, an amending Biil may be brought.

Mr. Naziruddin Ahmad: Sir, 1 beg to move:

“That in sub-clause (2) of clause 19 of the Bill, for the words ‘competent to supply’,
the words ‘comvetent for the Board to supply” be substiituted.’
The words. for the Board, are to my mind, necessary.

Mr, Speaker: 1 may point out a difficulty to the honourable member. When
such drafting or verbal amendments are considered in the House, one is un-
willing to accept them unless one considers them us essential. Because it is
a matter of drafting, merely at the sight of the thing, it would be difficult to
understand its implications, The change ostensibly may be verbal; but still
it mav affeet the draft of the Bill. If an amendment is accepted, if it is good
it is well and good; etherwise, there is some mischief. If a good amendment
is rejected because of this nervousness as to whether that would fit in with the
draft, even then, the legislation does not come out as best as it should. It
is from that point of view, apart from the point of view of saving the time
of the House, that I suggested that such amendments should be carefully gone
through b% the member proposing the amendment with the Honourable
Minister. e shall thereby be really improving the Bill, avoiding pitfalls and
guving the time of the House. That is how T feel about it; it iz not merely
the idea of saving time,

:May T know which of the amendments are acceptnble to the Minister?
The Homourable Shri N. V., Gadgil: I am not accepting any of these verba

samendments.
Mr. Naziruddin: Ahmad: Iet them be moved and rejected, Bir.
Mr, Bpeaker: Then, I shall put them to the House.
The question is: &
“That in sub-clause (2) of clause 10 of the Bill, for the wordsy'competent to supply’
+the words ‘competent for the Board to supply’ be substituted.” :
The motion was negatived.
Mr. Naziruddin Ahmad: I beg to move:
“That in sub-clause (2) of clause 18 of tho Bill, for the words ‘the provisions of hi
2«‘:& notwithstanding’, the words ‘netwithstanding the provisions of his licence’ be sub-
¢ i wiwitystand . o
Bir; this is open to objection on the same ground. I am treading on erthodox
fines; thede are new lines df dfsttamisnship with which we heve never been

]

_1_“,..'(
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Mr, Speaker: The question is:

“That in sub-clause (2) of clause 19 of the Bill, for the words ‘the provisions of his
licence notwithstanding’, the words ‘notwithstanding the provisions of hls licence. be sub-
stituted.”

The motion was negatived.

Mr. Naziruddin Ahmad: Sir, I beg to move:

“That in sub-clause (3) of clause 19 of the Bill, for the word ‘licence' the words ‘or the
‘lerms of his licence’ be substituted.”

+  Bir, the amendment makes it mqre explicit.
¢ Mr. Spesaker: The question is:

~ “That in sab-clause (3) of clause 10 of the Bill, for the word ‘licence’ the words ‘or the
terms of his licence’ be substituted.'

The motion was negatived.

Mr, Bpeaker: The question is:
“That clause 19 stand part of the Bill."
The motion was adopted.

Clause 19 was added fo the Bill.

Mr. Nazirnddin Ahmad: Sir, I beg to move:

“That in sub-clause (1) of clause 20 of the Bill, for the words 'in accorance with any
regulations’, the words ‘subject to any regulations’ be sabstituted.’

Sir, the context shows that the expression should be used in this way: that
the Board shall act with a certain amount of freedom subject to the provisions
of any regulations. That is why I have attempted to express it in this way.

The Honourable Shri N. V. Gadgil: I am not accepting the amendment.

Mr, Speaker: The question is:

“That in sub-clause (1) of clauss 20 of the Bill, for the words ‘in accordance with any
regnlations’, the words ‘subject to any regulations’ be substituted.”

The motion was negatived.

Mr, Bpeaker: The question is:

“‘That. clause 20 stand part of the Bill."”

The motion was adopted.

Clause 20 was added to the Bill.

Mr, Naziruddin Ahmad: Sir, T beg to move:

“That in clsuse 21 of the Bill, for the words ‘as are necessary’, the words ‘as the Board
nay think necestary’ bhe subatitutsd.’

This amendment gives the discretion to the Board rather than leaving it to
be decided by any arbitration or court.

The Honoursble Bhri N. V. Gadgil: Not acoepted.

Mr., 8peaker: The question is:

“That in clause 21 of the Bill, for the words ‘se are necessary’, the words ‘as the Hoard
may think necessary' be substituted.”

The motion was negatived.

Mr. Naziruddin Ahmad: Sir, T beg to move:

“That in {4 Proviso t~ clavse 21 of the Bill, for all tha words occurring after the
worda ‘under n licence' to the end, the following he substituted :

the Beard sball vive the licensse notice to show cause why the Board shall net
take such measures and shall give\the licensoe an opportunity of being henrd
therenn and shall, hefore {axing the proposod measures, consider the cnnwe
shown by him, if any'.”

S'r. the text is rather involved and is not very c'ear. That is why I hove
atternpted to re-arrange the expression E\nd put it this wev. .
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The Honourable 8hri N. V. Gadgil: I do not accept the amendment.
Mr, Bpeaker: The question is.

“Thot in the Proviso to clause 21 of the Bill, for all the words occurring after the
words 'under a licence’ to the end, the following be substituted :

‘the Board shall give the licensee notice to show cause why the Board shall not
take such measures und shall give the licensee an opportunity of being heard
thereon and shall, before taking the proposed measures, consider the cause
shown by hin, if any'.”

The motion was negatived.

Mr. 8peaker: The questior is-

“*That clause 21 stand part of the Bill."

The notion was adopted.

Clause 21 was added to the Bill

Clause 22 was added to the Bill. .

(At this stage Mr. Speaker vacated the Chair, which was then occupied by
Shri K. Sanlhanam (one of the panel of Chairmen)].

Mr. Nagiruddin Ahmad: Sir, T beg to move:

‘““That in sub clauze (1) of cluuse 23 of the Bill, for the words ‘make loans’, the words
‘grant loans’ be substituted." .

The “Honourable 8hri N. V. Gadgil: 1 accept the amendment.

Shri H. V. Kamath: 1 oprose the amendment. If aecepted, it will read
“'grant loans or advances”. T'sually, it is ‘grant loans or make advances’.

The Honourable Shrl N. V. Gadgil: ‘Grant loans or advances’ is perfectly
correet. .
Mr. Chairman: The question is:

“That in sub clause (1) of clause 23 >f the Bill, for the words ‘make loans', the words
‘grant loans’ be substituted.”

The motion was-adopted.
Mr Naziruddin Ahmad: Sir, I move:
“That in sub clause (2' of clause 23 of the Rill—
{i) for the word ‘expand’, the word ‘extend’ be substituted; and
(ii) for the word ‘expansion’ wherever it occurs the word ‘extension’ be substituted."
The c'ause speaks of expansion, but there is a lot of difference between
4PN sxpausion and extension. Expansion means that something is made
P-¥:- by iutlation to appear bigger than what it is, as a small rubber baloon is
mad: to expand when one blows into it. But extension means going beyond
the limits of the business and incraasing or strengthening it. So in my view
“‘extend” and ‘‘extension’’ would be more appropriate than ‘‘expand’’ and
‘‘expansion’’,
The Honourable Bhri N. V. @Gadgil: Sir, I do not accept it.
Mr. Ohairman: The question is:

“That in sub-clause (2) of clause 23 nf the Bill,—
(i) for the word ‘expand’, the worl ‘extend’ bhe substituted; ana
(ii) for the word ‘expansion’ wherever it occars the word ‘extension’ be substituted.
The motion was negatived.
Mr. Obairman: The question is: ¢/
“That clanse 23, as amended, stand part of the Bili.”

The motion \vas adopted.
Clause 28, as amended, was added to the Bill,

v
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$hri T. T. Krishnamachari: Sir, I move:

“'That for clause 24 of the Bill, the following be substituled :
‘24, Power to Board to contribute to certain association—The Board may, subject
tc an) regulations made in this behalf,— .
(1 such subscriptions as it thinks fit tu any association for the promotion of the
) p.};nmmon inter:!;u of persons engaged in generation, distribution and supply
of electricity and the members of which consist mainly of such persons;
2) contribute such sums as it thinks fit' to thefunds of any recognised society the
( object of which is to foster the developmeni and use of electricity .;lmﬂ-
of knowledge and research in respect of electricity or electrical
. The need fop this amendment is that the clause as it now stands is somewhet
obscure and the amenhdment clarifies the position.

The Homourable Shri N. V. Gadgil: Bir, I accept it. N

Mr. Chairman: The question is:

“That for clause 23 of the Bill, the following Le substituted :
;. ‘24, Power to Beard to contribute to certain ussociation.—The Board may, subject
%o wny rogulations made in this bebalf,— _ _

(1) pay such subscriptions as it thinks fit to any association for the promotion of the
common interests of persons engaged in the generation, distribution and supply
of eleciricity and the members of which consist mainly of such persons;

(2) contribute such sums «s it thinks fit to the funds of any recognised society the

object of which is to foster the development and use of electricity or
of knowledge and research in respect of electricity or electrical nﬁmu

The motion was adopted.

Mr, Chairman: The question is:

“That clause 24, as amended, stand part of the Bjll."

The motion was adopted. ¥

Shri T, T. Krishnamachari: Sir, I move: R
. “That in clause 26 of the Bill, for the words ‘subject to the prior approval of the
‘Provincial Government’, the words ‘subject to such conditions as may be prescribed’ be
Fabstituted.” *
.. These words ‘‘subject to the prior approval of the Provincial Government’’
‘were inserted by the Select Committee; but on further reflection it seems that
ithere will be a lot of complications if the Provincial Governments have to be
yconsulted at every stage. On the other hand the feeling is that if rules are

Smnde in regard to the regulation of the appointment of Consulting w
by the Provineial Government the situation will be adequately: met. t is

;why this amendment is moved.
The Honourable Shri N. V. Gadgil: Sir, I accept the amendment.
lllﬂ H. V. KEamath: Sir, I oppose this on the ground that affer all the
conditions to be preseribed would be prescribed by the Provincial Government,
a0d there is no harm in going to the Provineial Government for approval to the
_#ppeintment of Engineers under this Act. '
. Mr. Chairman: The question is:
¢ “That in clsuse 25 of the Bill, for the words ‘subject o the approval of
ill_:“r:jmt:ld"(.}ovummt', the words ‘subject to such mnj;?t.io- as :3" be prescribed’ t
i The motion was adopted.
‘ Mr. Chairman: The question is:
“That clause 25, as amended, stand part of the Bill."
The motion was adopted.
Clause 25, as amended, was added to the Bill, .
Clauses 26, 27 and 28 were added to the Bill.

)
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S8hri T. T. Krishnamachari: Bir, I move:
“That in sub-clause (3) of clause 20 of the Bill,—
(i) for the words ‘Central Technical Power Loard’ the word ‘Authority’ be substi-

tuted ; and _ ] .
(i) for the words ‘that Board’ the words ‘the Authority' be substituted.”

The Honourable Shri N. V. Gadgil: Sir, 1 accept this.

Shri H. V. Kamath: Sir, what is the importance or significance of this
-amendment? ‘

Mr. Ohairman: [t is consequential on the setting up of the Central Electri-
.oity Authority; it was an oversight of the Select Committee.

The question is: N
That in sub-clause (3) of clause 20 of the Bill,—
(i) for the words ‘Central Technical Power Board’ the word ‘Authority’ be substi-
tuted : and

(ii) for the words ‘that Board’ the words ‘the Authority’ be substituted.”
The mation was adopted. .
Prof. 8hibban Lal Saksena: ] have an amendment to move to this Cluuse.
Tt is un the typed list.
Mr. Ohairman: When was the notice given?
Prof. Shibban Lal Saksena: It was given this morning.
Mr. Ohairman: Then, I cannot give you permission to move it.
Prot, S8hibban Lal Saksena: Can I speak on the Clause itgelf? o
Mr, Chairman: Yes, you can speak.

Prof. Bhibban Lal Saksena: I had pointed out earlier that the Authority had
not been given sufficient powers to discharge its duties. At present it is & kind
of recommending Authority only. 1 want that the Authority should have the
power to sanction schemes. I also want that all schemes which cost hore than
rupees five lakhs should be submitted to it for sanction before they are carried
out, .

This morning my friend Mr. T. T. Krishnamachari pointed out certain
sections of the Government of India Act. The present Act which we are pass-
ing is an Act for a new and free India and the Government of India Act should
not stand as shackles on our feet. This Authority should have the power to
take the initiative and give a drive to its schemes. I hope that when the new
Constitution is passed we will take into account all thege difficulties. All plan-
ning for key industries shculd be in the hands of Parliament at the Centre and
I dv not think that Parlinment and the Provincial Legislatures will be fighting
with each other in these matters. 1 s sure that with the Honourable
Mr. Gadgil here age Minister in Charge in the Parliament at the Centre, Madras
and any other provinces will be only too eager to co-operate with him. I,
therefore, hope that he will accept my amendment even though it has not been
formally moved, and see that the Central Authority is clothed with more
power. If you refer to the British Act, you will find that there the entire power
is given to the Central Authority. Here I find that all the power 18 given to
tiie Regional Boarde. .T think this is a very big lacuna which should be re-
moved. T hope the poirt T have raised will be considered by the Honoursble
Minister and though my amendment cannot be formally moved, 1 hope he will
acoept its substance.

Sbhri T. T. Krishnamachari: In this connection there is one instance which
hae come to my knowledge. The Madras Government had sanctioned the
purchase of two portable generators for the City of Madras. Actually they had

to have a Cabinet méeting very hastily and had the project sanctioned becnuse
thn®sellor's market was only open for & wouk.
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So if it happens that in a major scheme you have to refer to the Gentral
Technieal Authority befors you pluce the order, you can take it that you will
not bé"able to get the goods. As a matter of fact the two generators cost Re. 90
lakhs but their cost would have gone up in the region of Rs. 150 1akhs if there was
delay. The former cost stood at lis. 25 lakhs though that had been raised to
Rs. 50 lakhs by the Select Committee. Such a procedure will merely put u
shackle in regard to the development of major provinces and I feel that there is
1o substunce in the suggestion made by my friend, the Professor.

L]

Mr. Obairman: The question is:

“That clause 29, as amended, stand part of the Bill.”
The motion was adopted.

Clause 29, as smended, was added to the Bill.

Clauges 80 to 86 were added to the Bill. .
Shri M. Ananthasayanam Ayyangar (Madras: General). Sir, 1 move:

““That in part (a) of sub-clause (1) of clause 37 of the Bill, after the words '‘station of’,
occurring in the last line, the words ‘undertaking or' be inserted.” ‘

1 believe it is & slip, an omission, and it is to bring it in line with the isolated
portion.

The Honourable Shri N. V. Gadgil: I accept it.

Mr. Chairman: The question is:

*That in part () of sub-clause (1) of clause 37 of the Bill, after the words ‘station of’,
occurring in the last line, the words ‘undertaking or' be inserted.”

The motion was adopted.

Mr. Naziruddin Ahmad: Sir, ] move:

*That in Eart (b) of sub-clause (1) of clause 37 of the Bill, for the words ‘average of
tho Reserve Bank rates between the said dates’. the words ‘the Keserve Bank rates for
the said days' be substituted."

In calculating interest it has been provided that between the date of the
lending and the date of repayment, the average of the leserve Bank rate should
be the basis and cne per cent. over it should be charged. But it would be
difficult to calculate between two dates what would be the average Bank rate.
1t would be simpler to churge the Bank rates for particular dates which are
known and one per cent. above it. In fact, if the Reserve Bauk rate is two per
cent. for a few days and three per cont. for the rest of the days, the effect would
be that the charge for this loan would be three per cent. for the earlier days
and four per cent. for the later days, instead of calculating the average of those
days, which would depend upon & large number of uncertain factors. In fact
the rates prevailing on particular dates should be taken into acoount in finding
out the averuge. Bven then the matter would not be a simple affair. Instead
of thut we should charge for particular days the Reserve Bank rate for those
ays plus one per cent. more. This would be simplef and 'easier.

M. Chalrman: May I point out that if there are 100 days you would have
o calculate separate interest.

Mr. Nasiruddin Ahmad: In finding out the average rate one has to go
through the same procedure.

Mr. Chairman: The rate is taken as the average and then they @loulate . °
However, if the member wants I will put it to the House.

The Homourable Shri N. V. Gadgil: I do not accept it.
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Mr. Ohairman: The question is: _

“That in part (b) ofsub-clause (1) ui clause 37 of the Bill, for the words ‘average of
she Reserve Bank rates between the said dstes’. the words ‘the Reserve Bank rates for
the said days' be substituted.”’ :

The motion was negatived.

Mr. Obairman: The question is:
“That clause 37, as amended, stand part of the Bill.”
“The motion was adopted. .

Clause 37, as amended, was added to the Bill:
Prol. Shibban Lal Saksena: Sir, T have an amendment.

Mr. Ohairman: I am airaid I cannot allow amendments at this stage unlees
they ure purely verbal. - No gubstantinl amendments can be allowed without
proper notice.

Pro!l. Shibban Lal Saksena: Sir, I have drawn the attention of the House
this morning to clauscs 38 and 89. I haVe suggested that all the words begin-
ning with the words ‘'but the Board may” to the end be omitted. This morn-
ing iny friend Mr. T. T. Krishnamachari sunid that we would be there in the
Constituent Assembly to prevent an abuse of these clauses. When we ourselves
give this power after full debate and deliberation to the Board, we cannot
complain ieter on il it is ubused. The clause as it runs at present says:

“bul the Board muy with the sanction of the Provin ial Government. make arrangemnenta
with any licehsee or other person for its operativn. if in the opinion of the Board it is
desirable 1o do mo."” :

I we are hionest and sincere that in future no new industrial establishment
should be privately owned, then this part must be removed. In fact I wonder
bow after the annouucemnent of the industrial policy by the Honourable the
Priine Minister that no new undertakings or industries shall be privately owned
we could ullow this. My suspicion is based on experience. This is what will
happen.  Wherever vested interests are strong they will persuade the Board
to say that it is not very feasible for the Government to undertake the work
in which these vested interests are interested. They will say that they have
got the experts, the necessary capital and a big plant ready at hand and that
they would undertake tho work. The rerult would be that after sometime
they will control the entire electrical industry and the Government will not
be uble to own thé industry. Besides unproductive enterprises will be taken
up by nobody, unless the State takes them up. Other interests will not do it.
What I suggest is that this part of-the clauses should be removed. It must
be said in this Bill that the new enterprises shall be taken over by the Board
and none of thein shall be given to the private capitalists. This will at least
show that at wny rute in this industry we mean that no private enterprige
sbould come in. In fact we sometimes forget that we are living in times when
nations sre moving ut a very fust speed. Eveorybody is trying to multiply
proauction of electrical energy and power double-fold and treble-fold and yet
we are going on at this slove pace. I do not know when we will be.able to cateh
ap with them. Unless we realise this and try to develop our potential
strength in the near future we will not be able to stand up in this world. At
least in the matter of electricity, it is all important that the Centre must plan,
<o-ordinate and take thenitistive. There"must be no scope for private enter-
prise in thirticld und all electrical development of the country must be done
by the State in 8 manner thut the whole country might develop to the maximum
vall its resources and might become the equal of any other country in
the world in this matter.

Prof. N. G. Rangs (Madras: General): 1 suppose when you say Govern-
ment you include the Provincial Governments also? :
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Prof. Shibban Lal Saksena: Yes. What I want is that the Central Govery-
ment and the Provincial Governments must co-operate and work hand in hand
and develop the industry. There must be some amendment to thess clauses so
that the Board may not have the power to pass on schemes to private enter-
prise. This will be injurious and 1 hope this amendment will be scoepted.

Mr. Ohairman: The question is:

““That clauses 38 and 30 stand part of the Bill."

The motidn was adopted.
Clauses 28 and 89 were added to the Bill.

Clause 40 was added to the Bill.

Mr. Naziruddin Ahmad: Sir, I move:

“That for sub<lause {1) of clause 41 of the Bill. the following be substitutad :

‘(1) Where the Hoard considers it necessary to use any transmission lines of a liconses
for any of its purposes, it may, on pavment to the licensee of charges calculated
ip accordance with the provisions of the Fifth Schedule, use such lines to the
extent to which the capacity of such lines is or hereafter remaina in excess of

"

the requirements of the licensee for the tranmmission of -electricity’.

1t is only u rearrangement of the different expressions used in different paris
into what I consider to be a logical manner. The original sub-clause read:

*Where the Board considers it necessary to use for any of its purposes any transmission
limes or main tarnsmission lines of a licensee. the Board shall have power to usv such lines
to the extent to which the capacity thereof is or thereafier remamina surplus to the require
ments of the licensee for the tranxmission of electricity, on payment of charges caleulated
in accordance with the provisions of the Fifth Bchedule.'

The weakness in this to my mind is that the words **for any of its purposes’’
bave been misplaced and the last part of the sub-clause “‘on payment-of charges
talculated in accordance with the provisions of the fifth schedule’” has also been
misplaced. 1[ you read this amendment carefully it will be found that it has
been rearranged in its natural sequence and would read better us suggested
by me. It is with this idea that I have submitted my nmendment,

The Honourable S8hri N, V. Gadgil: Sir, I do not accept the amendment.
Mr Ohairman: The question is:
“That for sub-clause (1) of clause 41 of the Bill, the following bo substituted :

‘(1) Where the Board considers it necessary to use any transmission lines of a licansee
for any of ils purposes, it may, on payment to the licensea of charges culculated
in accordance with the provisions of the Fifth Schedule. use such lines to the
extent to which the capacity of such lines in or hereafter remains in excess of

the requirements of the licenses for the transmiasion of elsctricity’.
The motion was negatived.
Mr, Nasiruddin Ahmad: fir, T move:

“That in sub-clause (1) of clause 41 of the Biil, for the words ‘surplus o', the words ,
‘in excess of' be aubstituted.”

The context says ‘‘the capacity thereof is or thereafter remains surplus to
the requirements of the licensee’’. The words ‘‘surplus to” seem to be
inappropriate.

Shri T. T. Krishnamacharl: How dogs it seem inappropriate?
Mr. Wastruddin Ahmad: To my mind it appears so. It is th® mind of &

single man. ‘‘Surplus to’’ may be appropriste in any other context bué not
in this. .
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Mr, Ohairman: Amendment moved:
“'That in sub-clause (1) of clause 41 of the Bill, for the words ‘surplus to'. the worde
'in excese of' be substituted.’

The Honourable S8hri N. V. Gadgil: Sir, I do not accept the amendment.

Mr, Naziroddin Ahmad: Sir, T wish to withdraw my amendment.

Mr. Ohairmtan: Has the honourable member the permission of the House
to withdraw his amendment? .

The amendment was, by leave of the Assembly, withdrawn.

Mr, Naziruddin Ahmad: I move: N

“That in sub-clause (2) of clause 41 of the Bill, for the word ‘agreed’, the words ‘agreed
upon' be substituted.”

I think this amendment would be accepted by the Honourable Minister.
This expression appears not only in this sub-clause but also in other places,
especially in clause 48.

Mr. Ohalrman: There is also the expression ‘‘upon such terms'’ in the sub-
clause. The word ‘upon’ is already there. Unless the honourable member
removes it the word ‘upon’ will occur twice,

Bhri H, V. Eamath: It must be ‘‘agreed to".
Mr. Nasiruddin Ahmad: I should then like to have it as “agreed to™.
Mr. Chairman: Even in that case unless you remove the word "upon

the existing sub-clause it will not read properly. You may have to sny
e for sush time and such terms as may be agreed to’' or ‘‘agreed upon’’.

Shri H. V. Kamath: It has got a different meaning there, ‘‘The Board
MAY...uveens use......... upon such terms as may be agreed to’'. That is perfect
English,

Mr, Naziruddin Ahmad: The same cxpression appesrs in clause 43 sub-
clause (2), line 2. There the wording is '‘agreed upon'’ and the word ‘‘upon’’
was introduced by an amendment in the Select Committee. The Beleet Com-
mittee accepted the word ‘‘upon’ as a necessary part of ‘‘agreement”. It
also appears in sub-clause (1) of clause 48, and it should be ‘agreed upon’.
In the present context, however, the words ‘‘ngreed to'' would be better. 1
would quite accept the suggestion of Mr. Kamath and would say that . the

words should be ‘‘agreed to'’ rather than '‘agreed upon''. That amendment
would just fit in with the context,

The Ohairman: Amendment moved:

*“That in sub-clause (2) of clause 41 of the Bill, for the word ‘agreed’, the words ‘agreed
to' be substituted.”

The Honourable 8hri N, V. Gadgil: T am not accepting it. Let the clause
remain as it is.

Mr. Chalrman: The question is:

‘'That in sub-clause (2) of clause 41 of the Bill, for the word ‘agréed’, the words ‘agreed
to' be substituted,'

The motion was negatived.

Mr. Ohairman: The question is:
“That claunse 41 stand part of the Bill."”
The ‘motion was adopted.

Clause 41 was added to the Bill.
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Mr. Nariruddin Ahmad: I move:
“That for clause 42 of the Bill, the following clause be substituted :

‘42, Where provision in soch behalf is made in a sanclioned scheme for the placing
of any wires, es, @wall-brackets, stays, apparatus and appliances for the
transmission and distribution of electricity, or for the -tramnsmission of tels-
graphic or telephonic communications necessary for the proper co-_ordmat.m:! of
the works of the Board, the Board shall, notwithstanding anything contained
in sections 12 to 16 and !8 and 19 of the Indan Electreity Act, 1810 ilx of
1910j, but without prejudice to the requirements of section 17 of that Act. have
ot the powers which the telexraph asuthority possesses under Part II1 of the
Indian Telegruph Act, 1885 (XILI of 1885) with regsrd to a telegraph establish
ed or maintained by the Government or to be so established or maintained’."

1 beg to submit that this is a rearrangement of the words of the section.
Therg are so many clauses and sub-clauses with exceptions and ‘buts’ in a
most confusing order. If the amendment is accepted the different conditions
are placed therein in a proper order.

The Honourable Shri N. V. Gadgil: 1 do not accept it.

Mr. Ohairman: The question is:
“That for clause 42 of the Bill; the following Mause be substituted :

‘42, Whero provision in such behalf is made in a sanciioned scheine for the placing
of any wires, poles, wall-brackets. stays, apparatus and appliances for the
transmission and distribution of electricity, or for the transmission of tele-
graphic or telephonic communications necessary for the proper co-ordination of
the works of the Board, the Board shall. uotwithstanding anything contained
in sections 12 to 16 and 18 and 10 of the Indian Electrcity Act, 1810 (IX of
1910), but without prejudice to the requirements of section, 17 of that Act. have
“all the powers which the telegraph authority J:onmol under Part I1I of the

Tegar

Indian Tt?'mgr_‘lph Act, 1885 (XIIT of 1885\ wi d toa ulegnph sstablish-
ed or maintained by the Government or to be so established o1 maintained' "
The motion was negatived.
Mr, Chairman: The question is:
“'That clause 42 stand part of the Bill."
The motion was adopted.
Clause 42 was added to the Bill.
Mr. Naziruddin Ahmad: I move:
““That for sub-clause (1) of clanse 43 of the Bill. the following mub-clause be substituted :

1) The F_loard mav enter into an agreement with anyv pergon producing eiecu'lcity
within the Province. on such terma as mav he agreed upon, for the nurchase
by the Board of any surplus electricitv, which that person may be able to

dispose of'."”’
It is only a reatrrangement of the words.
The Honourable S8hri N. V. Gadgil: 1 do not accept it.

. Mr, Ohajrman: The ‘question is:
*'That for sub-clause (1) of clause 43 of the Bill, the following sub-clause be substituted :
‘(1) The Bosrd mav emter into an agresment with any person producing nlecf.ric;it_\r

within the Province, on such terms as miy be sgreed upon, for the purchase
by the Board of any surplus electricity which thst person may be able to
disposs of'.”
The motion was negatived.
Mr: Nasirnddn Ahmad: I move:

“That in sub-clause (1) of clause 43 6f the Bill, for the word ‘arrafkements’ the words
‘an agreement' be substituted.” ) : -

The text says that the Board may enter into arrangements with either
ent or any person etc. The word ‘agreement’ would be better.
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ghri M. Ananthasayanam Ayyangar: ‘Arrangement’ is different from
‘agreement’. ' Arrangement is. by agreement,

Mr. Nasiruddin Ahmad: ‘Arrangement’ is a loose expression, but ‘agree-
ment' is & precise expression meaning a proposal, acceptance and contrach
which is enforceable in_law. Arrangement deals with smaller matters,

The Honourable Shri N. V. Gadgil: 1 do not sccepb it.

Mr. Chairman: The question is:
“That in sub-clause (1) of clause 43 of the Bill, for the word ‘arrangements’ the words
‘ar agreement’ be snbatituted.” .

The motion was negatived.

Mr, Naziruddin Ahmad: T move;

[hut in sub-clause (1) of clause 43 of the Bill, for ths word ‘agreed’, the words ‘agreed
upon’ be substituted.”

Mr. Chairman: Here the word ‘on’ is there in the sub-cliuse. That is the
real difficulty.

Mr. Naziruddin Ahmad: Then jt may be ‘agreed to’.

Mr. Chairman: But it has been rejected before. _

Mr. Naziruddin Ahmad: That was in a different context,

The Honourable Shri N. V, Gadgil: I oppose the amendment.

Mr, Chairman: The question is: '

"“That in_sub- clause (1) of clause 43 of the Bill, for the word ‘agreed’, the words ‘agreed
upon’ be substituted.”

The amotion was negatived.

Mr. Chairman: The question is:

“That clanse 43 stnnd part. of the Bill."

The motion was adopted.

Clause 43 was added to the Bill,

Shri M, Ananthasayanam Ayyangar: Sir, 1 beg to move:

“That in sub-clause (1) of olame 44 of the Bill, after the word ‘Government’, the
following be inserted :

‘or any Corporation created hy legislation enacted by the Central Legislature’."

Mr. Chairman: Amendment moved:

“That in sub.clause (1) of elause 41 of the Bill, aftor the word ‘Jowspnment, the
following he inserted ¢ ; '

‘or any Corporation created by legislation enacted by the Central Legislature'.”

The Honourable Shri N. V. Gadgil: T am gmng to aceept it.

Shri M. Ananthasayanam Ayyangar: Sir, I know the Honourable Minister
in harge of this Bill will accept it. But T ‘want him to consider if T may
add the words ‘‘Provinecial Government’' also. = The object is this..

Mr. Chairman: A Corporation cannot be set up hy a Provincial Govern-
meént according to the Constitution,

Shri M. Ananthasayanam Ayyangar: The object of the Bection is this:

“Notwithstanding anything contaimed in any other law for the time being in force or
in any leence but mbtact to the provisions of this Act, it shall not be lawful for a licensee,
or any other person not heing the Centra (Govermment except with the previous consent
in writing of the Board, to establish or acquire s new generating station or to extend
or replace any major unit of plant or works pertaining to the generation of electricity in
a_generating station®’

Tt is not for the purpose of establishing a Corporation. This clause as it
stands prohibits all but the Central Government from establishing any genera-
ﬂngahﬁon except with the consent of the Board, My amendment which

be!nmephdhyﬂuﬂmcmnbhﬂhm impliuﬂntﬁbh right to
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establish, without the permission of the Board, any generating station is given
not only to the Central Government but to any Corporation established by law
by the Central Legislature. ;

I want to add further the right of the Provincial Government also to esta-
blish a generating station whenever it is necessary, without seeking the con-
sent of the Board. =My friend Mr. T. T. Krishnamachari-told me that there
is another provision here which always enables the Provincial Government to
give dirgotions; but I am not able to find it. When any Board is constituted,
thereafter even the Government will have to be at the mercy of the Beard, ,
We very often put questions here as to what has been done with the grant to
the Industrial or Technical Research Board and then they say it.is an autono-
mous body. The very parent which creates a body subsequently becomes a
slave to that body! If somebody is taked and put into jail, the Home
Department says, ‘‘We .are absolutely helpless; you go to the Provincial Go-
vernment’'! TLet us not create a ghost and become a prey to that ghost;
this is something like Bhasmasura, 8o far as the Cential Government B
concerned we were anxious to give power to the Board to establish power sta-
tons. We wanted to enlarge the scope for any . corporation established.
(Interpretations).....iccorvune.

My friend “the Minister I suppose accepts the addition of the words “‘or &
Provineial Government'’, :

The Honourable Shri N, V. Gadgil: T am not accepting the addition.

Shri M. Ananthasayanam Ayyangar: But let me explain......

Mr, Ohairman: The honourable wember has moved his original amend-
ment. - 5

Shri M. Ananthasayanam Ayyangar: You cannot accept my statement in
part and reject it in part; it is accepted as a whole or rejected as a whole,

Mr, Chairman: But the amendment seeking to add the words ‘‘or a tro-
vincial Government’’ is not on the Ovder Paper.  He will have to give notlce;
unlegs the Government Member and others aceeptéd it he cannot move an
amendment which is not on the Order Paper.

Shri M. Ananthasayanam Ayyangar: My only point is, why should they
plug their ears even before they understand the rationale of it?

Mr. Chairman: That is between you,

Prof. N, G. Ranga: On u point of order, Sir, my honourable friend, if
I_understand him aright, has only started with a sort of an explanation ask-
ing for permission from the Minister in charge of this Bill.

Mr. Ohairman: I know that, but the amendment has been moved.

Shri M. Ananthasayanam Ayyangar: Sir, may I ask this on a poiut of
order?  When a person moves an ameéndment, you allow him, to move the
amendment and make a speech also.  While he is interrupted by another

member he sits in hig seat. Then is it the'right of the. Chair to...............
Mr. Ohairman: The honourable member had sat down.

Prof N. G. Ranga: T was rising on a point of order!

Mr. Ohairman: All right, then I will give you an opportunity of spesking
further, but I do not allow yon to amend the amendment. v

Shri M. Ananthasayanam Ayyangar: That is all right. .

‘Mr, Ohairman: You are free to speak. Whether T shall put the smend-
ment or not, I shall decide. ; : : .
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ghrl M. Ananthasayanam Ayysngar: 1 am requesting the leave of the House
to allow this to stand over so that 1 may discuss this matter with my friend and
then bring it before the IHouse. 1 am trying to make & very rgm‘aonable
suggestion and & request to the House. Why should it not consider it? You
know it restricts even a Provincial Government like Madras which has started
the electricity undertakings and distribution eyen long before this Act can cowe
into force. 1 want that in such cases provision should be made to exempt the
Provincial Governments from the Provisions of this Act. This amendment is in
consonance with my speech on the motion for consideration of this Bill, Now
inadvertently those words have escaped notice and therefore I want to convince
my friend if possble so that we may take a decision if we can. The House will
agree with me that it is not as if [ am introducing a novel thing. T spoke
yesterday and took nearly one hour of the time of this Honourable Hous: and
tried to say that this kind of compromise is 2 half-way house between State and
private enterprise. State enterprise is there in Madras. These are experiments
going on—one is a child and the other is grown up. Take these three and find
out which .is ruitable for our country. I do not mean to say that straightaway
you must start nationalizing with this industry, nor do T say that it must be
given over to private enterprise. '

These are all experiments and one experiment has already thrived so fur as
Madras is concerned. Under these circumstances it is not as if I am trying any
novel arrangements just for the time being. It is rather unfortunate thut while
we are trying to clothe the Central Government with power over the head of a
Bourd which we are creating, P1ovinces ure not given power to establish Bonrds
as autonomous bodies for the purpose of establishing generating stations ete.
carrying power to the very doors of the villagers. We are creating s Central
Board; we are creating an exception in the case of the Central Government;
the Central Government can, without the consent of that Board and over the
head of the Board, establish wherever it likes a generating station; in emer-
geney it will have power to do so. But this amendment which the honourable
Mover has accepted introduces one other institution also. That is that not
only is power given at present to the Central Government to override the
powers of the Board but by this amendment which I have moved and which
has been accepted, power is given to any corporation established by the Central
Legislature.  Corporalion does not have the same status and representative
character as the Central Government, which is bnsed upon the vote of this
House, Therefore for a lesser entity we are giving the power. Why should
I place the Provincial Government in a worse position than cven a Corporation
established by the Central Government?  For instance, the Damodar Valley
Corporation—can it pretend to be much bigger than the Bihar Government
when it is established? Yeu are denying the Bihar Government the right to
establish generating stations whereas you are trving to confer on the Damodar
Valley Corporation the right to establish a generating station without consulting
this Board. How on earth does my honourable friend feel that the
amendment that I have moved is improper or otherwise not acceptable? 1t
may be that he may not accept it, but I crave the leave of the House to keep
this over and if it comes to that I will divide upon this matter and I appeal
to you, honoursble members of this House. This is & very important matter
snd I am not going toyield. If the honourable member consents to let it
stand over well and good. There are so many other provisions; so many other
schedules which have to be considered. Therefore 1 crave leave to allow thus
smendment to stand over ill tomorrow or the next day on which this will come
Op. If permission is not granted, I shall make my few more submissions on
this and then appeal to the House to vote for this amendment.

Mr Naziruddin Ahmad: May I submit that this is a reasonable prayer that
the motion do stand over till the Honourable Minister is u:} 8 position to consi-
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der the matter. It involves a very large question of principle and nothing will
be lost by its standing over.  Trerefore, the request should be allowed.

The Honourable Shri N. V. Gadgil: 1 am prepared to accept the suggestion
made by the honourable member that this clause may stand over till day nfter
tomorrow.  Meanwhile, other clauses may be taken up. .

o Mr. Ohairman: Then we shall go on to Clause 45.

Mr, Naziruddin Ahmad: Sir, I beg to move:

“That in sub-clause (1) of clause 45 of the Bill, for the word ‘stations’ occurring in
line one, the word ‘station’ be substituted."

I anf well wware that the plural ncludes the singular and vice versa, but 1
choosing the singular or the plural the context must be respected and in this
context the singular is indicated.

The Homourable Shri N. V. Gadgil: I accep¥ ¥, Bir.
Mr, Ohairman: The question is:

“That in sub-clause (1) of clause 45 of the Bill, for the word ‘stations’ occurring in
line one, the word ‘station’ be substituted."

The motion was adopted.

Mr. Ohairman: The question is:

“‘That clause 45, as amended, stand part of the Bill.”

The motion was adopted.

Clause 45, as amended, was added to the Bill.

Shri M. Ananthasayanam Ayyangar: Sir, I beg to move:

*That in sub-clause (6) of clause 46 of the Bill, for the words ‘the price which would
have been payable for any equivalent portion’, the following be substituted:

‘the average price which would have béen payable’.”

" The amendment is very reasonable. I expect the House will kindly acoept
it.

Mr. Chairman: The question is:

"That in sub-clause (5) of clause 46 of the Bill, for the words ‘the price which would
have been payable for any equivalent portion’, the following bLe substituted :

‘the average price which would have been payable’."
The motion was adopted.
Mr, Obairman: The question is:

“That clause 46, as amended, stand part of the Bill."
The motion was adopted.

Clause 46, as amended, was added to the Bill.

Clauses 47 to 52 were added to the Bill.

Shri T. T Krishnamachari: 8ir, I beg to move:

“That for sab-cl (2) of cl 53 of the Bill, the following be substituted :

‘(2) The Board and any licensee shall each have a right of access at all times to his
own property ob, in, over and under the property of the other'.”

Sir, this is merely clarifying the present position,
Mr. Chairman: The question is:

“That for sub-clause”(2) of clause 53 of the Bill, the following be substituted :

‘(2) The Board and any licensee shall each have s right of acoess at all times to his
own property on, in, over and under the property of the other'."

The motion was adopted. <!
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Mr. Ohairman: The question is:

“That clause 53, as amended, stand part of the Bill.”

The motion was adopted.

Clause 53, as amended, was added to the Bill.

Mr. Naziruddin Ahmad: Bir, I beg to move:

“That in clause 64 of the Bill, for the word ‘agreed’, the words ‘sgreed upon' be “b-
stituted.”

Bir, for my authority I shall refer the House to sub-clause (2) of Clause
48 where the words ‘‘agreed upon’' has been specially introduced. ' *‘Upon’
has been specially introduced in the Belect Committee by way of an, amend-
ment. 8o this mode qfy draftsmanship is an agreed thing with regard o the
Belect Committee. If Phis amendment is not accepted, then of course when
the appropriate time comes, [gshall move for the deletion of the word ‘‘upon’
which has already been inse by the Select Committee.

The Honourable 8hri N. V, Gadgil: 1 do not accept, Bir.
Mr. Chairman: The question is:

“That in clause 54 of the Bill, for the word ‘agreed’, the words ‘agreed upon’ be sub-
stituted."”

The motion was negatived.

The Chairman: The question is:

“That clause 54 stand part of the Bill."

The motion was adopted.

Clause 54 was added to the Bill,

Clauses 55 and 56 were added to the Bill.

The Assembly then adjourncd till ¢ Quarter to Eleven of the Clock on
Wednesday the 11th August, 1948,

APPENDIX
. WHITE PAPER ON HYDERABAD

[vide page 47 ante]

INTRODUOCTION

Government of India's approach to preblem of Btates.—The approach of
the Gevemnment of India to the dpmblem of Hyderabad has been governed by their
general policy towards tho Indian States. India is not a mere geographical
expression but an economic and political entity. The Btates are an integral
part of India. The economic and political unity of India was maintained till
the lapse of Paramountoy by the Crown, which operating through the Politicai
Officers, provided the nexus between the Indian States and the Central and
Provincial Governments. The pivot of 1his arrangement was the Vieceroy, who
represented to the Indian States the suzerainty of the British Crown, while at
the same time. he was. in relation to British India, the head of the Governu-
ment. g‘hn Indian Independence Aect relieved the Btates from all their obliga-
tiins to the Crown and in consequence India's unity was seriously threatened
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with disintegration. The Government of India sought to avert this grave
threat by negotiating constitutional relationship with the Indian Btates on the
basis of their accession to the Dominion of India on the three subjecte of
defeuce, foreign affairs and communications. This was no emotional approach
nor any expansionist policy, nor power politics. Highly practical readons of
geography, all-compelling defence and internal security requirements and other
equally strong considerations rendered India’s organic unification impemtive.
The following quotation from Sir Reginald Coupland shows very clearly how vital
this unity is to the very existence of the Dominion of India:—

“An India deprived of the States would have lost all coherence. For
they form a great cruciform barrier separating ai: four quarters
* of the country. lf no morc than the Central Indian States and
Hyderabad and Mysore were cxcluded froin ¢he Union, the United
Provinces would be almost completely cut off from Bombay, and
Bombay completely from Siud. The ghrategic anl economic im-
plications are obviaus enough. The practicability of DPakistan
must be admitted. but the motre the separation of the States from
British India is considered, the more inipracticable it seems.
India could live if its Moslem limiba in the North-West and North.
East were ‘amputated, but could it live without its heart?’’

Accession of States.-—The Rulers of Indian States realised that it was bctter
for both the Provinces and the States ‘‘to make laws sitting together as friends
than to make treaties as aliens™, and they acceded to the Domnnion of Indiu
before th= lupse 5f paramountcy and also cxecuted Standstill Agreements. The
Nizam dreamt of mdependence and procrastinated.

Policy of integration and democratisation,—The accession of the Stutes to
the Dominion of India was the first phase of the Government of India's policy
to fit the States into the constitutional structure of India, The second phase
was their consolidation into viable and sizeable units and their demooratisation.
This policy was based on their recognition of the patent fact that if the States
were to find an honourable and hmhimgl place in free and democratic India,
their politiee must be readjusted on the basis of the supremacy of popular
interests. The sincerity of purpogse with which the Government of India have
pursued this policy is borne out by the fact that within a period of less than
a year the inner and external set up of the States has been completely revolu-
tionieed and constitutions based upon the prindiple of full transfer of power
to the people ave operating in the Btates and the newly formed Unions of
Gtates. The Rulers were quick to appreciate tho change and acoepted the
Government of India's policy of integration and democratisaticus The Nizam
nlone refused to march with the times.

Hyderabad brochure.—In s brochure recently issued by- .the Nisam's
Government it is stated:—''The Nizam feels bound to maintain individual
«ntity of Hyderabad with ite special problems, history and traditions.'’

1% further states:

“Among the 800 Indian Btates Hydersbad was the largest and its Ruler.
the Nizam of Hyderabad and Berar, held a unique and pre-
eminent position. The Nizam's dominions are larger than the
United Kingdom and about the half the size of France. His sub-
jects number seventeen millions, more than twice the population
of any other Indian Btate and more than Canada, Auatralia and
sny other Dominion outside the Indien sub-continent. Hyderabad
has ite own Government. its own civil serviee. its own modern
army, ite own police. university, railwavs and industries. Ita
finances are organised on modern lines with a Ludget and what
is in these days abnormal, the budget is surplus.’’ .
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Then follows the astounding assertion ‘‘Hyderabad, in fact, is & country
and is organised as a country.’ .

Hyderabad's 80 called special problems.—What are Hyderabad's special pro-
blems? The main problem would seem to be the perpetustion of Hyderabad's
feudal structure. The other problems apparently relate to the mechanies, which
include the orgauisation of militant elements of the minority population to
thwart the legitimate aspirations of the people; preparations for an armed
conflict, ete.

Hyderabad's History.—The history of Hyderabad is in itself an effec-
tive unswer to the Nizam’s pretentions to independence. Nor are tpe traditions
of lyderabad such as to admit of being invoked with any measure of pride
or satisfaction. Hyderabad historically belongs to that category of the States
which ware founded by the agents of foreign invaders and is, thcrefore,
relatively of a later origin compared to several other ancient historio
States. A special feature of the history of H®derabad has been that not only
did it never enjoy independence but it also never established a legitimate claim
to it by making any. sacrifices in the cause of .independence. The Rulers of
Hyderabad were never able to maintain themselves without foreign protection.
Even while under the vassalage of the Moghul Emperor the State first came
under the military protectorate of the French and later of the British. Yet another
feature of the history of Hyderabad has been the readiness of its Rulers to
transfer their alleginnce to the stronger power. Lastly, an important charac-
teristic of the history of Hyderabad has been the full impact of the paramountey
of the British Crown not cnly in external affairs of the State but also in respect
of its internal affnirs.

Hyderabad under paramountcy.—The major part of the history of Hydera-
bad is linked with Britieh rule in India. During this period,sin all the essen-
tials of the feudal system in India, the Nizam stood in the same category ns
other chiefs., The Paramount Power operated as a standing check on misrule in
Hyderabad. The Resident's intervention in State affairs had been practically con-
tinuous since 1800 and the Paramount Power intervened more frequently aud
decisively in Hyderabad than in any other major State. The honorific title of
‘Faithful Ally' was of little moment when comipared with the historical fact of the
position actually accorded to the Nizam by the Paramount Pover. The treaty
position of the Nizam in respect of non-intervention in interna] matters was no
better than that of a group of States which included even some 18 gun-salute
States. The British Government interposed from time to time its authority in
Hyderabag, in the military affairs, in the revenue ndministration. in the selection
an 1 appointment of Ministers and maintaining them in office, in introducing re-
forms and in reorganisation of *he finances; in compelling the Nizam to control his
sons and to regulate their education. installing the Nizams and investing chem
with full powers. .The British aut ority was also repeatedly asserted to
induce in the Nizgam's mind & econception of bhis position more in
accord With history, precedent and with his own interests. Finallv.
I.ord Reading in his letter dated 23rd March, 1928, gave a public burial to the
Nizam's claim to revolve in an orbit of his own,

Untenable claim on the basis of ordinary attributes of administrative
vnits.—Geographically, Hyderabad is not the largest, but the second largest
State. Numerienlly, it can claim to be the most populoug Indian State, but
vonsidering the fact that the civil liberties and rights of the vast majority are
ruthlesslv curhed and circumscribed, the State would seetn to consist politi-
cally of its fascist minority alone. Politically Hyderabad is a land of stagnart
back-waters and ranks as the moet backward smongz th) Indian Btntes wa
thev exist to-auy. .
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The Hyderabad State has no doubt ite Government, civil service, police
force, budget and industries. Most of the 600 units that were known as States
ut the lapse of paramountey, had/ these attributes of separate administrative
‘entities. BSome had Governments, progressive in character such as those of the
neighbouring States in the South; others less mediaeval or more compared to
that of Hyderabad. All these States have rapidly moved with the times and
‘have now a democratic set up. Hyderabad alone has a Governmeént totally
unrepresentative of the majority of the people.

A mere glance at the relative ratio of the minority and majority popula-
tion in servicds should be sufficient to condemn the basic structure of the Civil
Service of the Hyderabad State. Hyderabad maintains a farcical system of re-
oruitment, which assigns privileged position to certain sections and is based on
unmasked favouritism and nepotism. The budget of the Hyderabad Btate again
is a stending condemnation of the system which allows an asutocrat to appropriate
vast sums from the public exchequer for his personal comforts and tdiosyncracies.

Hyderabad has no doubt an army. A number of other States also main-
tain armed forees with most creditable martial traditions behind them. The
forces of the States have a definite place in the over-all defence structure of
India. Under their engagements with the British Hyderabad was not entitled
to keep an army larger than that of important States such as Gwalior.
However, the Hyderabad forces have of late been clandestimely expanded to
back the Nizam's bid for power.

The Hyderabad State - has a currency. 8o have several - others. This
currency has survived only because it iz linked with Indian currency at =
fixed rate of exchange.

The Hpyderabad State has a postal system of its own. Fourteen other
States were entitled to maintain a separate postal system. Of these, five. known
as Convention States including the State of Chamba, which has since been
integrated in the Himachal Pradesh, had superior postal rights, in that the
mail bearing itc over-printed stamps was carried by the postal department of
the Government of India all over the couniry.

A number of States likewise have their own railways, telephone and tele-

graph lines. The States of Mysore, Travancore und Rajputsna have their owr
universities. '

‘Mask of communal unity.—These ordinary attributes of an administrative
unit which Hyderabad retains in common with other States maks cut no case
for Independence. The overriding consideration, the Hyderabad brochure
boldly. asserts, that weighed with the Nizam in choosing independence, was
bis desire to maintain Hyderabad's traditions of unity and friendship between
all classes of the population which would have been imperilled by his accession
to India. Tt needs some courage to make such a statement on behalf of the
Ruler of a State in which the minority monopolises all rights and privileges
and the majority has no civil liberties and lives in a State of utter serfdom.

Implications of the lapse of parsmountcy.—{The Nizam and his apologists
lm\_rel made much of the argument that in the circumstances attending the
Bntls}} Government's declaration of the lapse of paramountcy. it was open to
the Nizam to remain independent. This is divoreing the British Government's
dechrgtion from its context. The British Government's policy and intentions
regarding the lapse of paramountey are clearlv-indicated in tha Memorandum
dated 12th May, 1946, in regard to States Treaties and Paramountcy, which
specifically stated that the void created by the lapse of paramountcy will hade
to be filled either by the States entering into federal relationship with the
sucoessor Government or Governments in British India or failing this, entering
into particular political arrangements with it or them. These = partieuls
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arrangements which were to be the only alternative. to federal relationship,
could not but be in the nature of paramountcy or subordinate association of the
Btates with the successor Governments. The Cabinet Mission's Statement
dated 16th May, 1946, also while recognising the prineiple that paramountcy
was not to be lransferred to the new Government presupposed the willing co-
Egeration of the States and the plan had as its integral part the accession of

e Btates to the Dominion of India in respect of the three subjects of defence,
foreign affairs and communications. Although the Cabinet Mission's plan was
superseded by the Dritish Government's Statement of 8rd June, 1947, it un-
doubtedly embodied their considered policy as regards the position af the States
under the future polity of India.l

Future of people not governed by legalistic claims of doubtful validity.—The
future of political communities and States is not governed by such declarations.
An issue like this involving the defence of India, the integrity of her terri-
tory, the peace and security of the country and ahove all the common interests
of the State of Hyderabad as well ar Indis could not be allowed to be solved
by mere legalistic claims of doubtful validity. The lives of millione of people
oannot be trifled with on the dubious ground that one individual eclaims to
acyuire such a right through processes affecting paramountey, which the
British themselves claimed to derive not from any treaty or declaration but
from the fact of their being the dominant power in India. Whatever the legal
unplications of the lapse of paramountcy may be, the British declaration of
policy (_hd not apply to the Nizam alone; it applied to all the gix hundred States.
The Nizam alone phose to make himmelf the sole heir to she rights flowing
from this declaration.

The Standstill Agreement.—The Government of India. invited the Nizam o
socede to India as they believed, accession would give Hyderabad a place of
bhonour and dignity in India's oconstitutional structure. They hud at
no. time sny doub$. that linked «s Hyderabad is with India the
establishment of an organic, reiationship between the two by the
aocession of the BState on the three subjects would prove to be
the only eolution of the problem of the Hyderabad State. The Nizam's Gov-
ernment asked for a period of two monthg for further consideration which was

rnted, and Lord Mountbatten was entrusted with the tagsk of conducting
Erthcz- negotiations. On 20th November, 1947, the CGovernment of India
entered into a Standstill Agreement, with the Nizam without the accessicm of
the State to the Dominion of Tndia. This was an exceptional arrangemeut to
which the Government of India had not agreed in the ease of any other State. In
the case of the Hyderabad State they acquiesced in such an arrangement to
acccmmodate the viewpoint that the Nizam's Governtnent had to overcame
somorinternal difficulties. The Government of Indis hoped that the agreement
woull bhring Hyderabad closer to India and they believed that given an atmos-
phere of friendship and cordiality, it would be possible for the Nizam fo come to
the onlv right and appropriate decision, namely accession to India. It was
alsa felt that the muaintenance for a limited period of the atatus quo between
the Government of India and tho Nizam on the lines on which his relationship
was regulnted with the Crown Representative minus paramotntoy would pro-
mota this end. The events that have followed have belied the Government
of Tndin’s expectations and thev have only proved that concessions fo intransi.

ence and dictatorial tendencies solve no problems; the unsolved problems come
%oma_fn r008b.

Government of India's gesture of goodwill.—The Government of India spared
no effort to imploment the agreement in the spirit in which it was coneluded.
They had agreed as & part of this agreement to withdraw their troops stationed in
the Cantonment of Becunderabad. They carried out that very important part
of. the bargain. It was a very importent part because the Govemnment of
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iIndias troops staying in Secunderabad dominated Hyderabad in & military way.
Nothing could have been easier than to maintain these forces in the heart of
the State and thus control the situation ir the State. Yet in their desire to
make the ngreement a success the Government of India withdrew their troops
from Hyderabad. What has been the response of the Nigam's Government

to this gesture of goodwill?

Nizam's Government's disappointing response.—While trying to extract the
maximum advantage from the agreement and the respite that it guve them
to assert the independence of Hyderabad, they‘ have acfed in violation of the
wgreement, fom the very moment of its conclusion. Even while the agreeruent
was be.ng negotiated they were engaged in & major breach of it in the forql of
negotiating an advance of 8 loan to the Pakistan Government. Other serious
breaches of the agreement have been made in respect of external affairs,
communications and other matters of common concern. As regards matters
relating to defence, they repudiated in terms and defied in aotion their obliga-
tions under the Indian State Forces Scheme of 1989, a basic agreement saved
by the Standstill Agreement. Under this scheme the Crown—now by virtue
of the Standstill Agreement the Government of India—has the power to
regulate the strength and the classification of the units of the Btate forces.
They unauthorisedly increased their army, started manufacturing arms and
ammunition; purchased war msterials and smuggled them into the BStale;
threw out a network of agents throughout India to smuggle arms, ammunition
and militery equipment from the Indian Provinces.

Preparations for an armed conflict have been going on at high speed. For
some months past Hyderabad has been s war camp. Gun-running is being
carried on by land oand by air. Of the means adopted the recent flight ef
Mr. Sydney Cotton from Karachi to Hyderabad across the Indian territory in
open violation of the Indian regulations may be cited as an instance, A nedwork
of hostile propaganda machinery has bLeen orgenised by the Nizam and his
Government both in India and abroad to malign the Government of Indis.

The most alarming feature of recent developments in Hyderabad which
is reriously straining the goodwill and the friendly intentions of the Government
of India towards Hyderabad, has been the rapid growth of the Ittehad-ul-
Muslimeen and its semi-militarised organisation of the Razakars with the active
and «uetained support. of the Nizam and his Government. The Ittehad and

the Bazakars have embarked upom a virulent aunti-Tndian eampaign, and are
indulging in  most provocative anti-Tndian  netivitiea,  In  many parts
of the Btute, their savage atrocities eulminating in a large number of

incidents have brought about a virtual collapse of law and order. The contignous
districts of the three Indian Provinces, Rombay, Madrag, Central Provinces
and Berar, have been raided agnin and again.  The agents of the NMazakars have
formed centres in many of the Indian Provinoes and States and have heen
responsible for creating communal tension. These activities of the Razakars
carricd on under the inspiration ang support of the Nizam and his Government
have been a grave menace to the public tranquillity of Tndin- Tn the courme of
protracted negotiations the Government of India repeatedly drew the attention
of the Nizam’s Gogernment to the desirablity of their tnking effective mrnsures
for stopping the border raids, dishanding the Razakars and thereby creating a
situation in which the tension which wns mounting high in the whole country
would subside, but the Nizam's Government have persinted in their refusal
to cooperate,

Profession of friendship belied by actions.—The Nizam and his Government
have been ostentatiously professing a desire to keap friendly relations with Tndia
and to enter into & permanent association with her. Tnside the velvet plove « of
these professions stands, however, the mailed fist of the ran¥ng and Faving
leader of the Rasskars who threstens To march & Delldl to fly The Asafhn fing
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over the Red Fort. The extent to which his hold on the Nizam has been con-
solidaded is evident from the fact that he could stop by show of physical force
the. Chhattari delegation from proceeding to Delhi to conclude an agreement; he
could also secure the resignution of Chhattari Ministry and put into office 3
Ministry of his choice.

Mr. Razvi's bullying tactics.—Under Mr. Razvi's influence the fascist
technique is in full swing in Hyderabad. Thus for instance until recently the
Nizam's Government were most vehement in their denouncement of the Com-
munists; in fact, the raison detre of the Razakar movement was sought in their
role as saviours of the State from the Communist menace. Nowethe Nizain's
pro-Tttehad Government have lifted the five year old ban on the Communists
and efforts are being made for an Ittehad-Communist alliance to make
common cauge against India. The Nizam's Government are pressing into
service againgt India all elements cominunal, feudal and communist. All thas
in anti-democratic or anti-Indiun is grist to the Ittehad mill.

Rejection of responsible government and plebiscite proposals.—The upproach
of the Nizam and his Government to the basic issues involved lends no support
to their professions of n desire to enter into u permanent association with
India. During the negotintions conducted in recent months, the Nizam's (To¥
ernmens rejected the suggestion made by the Governor-General on hehalf of the
Government of India for Hyderabad's accession to the Indian Dominion. They
also rejected another suggestion made by the Government of India for the
establishment of responsible Government se they apprehended that this would
alro lead to accession. The Government of India had offered as early as August
1047 facilities to enable the Nizam to test the will of the people by sending
British officers to conduct a referendum on the issue of accession but the offer
was declined by the Nizam. In a eryptic mfly to the QGovernor-General he
asserted that ‘‘the problems of the conutitutional position of Hyderabad are such
that the question of reférendum does not arise’’. It was again suggested on
behalf of the Government of India in April 1048 that there should be a plebiscite
and that some arrangements should be made for carrying on administration in
the State which would ensure a fair and impartial plebiscite. The Government
of India persistently emphasized their basic poliey that in such matters the will
of the people must he the determining factor. The proposal was, however.
rejected by Mir Laik Ali, who expressed himself against a plebiscite on the
amazing ground that the announcement of the intention to hold a plebiseite
will result in the deterioration of the law and order situation in the State. 'The
recent effusive declarntions of the Nizam in favour of plebiscite have to be
views ngainst this bnckground: these declarations conveniently  shelve  the
fundamental issue that a plebiscite in Hyderabad has no meaning so long as a
Government hostile to the populur interests is in  power and enables the
Razakar terrorists to hold a vast majority of population to ransom.

Last pnase of negotiations,—Mir Laik Ali suggested that inatead of «nn
Instrument of Accession there should be rn Instrument of Association. The Gov-
ernment of India agreed for the time being not to press their demand for accession
but to enter into an agreement on the basis of the application 8f the legislation of
the Government of India to Hyderabad in respect of the three subjects of defence,
foreign affaire and communications. The principle of overriding legislation by
the Government of India was first accepted by Mir Laik Ali but was subsequent-
ly repudiated. The Government of India in order to meet the wishes of the
Nizam deleted the provision and also accepted another important amendment
fn respect of the provisions relating to the Constituent Assembly. B8everal other
amandments proposed by the Nizam'’s Government were also agreed to by the
Govertment of India in the interest of peace and in their anxiety to reach s
sottlement. While the Government of India had thought that the agreement
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bad been finalised by his delegation, the Nizam again gydeclined to
accept it until some other points including the prinoiple of om of grudo
and economic and fiscal arrangements were accepted. This could not be
ancepted by the Government of India as it repudiated the whole basis on which
the agreement was sought to be negotiated. The Nizam also made the allega-
tion, which was subsequently withdmawn, that some alterations had been made
in the draft without the knowledge of Mir Laik Ali. '

Immediate advantage guide to negotiations.—The manner in which the
Nizam's Government have conducted these negotiations prove it beyond doubt
that uo prineiple but immediate advantage had been the guide to these negotia-
tions. It is a long story of repeated journeys of the Prime Minister and other
Ministers and Advisers of the Hyderabad Government to Delhi and back. They
came and went back more than once with provisional agreements, which were
subsequently repudiated.

Government of India’s effort to accommodate.—In spite of the fact that
publie opinion in India has been mogt criticul of the Government of India’s
policy towards Hyderabad, in their anxiety to avert the consequences of a
conflict they went to the farthest limip, consistent with the fundementals gov-
erning the issues involved, to accommodate the Nizam's Government. They are
now convinced that it will serve no purpose to hold any further negotiations with
the Nizamm’s Government until there is & change on their part in regard to the
basis of their appreach to the problem. Every move of the Nizam's Govern-
ment has the avowed' intent of emphasising the sovereignty and independence of
Hyderabad. This repudiates the wery basis of the  Btandstill
Agreement, which required that status gquo (including the position of Hyderabad
as o State in association with India and having no external status) should be
maintained.

Hyderabad's independence threat to India's security.—Indin cannot accept
Hyderabad's claim to independence a: an independent Hyderabad will
be a grave threat to the defence, internal security snd economy of India. An
independent State completely landlocked within the heart of another is an
urtheard of proposition. To compare Hyderabad to Switeerland or Austria, on
the ground that they are landlocked and have no uceess to sen, is to turn one's
back to elementary history and geography. Bwitzerland and Austria have
comuuon frontiers with more than one State and their polities and economy have
aceordingly developed on a different basis. If all the Provinces of India were
independent States and one of the three Provinces bordering Hydembad ques-
tionea the right of this State to independence on the ground that it was land-
locked, the analogy of Switzerland and Austria would hold good.  As it is,
howeve:. the distinctive and decisive fenture of Hyderabad's geographical set-
up is that if it makes with a foreign State any defenoe, economic or other
arrangements, which are prejudicial to India's interests, it cannot implement
such arrangements without violating Indiu's sovereiguty over her own territa-
rieg.  An anslogy nenrer the mark will be provided if the State of Colorado
asserted independence against the U.B.A. and the country of Worcester or
Warwick against Great Britain. FEven more perverse in the astounding state-
ent that Tndia’s demand for Hyderabad's accession is comparable to Cansda’s
demand for the incorporation of Newfoundland, a separate island State, having
no geographical link with Canada. -

With u vast majority of its population eager to throw off the age-long tyranny
of personal rule Hyderabad will be.an easy prey to any foreign power. It is
protected from external aggression by India and is virtually an Indisn
protectarate. The Government of India cannot allow the Nizum and his
Government to abuse this position and to develop Hyderabad into a base Yor
foreign anti-Indian influence, or verted interests in complete repudiation of the
elementary obligations ‘to India inherent in Hydersbad's geographical eet-up.
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ve of Hyderabad's policy.—The grave dangers to which an inde-
peng::lt Hyderabad would expose Indis ore already beginning to mamfe::
themselves. The Nizam’s Government are not only engaging themselves
foreisn contacts prejudicial to India's interests but are also disrupting ludin’s
economy by trying to divorce the economy of this State from that of India
and linking it with other countries. The Ittehad and the Razakars constitute
a serious threat to the peace and tranquility of India. Tbmr activities threaten
to provoke retaliation from those in India, who sympathise with the unhappy,
lot of the majority population in Hyderabad. By their constant efforts to
appeal to the communal instinets of the Muslim minority in India, the Razakars
are trying to subvert the loyalty of the Indian Muslims to the Daminion.

Oonflict between democr. and fascism.—The Government of India stand
for a demooratic and s:gtyllar India and for an India in which each
citizen hag freedom to pursue his own religion and has equal rights and opportuni-
ties and obligations as the other. India aims at a polity where there would be
freedom of opportunities for all, freedom from soul-cramping communalism end
the opportunity to grow and to serve onself while serving others. India has paid
the suprems price of the martyrdom of the Nation's Father in her pursuif of
that great ideal.

Hyderabad of today, on the other hand, is not only a stronghold of mediae-
val feudalism but also & plague spot of militant fascism and communal fana-
ticiem. ‘The political structure of Hyderabad is the very antithesis of demo-
oracy; the Razakar ideology, which dominates Hyderabad; is automatically and
irrevocably against popular freedom and democratic concepts.

The frontiers of India cannot be insulated against the seepage of the poison
which permestes Hyderabad of today. In the same country democracy and
militant fascism cannot function in separate compartments. Either one or the
other must prevail; either one or the other must go under.

OHAPTER I
HISTORICAL RETROSPECT

The history of Hyderabad is singularly devoid of any distinguishing features
which conlBtitute the heritable traditions of a State or a nation. Historically,
Hyderabad falls in fthe category of the States which were founded by
the officials of the foreign invaders and consolidated during the emergence of the
British power. Neither, therefore, in its origin nor in its achievements does it
compare favourably with the historic States like Udaipur, which had established
themselves before the main waves of foreign invasions and whose history en-
shrines glorious deeds of chivalry and sacrifices in the cause of freedom or personal
honour. The history of Hyderabad has been one of unprincipled opportuniem,
abortive quest for power and inglorious and uninterrupted dependence.

Establishment of Ruling house by Asal Jah; continued allegiance to Delhi.
-~The ruling house of Hyderabad was established by Asaf Jah, an officer of the
Moghul gEmperor, in 1718. Though the Moghul empire was disintegrating,
Asaf Jah never renounced his allegiance to Delhi though he ceased making
remittances of treasure on the ground that all the financial resources nf the
country were required to protect it from the Mahrattas. His successors also
continued to owe allegiance to Delhi ar long as the Moghul Emperor retained
hip titular sovereignty. Even as late as 1829 Nasir-ud-Dowlah obtained confirma-
tion ‘of his succession from the Fmperor and his application was accompanied
by a nazar of 101 gold mohars and a pearl necklace. The connection
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with Delhi was further maintained by a superscription on the Hyderabad
coinage indicating its subordination to the Delbi Emperor, This superscrip-
tion was continued till 1858 when the British (rown assumod responsibilisy
for the administration of India.

The first Nizam was engaged in a perpetual struggle with the Mahrattas
who succeeded in estublishing & paramount intluence at Delhi, one result of
which was that they secured Chauth or the cne-fourth of the revenue of the
Deccan by an Imperial rescript. Asaf Jsh died in 1748.

Nizam's under foreign protectorate.—After Asaf Jah's death, no Ruler of
Hyderabad has been able to maintain himself without foreign wilitary aid.
The Nizamewas always an easy prey to the neighbouring powers and invariab:i
sought shelter under foreign military protectorate. His alllance was govern
Ly the exigencies of times and was transferred from one power to the other
with amazing frequency.

The Nizam under French Protectorate.—Two of Asaf Jah's sons after his
death fought a minor war of sucgession. Three years later one of his sons,
Salabat Jah with the help of Dupleix, who was then founding a strong French
empire in the South, established himself as the Nizam. A keen contest was
then going on between the French and the English for the supremacy of South
India. The Nizam first threw in his lot with Dupleix who, assisted by Bussey,
"wag then winning brilliant victories against the East India Company. Bussey con-
tinued to reside g the Nizam's court protecting him from the Mahrattas in
return for the four Northern Circars districts.

Treaty with the British.—In 1759 following the outbreak of war between
the French and the British the Circars were seized by a British force and
British possession of this territory was confirmed by a Sanad from Delhi in
1765. This led to an invasion of the Camatic by Nizam Ali, who had ousted
his brother in 1762, The Hyderabad forces were repulsed by a British Divi-
sion and peace was finally concluded by the treaty of 1786, by which the
Nizam placed himself under British military protectorate. He was
aceorded protection against the Mahrattas in the West and against Hyder Ali
of Mysore, who had in the meantime emerged as a strong power in the South.

Nizam's bid for independence.—In the following year the Nisam in search of
independence brcke his treaty with the British and allied himself with Hyder Al,
A united attack was made by the joint forces of Hyder Ali and the Nizam on
the British. The attempt failed and by the Treaty of Masulipatam of 1768 she
British again succeeded in attaching the Nizam to themselves by imposing a
military protectorate over him. From 1778 a British Resident and & subsidiary
force were planted in Hyderabad. Despite the new agreement the Nizam in
1779 endeavoured to orgsnise a coalition, to which Hyder Ali of Mysore was
invited, with the Mahratta Chieftains to invade the Circars. This plan again
failed and a King's officer was deputed to the Nizam's court to keep him loyal
and to maintain hin precarious existence sgainat the Mahrattas.

Disastrous battle of Eurdla.—A few years later the Mahrattas revived their
claim to Chauth against the Nizam. By reason of their treaty with the Peshwa,
the British Government declined to interfere. This was followed by the disas-
trons battle of Kurdla in which the Nizam's forces were defeated and the
Nizam was compelled to agree to a humiliating position by which he Jost large
tracts of territory including most of Berar and in addition was called upon
to pay a henvy indemnity as well as arrears of Chauth.

The Nizam, under British Protectorate.—Thiz was followed by the Nizam
again veering round to the French orbit but in 1708 Wellesley finally got the
Nizam to gﬂi rid of the French force which was in his pay and to accept an
increase in the British subsidiarv force at Hyderabad. A year later the power
of Tipoo, Hyder Ali's gon, wns finally broken and hie well-governed territories
were dismembered, s pars of which was given o the Nizam by British good-
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will. The rapid deterioration under the Nizam's gross misrule of the lot of
the prosperous people whom the British thus handed over to him, has been
described by John Malcolm, an eye-witness, as follows:—

“The different quotas to be paid by each inhabitent had been fixed;
and every species of torture was then being inflicted to enforce
them. Men and women, poor and rich were suffering promis-
cuously, Some had heavy muskets fastened to their ears; some
large stones upon their breasts; whilst others had their fingers
pinched with hot pincers; their cries of agony and declarations of
insbility to pay appear only to whet the appetite of their tor-
mentors. "’

In the following yeur the Nivam ceded to the British a part of his territory in
order to buy military protection and the strength of the subsidiary force was
raised. The area ceded to the British consisted of the whole of the acquisitions
from Mysore in the war of 1790 and 1789. In other words, he purchased
military protection from the British with the spoils of war secured through
the sucoesses of the British arms. '

In 1808 Nizam Ali died and was succeeded by his son Becunder Jah. The
same yoar war broke out with the Mahrattas, the Seindia and Holkar. The
Nizam's Government not only failed to implement their part of the obligations
in the war but were also guilty of unfriendly 'acts towards the British. As a
result of this behaviour the Governor-General insisted on the Nizam signing
an udditional article to the treaty agreeing to the admission of British traops
into his fortresses. At the close of the war, despite the Nizamn's failure to
tulfil his obligations, he received from Soindis and the Raja of Nagpur a greater
part of Berar lost in the Kurdla campaign of 1795.

The sdvantages gained by the Nizam by his subsidiary alliance with the
British were stressed by Lord Wellesley in a despatch in 1709. The Governor-
General sternly commanded the Nizam to be awakened to ‘‘a just sense of
extensive ndvantages'' his connection with the British had brought him. ‘His
enemies had been destroyed at little expense to him.' added the Governor-
General ‘from a weak decaying and despised State he has recovered sub-

stantial strength.....,...and resumed a respectable posture nmong the Princes
of India", N

Erxistence of the State owing to British connection.—The rest of the history
of Hyderabad is no more than the perpetustion of its existence under the
British protection and repeated interposition of the British author'ty to save
th: State from gross miasrule. The following extract from an important memo-
rendum of 1926 from the then British Resident at Hyderabad clearly states
the extent to which Hyderabad owed its verv existence to the British connec-

tion for over a century and a half and shows how the British viewed the problem
of Hyderabad :—

“There can be no doubt that it (Hyderabad) owes its very existence to
the British connection. The Asafia Family had not taken strong
root in the Deccan in 1800; in point of fact. it may be said that
it has never ceased to be foreign. Without the British it must
have relieq on the handful of Muslims domiciled in the State:

+ a forlorn hope againat Marntha resurgence. Left entirely to him-
self it in doubtful if the present Nizam would be able to maintain
‘himself for anv length of time,

Three strong currents of political activity converge on ‘Hyderabad: the
Maratha, the Andhra and.the Kanara movements. gijhe object of
these movements is to build up again the old provinees where the
various peoples predominated; and their success would mean the

N disappearance of Hyderabad. Already a subtle campaign of
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. propagands is going on from the three direstions indicated. Good
government is the only antidote to this poison, and it must be
« regretfully observed that the Nizam's attitude for the past five
years leaves but a faint hope that he would, if he realised his
dreams of unchecked absolutism consider the wcifare of his

people in the least degree.

The limitations on internal sovereignty which Paramountcy implies have-
been shown to exist as fully developed in the case of Hyderabad
as ‘elsewhere. The present Ruler deeires to revert to the position
existing before, in 1798, his ancestor made vver to the British the
military control of his territories. Such a reversion is impossible

o 50 long as he enjoys military protection. Without such protection,
s Hindu insurrection would soon sweep away Muslim rule unless
the British Govermmment allowed the Nizam to recruit mercenaries
and to import the latest military arms and equipment from out-
side. Would the co-religionists of the Hindus in the Btate, in
Bombay, Madras, and the Central Provinces stand quietly by and
gee their compatriote 1nassacred? The British Government
would ‘unquestionably be involved. It is in fact impossible, treaty
or no treaty, to allow an unfettcred despotism to be set up in
Hyderabad.”’

This in brief is Hyderabad's history; the Nizam and his enterprising advisers.

wish to forge it into an instrument of independence.
CHAPTER 11

PARAMOUNTCY AND THE POLITICAL S8TATUS OF THE N1ZAM

From what has been slated in the foregoing chapter it is clear
that the main part of the history of Hyderabad is closely linked with the advent
and consolidation of the British power in India. The so-called pre-eminent
position that the Nizam claims for himself could have no historical sunction
behind it other than the status that the British acoorded to him The political
status of the Nizam under the paramountey of the British Crown has therofore an
important becring on the Nizam’s claim to prefercntial treafient relative to
other States and may be examined in some detail.

Paramountoy Independent of Tresty Engagements.—The theory of Pura-
mountcy had not been elaborated when the Treaty of 1800 wag concluded with
the then Nizam, As in the case of the treaties with several other States such as
Gwalior, Jammu and Kashmir, Baroda, Indore, Bhopal, the Rajputsna States.
Orchha and the Phulkian States of the Punjab, the treaty of 1800 did not in-
volve surrender of internal sovereignty. However, the Nizams at thnt time had
no claims to sovereign power and were feudatories of Delhi. Their allcgianee
to Delhi continued till 1858 when the Iiritish succeeded in nume to the sov-
reignty and authority of the Moghuls, which they had in actual fact enjoyed
since the downfall df the Peshwa in 1818, The political supremacy and para-
mountey of the British were inherent in the arrangement that imposed a
military protectorate on the Nizam. The most important implication of military
protectorate is the political subordination of the protedted Btate to the protect
ing power. Another implication of such a protectorate which the British urged
was the right of the protecting power to emsure a ressonably good government
in the protected State. The British as the Paramount Power, therefore, claim-
ed prerogative rights of intervention in Hyderabad as .in other States indepen-
dent of treaty engagements

Intervention in Hyderabad's Internal Afiairs,—This right was repentedly
asserted and exercised by the Paramount Power in respect of t.hg Hyderabad
State in complete repudiation of the Nizam’s claim to internal independeqce-
The following may be cited as instances of the interposition of such authofity:—
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(8) In 1885 the Nizam was informed under the orders of the Directors tha§
the British Government could not remain indifferent spectators of disorder and
‘misrule and unless these evils were remedied, it would be necessary to urge him
to change hig Minister and adopt such other messures as the case might
require, -

(b) In 1887 after a ministerial crisis the Governor-General informed the
Nizean that disorder in Hyderabad might compel his Government to interpose
ita suthority in a manner highly distasteful to the Nisam.

(¢) In 1897 the financial collapse in Hyderabad compelled the Government
«of India to submit to the Secretary of State proposals for very drastic inter-
ference and the Becretary of State in approving their proposals said that beyond
doubt the depletions of a Btate’s finances would, if not otherwise checked, be a
valid reason for authoritative interference and control.

(d) In October 1011, s few months after the accession of the present Nizam,
he was warned by Lord Hardinge that ‘‘he was on his trial for two years; at the
end of which it would be just as easy for the Government of India to appoint a
Council of Regency as now"’.

(e) In 1919, the Nizam was twice warned by Lord Chelmsford, the first time
4n a letter and the second time in personal interview that the Government of
India claimed the right to intervene in cases of misrule. In his letter Lord
‘Chelmsford spoke of intervention by ‘friendly advice’, but in conversation with
the Nizam he spoke more frankly. He said:

"It has always been clearly laid down that I cannot tolerate misrule and
results Buch as I have indicated to you are to my mind -clear
evidence of personal miarule, It would be impossible for the
Government of India to give their support to any Ruler, whe per-
mitted the continuance of such a state of things as I have
indicated’’.

It was thus established beyond doubt that while the Paramount Power had
full and exclusive control over all external affairs of the Hyderabad State, even in
internal affairs the sovereignty of the Nizam was over-borne and limited by the
Paramount Poﬁr’s prerogative of intervention. Apart from the general limita-
tions on internal rovereignty which applied to Hyderabad in common with other
States in matters relating to jurisdiction over European British subjects, instal-
lations, external loans, telegraphs and telephones, post-offices, railways, manu-
facture of arms and ammunition, opium, salt, ete., reference may be made to
the following specific instances in which the Government of India or the Resident
interfered in the internal affairs of Hyderabad in the interests of the State and
its pe:gle, for the improvement of the administration or the restoration of law
and order.

(i) Appointment and removal of Ministers

During the last century and a half of British rule, the Paramount Power
offertd advice on these matters so frequently that the right to intervene had been
recognised both by the present Nizam and by his predecessors. Intervention
was made more or less decisively in regard to the appointment of Mir Alam,
Raja Chandu Lal, Salar-i-Jung, Salar Jung II, Vikarulmulk, B8ir Krishna
Pershad, Sir Ali Imam, Sir Akbar Hydari and in numerous other cases. Th¥
late Nizam. admitted to the Resident that it was a tradition in his family that
‘the Minister should be appointed with the consent of the British Government
-and the present Nizam in his memorandum of 28th July, 1918, stated that
as regards the appointment of n Minister he had to consult the Res:dent: gm:l
obtain the consent of the Government of India. This tradition was rigidly
followed right up to the lapse of paramountcy and was a specisl feature of the
‘Crown's relations ‘with the State which claims for itself a pre-eminent position.
No*other major State suffered from such perpetua] disability in the matter of the
appointment of its own Ministers. -
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(ii) Removal of undeairables

There are several cases in which the Paramount Power effectively intervened
to rid the Nizam of undesirable influences. Undesirables thus removed inolud-
-d Mahipat Ram (1806-7), Sarwar Jung (1887), Akbar Ali (1800), Lal Khan
(1914) and Abdullah Khan (1918). .

: (ili) Oonstitutional Reforms

The Parumount Power was consulted in regard to all constitutional changes.
Thus for instance, the late Nizam obtained the Viceroy's npproval to the creation
-of a Council of State and in 1803 the Qanuncha (rules regurding the constitution
of Goverranent) was drawn up in consultation with the Resident and the Gov-
ernment of India.

(iv) Financial reforms

In 1899 at Lord Curzon's suggestion the Nizam agreed to limit his demands
on the Btate treasnﬁv for personal expenses to 50 lakhs per annum. About the
same time, on the ndvice of the Government, Mr. Casson Walker was appointed
Financial Adviser. The Nizam promised to give him all necessary authority but
failed to carry out his promise with the result that Lord Curzon again intervened
in March 1902,

_ (v) Miscellaneous

In 1862 & Sanad was given to the Nizam by which the British Government
bound themselves to uphold any adoption by the Nizam which might be legitimate
according to Mahommedan Law. Other matters on which the Paramount
Power intervened included the education und upbringing of the Nizam's chidren.
The following extract from the speech of the late Nizam at his Investiture Durbar
bears out the practice ‘that had come to be established:—

*‘I shall ever endeavour in all matters that concern the prospects and
prosperity of the Btate to consult the wishes of Your Excellency
and of the Government of which Your Excellency is the honoured
head. 1 am sure that in doin¢ so I shall be consulting the best
interests of myself and my cubjects.’

Lord Reading's Famous Letter.—Finally, Lord Reading in his famous letter
«dated 27th Murch 1926, clearly. ssserted the supremscy of the Paramoun§
Power over the Btates including Hyderabod and refused to treat as its equal
any Btate, whatever the language in the treaties, and specified the rights
which pertain to the Paramount Power as a oorollary to this supremacy.
Responsibility for the defence and internal security of the country, according
to Lord Reading, also gave the Paramount Power the right of intervention in
the internal affairs of the Btate (Appendix I).

Nizam's status no better than that of other Princes.—It ix ohvious that the
status of the Nizam under paramountcy was no better than that of other States
and his position was anything but of pre-eminence. Neither in praotice nor
in principle did the Paramount Power ever concede any special position to the
Nizam: On the contrary, by the interposition of its authority in Hyderabad inore
repeatedly and effectively than in other States, und by negativing all claims of
Hyderabad to preferential trcatment in various authoritative announcementa
the British did every thing that was possible to dissbuse the Nizam's mind
of his perverse and erroneous notions. '

Hyderabad's Political and Economic unity with India.—As a result of the
all-pervading and unifying influence of the Parumount Power Hyderahad came
to be administered as an integral part of India in all essential matters of all.
India concern such ns external affairs, brond economic policies, defence
arrangements and other similar matters. Indian army stationed in Hyderabad was
maintained not merely for the benefis of the State but for the security of the*whole
of South India. Under diverse agreements and arrangements, one of the lusb
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and most important of which was the Indian " State Forces Soheme of 1989,
the Government of India exercised the right among others to increase, deerease
or reorganise the Nizam'’s army; to arm and equip it and secure imternal peace
&nd tranquillity. Under these arrangements the Hyderabad State was pre-
Soluded like other States from importing into Hyderabad weapons of presision
and ammunition and the manufacture of such weapons sad ammunition except
uvnder licences which would only be eranted under the dietates of the Govern-
ment of India. The Hyderabad State was likewise under the obligation to
cooperate with the Government of India by promoting everything
that the Paramount Power determined to be necessary for the efficient dis-
charge of its duty to protect the State; the State was also under the obligation
to cooperate by abstaining from every course of action that may be dangerous
to the general security of India. The Paramount Power was also entitled to-
secure what was necessary for strategical purposes in regard to roads, railways,
poets, telephones and telegraphs, and wireless, cantonments, passage of troope
snd the supply of arms and ammunition.

In the field of external affairs the Hyderabud State had no international
status and the State territory and the State subjects were in the same positionr
a8 British territory and DBritish subjects. The State could not mnegotiate
or communicate with any foreign State. The arterial communications con-
necting the North of India to the South like the postal, telegraph and tele-
phonic systems and the railways and airways were all led through Hyderabad
by the Government of India and the policies in relation thereto were «lso
framed and enforced by them. Beveral other agreements closely linking Hydera-
bad to India were also entered into or evolved by custom, usage or acquiescence.

By the Government of India Act, 1985, the powers exercised by the Political
Department of the Government of India under the Act of 1919 were to be
exercised by the Crown Representative; the person holding this office also.
held the office of the Governor-General. In econsequence in matters of com-
mon concern the Crown Representative ensured full cooperation of the Nizart
as the Ruler of a dependent protected State. [n substance ard in fact Hydara-
bad remnined under the British rule an integral part of, and subordinate te,
the political system established by the British in Tndia.

CHAPTER III
HYDERABAD—A PART OF INDIA

Geographical Unity.—Sir Williamm Rarton in his book ‘Princes of India”
stated; "‘Flung alimost complelely across the Indian peninsula, the great State
of Hyderabad holds s strategic position of the first importance both from the
political and from the military point of view. In an emerguncy it could prae-
tically isolate the South from the North. The country ix o series of vast
rolling uplands with an average elevation of 1,200 feet ahove sea-leval. Two
of the mightiest rivers of the Deccan, the Godavari and the Krishna, traverse
part of the State'’. Hyderabad is the second largest State in India. Tte
frontier of over 2,600 miles touches the three Indian Provinces of Bombay,
Central Provinces and Berar and Madras. The extent of Hvderabad is about
2/8rd of the Province of Madras, a little more than that of Bombay and a
little less than that of the Province of C. P. and Berar. Its population is less
than that of each of the threc adjoining Provinces and is about 1/8rd of the
largest of these, namely, Madras. No natural barriers separate the border
areas of Hyderabad from the contiguous areas of India. Hyderabud is entirely
dependent upon India for its railways, and postal, telegraphic and telephonio
and air Bommunications. Landlocked, it has no ascess to the outer world
except through India.
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Cultural Uaity.—The population of Hyderabad, numbering 164 million, is
sompletety homogeneous with the population of the surrounding Indian Provin-
.ces. It consists of 864 per cent Hindus, 124 per cent Muslims and 1 per cent
Christians and others. The population falls into three linguistic groups, the
Telegu-speaking (over 7 million), the Marathi-spesking (over 4 million) and
the Kanuarese-speaking (over 2 million). These groups, socially and oulturally
form part of the corresponding larger language groups speaking respoctively
Telegu, Marathi and Kunarese, which inhabit the contiguous provinces of
Madras, Bombay and Central Provinces and Berar. Ethnically the people of
Hyderabad are the same as those in the surrounding DProvinces.

Economfic Dependence.—Economically Hyderabed has never besn an Ince-
pendent entity, but has always been an integral part of India. The periods of
prosperity or scarcity in India have been reflected in favourable or adverss
reactions on the economic life of Hyderabad.

During the food crisis, India recognised and fulfilled its responsibility o
feed the people of Hyderabad. Although Hyderabad is normally self-sufficicné
in food.grains, it passed through a period of severe scarcity in the year 1944-47
and large allotments of food-grains were made by the Government of India,
Hyderabad being treated on an equal basis with other Btates and Provinoes.

Hyderabad is surplus in cotfon, but its production of cloth and yamn is very
low, and more than 75 per cent of its requirements of cloth and yarn are met
by imports from India. In the matter of allotment of cloth and yarn also,
the Government of India treated Hyderabad on a par with the Provinces and
States in India. -

Hydernbad depends upon India for supplies of such essential commoditie
o8 salt, gur (unrefined sugar), fruite and vegetables, wheat and rice to a largs
extent, iron and steel, chemicals and medicines, tea and tobacco, and other raw
materials for industries, and manufactured products. Besides all imports into
Hyderabad of foreign goods like petrol, diesel oil and other fuel and lubricati
nils. kerosene, machinery and plant, mashine tools and spare parta and severs
other raw materials and products essential for the maintenance and develop-
met of industries pass through Indian ports and system of communioations.

Hyderabad is surplus in pulses, cotton, groundnut. linseed, oastorseed, coal
and cement, and to a certain extent in manufactured paper; but Hyderabad
depends for their disposal on India as the latter is the only customer for almost
all these commodities, except oilseeds, which partially enjoy a foreign market.
But these are also exported through India. Hyderabad has never had any
direct or ‘in bond’ trade with foreign countries, nor is this feasible in view of
the closely interlinked economy of Hyderabad and India. As Indin treata
Hyderabad fairly and justly in the allotments of foodgrains, cloth and yarn and
other essential cornmodities like stecl, petrol and kerosene etc., India has
similarly a justifiable right in the surpluses of Hyderabad in pulses, cotton,
oiiseeds, coal, cement, paper etc. Indin has, however, other vast resources
of these commodities and is in no way dependent upon Hyderabad, whereas
Hyderabad is entirely dependent on Tndia for its essential needs.

Popular Aspirations.—The people of Hyderabad have heen influenced by
the same political ideologies and aspirations and collective impulkes ns shose
in the rest of India. When diarchy was estsblished in British Tndis
by the Government of India Act 1910 there was agitation for represeniative
inetitutions in Fyderabad. When the Khilafat movement brought ahoud
Hindu-Muslim unity in Indis, it had an exuberant expression in the Khilafab
agitatior in Hyderabad. When the Round Table Conferences were at work
in 1980-1982 the people of the Biate started s movement for responsible gov-
ermment. When the Government of India Act 1985 was passed, ‘'The Nizam's
subjects League’’ was founded to secure the establishment of responsible gov-
ernment in Hydersbad. When about 1087 the movemsnt for democratie
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institutions took root in other Indisn Btates, the Hyderabad Btate Congress-
was formed with the object of ‘‘attaining responsible government under the
aegis of H.E.H. the Nizam by peaceful and legitimate means’’. When Indis
was on the threshold of freedom an overwhelming majority of its subjects,
like subjects of the States, wanted Hyderabad to accede to the Indian Dominion.
and to participate in the Constituent Assembly of India.

and Yoreign Exchange.—Nominally Hyderabud has a separate
currency, but it has been always linked with Indian currency at a fixed rate
of exchange. The State has never followed an independent currency policy of
its own; nor is this possible, because if Hyderabad were to bresk its currency
link with the Indian rupee, the price and wages structure in Hyderdbad would
collapse. Further the paper currency of Hyderabad is not backed by any bullion
reserve, but by Indian rupeces and securities. The volume of currency in
circulation in Hyderabad is only 3 to 4 per cent. of the currency in circulation
in India. The trade balance of Hyderabad was only slightly favourable in the
past, and in fact for the last two years Hyderabad is undergoing a period of
unfavourable trade balance. Indian currency flowed freely through Hyderabad
both for purposes of trude, and also for several internal transactions. Only
recently have the Nizam's Government attempted to stop the free use of Indian
currency in Hyderabad by promulgating an Ordinance. This has adversely
affected the ourrency position of Hyderabad and has resulted in exodus of
capital and salé of Hyderabad securities. This policy, together with the waste-
ful and extravagant expenditure of the Nizam's Government has been res-
ponsible for the shrinkage in the investments and foreign resources of Hyderabad
at a rapid pace, so much so that the Nisam's Government had to sell Indian
seourities held by them to the extent of over 20 crores in the last few months
and, but for the intervention of the Governmens of India %o stop the sale of
these securities the external resources of Hyderabad would have soon come o an
end and the process would have jeopardised the future development of industries
and the reconstruction of Hyderabad’'s economy.

Banking. —In banking too, Hydersbad is entirely dependent on Indie.
Almost all banks funotioning in Hyderabad are branches of Indian banks and
are scheduled with the Reserve Bank of India. So are the branches of the
Hyderabad State Bank in India. Before the formation of the Hyderabad State
Bank, u few years back, the whole of Government and other banking trans-
actions of Hyderabad were put through by the Imperial Bank of Indin. Even
now the business of the Hyderabad State Bank ir closely linked with and depen-
dent upon the Imperial Bank of India and the Reserve Bank of Indin, in res-
pect of banking operations, remittances, holding of balances, foreign-exchange
dealings ete.

The economnic dependence of Hyvderabad on Tndin ig more marked because
of the absolute dependence of Hyderabad’s communications on India.
Hyderabad has nominally a separate railway, and postal system, but it cannot
tunction except as a part of the all-India railway and the Post and Telggraph
gystem.

OHAPTER IV
PRESENT SET UP IN HYDERABAD
(i) Political Structure
Mediaeval and reactionary.—The political structure of Hyderabad is mediseval
and renctionary. At its apex is the Nizam who receives Privy Purse of Rs. 50
lakhs & vear, in addition to other miscellansous allowances and his annual
revenue of Res. 8 crores from his personal jagirs called Sarf-i-Khas and a vast hoard
estiriated at several hundred crores amassed hy means to which the head of
a State ean have recourse only under a feudnl system. Besides, his two sans
3
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nd the members of his family receive 1 sums for their maintenande and

:pﬂeep.e Till lately his sbsolutij;m was suI:;é‘;ﬁ only to the control of the British
Resident. The present Nigam 1s credited with the belief that he is the heir
of the Moghul Emperors and with the ambition of attaining unrestricted per-
sonal sovereignty. e has, therefore, discountenanced cvery idea of moderny
political progress and has sucoeeded in concentrating all power in himsell.

In 1914, he took over the admmistration wishout the assistance of a Minister,
Four years later, under the pressure of the British Government, an Execusive
Council was constituted to ussist him in the uadministration; but the Nizam
continued to have things his own way. He 1w reported to have interfered with
details of administration, including even minor appointments, so that from
time to timo Bijtish Residents had to intervene to support the authority of the
slinisters ugainst him. The Nizam naturally resouted this contro] nnd when
the British declared their intention to withdraw parumountey he felt that the
day of his complete autocracy had dewned.

Tho Nizam has a vast crowd of courtiers and 8 net-work of spies which
penetrate every sphere of public life. To quote Sir Willian Barton: *‘litrigue
is in the air at Hyderabad—a vigorous survival from Moghul, and stil] earlier,
times, It is with some people almost a pastime. Often the methods are
rlumsy and easily seen through; on the other hand, therse is frequently e
delicasy of touch, a finesse worthy of the trained and ocultured brain behind it,
the whole constituting & drama very interesting to watch at when it unfolds.’"

Reactionary OonstituMon.—Till recrutly Hyderabad had a Legislative
Council consistiny of 90 members of whom only four were elected, the rest being
ez-officio or nominated mmembers. lts tunctions were purely advisory. Kor
several decades all attempte to introduce a representative element in the Legis.
tature was frustrated mainly by the influence of the Nizam. In 1087 the
Avyyangar Committee was appointed to mske proposals for an expanded and
more representative Legislature with o mandate that is should be muinly
on a functional, not territorial, basis. The Committee recommended o Legis-
latiye Assembly of 70 members. exclusive of the President and the members
of the Kxecutive Council who were to be sx-officio members. Out of 70, thirty-
three were to be elected and the remaining thirty-seven were to be nominated.
The membership was so adjusted to give the privileged sections a majority. The
recommendations of the Committee, in apite of the fact that they were not very
progressive, were nnt put in force till {946, In that yenr the Hyderabad Legir.
fative  Assembly consisting of ex.officto. nominated, appointed and o'ected
members was constituted. The memberas of the Executive Council, all nowni-
nated by the Nizam, were to be ez-officio members of the Assambly, but the
President of the Executive Council, who is styled the Prime Minister, ix not
a memoer of the Lejjislative Assembly. Exclusive of the ez-officio members
the Tegislative  Asscmbly  consists of 122  members of whom 70
arc olected, the next heing nominated directly or indirectly by the Nizam.
Electiona to the Legislative Assembly are on the functional bagis. Among tha
elecied members, majority and minority communities ™ equal in number, on
the whole, the minority co..munity has a majority of 10 over the majority rom-
munity in & House of 132, and are therefore in a permanent majority.

Elections boycotied.—The constituencies and the method of voting were so
manipulated that a candidate without official support would find it difficult to
succeed. In view of the reaotionary nature of the composition of the Arsembly and
of the method of elections to it the Hyderabad State Congresa boveotted the
electiona. .

Under this farciesl constitution the Niram’s rule, untempered by the inter-
vention of $he British Resident, is absolule in charscter.
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(i) Administrative set-up

For administrative purposes the State is divided into 4 Subas (Divisions)
each under a Commissioner. These four Subng are further divided into 18
districts. Fach district is in its turn divided into Talugas totslling over 100.
The number of villages in the State is 22,500. The Khalsa lands occupy 585 per
cent. of the total area and the rest is the Ssrf-i-Khas (Jagirs, ete., belonging vo the
Ruler). The Jagirs in the State comprise an area of 12,000 square miles snd
the Jagirdars enjoy judicial and administrative powers. Tenant ownership is
conspicuous by its absencn. Where it does not belong to the Nizam as his
personal property, land is held under o feudal Zamindari system. Abseutee
landlordisni, an army of landless labourers, rackrenting, serfdom, forced iaoour
and countless inhuman and corrupt practices are the features of agrarian life.

Industry is in the hands of a few capitalists, who, with easily bought official
connivance, treat labour with little consideration.

The facade of the prosperous looking towns of Hyderabad and Secunderabad
with verv good roads and buildings serves to screen the appalling poverty of

the vast majority of the people, who live in a condition of utter misery end
serfdom.

(iii) Bervices Personnel

The officialdom is traditionally corrupt and seldom kind or sympathefic tu
the masses. Recruitment to services is not on merits. The representation of
the communities in the services is in inverse proportion to their numbers. 1'lie
representation of the  majority population in the key services. namely the
Army, the high executive services, is negligible. The minority dominates ali
departments as will be seen from the table below:—

Deparéments Muslima Hindus Others Total
1. Becretaries . ' 10 1 1 13
2. Additional Beeretaries 2 1 4
3. Joint Secrctariea . ] .. 3
4. Deputy Beoretaries . ] 3 12
5. Asaistaut Becretaries 1] 63
8. Head of Depariments 40 6 1 4
7. Bubedars 4 4
8. C(ollectors 14 2 16
#. Revenue Board 2 e 2
10. Bub-Collectors 50 19 2 71
11. Tehsildars . 75 40 4 119
12, High Court Judges . . . . 8 H 13
13. Magistrates and Munsifs . . . 147 33 180
14, Police (D.B.P., A.8.P, & Circle Inspectors) 73 12 ] 81
16, Eduocation Officera . . . . 237 a5 27 32¢
16. Supply Officers . . 25 7 1 33
ToraL . 754 202 . 43 900

Percentage . T59% 209, 8%, 1009,

The police and the military are a virtual monopoly of the elements helpful to
the Nizam in crushing the political awakening in the State, The army and
Police have recently been increased and thers has bean considerable recruit-
ment from oulside the Btate.
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unitous Taxation System.—The tinancial structure of Hyderabad ~1d
feudal. The taxation system is inequitous, the révenues being derived mainly;
from Land Revenue, Ezocise and Customs. The incidence of 'taxation thus,
falls almost entirely on the poorer classes, there having been no taxes an income
until very recently. The expenditure of the State is also top-henvy. A sub-,
stantial portion of the present expenditure goes in payments fo the Niramiy
family and on Mansabs aud other grants of a persbuul or feudal nature.
following extract from a dispatch of 1926 from the Resident at Hyderabad
makes an interesting referance to the feudal practices for extorting money:—

"*1¢ may be noted that the mean and sordid practice of making forerd
. 8ales of worthless articles at fabulous prices to litigants, wobles,
officials and others still goes on. Bven people in a positio like

‘8ir Afsar-ul-Mulk have to submit to this indignity."
Uncontrolled Expenditure,.—There is no proper control over Government
oxpenditure in Hy#lerabud State as the budget is not subject to the aanction
even of the predominantly nominated legislative assembly. The Government hav¢
over-riding powers to sanction amounts in excess of the budgeted figure during the
course of the year. Administrative, financial and even audit control over expen-
diture is necessarily ineffective as vast smounts are lrapt as secret funds for wh.*

no accounts are rendered. '

Costly Military Preparations and Propaganda.—A large proportion of t.hqr
State revenue is spent on army, palice and generally for military. preparations,
The Rarakar organisstion is also financed by the Hyderabad Government in
the guise of expenditure on the so called refugees. Publicity and propaganda jwre
another source of heavy drain on the Btate’s finances. Beveral thousands of
pounds have been spent abroad not oniy for publicity purposes bib alsé for' the
smuggling of arms, smmunition, Wirelsg . equipment ' and other artﬁﬂ!d nehos‘
sary for military" pfepara#ionﬁ- Large summa’ bf money 'have been pafd
foreigners' for rendering service H#dord.bsd in hegdtihtmg for T puréhn
of or provision of special facilities at Goa, ‘for the credtion of an'sfr ‘3

Eg_yderabad‘gn'd other ‘sunilar-- pj.lrpode& ' e Cod i hf' . !.-,
et a . OBAPTERN. .. . | ﬁ:. SR
THE STANDSTIIJL AGREEMENT. ... .« v .. 51 ° 0

The growth -of political oomuo'nmns —The "lttehad-ul- Muslmmen othert
‘wise called the Tttehad, was founded in 1920 by the Director of the Styth
Beelesinsticnl Depurtment under the. ulsp:rutmu af the Nizam. Its real purpogs
wag to organise the aggressive elementa in the winority community to buttréss
the Nizam's feudal rule. After the promulﬂatlon of the Government of India
Act, 1035, the 'wave of political consciousncss thmughout India spread to
H‘r’dernbad AB A result the "‘Nigam's Bubjects’ League' was formed by one
Nizamat Jung with the object of securing responsible government for Hydeora-
bad. As a counterblast the lttchad introduced an additional item in its creed:
“‘Tho Ruler's person and Crown is the symbol of the political sovereignty of
‘Muslims end Muslim culture’’ Tha Nigam’s Bubjects’ League yiclded no
results. In 1087 the Niram appointed the Ayyangar Reforms Committes ‘‘to
report on suitable alternatives for the more effective association of the different
intereste in the State with the Government'’. This was found unsatisfactory
both by leading Hindus and Muslims and the Hvderabad Peoples’ Convention
was formed under the Chairmanship of Mr. Abdul Hassan Bayad Ali.

Hydsrabad State Oongress; ¥imst 8 .-—-In July 1088 the Hydera
‘a4 Stabe ‘Gongress was founded, with yht h:g X of attaining .‘ qﬁ].}
!l

mént ‘under th the Nig ,
'ddd %ﬁ.&“ﬁm"ﬁ?ﬁ mu ® of pail na:l' unify’. “hn m
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included both Hindus and Muslims. The State Congress was, however, banned
on October 24, 1038, when members of the Committee were arrested and
sentenced. Satyagraha (civil disobedience movement) followed and about 400
Con men were sent tu Jail.

te Oongress: the second Satyagraha.—lndless negotiations were conduct-
d in order to induce the Nizam’s Government to lift the ban on the State
Congress. In the meantime it had been affiliated to the All Tndia Btate Peoples'
Conference, then presided over by Pandit Jawaharial Nehru. As the ban on
the State Congress was not lifted, it started another civil disobedience move-
ment. Meanwhile an understanding had been reached between some of the
leader# of the Congress und the President of the Ittehad, Mr. Abdul Hassan
Bayed Ali, for a common programme of political advancement. Mr. Ali, how-
ever, had to pay the price for this understonding, and Mr. Kasim Razvi, an
obscure lawyer fiom a district town, notorious only for his rabid communalistie
attitude, was elected President in his place with the approval of the Nizam.
Negotiations with the Congress were dropped.

The State Oongress Ban litted.—The State Congress started another cam-
y of Satyagraha. During the brief tenure of 8ir Mirza Ismail as Prime
ister of Hyderabad, the ban on the State Congress was lifted. Provineial
Conferences were incorporated into the Congress which emerged as the most
powerful political organisation in the State. During all this time the strictest
restrictions on civil liberties were imposed on all democratic and popular move-
ments while the Ittehad was left free to carry on its most aggressive fascist
and communal setivities.

Ilhuthn.—Ear}iy in 1047 the situation in India was pregnant
with changes. The British had decided to quit; India was to be divided; the
Ytates were to be relieved of their obligations to the British Crown .and wvice
versa. The Political Department of the Orown Representative was busy wind-
ing up Residencies in Indian States

The Nizam by his: firmanc dated 26th-June.1947..declared  his resolve mot
to participate in the Constituent ~Assembly ~and ~not to-join- the ‘Union. He
also declared that the remo,vdaofp ifishaParamountey entitled him -to declare
his independence:- The Tttehad;rurndef the-Présidentship of Mr. Kasin1*Rawvi, also -
declared’ itself sagainst Wackssion® toy India," respohsible’ Government, or share in
public life on the basis of population, . The Razakars, a quasi-military organisa-
tion, wag founded in supporp of these .aims and their demonstrations in favour
of an inde ent Hyderabad . came .to be staged with increasing
!re‘ﬂ::ncy. e Nizam's Government . banned the flying of the flag of the
In Union in the State. Thus the Nizam and the Ittehad wers ranged not
only against the State Congress but also against the Indian Union.

Negotiations for accession.—Under pressure from reactionary elements the
Nizam had secured the - resignation  of | Sir . Mirza Ismail from the
office of Prime Minister as his desire to enter into fricndly relations with
the Indian Dominion: did not appeal to the Nizam who then appointed . the
Nawab of Chhattari ‘as. Prime, Minister. ' In July, when the Q(overnment
of India was negotiating with Rulers of all Tndian States, a delegation’ consisting
of the Nawab of Chhattari, Sir Walter Monckton, Sir Sultan Ahmed: and
Nawab Ali Yavar Jung came to Delhi on behalf of the Nizam to negotiate with
the Government of India.. By 15th August 1947, no agreemént however had
been reached. At the .request of the Nizam, the Goverhment of India gave
him an extension of two months within which to find an amicable settlement.
Negotiations were later resumed by the Chhattari Delegation sent by the Nigam
with H. B. the Governor-General, Lord Mountbatten, with the concurrence
4l the Dominion Cabinet. " In the course of the discussions if was represenfed
by the Chhattari Delegation that in view of the premier position of Hydersbad,
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its association with the Indian Dominion should be different from that of the
other Indian States, Representations were also made by the delegation
that if a Standstill Agreement for one year was accepted by the
Government of India, a happier atmosphere would be created in Hyderabad in
which terms of & more permanent association could be successfully negotiated.

Standstill Agreement.—As a result of the tiations conducted by the
Chhattari Delegation a draft agreement was finalised on 18th October 1047.
On 27th when the delegation was to fly back to Delhi after obtaining
the signature of the Nizam on the agreement, the house where the members
of the delegation resided was surrounded by the Razakars, apparently the police
being in full co-operation with them and they were prevented iy show of
physical force from leaving for Delhi. The Nizam called in Mr. Kasim Razvi
on 28th October, for consultation. The old Delegation was dissolved under

ssure from the Ittehad and a new one appointed; it included Nawab
ﬂ:in Nawaz Jung and Mr. Abdur Rahim, the two members of the old Execu-
tive Council who had voted against the Standstill Agreement. The Nawab
of Chhattrai resigned on lst November 1947, The new Delegation attempted
to secure from the Government of India some changes in the draft Si,mh
Agreement, but failed. The leading advisers of the Nizam, however, impressed
upon him the advisability of a temporary agreement in order to get ‘a full and
comparative peace during which, as we have often said, we oan see how the
two Dominions get along and how far we oan prepare ourselves for a more

gennine dieplay of independence later on’.

This motive, a8 is now clear from subsequent developments, influenced the
Nigam and the ruling group areund him to accept the Standstill Agreement as
it stood, but without any intention of fulfilling it. The Standstill Agreement
was ultimately signed on 20th November 1947, (Appendix II).

———— -
ORAPTER V1
NEGQTIATIONS WITH DI~
About this time the Nizam set up a new Ministry under the advice of Ittehad
leaders, pledged to omry out ite policy. Mr. Laik Ali, a leading industrialist of
Hyderabad, was appointed Prime Minister.
Thus the Stundstill Agreement which the Government of India negotiated
with the Chhattari Delegation arid accepted in a spirit of friendliness with e

intention to implement 1t, was left to be worked by the Ittehad Ministry whi
was determined not to implement it in the spirit in which it was concluded.

Withdrawal of the Indian Army from Hyderabad.—The Government of
India began to implement the Standstill Agreement in the spirit in which it
was concluded by ordering the withdrawal of the 4 dmdian Army stationed in
Hyderabad State. Though they knew that by so doing they would remove
the most powerful sanction which they had to mcuramﬁxe implementation of
the Standstill Agreement by the Nizam’s Goyernment, they did not hesitate
to fulfil their part of the agreement. They did so however, in the expeocta-
tion that the Nizam’s Government would play their part honourably. Little
did the Government of India suspect at the fime that the Nizam and his ed-
visers conceived the Standstill Agreement only as a ruse to gain time and to
secure the elimination of the Tndian Army which was a serious obstacle to the
operation of their ‘Hyderabad’s motives in secking the Btandstill
Agreement, since revesled, provide the background for subsequent dev ’

.
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Negottations for Implementing the Standstill Agreement.—Negotiations
6irat opened on 22nd January, 1948 by Mir Laik Ali with Mr. K. M. Munshi,
India’s Agent-General at Hyderabad, for implementing the Standstill Agree-
ment. Mir Laik Ali pressed for an early fulfilment by Government of India
of the assurances contained in the Collateral Letters by:— -

(8) removing the Indian Army stationed at Bolarumn as quickly as
possible; '

(b) allowing free flow to Hyderabad of goods of every description, in-
cluding military equipment, which the Nizam's Govermment had
purchased on a large scale in India; .

{c) supplying arms und ammunition for its army;

{d) tmnsferring to them the control of postal, telegraph and telephonie
communications which pass through Hyderabad connecting South
India with North India. -

' On the other hand, on the question of implementing the obligations of the
Wizam’s Government, they adopted a very unhelpful attitude; thus for ins-
‘tance they totully repudiated their obligations under the Btates Forces Bcheme

%.1989 which was the basic agreément in relation to Defence saved by the

ndstill Agreement, and declined to accept the appointment of a States
‘Military Adviser, declaring that the whole scheme had lapsed. They also 'éém-
itted bredches of the Standstill agteentent by negotiating an agreement with
the Pakistan Government for advancing a loan of Rs. 20-crores and by promulgst-
ing gan Ordinance _pqnning__lpdia_n ourrency in Hyderabad.

¢ -March Oonference at Delbd,—In the month of March & Hyderabad Dels-
Agwbion, agnelishing of Mir Laik Ali, Sir Walfer Mopokton and:NevwsBiMoir Nawess
Jung, cefrre to Delhi to discuss the possibility of coming to a permanent arrange-
ment with the Government of India. It was suggested by His Excellency the
Qovernor-General on 4th ‘March 1948, -that-the .Ijazakars' “Organisation,  being
8 danger to security, should be banned; but no assurance in that direction was
forthcoming. Mir Laik Ali, howevet, latt New Delhi after giving an assurance
that, in order to create the proper atmosphere for negotiating a permanent
settlement, he would immediately dct up a more representative Ministry in
Hyderabad. On his return to Hyderahad Mir Laik Ali formally announced
that he was going to convene a Round Tuble Conference of party lesders. “The
President of the Tttehad, Mr. Kasim Raevi, who ligs been always working in
jclore collnboration with him, promptly announced that he would not fake
part in any such conferences. No steps were™taken by the Nizam’s Govern-
ment to release Swami Ramnanand Tirtha, the President of the Btate Congress,

then in jail.  Nothing further was done to implement the assurance that he
had given to the Government of India.

Immediate supply of arms demanded.—Thereafter, Mir Laik Ali recom-
meneced negotiations with Mr, K. M. Munshi, in the course of whieh it was
found that the only anxiety of the Nizam's Government was to securs from
the Uovernment of India an immediate supply of modern arms and equipment
for 25,000 troops and 85.000 police and a free flow of army disposals and mili-
tary stores which the Nizam's Government had purchased in large gquantities
all over India. At the end of the discussions Mir Leik AH informed India’s
Agent-General that they would not like to proceed To Delhi unless the States
Minislr~ waa fayourably disnosed towards the proposals which they had made
in the oourse of ‘the discussions with the Agent.General -
¢+ overnment of Indla's Demands.—In  the meantims border Incidents
tad -mesumed grave proportions. dnd:'the’ Rasakiars had besn- véry sobive.
The Government of India came to the conclusion that the firsf essentiel for
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reswning fresh negotiations was that the Nizam's Government should tuke
appropriate action to put an end to the conditions of insecurity and disorder in
the State and on its borders caused by the activities of the Razakar. Accord-
ingly the Government of India addressed a communication to the DPrime
Minister of Hyderabad dated March 23, 1948, pointing out the breaches of the
Standstill Agrecment committed by the Nizam's Government and asking them
to take immediate acticn to bon the Ittehad-ul-Muslimeen and the Rarakars.

Nizam's Government's Reply.—On April 5, 1948, Mir Laik Ali addressed »
reply to the Hon'ble Pandit Jawaharial Nehru. In the course of the reply the
Nizam’s Government mado countercharges against the Governinent of Indis and
tried to justify the acts whirh constituted the charges made against them. In
particular the Nizam’s Government persisted in their refusal, (a) to be bound by
the Indian State Foroes Scheme of 1980 which was, as mentioned, the basio
agreement relating to Defence saved by the Btandstill Agreement, and (b) to com-
sider the question of disbanding the Razakars.

Mir Lalk Ali's Assurances not carried out.—Following the lotter Mir Laik AN
oame to Delhi and saw tke Prime Minister and the Deputy Prime Minister of India,
The position was made clear oy the Prime Minister of India and aocepted by
Mir Laik Ali that in order to ease the tension prevailing in Hyderabad and to
pave the way for further discussions the Razakars should be ~brought under
control and, as a first step, their processions, public meetings, demonstrations
and spesches should be banned; the leaders and members of the Htate Congress
should be released; and a new and representative interin Government should
be immediately formed. However no effective action was taken by the Nizam’s
Government to fulfil these conditions, o

Government of India's terms.—In the meantime the activities of Razakars
were mounting in intenaity and violence. The Government of Indie.falt-that the
forbearance, whith they had been-showing in the face of ‘openiy“provooative:
activities was being taken as a sign of wenkness, On Muy 15, 1048, therefore,
they called upon the Nizam's Government by a letter, among other things, ‘to
declure illegnl und disband the Razakars’ Organisation. The Nizam's Goverm-
ment'did not comply with this demand. lu order to prevent the incursions ef
the Razakars into the Indian teritory, Indian troops had to be stationed en
Indian borders. '

Agreement in place of Accession agreed to.—The last phase of the ncgotia-
tione in May and June 1948 is illustrative of the intentions and the pdlicy of
the Nizam as regards his State's permanent association with the Dominion of
India. At a conference on 26th May, Mir Laik Ali agreed to the principle that

- the legislation by the Government of India in respect of the threo subjects
(Defence, External Affairs and Communications) should automatizally apply to
Hyderabad, should the Nizam's Government fail to pass corresponding legislation,
After his return to Hyderabad, however, Mir Laik Ali, on 30th May, wrote to say
that he wished to modify the statement that he had agreed to the principle of
overriding legislation. In reply to this it was pointed out that he had categorically
and unequivocally agreed to the prineiple of overriding legislation by the Govern-
ment of India. Oo 6th June Mir Laik Ali returned to Delhi with Bir Walter
Monckton to continue the negotiations. Draft heads of agreement and a draft
firman were prepared. (Appendix IIT). The Delegation thereafter left for
Hyderabad with the drafts for obtaining full powers to come to an aoreement,
Sir Walter Monckton returned to Delhi on June 12, and reported that the Nizam
and his Executive Council approved of the two drafts: with the exception of the
following two main points (some others being subsidiary!:

(8) over-riding legiglation by the Government of India; and -

(b) the componition of the Constituent Assembly.

L
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In order to meet the Nizam's wishes and those of his Government, the Gov-
ernment of, India modified the provision relating to over-riding legielation and
emitted any referencg to the composition of the Constituent Assembly.

The original Draft Firman contained a provision that the Hindus and Muslims
should have an equality of seats in the interim government. The Government
of India, however, cbjected to any reference to parity in connection with the
interitn government nnd suggested an alternative provision to the efisct that the
interim government would be formed in consultation with the major political
parties.  On th's being agread npon, Sir Walter Mouckton invited Mir Laik Ali
to comne to Delhi with plenipotentiary powers to scttle outstanding points.

More Ooncessions sought and made.—The Hyderahad Delegation accordingly
arrived on June 14, when Sir Walter Monckton pointed out to Mir Lnik Al the
alteration which the Government of India wanted to make. The same day the
Hyderabad Delegation pressed for amendment of the drafts in their favour
in the following respects:—

(i) permission for Hydernbad to maintain, apart from a regular army of
20,000 and the ceremonial and household guards, an additional
irregular Force of 8,000 men;

(i) & modification of the clause for the disbandmant of the Razakars by
o quahficases’¥hat the process would take three months, although
nﬁm. parades and demeonstrations would cease forthwith; and

-(iii) the State of emergency was to be qualified by the iiclusion of the
wordg ‘‘under Séction 102- of -the Government of India Act, 1985°".

The Government of India, in the interests of pease and in their anxiety to
reach a settlemont, agreed to all these amendruents without exception,

A new point raised by Mir Laik All.—A point was raised at this staze by Mir
Laik Ali in connection with economic and fiscal freedom for Hyderabad and the
Glovernor-Crencial siiggested that the Prime Minister of India should address a
letter undertaking that the Government of India would examine the question.

Vet another point raised by Mir Lalk AU.—On 15th June Mir Lailc Ali
raised a further point that an arbitration clause should be inserted. As arbitra-
tion wae not appropriate in respect of some of the points covered by the Agree-
ment. the Government of India did not agree to the -suggestion. And when
Mir Laik Ali left for Hyderabad on 15th June, it was made clear to him that no
further amendments would be entertained hy the Government of India.

Allegation and its withdrawal,.—On 16th June, the Nizam sent a telegratn
refusing to uccept the agreement unless the fresh puinte suggested
by him were accepted. In the telegram the Nizam also alleged that
some of the amendments to the draft had been made on the copiea
»f the firman towards the end of the meeting the previous day and that Mir
Laik Ali did not discover them until his return to Hyderabad. On 17¢h June,
8ir Walter Monckton went to see the Nizam with a note from His Excellency
the Governor-General in reply to the points raised by the Nizam. His Exeel-
lency pointed out that the allegation that some alterations had been made
without the knowledge of Mir Laik Ali was not true, that they had been made
known to 8ir Walter Monckton on the moring of Mundav, 15th June, and
explained by him to Mir Laik Ali the same day. His Excellency further
pointed out that the amendments so made did not make any material altera-
tions and that the position in regard thereto had been accepted by Mir Laik
Ali. The attitude of the Government of India with regard to Hyderabad's claim
for freedom in respeot of economic and trade matters was again explained.
By hi§ telegram dated 17th June the Nisam withdrew the allegation
ihat the changes in one of the two drafts had not been made
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known %o his representative until the last moment. He, however, reiterated
his nbjection to the omission of the principle of freedom in trade and economio
and fiscal matters and the principle of arbitration. An additional objeuction
was raised by the Nizam for the first time regarding the stationing of troops in
Hyderabad in an emergeney. A provision had beern made in the heads of agree-
raent to the effect that the Government of India would not station their armed
forces mside Hyderabad State excepty in sn emergency. Subsequently at the
Nizam's Governmenl's suggestion it wus agreed that such an emergency should
pe defined by the incluswn of the words “unacr Section 102 of the Govern-
ment, of India Aot, 1935°°.  This was also repudiated by tho Nizam. The Gov-
ernment of Indin paturaily could not accept terms which repudisted the whole

basis on which negotiations had proceeded so tar.

Lord Mountbatten's last effort :—

On 18th June, three days before he left India, Lord Mountbatten sent a long
private and unofficial telegram to the Nizam finally appealing to the
latter to sccept the druft agreement druwn up by India after long and pro-
tranted talks with Hyderabad's representatives.

Lord Mountbatten stuted that he was anxious beyond words for the pesce
and prosperity of the whole’ of South ‘India.

The Nizam repbed regretting that he was unable to change the unanimous
decision already taken by his’ Couneil.

The extraord:nary points chosen by the Council, which was the creation of
the. Nizam and was responsible to no one but him, to advise the rejection of
the provisional agreement are illustrative of their negative attitude. v

The first and the most serious pomt on which the Council advised the
Nizam tu break off negotintions with all the human misery which such action
is bound to entail, was in connection with the addition of the words ‘‘on &
basis which I shall consider later’ in sub-para. 1 of Paragraph II of the draft
Firman, (Appendix IIT) which provided for the introduction of responsible govern-
ment in Hyderabad and the establishment of a Constituent Aesembly early in
1949. The Government of India were nhsolutely at a loss to understand by what
process the Council could come to the decision that this was 8 breaking point, The
fact that the basis of the Constituent Assembly was going to be decided at
a later date was inherent in the omission of the mention of that basis in the
Firman. To call this a material alteration was nothing short of ridioulous.

The second point raised by the Nizam's Council related to an alteration in
the wm_-dmg_ of sub-para. II of the Firman, so as to provide for the setting up
of the interim Government in consultation with the leaders of the major poli-
tical parties. This was an elastio and unexceptionable substitute for the
wholly unjustifiable provision for parity between the majority (864 per cent) and
minority (12§ per cent) communities. In any csse it could hardly be
suggested that any such change of wording could amount to & reason sufficient
to justify the breaking of negotiations.

_ The third point on which the Council based their recommendations for
ths rejection of the terms was the demand for freedom in trade, economic and
fiscal matters. The importance attached to this point by the Hyderabad
Grovernment was not disclosed to the Governor-General up to the moming of
Tuesday, 15th June. Until then this matter had been covered by s foot-
vote. The Government of Indis undertook to consider Hyderabad's request
sympathetically.
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The fourth point which the Council put forward as a reason for breaking
off. the negotiations concerned the absence c¢f a provision regarding arbitration.
It was made clear on behalf of the Government of India that the arbitration
provision in the Standstill Agreement would continue to be in force for ull the
‘existing arrangements and agreements covered by it. The decision to break
off negotiations because an arbitration clause was not included in the heads ot
agreement appeared to ignore that:—

(i) an arbitration clause was in any event inappropriate to some of the
fdrovimt':‘ri:s of the agreement as the Hyderabad' Delegation had
mitted ;

(ii) arbitration was in general an unsatisfactory alternative to goodwill

as & means of ensuring the proper implementation of agreemenis
of this kind. . .

It was inconcgivable that a settlement which had taken so much effort to
reach would be rejected for the amazing reasons put forward by the Nizam’s
Council. The Government of India could draw from it no other conclusion
than that the Council’s reasons were a disingenuous subterfuge to avoid the
bonest admission that they were unwilling to undertake the other steps for which
;{l;e ;.greement provided including, for instance, the disbandment of the

zakars.

1 #OHAPTER VII ™.
RAZAKARS: A MENACE TO SECURITY

~. -The Razakars ds Instrumwnt of the MWikam.—®imé& July 1947, the Ittehad,
under the Nizam's inspiration, has been converted into a shock brigade for creat-
ing conditions in which the much-coveted theocratic and totalitarian State may
eome iuto existence. With this end in view a quasi-military organization known
as the Razakars, has been built up.  Militurist demonstrations are o part of their
daily routine; and military training is being imparted to them in Hydersbad
and Secunderabad. A TRazakar, on enrolment, pledges his life to the Ittehad,
to Hyderabad and to his L.eader and vows ‘'to fight to the last to mamtnin
the supremacy of the Muslim Power in the Decoan’’. The headquarters of the
Razakars are in Hyderabad City, but its ramifications cover the whole of the
State. Seventy thousand men, women and children have undergone training;
1,560,000 members are on the rolls, and recruitment is going on briskly to reach
the target figure of fiv.: lakhs of Razakars.

Activitien of the Razakars.—The activities of the Ruzakars may be classi-
fied as follows:—

(a) Staging frequent demonstrations all over the Stata

(b) Terrorising individuals connected with movements which seek the
accession of Hyderabad to the Dominion of India or the introduation
of responsible government in the Btate.

(c) Organising border raids into the Indian Dominion territory.

(d) Inflioting reprisals. with or without the Polica or the Military, on
villages or individuals suspected of being pro-8tate Congress or
obstructive to the Hazakars.

T (#} Tuking upon themselves the duties of Customs Officers in searching
the luggage and Lelongings of railway and road passengers.
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(f) Preventing unofficial investigatious by agencies or individuals into
the internal situation in Hyderabad.

(g) Overawing the public by staging marches of uniformed volunteers
with spears, swords, or mugzle-loaders on cycles, in buses and
lorries, by firing empty shots into the air.

(b) Infiltrating into Indian Dominion territory in order to carry on espionage
work; to smuggle arms and ammunition into the State; to recruit
volunteers from Dominion territory for the Army, the Police and
other services and to create disaffection among the Muslims of
India and to rouse them against the Government of India; and to
carry on & Jehad (religious war).

Transport.—The Rarakars possess several 3-ton lorries, dosens of Jeeps
and one-ton lorries, in addition to the transport which they command freely
over the Nizam's State Railway. and road transport services from willing er
unwilling private owners. In spite of severe restrictions of petrol supplies to
the civil populution the Razakars have always hed liberal supplies of petrol
from the Nizam's Government.

Arms.—They,are fully armed and not only do they have a large number
of looted and locally"manufactured guns but also some modern weapons.

Publicity.—The Ittehad runs one English daily, 7 Urdu dailies and 6 Urdw
weeklies. In the Nizam's Radio %hey have another powerful instrument of
propaganda, always at their service. These organs, day after day, attack the
Indian Dominion and the lenders of India.

Bpecial training is given to Razakars in espionage and propaganda and
selected Razulkurs are given trulning to masquerade ss Brahmins and priests.

Finances.—The organization which spends not less than 10 to 80 thousand
rupecs a day 18 maintained by direct contributions foreibly recovered from the
villiges or 1aerchants, by levies ete. colleeted by Government on exports and:
by donations and shares of profits from persons who have advanced in their
oureers through Party influence. Most of the gold and silver looted by the
Hazukars from the hghpless people aleo goes 1o the Party Funds. The lttehad
is also in receipt of very large sums for the maintenance of the so-called
refugees, .

Anti-Indian Propaganda.—T#® Razakars have not been reticent about their
objectives. Their pronouncements are characteriscd neither by responsibility
nor eobriety. The Dominion of India and its Government and leaders are
the targets of their repeated virulcnt attacks by the publicity organs of the
Razakars. The following two extracts nre illustrative of their objectives and
the offensive and incendinry nature of their utterances:—

“"Hyderabad will shortly recover the ceded districts and the day is not
far off when the waves of the bay of Bengal will be washing the
feet ot our sovereign who will be called not only the Nizam of
Hyderabad and Berar but also of the Northern Circars.’”

* - * -

“‘We are re-writing the map of India by bringing together a union of
Jumna and Musi. We are the grandsons of Mohd. Gazni and
the sons of Bahar, When drtermined we shall fly the Asafjahi
flag over the Red Fort (in Delhi).” .

- » . . L

Threat to communal peace in India.—Another serious aspect of the Bamakar
activities, in which they have the support of the Nizam's Government, has
been the two-fold threat to communal pesce and amity in India. In their |
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endeavour to convert the minority ito s majority in the State, they are engaged
in maucing the Muslims frem India to emigrate to Hyderabad and to terrorise
and force the majority population to migrate to lndia. To achieve this objec-
tive they send out agents all over India to induce Muslims to leave their
homes in India and come and settle down at Hyderubud. These are not
strictly refugees, for the conditions in the Ilndian Provinces do not warrant
such enugration. Muslims from other Provinces, mis-called refugees, are how-
ever, drawn by the lure of money and employment or by propaganda for Jehad
against the lndinn Dominion,  Elaborate arrangements are made for these
purposes; large finunces are placed at the dispnsal of the agents touring through-
out India. There are Razakar coutres in various purts of Indin which act as
reeruiting agencics and rallying points of enti-Indian elements fomenting com-
munal hatred.

These inviltees incited by the l{azakars bave been one of the main factors in
disturbing the law and order in the Btato. Many instances have been reported
of the so-called refugees harassing people, unlawfully extorting money, breaking
into houses, occupying them and committing robbery.

Oollapse of Law and Order in the State.—The internal conditions of Hyder-
abad State have become » scandal and the majority population has to suffer
terrorism of the worst type. There is wide-spread panic_and disorder through-
out the State. Life in the villages hasbecome so tnsecure that thousanas of
gersons have fled to the Indiun Drovinces S safety. A number of willages
have been burnt down in several places. Humdreds of persons have been killed.
wounded or beaten. Villagers have also come down to Hyderabad City or
‘Secunderabad for refuge. Razakars are seen daily leaving Hyderabad in
trucks openly shouting slogans and returning with plenty of loat. The majority
population throughout the State has been systematically disarmed. Large
:‘rncta of cultivable land are lying fallow, as the villagers have deserted their

omes,

The Nizam's Gdvernment and the Razskars put innumerable difficulties in
the way of independent investigations into the actual state of affairs in the
State. Yet the atrocities of the Razakars have been attested by many indepen-
dent observers of standing. Ministers have gone on tours to the affected
villages and testified to the prevailing conditions. Phajographs of burning
houses have been obtained. Mr. J. V. Joshi, who was until recently s Minister
in the Hyderabad Government and has resigned has stated in his letter of
vesignation that complete terror vrevails @ some districts which he
visited (Appendix IV). He describes scenes of devastation, people being
killed and their eyes taken out, women raped and large number of houses
‘burnt down. The statement that this Minister of the Hyderabad Government
:as made is a final condemnation of the gangsterism that has overtaken the
State.

Hyderabad City is the centre of the Ittehad and the G.H.Q. of Rasakars.
The power of Razakars is demonstrated night and day by drille and parades in
wuniform, by armed rallies, by public pmcessions on foot, on cycles and in
trucks. Razakars take the law into their own hands on the slightest provoca-
tion. On such occasions the police never appear on the scene, hut even if they
do, they prefer to be silent spectators.

In the districts, far away from the gaze of press correspondents, Razakars
‘have staged their reprisals. Tn Bidar district, for example they have devastated
. 129 villages, burnt about 1,000 houses, looted property worth crores, killed 70 to
100 men and women and committed rape on ahout 50 women. Eye-witnesses
mand yiotims and unofficial enquiry eommittees have testified to the woeful con-
ditions ‘prevailing in the District. The Nicam's Government have naively
denied all these allegations.
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The incident at Gorta, enquired into by an unofficial enquiry cemmittee
which visited the scene, may be cited as a typical example, as it throws light
on the gruesome fate which overtook it. 7This village with all its inmates,
both human and animsl, was burnt down to a hoap of ashes on Muy 10, 1045,
Even the details of the tragedy were not fortheoming till a small enquiry
committee had visited the ruined village.  Except for a lonely male and
three wailing old women there was absolutely no trace of life in the village
whon the Committee visited it. The stench of decomposing corpses filled the
air.  Muuy half-burnt humman corpses and a number of skeletons were lying
about. The Comumittee was led to believe that about 200 persons were burnt

to death in the village,

Warangal District.—The Warangal district is another centre of Ruzakar
atrocities. Laichs of inhabitants of this district havo beeu forced to seek refuge
in the neighbouring Province of Muadrus. Four .separate investigations were
made by different sets of people, all of which tally in all materiul particulars.

he same story, with more or less variation, has come from other distriots.

In all districts of Hyderabad the Razakar rule prevails, often supported by

lice and the military, and in all cases connived at by them. No Razakar

as been known so far to have been brought to book for any atrocity, however

violent and unlawful. As a result of the unchecked terrorism of the Razakars

a large number of people are migrating rom the Btate to the territories of the
Indian Dominion.

CHAPTER VI

BORDER INCIDENTS

The disorder and insecurity in the State created by the terrorist activities
of the Razakurs have for the past several tnonths d sturbed the peace and
security of the surrounding districts of Bombay, Madras and the Centrul
Provinces and Berar. There is no natural boundary, except in & few places,
between the villages of Hyderabad and those qf the Indian Provinces. There
are 8 very large number of Indian enclaves in Hyderabad territory, varying
from a solitary village to a whole Taluka. This nas made it easy for the
raiders from Hyderabad State to adopt hit-and-run tactics and on several
ocoasions, to cut off road communication with the enclaves, Moreover, owing
to the contiguity of India and Hyderabad, the atrocities committed in the
villages on the Hyderabad side of the border have their repercussions on the
Indisn side. In most of the raids !nhﬁ raiders are sccompanied by
the Nisam's Police and/or military. ' A very large number of instances
can be cited, of the losseof life and property resulting from these raids. In
several cases, Indian Police Officers have been carried away to Hyderahad terri-
tory or have been either shot or confined in jails. (Appendix V). )

The raids, which began in order to terrorise those border villages whioch
offended the Razakars and the State under the leadership of the Hyderabad
Btate Congress, have now become a perpetual feature disturbing the pesce
and security of all the three Provinces.

Without soing into details of the incidents, some principal characteristics
of these raids may be-summariged:—

Firstly, the raiders are composed partly of Razakars and partly of what
may be described as ‘official agents of the Nizam's Government’,
;a..mmmsuusm,m&pmmmm

orces, eto. -
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Becondly; the incursions into the Dominion territory were ostensibly in.

' search of ‘‘undesirable characters’’ alleged to have taken shelter
in the Dominion territory. Yor example, on 4th December 1947,
the..State Military personnel camping at Nelugal on the Bombay
border entered the limits of Kanmanhal in Dharwar District of
the Bombay Province and took away three villagers to their base
in Btate territory. Again, on 24th Decembey 1947, about &0
sepoys from the State forces, entered Ainapur in the Bijapur
district of the Bombay Province, threatened the Police Patil at
the point of the bayonet and unlawfully searched his house for
certain Congress workers said to have fled from Hydersbad,

Th'rdly, the motive for these raids was in most cuses extortion of
money. In these raids, even villagers from the Hyderabad side
joined with guns, swords and iathis. Men with means are carried
away and released only on payment of ransom.

Fourthly, taking advantage of the contiguity of the borders and the
necessity of having to pass through State territory in having
- access lo the Indian enclaves, the Nizam's Cnstoms Officers.
Police and Military, the Razakars and even pro-Razakar villagers
search and harass Indian citizens in {ransit through State
territory. In most of the cases, in the course of the search, pro-

perty was looted or ransom extracted.

Fifthly, ruids are being organised in order to cause panic among the
willagers within the Indian borders. Cases are known of Arabe
n the State service enter.ng Dominion territory, shouting slogans,
brandishing swords, chasing and abusing villagers, and molesting
woluen,

These charucteristics only relnte to incidents of a serious nature. Besides
there have been innumerable instances of cattle-lifting, assault on and harass-
ment of Indian subjects, robbery in Dominion territory by sinall bands of Razakurs,
of the State Police or the Militury operating from their camps in the State
territowy close to the border. The operations are also in most cases organised
and premeditated. Of late, on the Bombay side, the object has not been. as
in the earlier period merely to cause harassment. extort money, and create
panic: it is systematically to destroy the life and property of the border
villngers by shooting et rundom and by setting fire to houses end stacks of
hay mlu} corn, and by driving away herds of sheep, goats and other milch
animals.

Nanaj Incident.—A typical exumgle of the campaign of violence indulged in
by the Razokars is provided by the recent attack on a party of Indisn troops
near the Hydernbad village of Nannj. The Indian military ~onvoy was taken
by surprise and had to suffer some casualties but the attack was repulsed with
the arrival of the remaining portion of the eonvoy. The attack was ent'rely
unprovoked and there was unmistakable evidence that preparations for attack
and defence were being made in the village by digging huge trenches and loop-
holing houses. The villagers, who ran away from Nanaj the previous evening,
on their return. testified how a party of about 50 Razakara, Police and Patheng
occupied the vil'age fully armed with the intention of attacking the Indian
Army units which were kuown to he proceeding that wav on the routine duty
of exchanging pateols. After the first attack which took place late in_ the
evening of July 24, 1848, the Razakars made two more attneks hut were drven
awny easily. On July 26, 1048, Lt.-Col. Weston, a senior British officer of the
Hyvderabad Stnte Forces. visited the scene of incident and after enquirier con~
firmed the Indian Army vergsion of the incident. (Appendix VI).
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, GHARTER IX
PLEBISGITE AND BLOCKADE CRY

D:ctatorshq:s attribute 40" those, who do not fall in line with them, motives
and intentions that do not exist. It helps to win friends at home and abroad
%o find a scapegoat for the evils of :negalomania and self-regarding policies.
The propaganda agents of the Nizam, whose personal ambition and obstinate
‘absolutism are dragging his State towards & disaster, are trying to depict him
in the role of the proverbial innocent and peaceful lamb. An aggressive woif
is neceslary to complete the set-up and the Govamment of India come in bandy
for the purpose. N

The main planks of the malicious propagands that is beng oconducted
‘against the Government of India are:—
Firstly, that the Government of India insisted on unconditional surrender
of Hyderabad's sovereignty even without ascertaining the w.shes
of the prvople of the State by a free plebiscite,

Secondly, that Hyderabad has been put under an economic blookade
which is depriving the Btate of essentinl commodities, drugs,
- chemicals, ete,

Government of India’s suggestion for an impartial plebiscite.—The plebiscite
-ory is glie latest addition to:Hyderabad's propagans aroury.. 'It'is's glaring
mshmdottho Goebbels technique -of ‘Larping on-a big lie in the hbpe that
" somie mnbnm folk would swallow it.” The suggestion-t&6 hold ‘s plebissite to
decide the issue of Hyderabad's acceesion was made as early as'Q7th August,
A7, by Ahe amwmmwmumn
ﬂinm the relevant part of this telegram redds as followar— -

"'Bhould ‘it be Tmpossible. t0 carry on:negdtiations ‘without: delay, ‘my

oo S0 Gavernment would ot be m&iwmm
L O thin your signing:the Instrament of Accession in' the same way

as all other States similarly situate have now done ' but’"
would te prepared to offer facilities to enable you to test t}u will
--of the people by, sending British -Officers to conduct a refermdum
-..__ on _this irape in thg samg u,!ay a8, was racmtlg arrangsd in the
o .NW.F.P." '
5w Thm te}egra.m was based on’ the ‘Hon"ble Bnrdnr Vallﬁbbbhni Pabe!’ lettar
to 'Lord Mountbatten, dated: 24th August; 1947, in which it was stated :——

" *If, ‘hawever, the Nizam's Government are still unable to decide their

coursé in the only right direction in which it lies, His Exalted
Highness must agres to submit the issue to the judgment of his
" people and ahide by the decision. “We on our side will be conteut
to accept whatever might be the result of such a raferendum.’”
. The offer of the Government of India was made in all earnestness; its
categorical rejection by the Nizam is typieal of his and his Government's
negative attitude. Jn his telegraphie reply te the Governor-Genmera! of India
he made the astoundmpg assertion ‘‘I should also like to point out that the
problems of the comstitutional position of Hyderabad are such that ﬁu quastion
of referandum does mot arise.”

The spirit behind this telegram has been the keynote of the Nizam's approach
to the, question of mocession, establishment of responsible government and
plebiseits. - It hag' been' the Government of India's polisy thet in'all’ matters
‘affeoting’ thair future’ 'the will of the Pedpie snould 'prévail. : The suggestion to
‘hiotd plebiscits was, mmm&ﬁmmaﬂwmm
“Minitry of States 'dn 17¢8 Apei, 1948. | The suggestidn wed suminarily rejected

o
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by him. He expressed himself against plebiscite as he thought that the
announcement to hold a plebiscite will adversely affect the law and order
situation in the State. The proposal was repeated on behalf of the Governmens
of India from time to time but evoked no response from the Nizam's Govern-
ment. Now we see the miracle of the Nizam—who has all his life thwarted.
the legitimate aspirations of his people—turning a champion of their
right of self-determination. The reason for this change of front is provided:
by the course of negotiations which shows that the game of the Ittehad-domi-
nated Nizam's Governmeni has been to gain time and to extract concessions.
up to a point which would frustrate the very purpose for which association
between India and Hyderabad was sought. -

Plebiscite without suitable interim arrangenrents a farce.—The Nizam's ofter
of plebiscite, which now comes with & beat of drum, is dis-ingenuous eince it is
made with no intention to ascertain the real views of the people in a peaceful
atmosphere and in an impartial manner. Hyderabud's right of self-delermina-
tion in the present set up, in which a vost majority of the people are treated as
hostages, means no more than a licence to the militant sections of the minority
to exterminate the majority population. When, therefore, the Nizam and hie
Government complain against the so-called denial of self-determination, they
mean in fact that a small clique of unserupulous fanatics should have unfettered
power to dominate the masses. The Nizam's Government wish to hod a
plebiscite under the conditions in which a small militant group controls the
destinies of the people and the Raztknrs arve léft free to terreriss the people
into gubmission. Plebiscite without an interim gevernment represvntative of
and satisfactory to the majonity population in Hyderabad wil! only be a fraud
on the pesple.

Nizam rejects the proposal.—The proposals for a plebiscite on the issue of
acceesion and interim srrangements formed a part of the Gevernment of India's
latest offer to the Wizam whick wus negotiated with his Prime Minister, but weas
rejected by the Nizam from Hyderabad. This fact should be enough to give a
quietus to the baseless allegation that the Government of India dinied the
people of Hyderabad the right of self-determinatien.

No economic blockade.—As regards the allegation of coonomic blockade it
may be stated that no“embargo has been placed on the export to Hyderabad of
any of the nevessitien of life, such as foodstuffe, malt, chlarine snd medical
supplies. As s matter of faoh, the Nizam's Government have been trying te
build & reserve of these articles to last for ahout two years and by extensive
purchasing and unlawful smuggling reserve stocks are being built up. When-
ever special permission has been asked for from the Governments of the eur-
rounding Provinces, permits have always been given for quantities in the
light of normal requirements in the past. The Provincial Governments have
refused to permit the exports only when they had strong rensons to suspect
that the articles were not for normal use but had been acquired in India by unfaiz
means and are being consigned on false description. Commodities such as
food, salt and chlorine, are freely flowing into Hyderabad. The facts in res-
pect of these supplies are as follows: —

Food.—A fixed Import quota of 20,000 tons of foodgrains~ ]mq been
allotted for Hyderabad for the year 1948 on the same principles as
apply to other Provinces m'd States in India. Of this auantity,
14,838 or more than half the year's requirements have already
been despatched to Hyderabad in the period January to June, 1948.

Medicines.—There is no ban on the export of meditines and medizs!
stores {0 Hydersbad. Medical stores usually go to Hyderabad
from Bombay and Calouste. No separate statistics have hitherto

! been kept of each kind of drug going from thess two morkeis o
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each Province or State. Bupplies, however, from these two cities
have continued to Hyderabad. In fact, there have been such hen‘ry

- purchases by agents of Hyderabad from “these markets recently, in
sddition to large-scale smuggling, that it has been necessary to
regulute their exports so as not to disturb the supply position in
Bombay and Cal:utta. Even so, there has been no restriction on
the normal quantities required by Hyderabsd.

In the second weck of June, one firm alone wanted to export ts. 15 lakhw
warth of medical stores to Hyderabad from Bombay. Tbog were
. allowed to export one wagon load valued between two and three
lakhs of rupees. Figures of normal monthly requirements ol
medicines and medical sto'es have since been wotked out in
consultation with trade sssociations and supplies to Hyderabad

upto these limits are being allowed, .

Buring the three months—April to June—Madras exported 178 maunds
of medical stores to Hyderabad, West Bengal for the same period
14} maunds and C. P. & Berar j1 cases; ampules, vaccines, tubes
eto., of medicines weighing 800 1bs were exported by the Bengal
Chemical and Pharmaceutical Co., Litd.

Chlorine.—In consultation with experte end the Imperial Chemical
Indusiries Ltd. a imonthly quots has been figed for
supply to Hyderabad. From Bombay ocity alone, 1868
of chlorine have recently been e to Hyderabad. Not a
single application for the supply of chlorine to 1Tyderabad has so
far been rejected.

Salt.—There has been no resfriclion whatever on the movement of salt to
Hyderabad. In re of salt as well aa metlid}n i;~and other
oominodities some diffioulty has been experienced.jn-the matter of
transport. This difficulty is not peculiar to movement to Hydera-
bad but generfil to all:pagts.of the country.. Ipsfay 1645, when
difficulties of Bransport ;of: aals were pointed. out,. special arrange-
ments were made and 190 wagons of salt were despatched from
Bombay to Hyderabad early in June. During the period April to
June, 261,000 maunds of salt were ‘despitohed to Hyderabad from
Madras and Céntral Provinces and+Berar.

' The above facts will make it clear that the allegation that the Government
of India are starving Hyderabad of essential commodities like foodgrains,
medicines, ete., is without foundation, Indeed the Government of India ecould
Dot adopt such a course as it would only bring misery and hardship to the vast
Hindu population and ponr Muslimg of Hyderabad and would caure no dis-
comfort to the Nizam and his self-seeking advisers,

A fnctor that has adverrely nffected transport facilities in respect of the
aommodities coneigned for Hyderabad has been the reduction in Hyderabad's
train services. This has been necessitated by the frequent armed attacks of
the Razakars on the trains running through Hyderabad territorv.  No train now
rung across Hyderabad borders without an armed escort, which has lo be providad
l:g the Indian forces. If the free movement of wagons has bsen hempered by
this development the. terrgrism of the Razakars and the insbility or the un.

of the Nizam's Government to stop the repeated frain bold-ups are
*esponsible’ for it.

v
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umm: X

THE OHOICE FOR TIE NIZAM

The ioregomg nhapt.ers make it abundantly clear that Hyderabad is~ an

gral part. of India and that the Nizam’s pretensions to independence rest on

no io ation other than his own ambition for unchecked absolutism in which

he is supported by the Razakar terrorists and a handful of India's enemies.

Neither the basic compulsions of geography nor the h’ story and traditions of the
Stabe lend any support to these pretensions.

Hyderabad under British Rule, a part of feudal mum.-—For a penor’ of
over 150 years Hyderabad was & part of the feudal system in India and stood
precisely in the same category as the other Indian States. The British never
recogrised its claim to any preferential tréatment. If anything, the exercise
of paramountey ‘in relation to Hydmbnd was chamtensed by great-ar rigour
than in the case of other States. /'

- No  coherence -without States,—~Whatever political = and legﬂ.; rights
flowed to the States from the lapse of paramountey were common to all of them.
If 'all the Btates had elected to d independence on the:basis of the
Nizain's logic of unfettered freedom of choice, the independence oi India would
hsve proved still-born. 1In the wordg of Sir Reginald Coupland such an India
would have lost all coherence’’. Inevitably, an India with hundreds of
ndent, Staten would have la,paed intpa chaotic condition, Such .an India
E]ahsve pmw oﬁg & mepace to world peace. This threat to India’s integrity
hhe qlers aghpptmca of the orgamo m;uty o.f thmr States with
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Iming mijority of 'the’ pébple ‘are strongly opposed’ to the ‘Nizam's claim.
The Gtwernment ‘of India accordingly” invited in ull friendlindss 'and with the
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mmu ol lmru&.—ﬂumg tke prohsated negotwhmm thai-. followed,
t}:e Government of India extmfinedin ‘a spirit' 'of the utmost &t’cummndatwn
the various proposals made by the Nizam's Government with a view to finding
a formula which would meet the wishes. of the Nizam's Government without
subverting the basic policy of the Govermment of India. They made a depar-
ture from their general policy in accepting from the Nizam's Government a
Standstill Agreement without accession of the State to the Dominion of India.
The barren course of these negotiations has convinced the Government 'of
. India that the basis of approach of the Nizam's Government to the problem
" is directly opposed to that of the Government of India, in that, whereas the
latter hoped that the Standstill Agreement and other arrangements would
lead to the only solution of the Hyderabad issue; namely its accession, the Nizam
.and his Advisers wished to make every move an instrument for the assertion of
‘Hyderabad’s independenoa and a ruse to cram more powor mto Iaha Nizam's re-
preuive mauhiim
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already beginning to manifest themselves in all their grave potentialities. In
his misguided quest for unchecked absolutism, the Nizam is converting
Hyderabad into a potential foreign base. With the help of a very small group
of the militant section of the minority and his personal wealth he seeks firatly
tn suppress all democratic movements in the State, and secondly to develop
an independent theocratic fascist State in the heart of India which, with its
niilitary force and allied irregulars dominated by the militant section of the
winority community, is intended to form a base for subverting the loyalty of
the Muslims in India to the Indian Dominion.

In order to achieve these objectives the Nizam has his instruments in the
Ittehad-dominated Ministry, the Razakars and the Ittehad security services.
The Ittehad has declared iteelf against responsible Government. ‘I'hia militant
organisation is out to perpetuate the Nizam's feudsd rule aguinet the tide
of times by methods reminiscent of Hitler's Germany. In Indis, on the
other hand, democracy has been firmly established and all over, in the Pro-
vinces as well as the Btates, the people are enjoying full freedom.  This
conflict has its natural repercussions on the 800 millions Indians who musb
resent the ruthless suppression of the political aspirntions of their compatriots
in Hyderabad. '

The second problem created by the policy of the Nizam's Government is
equslly serious. The Razakars' atrocities are directed against ‘the majority
population in the Btate and they naturally arouse great ‘indignation in Indis.
The determined effort of the Razakars to arouse communal tension constitutea
s grave threat to communal peace in India. Inspite of the repeated denun-

cintion of the Razakars' activities by prominent Muslims including somse of the -

Muslim Leaguers, 8 large number of the secret agents of the Razakars are
touring all over the country contacting Muslim leaders, inviting Muslims from
Indian Provinces to migrate to Hyderabad, and establishing hostile centres in
all Provinces, all of which create communal tension in several parté®of India.

Today the Razakars propaganda and activities are potentially the most danger-
ous fector in the communal situation.

The growing communist activily in the Razakar-infested Hyderahad is vet
unother monace to India's peace and security. In the first instance feudal
Hyderabad with its glaring maddening disparity betweon the privileged position
of the handful at the top and the nppalling poverty of the vast population pro-
vides a prolific source of communiam. Until recently communism developed
in Hyderabad and the bordering Indian Dominion aress as an antithesis of the
Razakar movement, and clashes between the Razakars and the communists
were a frequent ocourrence. Of late, however, the Razakars have sought an
alliance with the. communists in their crusade against India and democracy.
This has greatly contributed to the rap'd growth of communism in Hyderabad
and the State is indeed now & hot-bed of communism.

Defence responsibility.—In the crisie through which India is passing at
present the supreme responsibility of the Government of India is to dafend her
borders and to maintain internal peace. In its own interests it should be
Hvderabad’s direst concern not to do anything that would impair India's capa-
city To defend it. If Hydersbad's frontiers are iIntact, it is only becsuse
Hvderabad enjoys the protection of India. On the due and prompt discharge
by India of her responsibility in respect of defence resta not merely the existence
of India hut also the maintenance of peace in Asia so essential to world peace.

In discharging this responsibility the Government of Indin have to strain
every nerve. Friondship with Pakistan has been maintained inspite of grave
yrovoeations. Vigorous measures have been taken o reatore communal- peace
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and order. Powerful disruptive elements and quasi-military organisationg have
been suppressed. The policy pursued by Hyderabad Government is a serious
obstucle m the way of the Government of India's discharging this important
responsibility.,

Accession and democratisation the only solution.—All this clearly indicates
that there is only one way of resolving the Indo-Hyderabad political deadlock,
namely, the Btate's accession to India aud the democratisation of ite administra-
tion. Any other make-shift arrangements made with the Nizam's Government,
who cannot be depended upon for implementing them in the right spirit, must
be a brittle affair which will crack at the first stress. To adopt such a course is
to submit to blackmail; it will be a breach of faith with the other Indian Btates
end a betrayal of the interests of the millions of the people of Hyderabad.

Paramountcy indepeéndent of treaty engagements.—Hyderabad's claim to
independence is mainly based on the lapse of paramountey of the British Crown.
Paramountcy was not derived from any treaty engagements  but
was claimed independently of them. It was contended by the DBritish that
paramodntoy rested ‘‘on a moral obligation inherent in our protectorate”.
Of the responsibilities it implied, the gravest, it was claimed, wus the duty of
preserving peace and goud order throughous India.

Bovereignty vests in people.—Paramountcy had two important aspectf. The
British as the paramount power in India were responsible for the defence and
general security of the country as a whole. They claimed all the rights neces-
sary to discharge this responsibility. Linked with these rights was also the right
to intervene in the personal and dynastic affairs of the Ruler and the internal
affairs of the State. In so far as the paramountcy related to intervention in the

. internal administration of the States, the Government of India have no inten-
tion of exercising it. They are, however, firmly of the view that whatever
sovereign rights reverted to the Btates on the lapse of paramountcy, they vest
in the people and conditions must be created in every State for a free and
unfettereg exercise of these rights.

/

Fundamentals governing paramountcy.—As regards the operation of para-
mountey in relation to essential matters affroting the well-being of the country
such as defence and security, although paramountcy hee lapsed, the funda-
mentals on which it rested still remain.

The basic feature of the whole arrangement was not that the British possessed
paramountcy rights and were, therefore, paramount, but that they were para-
mount and therefore had paramouftcy rights. It is inherent in the geographical
set up of Hyderabad that it is & protectorate. If the Government of
India assume the responsibility of protecting Hyderabad against external aggres-
sion, as they must, they must also have the right to ensure that Hyderabad does
not impair India's defence arrangements and also doeg not develop into a threat
to Indiz’s pence and security. The British very rightly held the view '‘the
wnity of Indisn empire would be imperilled if orgies of misrule could be enact=d
unchecked under British military protection’”. The essential defence and
security requirements of the country and geographical compulsions have not
ceased to be operative with the end of the British rule in India. If anything,
they have become more imperative.

The Government of India cannot afford to be helpless spectators of org‘ies of
misrule in Hyderabad. If the law and order situation there, which aiveady
shows signs of collapse, further deteriorates and thereby imperils peace and
good order in Indis, the Government of India would unquestionably be involved.

In the age of bullock-cart, when small Btates could live in isolation and
feudalism could flourish, Hyderabad was either a satrapy or a military protect-
orate under the duminaat puwer in Indis. Nob only it has hed no status in
external affairs but even its internal sovereigniy wag over-borne and limited hy
the overriding Brilish authorlty.
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In the age of aeroplane, when feudalism and petty sovereignties are an
anachronism, the Government of India as the dominant power in India respon-
sible for the defence and general security of the country caunnot be expected to
admit the Nizam’s elaim to independcnce; more so when it has no sanction of
the will of the people behind it and comes only from the Nizam—whose
‘‘attitude’’, to quote fromn the British Resident at Hyderabad in 1026, ‘‘leaves
but a faint hope that he would, if he realises his dreams of unchecked absolut-
ism, consider the welfare of his people in .the least degree’’—and the handful
at the peak of his feudal pyramid.

APPENDIX I

Letter from the Viceroy and Governor-General of India to His Exalied
Highness the Nizam of Hyderabad, dated Delhi, the 37th March, 1026

Your Exalted Highness,

Your Exalted Highness’s letter of 20th September, 1025, whizh has already

been acknowledged, raises questions of importance, and T have, therefore
takan time to consider my reply.

I do not ptopose to follow Your Exalted Highness into a discussion of the
historical details of the case. As I informed you in my previous letter, your
roprescntations have been carefully examined, and thers is nothing in what
you now say which appears to’affeot the conclusions arrived at by me and my
Government and by the Becretary of State. Your Exalted Highngss's reply
is not in sll respects a correct presentatign of the position as sta in my
letter of 11th March last, but I am glad to observe that in your latest com-
munication you disclaim any intention of casting imputations on my distin.
guished preduoessnr, the late Marquis Curzon.

I shall devote the remainder of this letter to the oclaim made By Your

Exalted Highness in the second and third paragraphs of your letter and to your
request for the appointment of a commission.

2. In the paragraphs which I have mentioned you state and develop the
pesition that in respect of the internal affairs of Hyderabad, you, as Ruler of
the Hvdersbad State, stand on the same footing ag the British Government
in Indis in respect of the internal affairs of British India. Lest I should be
thought to overstate your claimns. I quote Your Exalted Highness's own words:
‘‘Bave and except matters relating to foreign powers and policies, thei Nizams
of Hyderabad, have been independent in the internal affairs of their SBtate just
as much as the British Government in British India. With the reservation
mentioned by me, the two parties have on all occasions acted with complate
freedom and independence in all inter-Governmental questions that naturally
ariec from time to time between neighbours. Now, the Berar question is not
and cannot be covered by that reservation. No foreign power or policy is
concerned or involved in its examiuation, and thus the subject comes to be »
controversy between the two Governments that stand on the seame place
without any limitationg of subordination of one to the other.”

3. These words would reem to indicate a misconception of Your Exalted
Highness's relations to the Paramount Power. which it is incumbent on me as
His Imperial Majesty's representative to remove, since my silence on such a
subject now might hereafter be interpreted as acquiescence in the propositions
whizh you have enunciated.

4. The Sovereignty of the British (‘rown is supreme in Indin. and therelore
no Ruler of an Indian State can justifiably claim to negotiste with the Dritigh
Government on an equal footing. Its supremacy is not based only upou
treaties and engagements, but exita independency of them and, quite apaed
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from its prerogative in matters relatng to foreign powers and policies, it is
the right and duty of the British Government. while scrupulously respecting
all trcaties and engagements with the Indian States, to preserve peace and
good order throughout India. The consequences that follow are so well known,
and so clewrly apply no less. w Your Exalted Highness than to other Rulers,
th4t it seems hardly nesessary to point them out. But if illustrations are neces-
sary, 1 would remind Your Exalted Highness that the Ruler of Hyderabad
along with other Rulers received in 1862 a Sanad declaratory of the British
Government's desire for the perpetuation of hir House and Government,
subject to continued loyalty to the Crown: that no succession in the Masnad
of Hyderabad is valid unless it is recognised by His Majesty the King-
Emperor: and that the British (lovernment is the only arbiter in cases of
disputed suocession.

5. The right of the British (Jovernment to intervene in the internal affairs
of Indian States is another instance of the consequences necessarily involved
in the suprernacy of the British Crown. The British Government have indeed
showw. again and again that thev have no desire to exercise this right without
grave reason. But the internal no less than the external. security which the
Ruling Princes enjoy is due ultimately to the protecting power of the British
Government, and where Imperial interests are concerned, or the general wel-
fare of the people of a State is seriously and grievously affected by the action
of its Government, it is with the Paramount Power that the ultimate ros-
ponsibility of taking remedial astion, if necessary, must lie. The varying
degrees of dpternal sovereignty whieh the Rulers enjoy are all subject to the
due exercise by the Paramount Poweg, of thig responsibility. Other illustrations
could be added no less inconsistent than the foregoing with the suggestion
that. except in matters relating to foreign powers and policies, the Government
of Your Exalted Highness and the British Government stand on s plane of
equality.  But I do not think I need pursue the subject further. 1 will merely
add that the title ‘‘Faithful Ally'' which Your Exalted Highness enjoys has
not the effect of putting Your Government in a category separate from that
of other States under paramountcy of the British Crown.

6. In pursuance of your present couception of the relations between
Hyderabad and the paramount” power, you further urged that I have mis-
described the conclusion at which His Majesty’s Government have arrived as
& ‘‘desision,’’ and that the doctrine of res judicata has been misapplied to
matters in controversy between Hyderabad and the Government of India.

7. 1 regret that I cannot accept Your Exalted Highness's view that the
orders. of the Becretary of Stute on your representation do not arpount to a
decision. It is the right and privilege of the Paramount Power 1o decide all
disputes that may arise between States, or between one of the States aqd
itself, and even though a court of Arbitration may be appointed, in certaiu
casos, its function is merely to offer independent advice to the Government of
India, with whom the decision rests. I need not remind you that this posi-
tion has been accepted by the general body of Indian Rulers as a result of
theic deliberations on paragraph 808 of the Montagu-Chetmsford Report. As
regards the use of the term res judicata, I am, of course, aware that the Gov-
ernment of Ind'a is not, like a Civil Court, precluded from taking cognizaace
of a matter which has already formed the subject of ri, decisign. };ut the lflg';lt

i , of res ‘judicata is based on sound practical considerations, an
ﬁt"zgi\]r:it‘us]y undegirnble that a matter which has once been decided should
formn the subject of repoated controversies between the same parties.

. 8. I now pass on to consider your request for the appoiniment of a Com-
miusion to anlc:;uire into the Berar oase and submit & report. As Your Exalad
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Highness is aware, the Government of Indis not long ago made definite provi-
sion for the appointment of a Court of Arbitration in cases where s State is
dissatisfied with a ruling given by the Government of India. 1f, however,
you will refer to the document embodying the new arrangement, you will find
that there is no provision for the appointment of a Court of Arbitration in any
case which has been decided by His Majgsty's Government, and I cannot con-
seive that e casa like the present one, Where a long controversy has been
terminated by an agreement executed after full consideration and couched in
tertns which are free from ambiguity, would be a suitable one for submissian to
arbitrations. - . -

9. In sccordance with Your Exalted Highness's requess your present letter
bus been submitted to H's Majesty's -Becretary of SBtate. and this letler of
:‘:i?edi_n reply carries with it his authority as well as that of “the Goverument

adia. .

e

Youra sincerely,
(8d.) READING.

APPENDIX II
STANDSTILL 1nnm‘

Agreement made this Twenty-ninth dsf of November Nineteen Hundred
and Forty-seven between the Dominion of Indis and the Nizam of Hyderabad

and Berar.

WHEREAS it is the aim and policy of the Dominion of India and the Nizam
of Hydernbad and Berar to wark together in close association and amity for
the mutunl benefit of both, but a final agreement as to the form and nature
of the relationship between them has not yet been reached;

AND* WHEREAR it is to the adyantage of both parties that existing agreements
aed administrative arrangements in matters of common concern should, pend-
ing such final agreement as aforesaid, be continued:

Now, TREREFORE, it is hereby agreed as follows:—

Article 1.—Until new agreements in this behalf are made, all agreements
and administrative arrangements as to the matter of common conoern, in-
clnding External Affairs, Defence and Communications, which were existin
between the Crown and the Nizam immediately before the 15th Auguss 104
shall, in so far as may be appropriate, continue as between the Dominion of
India (or any part thereof) and the Nizam. -

Nothing herein contained shall impose any obligation or oonfer any right
v the Dominion

{i) to send troops to sssist the Nizam in the maintenance of intvrnul
order, or

(ii) to station troops in Hyderabad territory except in time of war and
with the consent of the Nizam which will not be unreasonably
withheld, any troops so stationed to be withdrawn from Hyden-
bad territory within 6 months of the termination of hostilities.

execution of the purposes of this Agreement to appoint Agente
snd Delhi respectively, and to give every facility to them for

of their functions,

Artiols 2.—The Govornment of India and the Nizam agree !ic:lr r"f’;e bettes
the discﬂargt
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Article 8.—(i) Nothing herein contained shall include or introduce para-
mountey functions or oreate any paramountey relationship.

(i) Nothing herein contained and nothing done in pursuance hereof shall
be deemed to create in favour of either party and right continuing after the
date of termination of this agreement, and nothing herein contained and nothing
done in pursuance hereof shall be dgemed to derogate from any right which,

but for this. agreement, would have been exercisable by either party to it aft
the date of termination hereof. v paTly T alter

Article 4.—Any dispute arising Qut of this agreement or out of agreements
or arraugements hereby continued shall be referred to the arbitration of two

arbitrators, one appointed.by éach of the parti d . )
by those arbitrators. y Parties, and an umpire sppointed

Article 5.—This Agreement shall come into force at once and shall remain
in force for a period of one year.

In confirmation whereof the Governor-General of India and the Nizam of
Hyderabad and Berar have appended their signatures.

MIR OSMAN ALI KHAN,
Nigam of Hyderabad and Berar,

MOUNTBATTEN OF BURMA, °
- Governor-General of India.

L]
Cory OoF A LETTER FRoM His ExaLTEp HieENEss THE Nizam To His
EXCELLENOY THE GOVERNOR (GENERAL, DATED NoOVEMBER 20, 1047,

I regret that we have not been able to reach a final agreement as to the
eventual nature of the association between Hyderabad and the Dominion df
India. As Your Excellency knows, I have not been prepared to contemplate
_acoesgion to either Dominion, but short of this, I have been ready to negotiate
with your Government upon any other basis. I am now enclosing a Stand-
still Agreement which I am prepared to execute if Your Excellency's Govern-

_ment are also prepared to sign it. It is a disappointment to me_that after
such protracted negotiations we are unable to do more for the present than
curry on existing arrangements bubject to such changes as the departure of
paramountey impoges. On the other hand it is essential to put an end to the
present state of uncertainty and the fact that the Agreement now to be exe-
cuted is fo endure for a year means that both Governments will be able to
turr; their attention more fully to the problems of administration without
constant preoccupation with the question of our constitutional relationship.
To that question we shall eventually have to return, but I am confident that.
it during the next year our association in accordance with the terms of the
Btandstill Agreement is marked by goodwill on both sides, we shall be more
likely at the end of that period to reach a satisfactory agreement as to the
nature of our long-term association. I regard this Btandstill Agreeme
accordingly ns founded upon the princ'ple of good neighbourliness and I am
sure that Your Excellency and your Government will approach it in the same
epirit. By executing this Standstill Agreement I am in no way permanently
prejudicing my rights as an independent sovereign, but I am of course con-
goious that T am in some important respects suspending the exercise of certain
of these rights during the currency of the agreement. .

2. 1t is plain that an Agreement in this general form will necessitate a
acod deal of adjustment in regard to particular arrangements. In this ocon-
neetion 1 learn that vour CGtovernment is prepared as soon as posahle to
negotiate  with mine  arrangemeuts for  the  posts, telegravhs
and telephones within Hyderabad to be wlrked as a Hyderabad
system in  harmony with the Dominion _system. There  are,
in addition, problems about the Hyderabad Forces, both in regard

A
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to the troops and their equipment, which our Governments will need to dis-
cuss in the.light of the fact that on the ¥5th August 1047, the Hyderabad
Lorces and Police available for the maintenance of internal order could no
longer rely upon the backing of the troops stationed in and near the State by
Zhe Paramount Power.  This question has alreudy been discussed with the
late Military Adviser-in-Chief and with his successor and I have mno doubt
that Your Ixcellency’s Government will have no objection to making any
necessary adjustments in these respects and indeed in other cases of the same
character (having their origin in the exercise of paramountey functions),
which are already apparent or which mag come to light in giving effect to the
general provision contained in Article I of the Standstill Agreement. So far
ds arms and equipment are concerned, I understand Your Excellency's Gov-
ernment are ready and willing to provide Hyderabad with the necessary require-
ments of its Forces and Police. 1t is only if for any renson the Dominion Gov-
ernment cannot supply such requirements with'n a reasonable time that 1
shall approach other sources of supply, and then only after previous intimation
to your Government.

3. There 35 also the question which has been much discussed between my
Delegation and the representatives of your Government about diplomatic and
trade representatives for Hyderabad abroad. I am prepared to exenute the
Agrecment on the understanding that the Government of the Dominion will
take no objection to the maintenance of the IIyderabad Agent-General in
United Kingdom or to the appointment of similar representatives in any other
country. I shull be prepared to rrrange for the complete co-ordination of the
work -of those representatives with the diplomatic and commercial representa-
tives of the Dominion of India in such countries and to inform you in advance
of any representatives whom I may decide to appoint I am confident that Your
Excellency's Government will be equally ready to co-operate with 'mina in
regard ¢o the import and export trade of Hyderabad.

4. There are several matters which have been outstanding between us for
some time and which I should like to see cleared out of the way as soon as
the agreement comes into force: —

(I) No Paramountey functions vremain to be exercised nor was the

Hyderabad Residency retained except as a house for the British

- Resident when there was one in the past.  In these wircum-
stances I should be glad if your Government would now hand it
over to Hyderabad. Buitable arrangements can be immedintely
made about the Treasury and your Treasury Officials.

(I1) 1t is urgently necessary that arms, equipment and, in particular,
ammunition should be immediately made available to Hyderabad.
We have had no supplies since July and the shortage is.interfer-
ing with the training of the Hyderabad Army.

(I1I) In the eame way there has been difficulty in securing the importe-
tion of ‘‘soft’’ vehicles for the use of the Army and, in the spevisal
circumstances of Hyderabad you will appreciate the importance
of mobility having regard to the areas to be covered.

(1V) I nnderstand that the last of the Dominion troops stationed in
Hvderabad will be removed in the course of the next month and
I shall be glad of confirmation on this matter. .

(V) The transfer to Hyderabad of all jurisdiction within the Btate was
ugreed in principle before the 15th August 1047 and was largely
effected before that date and has continued since. There are
however, some points still outstanding in this regard in relation
to Police jurisdiction on part of the Railways which run throlgh -
the Btate. T assume that such jurisdiction will be immediately
restored to Hyderabad.
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5. It is of jcourse manifest that my rights in regard to such matters 08
currency, coim!ge and postal rights are in no way impaired by the Btandstill
Agreement, but I should be glad if Your Excellency would give me an express
assurance that the rights to which I have just referred continue undiminished.

6. I shall like to take this opportunity of suggesting that, in relation td
passports, the Dominion of India should agree, as a mater of convenieuce in o
question whieh is becoming urgent, to the Chief Becretary of my Government
or some other appropriate officer issuing passports to Hyderabad subjects which
would be countersigned by the Dominion.

7. 1 am sure that in entering into this Agreement both our Governments
intend to do all they can to prevent and discourage subversive movements and
propuganda in the territory of the other. '

8. 1 know well Your Excellenoy’'s interests in all steps taken to abate
enmmunal antagonism, It may therefore be of interest to you to know that, in
conformity with earlier declarations on my part, I propose to issue a Firman
in the immediate future expressing my firm resolve to protect the lives, right
and interests of all mv wubjects, alike, irrespective of caste or creed.

Copy oF LETTER FROM His ExXOBLLENOY THE GovBENOR-GENERAL To His
ExaLtep HieuNess THE NizaM, DATED THE 20TH NovEMBER 1047.

L acknowledge with thanks the receipt of Your Exalted Highness's letter
dated 20th November and the Agreement. While my Government and I note
that Your Exalted Highness has no intention of scceding to Pakistan, we
very much regret that you should have been unable to exgcute an Instrumont
of Acoession with~India. Both my Minister for States in his Statement of the
5th July end I myself in my speech of the 25th July to the representatives of
the Btates have made it clear that ‘t is the earnest desire of the Covern-
ment of India to maintain the sovereignty of the States and to work with them
as full partners in the administration of the three -subjects propesed for
accession. My -Government cordially reciprocate your hope that, given .ood-
will on both sides the working of the standstill agreement will provide a basis
for n satisfactory long term solution. Placed as Hyderabud is, its interests
are inextricably bound up with those of India; and my Government hope that
before the present agreement expires it will be possible for Hyderabad to
acceds to. the Dominion of India. - .

2. My Government will be prepared to discuss with your representative
as soou as possible the qudstion of handing over the posts, telegraphs and
telephones; and also the future strength and equipment of the Hyderabad
Forees.

Ag regards the supply of arms and equipment, the Dominion Government
will be able to supply your legitimate requirements.

8. My Government have no objection to your maintaining an Agent-General
in London and appointing similar represeatatives elsewhere, if necessary. In
this connection they are very glad to have your assurance, to which you will
appreciate that the Government of India attach great importance, that the
activilies of such representatives will be fully co-ordinanted with those of the
representatives of the Dominion of India and will he confined to matters pro-
perly relating to trade and commerce.

The Government of India are certainly prepared to co-operate with Hydera-
bad fully in regard to its import and export trade. _ '

4 As regards the points raised in paragraph 4 of your letter, my Govern-
ment have authorised me to say as follows:—

(1) My Government gladly agree that the Residency buildings at
Hydernbad will be returned to your Government as soon ns alter-
native accommodation promised by vou is made available for our
Treasury and officials employed there.
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(2) My Government will take the necessary action in regard to oihe
_early supply of arms and ammunition for which an indent has
been received from your Government. »

(87 My Government will help your Government in securing the vehicles
that they require.

(4) It is the definite intention of my . Government that the troops ut
present stationed inside Hyderabad territory should be progres-
sively withdrawn according to an agreed programme and that
the withdrawal should be completed by the end of February 1948
at the latest.

(8) Un the points remaining to be settled regarding the retrocession of
jurisdiction, these can be discussed with my Government by
your representative as soon as he is appointed.

6. T amn authorised to assure Your Exalted Highness that your rights in
‘régard to currency, coinage and postal matters will in no way be impaired- by
the standstill agreement.

6. My Government will take up the question of passports meptioned in
paragraph 6 of your letter. They are fully prepared to assist you in this
respect.

7. With reference to paras. 7 and 8 of your letter, the Government of India
derige to assure Your Exalted Highness that™¢ is their earnest desire to promote
communal harmooy and to maintain peace and security, and they will co-
operate wholeheartedly with you to that end.

8. 1 enclose the agreement duly signed by me. .

AGREEMENT WITH HYDERABAD P
"SARDAR PATEL’S8 STATEMENT IN THE ASSEMBLY
New Delhi, Nowmber 20, 1947.

\\Y wh your permisgion, Sir, I should like to make a statement on the result
of the negotiations with the Hyderabad GGovernment on the future relationship
bptweun that State and the Governmeut of India. The House will recall that

I statéd on the floor of this House that this was the last phase of these :ego-
tiations. 1 am heppy to say that an agreement has been reached and I lay
on the table of the House m,copy of the Agreemnent, signed this morning as
well ns a copy of the Collateral letters exchanged botween H. E. H. and
H. E. the UGovernor-General.

/ Ll

As the House is aware, it wag in July last that we initiated nepotiations
with the Btates for their accession to the Dominion of India, which due ta the
gpirit of co-operation evinced by the Rulers resulted in the accession before
the 15th August of all States except Hyderahad. Kashmir and Junagadh. We
had negotiutions with representatives of His Exalted Highness the Nizam also
at the same time. I do not wish to take the House through the many
phases of the negotintions. I need only say that ~when 16th August came
no agreement could be reached. At the same time, His Exalted Highness
the Nizam was anxious not to break off negotiations and accordingly at his
request we decided to give him an extension of two months within which to
finalise his attitude. When the negotiations were resumed, His FExcellency
the (iovernor-General, with the ooncurrence of the Cabinet, undertook to
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cofbinue them on our behalf. He had several meetings with the Delegatious
sert by His Exalted Highness and about a month ago a complete agreement
had resulted but owing to Developments of which the House i aware the
old Delegation resigned and a new ope was sent by His Exulted Highness the
Nizam in its place. During the negotigtions with the new Delegation we
adhered to be stand we had already taken up and finally the agreement which
we have now succeeded in obtaining from the present Delegution is exactls
the same as we had negotiated with the old one

Under this settlement, all agreements and administrative urrangements on
matters of common concern which formerly existed between the Crown
Representative and the Hyderabad State, except the Paramountcy functions.
are to be continued as between the Government of India and the Hyderabad
8tate for a period of one year. These agreements and arrangements cover o
wids variety of matters including the three subjects on which accession of
all the States has been accepted, viz., Defence, Fxternal Affairs and Communi.
cations.

I know that Hon'ble Members would have been much more gratified if as
a result of these talks His Exalted Highness had found it possible for the
Btate of Hyderabad permanently to accede to the Indian Dominion. Such an
accession would have been in accord not only with our cherished desire hut
also with the interests of both the Indian Dominion and the Hyderabad State.
We, however, fully appreciated the internal difficulties in the State and con-
sistent with our policy to secure-agreement, not by coercion, but as far as
possible with the maximum degree of goodwill on both sides and with®due
regard to the overall position in India, we felt that an agreement of this nature,
even for a limited period, would have considerable advantages over the absence
of nny agreement whatsoever. The period of one year would enable both of
us to forge closer relations and would it is hoped, pave the way for a perma-
nent accession. | L s ||

The settlement makes it clear that Hyderabad does not propose to accede
to Pakistan. This, if I may say so, is only right, for placed as Hyderabad
is, its destiny is inextricably bound up with that of India.

I fully realise that Hon'ble Members of this House as well as the public
ontside have been considerably concerned over the happenings in the Btate in
recent months. Now that accord has been reached. I am sure it will have
u wholesome effeot on the existing situation and will exercise a beneficial
influence, in the relations between the two communities. both in the Btate and
outside.” We can thus put these happenings back in the past and look forward
to n relationship in which amity and ocowdiality- will prevail. An atmosphere
will thus be areated which will enable people who have left the Btate to return
to their homes. I am also certain that as this settlement is intended to
serve as the basis of friendly and cordial relations it will be worked in that
spirit. We on our part will do our best to secure this end.

I would also like to refer briefly to the fact that proposals for constitutinnal
reforme are now engaging the nttention of His Exalted Highness. On :his as
well ns on the question of final accession, I hope he will readily agree that in the
ultimate analysis 1t is the will of the people that should guide his judgment.
There are unmistakable signs in several other States of the triumph of this
rrinciple and I feel certain that His Exalted Highness will, as becomes a
Ruler of his pre-eminent position, set an example which others can follow.

Finally, I am sure the House would like me to place on record our sense
of nppreciation of all that His Excellency the Governor-General has done in
Lringing about such a happy conclusion to the prolonged negotiations.
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APPENDIX III
HEADS OF AGREEMENT

1. General.—The Nizam's Government agree that they will, on the request
of the Government of India, pass legislation similar to the legislation of the
Government of India, on any matter enumerated in the schedule attached.

2. If the Nizam’s Government fails to pass the required legislation with
-due despatch, the Nizam himself will forthwith pass the necessary ordinance
under his own powers. -

8. Defencs.—The Dominion Government agree to fix the strength of the

Hyderabad Army at a figure not exceeding an overall strength of 20,000. The
provisions of the Indian State Forces scheme of 1989 will apply mutatis
mutandis to these Forces and the Government of India undertake to supply
arms, ammunit'en and equipment on the scales and conditions laid down
in the Scheme. The Government of India will have tle right of periodical
inspection and the Nizam’s Uovernment will also give all facilities in regard
to such inspection and furnish such information and returns as they may be
requested to do by the Government of India from time to time.
. 4. The Nizam's Government agree to limit their irregular forces to 8,000
in addition to ceremonial and household guards. The Hyderabad Govern-
ment agree that all other formations of a military eharacter shall be disbanded.
Progress.ve steps will be taken for the disbandment of the Razakars within
three months; rallies, parades, demonstrations und speeches by Razakars will
cease forthwith. p ' . _

-+ 1t is agreed that the Government of India will npt station their armed-
forces inside Hyderabad State; but, i in an emergency the Government of
India wish to station their Forces inside the Btate for the period of a state
of emergency declared in.India by the Government of India under Beotion 102
of the Government of India Act, 1985, this will be agreed to Ly the Hydera-
bad Government. In such an event it ‘s fu ther agreed that the Government
of India will be willing to puy to H}'?mlmd nominal compensation for the
occupntion of buildings in the Btate and for other services.

6. If, in any emergency as above, Indian Army units ure stationed in the
Hyderabad State they will be subject to the appropriate Domin on law govern-
ing the armed forces of the Dominion. 5

7. Ezternal Relations.—It is agreed that Hyderabad's external relations
with any foreign country shall be conducted by the Government of India.
Hyderabad will, however, have freedomn to establish trade sgencies in order
to buildwp comrmercial, fiseal and economic relations with other céuntries; but
these agencies will work under the general supervision of, and in the closest
co-operation with, the Government of Indin. Hyderabad will not have any
political relations with any country. '

8. Continuance of existing agreements and arrangemenis.—Bubject to the
sabove paragraphs, the existing agreements and administrative arrangements
in regard to matters of common concern shall continue and will be given
effect to by both sides. The said agreements and arrangements shall not
cease to have effect on 29th November, 1948, as was provided in Article V of
the SBtandstill Agreement of 20th November, 1947.

On behalf of the Government On behalf of the Government
of India. of Hyderabad.
BCHEDULE
A. Defence. .

1. Any armed. forces raised or maintained bv Hyvderabad, whether
within or: without the State.
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2. Naval, military and air force works.
3. Arms; fire-arms: ammunition.
4. Explosives.
B. External Affairs.

"1. External affairs: the implementing of treaties and agreements with
other countries: extradition.

* 2. Admission into, and emigration and expulsion from, Hyderabad, in-
cluding in relation thereto the regyjetion of the movemeuts in
Hyderabad of persons who are not Hyderabad subjeots.

8. Naturalisation.

-

C. Commaunications. s
1. Posts and telegraphs, including telephones, wireless, broadcasting,
and other like forms of communication.

2. Railways of the Government of India in the State: the regulation of
the Nizam’'s State Railways in" respect of safety, ‘maximum and
minimum rates and fares, station and service term'nal charge
interchange of traffic and the responsibility of ruilway ‘adminig-
trations as curriers of ,goods and passengers; the regylation of
other railways in the State in respect of safety and the responsi-
bility of the administrations of such railways as carriers of goods
and passengers.

8. Aireraft and air navigation; regulation and organisation of air traffic
and aserodromes; provisious for the safety of aircraft; carriage of
passengers and goods by air.

FIRMAN

1. After protracted discussions between my Government and the Govern-
ment of India, T am now in a posit'on to announce the lines of my policy. I
am most anxious to put an gnd to the uncertainties which prevail as to the
nature of the relationship between Hyderabad and the- Dominion of India.
The views of the Dominion of India have been made clear to me and mine are
well known to them. 1 have now dec'ded to consult the will of mv people
upon the question whether Hyderabad should accede to India. I shall, there-
fore, take a plebiscite in Hyderabad on the basis of adult franchise, ~In order
to ensure that the plebiscite is fairly conducted, I shall arrange for it to be
held under the supervision of some impartial and independent body. I shall
accept the result of the plebiscite whatever it may be. :

2, But I am satisfied that more is teyquired thau the holding of a plebiseito,
in order to restore confidence and tranquillity. I have, therefore, decided to
instruet my Government to proceed in ecocrdance with the following principies.
In doing so, they will appreciate that the re-establishment of good-will betwzen
India and Hydersbad is the object of n'v policy and is of greater importance
than the terms of any agreement which may be reached between India and
Hyderabad in accordande with these principles.

(i) It is my intention to introduce responsible Government in Hyderabad
and to that end to establish a Constituent Assembly early in 1049.

{ii) In the meantime, there should be a reconstitution of my Government
vs @ result of which a new Interim Government will be formed,
in consultation with the lenders of the major political parties.
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(iii) My Government has been abla to reach agreement with the Gouvern-
ment of India on the nature of the interim relationship between
Hyderabad and India pending the holding of the plabiscite. This
agreement, which involves some modification of the existing Stand-
still Agreement, has been embodied in a separate document
signed by my Prime Minister.

APPENDIX 1V

MR. J. V. JOSHI'S LETTER TO THE PRIME MINISTER OF
HYDERABAD

My dear Mir Laik Ali,

During my recent tour of Jalna, Aurangabad, Parbhani and Nanded districts
numberless incidents of woe caused by the bad elements in Razakars were
dinned in my ears repeatedly by victims as well as respectable persons whose
integrity I can safely vouchsafe. I am therefore pained to recount
below some of the glaring atrocities for .your information, I am
also convinced from the statements jnade to me and my personal.
sorutiny; that the police and the military who ure paid from the public revenue
to maintein law and order and to proteot the lives and properties of the people
of the Btate pay little head to ourb the ever-growing atrocities of life, property,
honour or liberty- for the peace loving Hindus in these places nor are tga tter

iven even the least assistance by the local authorities to stop the mennce.
the other hand, Hindus notwithstanding their possession of ‘licenses for
firearms are deprived of their weapons by the police even without acknowledge-
ment. Instances are also not lacking where the police joined the Razakats in
their depredations of loot, arson, murder, rape and molestation of womenfolk.
gs a result most of the people have in their despair sought shelter outside tie
tate,

To be brief, let me plainly say that if no firm action is taken by the Govorn-
ment at once to put an end to these terrorist activities, it'ia as much as the
Government has abdicated its powers.

In the Cabinet meeting vou protested against my delivering certain speeches
in Aurangabad District, particularly the following:—

““There is no denving the fact that some mischievoug elements who have
entered the Razakars for their selfish ends, have gone out of con-
trol and discipline and are taking undue advantage of the gitua-
tion. I shall not accept the plea that Hindus, congressites or
communists ére comnmitting these atrocities in the guise of Raza-
kars, It is better we realise our mistakes before it is tvo late, and
try to rectify them. The fears of Hindus are not illfounded, it is
these incidents and actions that have shaken the.confidence of
your Hindu brothers. Mere assurances shall no longer serve'’,

In my Parbbani speech T said as follows:—

“1 am loyal, and loyalty demunds recognising facts to remedy them
before it.is too late. Hindug are afraid of the Muslime. They
have lost confidence and are leaving their homes. They are to-
day sore. The suspicion is due to the events of loot, arson, and
murders that are happening in the country today. At Pathri
Hindus are looted and are afraid of their lives. At Bailu, the
property of Hindus is being given over to Muslims. Wherever
I have gone, in these districts. I have come acrogs sad and pittable
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Hindu faces, who come to me.with pitiable tales . either of luss
of their lives, property or fear of their lives. Rape and rapine
wem to have become common. My Muslim brothers, you have
a noble tradition of tolerance—remove this outside plague that
has ocome in. I regret that my Razakar brothers cannot also
escape the blame. Belf seeking and mischievous elements that
have entered the organisation are exploiting for their selfish
interests, They seem to have gone out of control.  Razakors
mesan gervants of snd defenders of the weak and innocent.

Expunge this rot and live upto the noble ideals set”for you by your
revered leader.”

In the course of my speech at Nanded I -have said:—

““The Hindus are afraid and are leaving their homes and running awnay,
their misgivings do not seem to be illfounded. Much that has
happened in the country has shaken their confidence. Wherusver
1 have gone, whether 8ailu, Manwath, Jintur or any other place,
complaints pourgd in of Hindu houses given over to Muslims,
their lands forcibly occupied. Worse is the fate in Pathri, where
the people are afraid of their lives and honour, Villages are burnt,
fields lie deserted. What | have seen in Loha shocks me, the
wholesale loot of entire Hindu Monda, gruesome murder of three
Hindus, arson, and rape of women have become intolerable. My
Muslim brothers, I beg of you to act and act quickly to weed out
mischievous elements whioch are acting in their selfish interest
and to cleanse the Razakar movement of these communal virus.”

““You hold ninety per cent. of services, police, military and eivil. You
my Muslim brothers have a vast militant organisation of Razakars.
You possess arms. The Hindus are weak, and helpless. They
do n6t possess arms, where they have, even when licensed, they
are dispossessed:- They have none to look to. Mere words shall
not dor Excuses in defence shall not convince. You have to
bring back confidence by your deeds by living upto the noble
ideals of our great and wisa beloved Ruler. and the Asafia kings
that of Unity and Peace.”

I joined the Government in the hope that I would be able to do some service
to bring ebout communal harmony and progress in the State. On saccount of
my great respect for Kasitn Ragzvi, 1 continued to believe you and him that the
complaints against Razakars were all falce, but I have seen things for myself.
A complete roign of terror prevails in Parbhani and Nanded districts. I have
seen in Loha, a scene of devastation, which brought tears to 10y eves—Brahmins
were killed, and their eyes were taken out. Women had heen raped, houses
had been burnt down in large numbers. My heart wrung in anguish.

I threw in my lot with the present Ministry in the hope sf being useful to
both the communities, but I am convinced that T am duped. I could never
imagine that under your Government this would be the condition of the
village after village. People came to me, as a Hindu Minister, and told their
woeful stories. T cried. T have spent sleepless nights after I eaw this sight.
Under the ecircumstances I cannot cantinue to lend my name to a Government
which is poworless to prevent these heart-rending atrocities which I have seen
with my own eyos, and hence I submit my resignation herewith.

: ~ Yours truly,

(8d.) J. V. Joshi,
28rd July 1948,
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DETAILS OF ATROCITIES

‘ Distriot : Aurangabad
Village or Town of .
incident.

Aurangsbad . + Two Hindus were brutally murdered by Musliins, immediately after my
leaving Aurangabad.. The Police who took the in oustody
wclma also threatened. The Subedar Saheb was ultimately forced to
release them. .

Bidkan . . . While returning from Pattan to Aurangabad, on my way, at Bidkan,
' ' {_uught:dminndzdmm who were exhorting money from way-
arers.

Disirict Jalna

Jalna . . A Hindu watch repairer was shot at blank range by & Pathan, injuring
- the former eeriously. This was without provocation. His condi-
- tt:’orlu};sun:::da Ty other persons of the shop hava also been reported
mjn .
Passengers are being harassed every day and the house of one poor
Telanga looted, and the womenfolk molested.

Ambed . . . Arson and loot committed by the Arabs often in the village.

Jalna . . . House of Baba Marwadi Sukhapuriwala was looted by Goondas
amongst whom were Baba Chaus, Hasan Chaus and Idroos Chaus.

Dinirict Parbhonsi, -~

Athon . . The house and fodder 'belonging to Kapurchand Eachrulal were ot
fire to and he is ndt allowed to oultivate his lands. They demand
re_p.ymml t of loans from the poor oultivators, as if they had been
given loans,

Bailu . . . The *I_.ives of Rema I-‘ahtg‘l,wm and Pathar Pa}:ldwm who .:;mthl:oked
to for protection villagers were plot against two
L had thgreforo to wve the place. Pl

Bailu . . . Bait Gokuldas being one of the victims of Razakarn hus decided to
leave the place. .

Kalamnuri . . Hindus of Bhivala and Kalamnuri forced to leave theiv homes due to
loot by Razakars. M

Pathri .. . . Hindus forced and threatensd to leave the villago: by Rusakars
with the connivance of the Police Inspector, and their houses and
N property taken possession of by them.
Ba and Abduction of women, forcible possession of lands and , oo
Lim . and robbery have become too common here. The m dun'::g
large sums of money for giving protection to the Hindus,

Hatval (Partur Tq.) Entire property of Achutrao Hatwal robbed.

Bailu . . . The House belonging to FPusaram Bait Marwari, has been handed over to
Muslims who would not allow his servants to remove the "gnnl given
from even the other houses. Similar ill ocoupation of the houses of
Bho;;kol;lsl Asaram Loys and Mallappa warapps has been resorted
to lately.

Kekar-Jowla, Babal- Large scale looting has become common in these villages.
g:nmdl‘otoh,

la,
of Pathri Taluga.

Patoda . . . The lands, houses and property oquvindIA:mnnDivn&;ofPMl
village have been lpoted and his fsther thrown into river and
beaten.

Hadgaon . . All Hindu houses in the village have boen looted” and tho do ure in
great panio, s the culprits from whom certain wecy re-
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Usod (Jintur Tq.) .

Pangra, Kalamuurl
and Ojhar.
_ (Nanded Distriot)

Kakar Jowla (Pathri
Tq.)

Manwath . .

Barvla Tq. Manwath .
Borgson . . .
Pathri . . .

Thar, Pathri Talug .

Rampuri, Pathri Talug Rs. 1,000 has been demanded from Madanlal Kaochrulal mdﬁ;puh‘l

Pathri, Pathri Talug .

Bhisegacn, (Palm Tq.)

Pimpri, Parbhani Tq.

Entire pro of Hiralal Bomani was looted and his house burnt down.
He was burnt alive and his family memboera and ohildren murdered.

Marwari looted and some people killed by Razakars.

Ramkishen Rambaksh was robbed to the extent of Rs, 11,000 by three
Muslims on his"way to Jalna.

Marwaris Pannalal, Madanlal and Goverdhan robbed of Rs. 50,000
by Ratakars.

Corrugated sheets were taken away from the house when Baboo, !fn
Laxman could not pay Re. 500 demanded by a Rohilla. His life
was also threatened by the Rohilla. Bimilar demands for fabulous
amounts are daily occurring by & number of goondas in these parts.

Gold bangles of one Badri were robbed and also his lamis taken
posscasion of by two M

Poor weavera of the village are threatensd to pay money at the point of
swords.

A ocart full of Kirana goods belonging to Shankarlal was looted in day
light by Razakans. .

On the 14th and 15th two houses of a Marwadi and & Brahmin were
Iooudbybmunﬁopmthelmksutheomhndlel’ttha lace
on coming to know intime the planned attack of the

B‘?ﬂgthl failing whioh the Razakars have threatensd to
Vi .

Devsi Valji was threatened with death and asked to execute a bond for
%G.Mbuthsmpedﬁ'omthephmappmhmd@gdnnpr‘whh

the

Pointing & sword at the neck of his son, Shivlal, s/o Bachulal waa
demanded Re. 1,000 which was paid, to the Razakars. They took

umy the firearms in the house looted it after haraseing the women-
folk.

Property worth about Ra. 4,000 was looted by the Razakars. The
Talugdar who waa given prior intimation about the attack did little
to prevent it. ’,

+ Bhari, llirgngur, ' Bimilar attacks by Razakars were made against theae villages salso.
Pangra, war,

-

Hingoli . . .

Khujda . . .
Oundha (Nagnath) .

Gunda .

Talni, Pangra, Vakodi
of Kalmuurj Talugs,
and Bamni of Jintur
Talug.

Jhari - :

Three persons of whom Mr. Kharkar was ono, were shot dead.
Pujari of the temple was brutally murdered,

The police on duty to watch o bridge nenrby raided the village and
shot down three persona for their having declined to send some women.

A bomb was thrown on the people assembled for the jatra and five
killed as o rosult of firing.

The village was looted and burnt with revenge by the Razaknrs and somse
paolf)lo killad beoause they had rosisted the Razakars from raiding the
village previous day.

These villages were the victims of similar incendiarism.

Fifty acres of land catile and property belonging to Bhamrao Bhavrao
Deshmukh were taken possession of by three Muslima,



Jalavpur (Jintur'¥y)
Jintur . . .

Dhaiphal,Jintur Tq. .

Manwath . .

Kodagaon .

Katneshwar

Mudkbed. .

Nanded. . .

Kapsi .

Tamasi . .
Kalali . .

Hadgaon . .

Chorparwa. .

Himayatnagar.
Keni . .
Nerli . -

Jamli . .

Loha.
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Same waa the case with Dhangar's property hy Rahimkhen Rohilla.

Viuago\i’nmharuud by the Muslim Gundas and property of Devidas
Rao and Badashivrao were looted and houses gordens were
damaged and burnt.

Almost all the houses were looted and burnt.

Lands owned by Sham Rao Bapu Rao are damaged and foreib ied
by Dhers. Similarly those of Murlidhar Abaji are lzloois
similar interference.

Mohanlal s/o Purushotam is prevented from aulﬂvlﬂ his land by »
Muslim. His house and shop were broken opea looted to the
extent of Ks. 15,000,

House of Maruti Rao looted and property worth Ra. 25,000 taken
away by the Razakars.

Nanded Diatriet .
Twelve ns were murdered near the Police station. One Chandru
was killed and thrown in the jungle.

Hindu ladies are treated most indecently by the customs authoritiss
during their search while Muslims are allowed freely.

As a revenge against the resistance offered by the Patel of the village, .
the Razakars raped and molested several women and looted and burnt
the village.

Except three houses out of 150, the rest weregiven away to the Refugees.

72 people were killed by the Razakars after besieging the Deshmukh's
house for 84 Hrs.

75 per cent of the villagers have left the place out of fasr and their
houses handed over to the refugees. The house of Gangaram was
looted during his absence and his two guns taken away. While
there were only about 50 Muslims houses here now nearly (500) houses
are in ocoupation of the Muslims and similarly lands belonging te
Hindus are also usurped by the Mualims.

« | Patel of the village was called for by the Police and shot dead. Most

of the flelds lie waste.
More than 200 Hindu houses are given over to Muslims.
The Razakars looted the entire villnge.

The lands of Mr, Digambar Rao s/o Dhondopanth were forcibly taken
over and cultivated by the Razakars.

Twenty persons were shot dead.
A number of houses were burnt, and one Prabhurao was killed.

There waa a dastardly attack on the vi for three days continuoust)
and gtill it was not prevented by the local authorities who are res-
ponsible for law order. Chamanrao wag tied to a wooden pillar

and tortured, his E- pieroed and then he was shot dead. trao
was also killed. e whole village was burnt and looted. Wunsn
Bhadkamkar received & injury and his h 1 N

Madiwala's wife was by 7 persons mthopu-noaoﬂm'nhm



144 CONBTITURNT ASSEMBLY OF INDIA (LEGISLATIVE) [10TH AUGUST 1048
MR. J. V. JOSHI'S LETTER OF RESIGNATION

My dear Mir Laik Ali,

I hope you will please forgive me if I take this opportunity to explain you
the real urge of my inner voice.

You are fully aware that my main aim of life and burning desire is to
dedicate myself to work to achieve commnunal peace and communal harmopy.
I am a very strong believer in communal unity. I sincerely believe that if a
country desires to live in peace and prosperity, and achieve that bealthy
independence in ite true and real form, unadulterated sincere communal peace
and harmony is not only most essential but pre-requisite to that end. It was
with this desire that I joined the present cabiuet.

During the tenure of my office, as you are well aware, in my tours in the
districts, I have struggled and struggled hard with all the sincerity of my
heart, for that noble cause of achieving and maintaining peace between all
communities. '

You are aware, that 1 was continuously offering my most humble services
to that effect. It was my misfortune that I could not play that usaful role,
which 1 was so anxious to perform, Tinfortunately the negotiations with the
Government of India gdeem to have ended for the time being. Everything
seems to be in turmoll. Apart from the merits and results of the negotiations
with the Government of India, I had always insisted that some sort of internal
settlement was abrolutely essential. If nothing more, at least the maintenancy
of law and order to ensure internal peace and harmony, under no circumstances
ought to have been overlooked. We can never face both external as well as
internal stalemate. I will always wish that internal peace is preserved ab all
costs to maintain law and order.

It is my misfortune to point out that today I find almost the entire Domin-
ion of our Great Hyderabad in a very disturbed state. Nowhere in the Btate
that idol of peace and harmony is visible smongst the major communitios.
Internal peace is disturbed. Morale of the people has gone down. Mutual
suspicion has ensnared both the communities. During’'my tours, wherever and
whenever I have gone, I have sadly found the lamentable picture of distrust
and sorrow. Every Hindu is panic stricken. This panic has to s very great
extent not been illfounded. Unfortunately I have notided every Hindu
complaining of inhuman atrocities, arson, murder and loot J)erpetmbed by
Goonda elements. Even innocent Hindu women are reported to have been
molested. These Goonda elements, in my sincere opinion, have entirely gone
out of the control of Government.

As I consider myself the disciple of peace and communal harmony, I econ-
gider it to be my foremost duty to satisfy the dictates of my conscience fo go
amongst the masses and strive with heart and soul to cultivate that noble
spirit of communal brotherhood. I think it is my foremost duty to merifice
even my high post in the Government for this purpose.

During these hard days, social service can be the only factor which can bring
sbout brotherhood, peace and prosperity to our. country. When I say I am
most loyal to Hyderabad and my beloved ruler, it would become omly a
pretention, if I failed to act upto that principle. Only he is loyal to the king
and -country who strives his utmost to attain that communal peace, which is
sadly shaken at present in Hyderabad. To this end, I want to devote my
entire energy and even at the cost of my life if necessary. I think, $herefore
that my place is amongsb the masses and not in the Government chair.
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“WAR'’ seems to be on the lips of every Muslim brother. But may I know
against whom are these preparations of war? Our Hyderabad is surrounded
on all sides by the Indian Union. Thaere are hard and fast geographical and
historical relations between our Hyderabad and the Indian Union. Almost
every Hyderabadi, be he a Hindu or a Muslim, has his social and econqmic
relations in the Union of India, which are and shall ever be inseparable. There
will be total destruction of the entire structure of peace and prosperity for both,
God forbid, if the Government of Hyderabad and the Government of India have
to adopt the course of armed conflict. I under no circumstances, wish to be &
party to such a disaster. I will fight to the last to attain the noble goal of
communal peace and brotherhood, which I am convinced can only bring happi-
ness to our country. I always love peace. I pray almighty God fo give us all
the strength and wisdom to see clearly our correct path and to fight the battle
of humanity.

I have personally very high regards for your capacity and noble ideals. I
assure his Most Exalted Highness of my loyalty. I pray for his long lifc and
prosperity. I request and hope that I -vill be excused by His Exalted Highness
and your goodself, who have all this time proved to be my sympathisers and
well wishers. I have no other alternative left but to request you to permif me
to tender my resignation of office of Minister which I hold a$ present in the
Government. I shall thank you to relieve me of my office and request my
beloved Ruler to accept my resignation, as early as possible. God bless the
Nizam and my beloved country Hyderabad.

Yours truly,
(8d.) J. V. JOSHI,
28-7-48.

H. E. Mir Laik Ali,
Prime Minister, Hyderabed-Deccan.

—p—

STATEMENT BY MR. ¢ RAMACHARI, DATED THE 2aND
TEBRUARY 1948

My main object in joining the Interim Government was to pave the way for
an early settlement between the Government and the people, as represented by ’
the Hyderabad State Congress, which ] have served for the past ten years in
one capacity or another. I lost no time in opening the subject, in fac§ F did
press the matter for some definite settlement. But I was, I confess, sorely
disappointed by the indifferent and evasive manner in which this most impoe-
tant and urgent matter was dealt with by the Government. They would no#

put their finger on the wound.

Meanwhile, the situation in the countryside continued to deteriorate rapidly.
There has been no security of life or property in the State for $hose who
not practically be slaves. Forces of violence and were lat loose.
Arson, loot and murder formed the normal events of the dsy. Armed men
rode round the country spilling death wherever they went. Village affer village
was burnt down; seversl vil'ages were abandoned out of gheer fright. Even
in the jail the hand of the goonds was a¢ work.
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EVIL FORCEBS ACTIVE

The Majlis Ittehad-ul-Muslemin has openly taken to s policy of militesizm
preaching fire and sword. A do-or-die Jahad has been proclaimed aguainst every
one who opposed the Majlis goal of the establishment of an Islamic Btate. As
if this is not enough, their leader goes on proclaiming that Hyderabad is o be
the home of the four crores of Musglims of the Indian Union. His fascist mind
does not think of the people who have created this beautiful country with their
affection and toil out of mediaeval darkness.

It is this stete of affairs that I could not tolerate. I insisted that we ruth-
lessly suppress all these forces before we could think of any reform or change.
Otherwise we had no right to continue a8 a Government. A Government which
eannot offer security and peace to its people had no right to call i#eelf so.

The Majlis Ittehad-ul-Muslemin having accepted the responsibility of office
would, I thought, change its time and work for a peaceful settlement of all
matters of contention. Two months have now gone by but the expected has
not happened. The Majlis has grown more rabid than ever. It now declares
that the Majlis and not the Nigam, is our ruler. Their leader indulges in sabre-
rattling every day and preaches hatred and war. This goes on unchecked while
loyal subjects who desire that the Hyderabad administration should be moder
nized and secularized get beaten and pushed behind the bars.

All this requires an iron hand and a temperament of steel to deal with. No
one else but the Nizam can do this. A little delay will mean further com-
plication and untold misery to the millions. My resignation is an expression
of a deep frustration and an emphatic protest; it is also a t request %o
our beloved ruler to come to the aid of the suffering subjects of his in this hour

of peril.
APPENDIX V
Oatalogue of Border Inoidents in regard to whick protests have been lodged with
H. B. H. the Nisam's Governmont
1. Bousay Bozpmm Anma

No. and Date of
communication add.

ressed to H. E. H. Detgils of the Incident

the Nizam's Go-

wernment

1. No. 1/AG/48. () On 6-1.48, H. E. H. the Nizam's Military entered Nagur village
dated 9-1-48. in the Bijapur District of the Bombay Presidency and intimidated the

Patel of that village.

(#4) About the 8th of December 1047, H. E. H. the Nizam's Polioe
entered the village of Chavanbhai in the Bijapur District and carried
away 48 sheep, which they subsequently released having received a
rangom in the sum of Ra. 400 from one Basappa Naikodi.

(¥#%) On 9.12.47, H. E, H. the Nizam's Police entered the village
of Wadgari (Akalkot). anq took away one Gangappa Chinnayys
‘Somnal.

() On 27-12-47, H. E. H. the Nizam's Military took possession of a
bus at & place in the Union territory a few milee from Sholapur, scared
away thedriver and the cleaner by firing a few shots and pushed away
the bus to Tamalwadi Naka in t.z.n Hyderabad territory,

b (v) The State authorities encroached on a cart track ing through
the villnge of Bobalad in the Mandargiri Taluq of tg.o. ul?umndvﬂ
(Junior) State by laying a road so ns to connect the two Btate villages
of Jeurgi and Mashan.



APFENDIX 147

No. & date of the .
ocommunication ad- )
dressed to H.E.H. Details of the ineident

Nizsam's
t -

2, No. F. 58.-P/48, (3) On or about 31st December 1947, the Nizam's Police attached
dated the 20.-1.48 tothe Tamalwadi Toll Station beat one Mr. Bampat Narayan Bz.
we, a Police Constable of the Kasegaon out-post lr“luco Bmlon in
district of Bholapur, while returning to Kasegaon, and
him of the official documenta which he was carrying at the t-m:e.
(#%) It ias further reported that they w ?rlud the pilgrims who were re-
turning to Bholapur from Tuljapur, robbed them of their ornaments
worth about Rs. 2,000,
(#6) Also they abduoted two Waddar women belonging to Budhwar
Peth in Bholapur.
3. No. F. 58.P/48, About 7 A. M. on the 5th January 1048, one Ali Mohammed, alise
dated 29-1-48, Mamu Rohila, belonging to Malunje in your Btate fired a shot across
the border from the Haibatpur village in the Gangapur Taluka at the
villagers in Jainpur village in Newasa Taluka in the Distriot of Ahmed-
nagar, thereby causing injuries to two persons, Zumber Bhulba Bhil

* and Mathi Bhil. He was at the time accompanied by the Nisam's

police.
4. No. D. 177.P/48, On the 19th December 1947, while 4 persons belonging to Mushi-
deded 13-2-48, geri village, Dharwar District, were proceeding to Gudur, they were
arrested by H. E. H. the Nizam's Police at Gaggaladoni and relieved

of their horses and the bundles of sarees which thg were carrying for
sale at Qudur. Thoy were, however, rele subsequently bus
their sarees and horses were not returned to them.

8. No. F. B58.P/48 On the 23rd December 1947 about 50 to 80 soldiers of H. E. H. the
dated 6-2-48. Nizam's Military raided the village of Ainapur in Bindgi Taluka, Bija-
pur District, foreibly entered into the house of the Police Patil of
that village expecting to be able to find Btate Congresamen there,
demanded the Police records from him, and wandered about in the

village threatening the villagers.

8. No. F. b53.P/a8, (v) At about B p. M.on the B8th December 1947, H. E. H. the Ni-
dated 6-2-48, xam's police opened fire at Urni on the villagers of Sirur, Ahmednagar
District, about 300 in number, while they were returning home from
Takli, where they had gone to attend a meeting addressed by one

Mr. Nana Ramji Patil. As a result of the firing one Nathu Gane
Gadekar was killed while his companion Shankar Ganesh was injured.

(¢¢) Earlier on-the same day, at about 10 o m. when the villagers of
Sirur were proceeding to Takli, thcy were relieved of their | ad
Urni by the Nizam's police, who promised to restore them on their
return from Takli.

7. No. F. 108 {8) PHS {l) About the 12th January 1948, s batch ofOArsba belonsing to H.
dated 20-2.48 E. H. the Nizam's military rn ided the village of ijapur
.'Dmtr:ct, extorted an amou t of Rs. 226 from one Gu.ru.l
Kinagi of that village and also forcibly removed from his ho about
3 maunds of gun-powder, They have also intimidated the Hindu resi-
dents of that village and extorted from them an amount of Ra. 150,

{u} On the 28th Januuary 1948, two persons, namely Andanappa Kal-
kappa Kalukareddi and Yollappa Kumber, while they were pro-
ing from Mundrigi to Gudlanur, wers beaten by the State Polioe
wh:le they were still within the limits of she Union territory and re-
lieved of an amount of Rs. 80.

(¢4s) On the 3lst Jmuury 1048, the Nisam's Military raided the
village of Bilawaed in Bija dnpur Dmnct looted the house of the Patel

of that village and set to Government records therein.
.No. 388.P/F, 108, (o} On the ch Jmuary 1948, one Gollnloppa Shidramapps Padshets{
H}“.& dfm Dutria Bijapur, was manhandled by the
-48. Nizam s State itary at Hire-Allapur, a vil in the Btate, whm
he had been on private business, with & view %o oﬁdn.lna information
ngud.mso pohumdthollomﬂwb deteiled for Bandobgst

at
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No. & date of the
communication ad-

dremsed to H.E.H.
the Nizam's
Government

Details of the incident

9. No.  125.8/48,
dated 7-3.48.

() On the 17th January 1948, at about 8 P.u., Channappa Madiwalap-
pa Kori, Bharnappa Irapps Balabatti, Imamss Maktumsab Tan-

adagi, Maktumsab Imamssb Tangadagi, Manasya Hallerpn and
gl' apps Ninga Shiraagi, villagera of Honmalli, Bingi Talug, were
w:ﬂf.ing in a fleld belonging to one Dastagirsa Darga in the village of
Kulgeri in the State, v.:gen they found about 40 men belonging to the
Nizgam's Military including some goondas, advancing towsrds them.
They fled but were soon overpowered by the Military and taken to
a Dargs situated about 2 to 8 furlongs from Honmalli village, and
beaten with a view to obtaining information regarding the activities
of the Btate Congress. To intimidate them, the Militory fired two
shots in the air. At about 8 p. M., Imamss Maktumsab Tangadegi and
his son Maktumsa Imamsa Tangadagi were released, but the remaining
4 persons were detained till midnight. On the intervention of Dat-
tagirea Durga, they were later released.

(44%) On the 13th January 1948, Bandu Kashinath Deshmukh, Tatys
China Bhavar and Asman Asraji of Sulki village, Yaluq Shovgeon,
District Ahmednuagar, were gearched by the Hyderabad Binte Customs
sepoys at Muhar-Takli in the Taluq of Puithan, Diatrict Aurangabed.
Of these men, Bandu Kushinath Deshmukh was tied and detained
whereas the remaining two escaped and fled to Buklu.

- (fv) On the lst February 1948, some goondas assisted by the State

Police raidod the village of Tadwal, Sholapur District, shot dead one
person and looted some others. When the Bub.Inspector of Pangri
arrived on the acene, with his mon, the State Police opened fire on
them, The raiders visited the village in two buees belonging to the
Nizam's BState Railway.

On the morning ofthe 2nd March 1948about 60 menofthe Nizam »
Police fired on the Bombay Government Armed Police party of 9 men
stationed at Hulkeri (Gnjendragad Polico Station) without iny provo-
cation and also on villagers, The Bombay Police party exchanged
firing till all their ammunition exhausted. In the result, three of the
Bombay Policemen were shot doad by the Nizam'’s Police and their
bodies were removed to unknown places,

10. No. 437.P/F 108 (§) On 15th February 1948, while the Tahsildar of Ashti (Nizam's
8)/48 dated

0-3-48.

1 li“?'m“ Im}" .
Fror

State), camped in the village of Loni, with a party of wbout 10
Bepoys, in connection with the eollection of land revenue, 4 of the
Bepoys chased the villagers into the adjoining Union village of Mandve
in the Ahmednagar Tnluka., While returning from Mandve village,
the Sepoys caught hold ot one Kesu, a Mahar of that village, and
dragged iim to the threshing floors of Manaji Krishnaji Nimee and
Khashaba Rabaji Nimse, whence they too were foreibly carried away
to Loni, Bofore reaching the village of Loni, one of the S8epoys hit Kesu
with & stqne who thereupon fell on the ground bleeding profusely,
Manaji and Khashaba were taken to Loni and released in the evening,
Hardly had they entered the limits of Mandve when they were fired
upon by the Sspoys. Khashaba was killed on the spot while his
companion Manaji was seriously injured.

(¢¢) On the 11th February 1948, 16 men belonging to H. E. H., the
Nizam's Police trespaased into the village of Tmﬁim ri in the 8ho-
lapur District and forcibly carried away (¢) Abdul Ambir of Pimpri,
gl‘:i Bhagwant Keshav Patil of Jamgaon and (s#f) Bapurao Tulsiram
avan of Jamgaon,

(¢) On the morning of the 5th A 1948, one Dnyanoba Tatya Naik-

wadi who was working in his within the limits of Kenlgosn vil-
, Barsi Taluq (adjoining Khanspur village m Osmanseb adDis-
).mﬁawbymmhmmmdwhmwvium

ﬁhthmﬂuﬁ&obu:rmqmmﬁb;lhomdbu
from seross the :
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No. & date of the
ocommunication ad-
dressed to H.E.H.
the Nizam's
Government

Details of the incident

13, ﬁo.
108(3)/48,
19.5-48,

18. No.

108(3)/48,
3‘%-}’0.

1440,
e v g

(#) On the 10th April 1948, at about 4-30 ®.x., o party of about 300

1470-P[F.
dated

armed men from Osmanabad Distriot into the limits of
Kaudgeon village and fired indiscriminately for about 3 hours, using
machine guna and rifles. The Union Police stationed in this village
repulsad the atteok.

At sbout 7-30 A.M. on the 3rd April 1048, three Hyderabad ttate
Polioe Constables (two in uniform and one in lain clothea) trespas-
sed into the limits of Byadgihal village in Sindgi Talug, Bijapur
Distriot, stopped & bullook cart transporting oil-seeds from the State
to the Union territory and forced the cartmen, Ninsnppl and his
brother Bharnappa, to m’okﬁ the bulls. On receipt of this news,
the residents of Bymdg vil came out in @ body to the spod
when the State Polico Constables relnased the cartmen, while the
plain clotheaman, whone name is reported to be Davalsab Mujavar
orossed over into the State border. On seeing their coll e bring-
ing in a party of 10 or 12 State Ar: persopnel to their aid the two
Constables fired on the villagers, injuring one Kalyanappa Gangapps
Asangihal in the wrist. Meanwhile, the Bombay Province Armad

Police on patrol duty arrived at the scense and ohased the two (ons-
tables into the State territory. The State Mili y who had
border them

meanwhile taken up positions on the other side o t
opened fire on them. The exchange of fire lasted for an hour.

¢ about 2 F.M. on the 3rd April 1948, some Arabs, presumed s°

16168-P/F. (+) A
be freshly reoruited into the State Police, armed with muzzle load-

1016.P[F,
dated

ing guns, looteds 4 carta ca i rocery articles from Dudhani to
Hadalgi on the border nmn-{llﬁﬁ‘ i and Nimbal. '

(#) On the 12th April 1948, an armed Polioe Par!;y from "Y‘!’Sh"l{

in State territory, trédpassed into tho fields within v® “e-wr Yeds! |
in Barsi Talug and ordered some residenta of the State w0 had some

, &z attond the weekly fair in Yedsi and were resting in the fleiiis, 4
return to Sheir homes and assaulted some of them. The owner of
the field, Vishwanath Nilu Deshmukh and his two servants, Daji
Hari Deshmukh and Govind Genu Deshmukh, who were working
ini the fields at the time, were ordered to load the bundlea belong-
ing to the Btate Police, and when they refused to do so they were also
assaulted. The bundley were then carted away to the State border
and on the way, one of the bulls which was weak and slow was left
behind and another belonging to one Anna Bajirao of Yedsi was
yoked Instead. Meanwhile the Union Police stationed in Yeds| arrived
on the scene and retrieved the bundles and the bull,

(#%4) On the 26th April 1048, some 80 to 70 residents of Deh

in Btate (where arson and murder was alleged to have bn::lﬂot;"li te
ted on large scale) took refuge in Alijapur village in S8holapur Dis-
trict. On the 27th April, 8t about 8 A.u. fire was opened on the
Hindu locality of A.lii'apu.r from across the border by sone persons
(presumably State Military or Police) armed with powerful and long
range wea . As a result, 4 vill , Laxman Narayan Vanve,
Devidas chandrs Chandani, Tulshiram Mshar and Harl
Ramchand Ghuge, were killed and 4 others, Ramochandra Ghuge,
gh.:nuduv‘fuu Van_v:,d Yeshwant Ramchandrs and Bnruhl? wlo

, Narayan Vanve, receiv injuries. 30 houses taoks .
bumbumt.bymmmi. snd g of kad- -

On 14th April 1848, at about 12 noon, the villnfm of Barola in Osrasn-
abad District, close to Kajale tn Bholapur Distriot, came SoDEljlb
for shelter as their village was looted by goondas consisting of Rasa-
kars, Deendars and Arabs from the State., At 1 r.m.a of Raza-
, State Military and Polios personnel came near Kajale and open-
The police party belonging to Kajale with 20 to 30 villgger
with sticks went out to ulse the attack, with the result one
constable was shot by the goondas who were @

h



180

CONSTITUNNT ASSEMBLY OF INDIA (LBGISLATIVE) [10TH AvousT 1948

No. & date of the
unjoation ad.

oomm! -

dressed to HE.H.
the Nizam's
Government

Details of the inoident

pras

15. No.
108(8)/48,
7-6-48,

16. No.
108(3)/48,
5-6-48.

1705.P/F.
dated

over-whelthing numbers, Fire was opened by the'goondas from 8 sides
mdthaﬂﬂagerlmdtharuﬁmgcﬂybogummt. ‘While re-
treating, one more Police constab) i

The dead bodies of the two Constables and 4 villagers were taken away
by :he Razakars in & truck slong with the arms and ammunition

belonging to the Police. Besides, 4 more villagers of ale were
injured in the attack and were admitted for treatment in the Barsi
dispensary.

On the 8th May 1948, 20 cartmen and 8 other (including
a woman), all residents of Mangrul, an Union enclave in the

Btate, while proceeding to Bholapur were detained by State
Police and taken to Tamalwadinaka and their 20 carts containi
foodstuffs like jemggery, groundnut, jowar, wheat and groundnut
were seized. The Distriot Buperintendent of Police, 8ho , deput-
ed on the 10th May 1848 his ty Buperintendent olpu;olioe to
enquire into the matter, The Deputy Buperintendent

on the same day to Tamalwadi in a pulice lorry with a party of police
oonstables and, as he neared the naka, signalled his a te
the State Police party stationed there.in a manner which could
easily recognise. However, when the lorry was about 150 yards
away from the naka, the State Police opened fire and continued $o
do so_despite the Bholapur Police si ing and shouting to stop
the firing. As there was no hope of contacting the State Police,
the Deputy Buperintendent was forced to return to Sholapur.

A

5016-P(F. (¢) On the lst May 1948, the Police Sub-lnspwto-l: at K ur Cus-

dated

toms naka (in Tuljapur taluq, Osmanabad distriot) detained a lorry
belonging to Mr. B. L. Raradi, an excise contractor of Bholapur
while engaged in transporting toddy from Arali, an Union enclave
village in Btate territory, to Bholapur, and removed the lorry and
the driver to Osmanabad.

(#6) On the 13th May 1048, another lorry belonging to the same ocon-
tractor (Mr. B. L. Karadi) of 8holapir was detained in amimilar oir-
‘oumstances and taken to Osmanabad.

As @ result of these unlawful detentions, the contrastor has suffersd
a loss of about Rs. 28,000.

17. ‘No.F. 0018-PF, (i) On the 21st May 1948, .one Bhagwan Appa Bhore of Upale, an
deted Union enclave in Btate territory, who was passing by the Customs

108(8)/48,
11-6-48.
18. No. B5I101.P[F.
108(3)/48, dated
15.6-48,

naka at Alani, was detained and assaulted by the Police and the
Razakars stationed in the Naka.

(¢) On the 21st May 1948, 2 she-buffaloes valued at Rs. 300 belong-
ing to one Mahdeo Bhirmurti were forcibly taken away by the Razae
kars stationed in the Customs naka at Dhoki, while they were gras-
ing in the fields of Tadvale village in Barei Taluq.

(¢%4) On the 23rd May 1948, one Indravahan Ratnaji Gire of Mardy
(Bholapur Taluq) and his mother Manjulabai, who were passing the

ms naka at Nanaj, were detained and asssulted by the Polioe
and Razaeksrs stationed in the nake and relieved of Rs. 20.

(%) One Mr. Gopal Bhankar Karanur of Kasegaon, Bholapur Districs
who visited Tamalwadi in State territory on the 2r.d May 1948
to meke enquiriea regarding the availability of kerosene oil, was
laid hold of by the Razakars, belaboured and taken to the Palicm
Station where the Police S8ub-Inspector threatened him with death
if he did not reveal the real object of his visit to Tamalwadi.
The Razakars thon tied the hands and feet of Mr. Karanur, carried
him some distance away from the Police Station on the road to Uls
village, shot him through the hands and brought him back to the
Police Btation, whers he was detainad till the next ing. On the
marning of the 3rd May, he was again threatened by the Police Sub-
Inspeoctor and Razakars, and saken to & house in  Temalwadi from
where he escaped after bribing the Razakars with his wrist watoch,
On reaching G adi in Kasegaon Talug, be met an armed
of the ay Police who sent him to the Civil Hospital e
pur for treatmeut of the injuries inflicted on him by Rasakers.
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No. & dste of the .

communioation ad-
dressed to H. E. H. Detalls of the incident
the Nizam's -
Government
19. No. 6103-P/F. On the 16th May 1948, an armed party of 80 oonsisting of

o
lﬁa);‘i& dated Razakars and a Btate Military personnel, raided Animadu a border-
15.8.48. village in Sindgi Taluq, Bijapur Distriot, foroibly entered the house.

of the Police Patil and burnt his records, looted cash and gold orna-
menta valued at Rs. 915, from the houses of some villagers and.
foroibly carried away into the State territory 18 persons of whom
15 were subsequently released.

#0. No. 5089-P/F. On the 26th May 1948, one Pandurang Gurao of Dudhani village and

108(3)/48, dated another merchant of Tolnur village, who were prooseding from Dud-
15.6-48. hani Bazar to Tolnur in a cart, were set upon by. a band of 20 Raza-

kars and robbed of cash and properties valued at about Rs. 1,200..

21. No. B087-P/F. (i) On the 20th April 1048, an armed party consisting of three Btate:
108(3)/48, dated Military personnel and two Razakars ambushed one an Siddap-
21-8-48. pa Hargol of Devangaon village in Sindgi Talug, Bijapur Distriot

while he was going to the river Bhimna with 30 goats, and oarri
away by force towards Afzalpur in Gulbarga Distriot & o?oota. On
entering the Btate territory the miscreants released four of the goats
and took away with them one.

(¢%) On the 7th May 1948, an armed band consisting of 25 ons -
from Javali village in the State terri attempted to raid hﬁo vil-
lage of Jalgaon Pra. Kannad in the East Khandesh Distriot, bus
withdrew when the villagers sought to offer resistance.

(#95) At about 5.30 p.M. on the 13th May 1948, an armed band from
the Hyderabad Stnte territory opened fire on Bhokangson village -
in Ch isgaon Talug, East Khandesh Distriot, but were beaten baok .
by the villagers who returned the fire.

22. No. 6126.P/F, On the 25th April 1948, some Araba from Kevad village situated in.
108(8),48, dated the Iu{‘iudemhud State territory on the left bank of the river Bina
22.6.48. opened fire on tho residents of Undergaon village, situated on the

other bunk of the river, in Madha Taluk, Bholapur Distriot, killing
3 persons and causing injuries to 4 others.

23. No. 8126-I-1/F. On the 18th April 1048, one Bhivling Maruti Mashalkar, who was:

108(3)/48, dated proceeding from Bholapur to his home in l[n.l::llgrol Talug by motor
23.6.48, oycle, was arrested by the Hyderabad Btate
and detaincd in the Tuljapur Bub-Jail.

24. No. 970-P/F. 151/ In April 1948, 13 bags of groundnut, of which 7 belongod to one Kana-

48, dated 20-4-48. kangouda Mallesagouda, Patil of Hirekot in Ron Taluq and the rest.

to Irappa Ba]aplpn Pattar of Hiregoudar in the eseme Talugy, were
seized by the military authorities of the Hyderabad State while being
transported by carts from their villages in Ron Talug of Dharwar

Distriot to Gajendragad and Badami, The groundnut in question was .

the produce of the Bombay Province and it was not possible to ex.
port it to Gajendragad or Badami except by the road passing through
the Hyderabad State.

25. No. F.151.P/48, On the 20th April 1948, while 12 persons from Upale village in

dated 7-5-48. Bholapur District were transporting 54 bags of groundnut, in bullock
oarts, to Barsi in Sholapur District, they were waylaid in the inter-

vening State territory by a party of goondas who seized the bullocks, .

the carts and the nuts and foreibly removed the cartmen to

: Osmanabad.
28, No. F.151(1)-P/48. On the 12th May 1048, two motor frucks belonging to one Narashing-
dated 22.7.48, rao Shamrao Chakkul of Bholapur, which were returning from Murum

in the State territory with groundnut bags, were held up at Nadim.
gaon by the Btato Police who unloaded the trucks and drove them away
aftor chasing away the drivers. These two trucks and four others.
similarly seized by the Btate Prlice are now being used by
Razakars for raids on Union villages on the borders of the Btate,

37. No, 5148.P/F.108, (i) On the 1l4th April 1948, one Bhankarappa Hanamantappe
(3)/482  dated Chitrali, an oil dealer of Mandargi, who had gone to Belagatti in tEo
30-8-48, Btate to collect his dues, was arrestad by the Bub-I r of the .

mm]!uumwlndl.wihoimm‘:fm J b Imamsak.

olice st Tamalwad].



152 CONSTITURNT ASSEMBLY OF INDIA (LEGISLATIVE) [10TE AvGUST 1048

No. & date of the .

communioation ad.
dressed to H. E, H. Details of the incident
the Nizam's
mont

(i) On the 7th May 1948, a party of Muslim goordas from theHyde.
rabad State territory attempted a raid on Mardi village ir:the
Sholapur District, but withdrew when the Union Police ptationed
in the village sought to offer resistance.

(#44) O~ the 11th May 1948, one Kundalik, younger brother of Govind
Pharid Bhalerao of Kasba Tadvale in Barsi Taluq, was abducted by
the Hyderabad State Police while he was working in his fields.

(év) On the 12th May 1948, about 15 sepoys belonging to the Hy.
dersbad State Army visited Kodagsnur in Dharwar District, threat
ened the residents of Ron and Halkeri villages, who had come
there t » attend & wedding, fired n ghot at the Police Patil of Kodaga.
nur, who however escaped, and broke up the marriage purty.

28, No. 5161.P/F. 108 ({) On the 20th May 1948, 4 armed Razakars trespassed into the
(3)/48, dated limits of Kakrambe village, an Union enclave forming purt of the
20.6.48, Bholapur District, threatenod and belaboured one Damu Girjappa

Bandgar and drove away—~32 sheep belonging to one Bopan Devrao
Zade of Kakrambe, while they were grazing there,

(#i) At about 1 A.m. on the 31st May 1048, some Razakars from the
Hyderabad State territory attemptaed to raid Mardi village in Bhola-
pur Talug, but retreated when the Union Police patrolling the border
resisted by opening fire on them, -

(¢44) At about 11 A.M. on the lst June 1948, about 15 armed Raza-
kars from Mashal village in Afzalpur Talug, Gulberga District, tres-
passed into the limits_of Tolnur village (under arjagi outpost,
Aknlkot Police Station) and drove awny 2 bullocks and 1 buffalo be-
longing to one Nabisaheb Saifanssheb and 10 gonts belorging to
one Bayyad S8aheb Dawalsaheh, both of Tolnur. The Unior Police
party which rushed to the spot wae fired upon by the Razakars,

20. No. 5226-P(F.108 (s) At about 8-30 A.x. on tho 7th June 1048, an’ armed band of 40
(3)/48, ted Razakars opened fire on Dudhani village in Bholapur Distriet from
10-7.48, 8 hill near Dudhani railway station; but when the villagera and

the Police purty stetioned in the villnge sought to offer resistance
;:l:_etrq.i:!ers t & hasty retreut towards Nimbal village in Gulbarga
istrict.

(46) At about 9.830 A.m. on the 9th June 1848, a oconvoy of 19 carte
loaded with oilseeds nnd other commodities and accompanied by 80
villagers, proceeding from Hudelgi, un Union enclave in  the State
territory, to the Dudhani market, was, while erossing the interveni
S‘ate territory, attacked at r place called ‘Arab Nala’ by an arm
band of Razakars. The Union Police party escorting the convo
returned the fire, The convoy was however broken up and whﬂ{
some of them renched their destination, 7 carts and 9 villagers fell
into tho hands of the Raeakars who took them to Arjungi wvill
bu't roleasod thom later. During tho clash, Head Conatsble Kushsb.
Sitarmand, Censtable Nivritti Ghorpade of the Bombay Police re-
oeived bullet wounda, '

{iif) On tho 10th June 1948, the Special Duty Sub.Inspector of Akal-
kot and 18 policemen of the Bombay Police, returning from Hadalgi,
where they had proceeded on duty, wore fired upon by Razakars from
behind the hillocks on  either side of the road at *‘Arab Nala" men-
tioned in jtom (it) above. The Bombay Police returned the fire
and it& the encounter one Constable Bajirao Tatya received s bullet
wound,

{#v) At about 1 A.m. on the L2th Jyne 1948, an armed bamd of 100
. Razakars, raided Tadvale %ﬂhﬁldpur District, an Union
enclave in the Btate territory il about one and a half miles
from Tuljapur in Osmanabad Distriot from whenoe the raiders oame
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30. No. 5389.P/F.108

)/48,

9.7-48,

dated

The villagers first moved the women and children to places of safety
in the adjoining flelds and put up a stout reaistance, but had &o ab-
andon the fight and take refuge in the flelds in the face of hoavy
firing by the raiders. The Raz then entered the village and looted
the houses and returned to Tuljapur with oash, ornaments, eto.,

valued at over Ra. 2,000.

(§) On the 8th June 1948, 4 Ravakars armed with axes, trespassed
into the limits of Honsal village in Sholapur Taluqg and foroibly
caﬁried away a bull belonging to one Gurubus Hmu.kuudo of that
village.

(§5) On the 14th June 1048, an armed  band consisting of about 100
Razakars and Stato Police trospassed into the limits of Bangamnar
under Vairag Police Btation, ms & they began to carry away about
30 eattlo in all, the Union Police stationed in the YI“I% opened fire
on them. The mincreants exchanged fire with the nion Police
for some time but subsoquently withdrew into the Btate territory.

($6) At about 6 P.mM. on the 14th June 1948, an armed band ul' about
70 Razakars trespussed into the limits of Tandulwadi in Bhola-

ur Talug and opened fire on the villagers working in the elds. The

nion Polico Party which rushed to the spot on receipt of this news
was also fired upon by the Razakurs, whereupon an exchange of
ensued. The raiders subsequently withdrew into the State territory
under~ocover of fire. -

(v) At sbout 9 A.m. 10 17th June 1048, un armed band of about
60 Razakars attacked Kasegaon village, in Sholapur Taluq, when
the Union Police party stationed in the village engagel them. On
receipt of this news, the District Buperintendent of Pylice, S8holapur,
rushed to the spot with reinforcement, but on sight them, the
raiders retreated towards Tamalwadi Naka, firing as they went, and
the resulting exchange of fire lasting for about half an hour.

{(v) On tho 17th June 1948, one Bidram Kalappa Tirthe of Kesarjawalge,
an Union enclave in the State territory er Valsang Police Btation
was, while working in his ficlds, abducted hy some Razakars nmf
taken to Jamge village in Gulbargas Distri:t and done to death. His
corpse was later found in his fields.

{vé) On the 18th June 1948, an armed band consisting of about 200
Razakars and State Police personnel, raided Musti \rl.l.ln'g' under
Valsang Police Station, Sholapur District, whereupon the Union
Palice camping in the village launched a counter-attack on the rai-
ders. After some exchange of fire the raiders retreated towards Itakal
village in Osmanabad District.

{vif) At about 1-30 A.m. on the 21st June 1948, an armed gang of about
20 Razakars trospnssed irto the limits of Yedshi village in Baref
Talug, but soon fled, when the Union Police who were camping in
the village opened fire on them.

{viii) Op the 24th June 1948, the Police Sub-Inspeotor of Akalkot
and party, who visited Vegadri villnf.e to hold an inquest over three
corpses found within the limite of the village, were suddenly fired
urm bg an armed hand of Razakars from the Hyd Htate.
The Sub.Inspoctor returned the fire, whereupon the Razakars retreat.

. ed towards Hiroli village in Aland Talug, Gulbarga Distriot.

(iz) On the lst July 1848, a band of nine Rarakars was onqogod in
lifting cattle from the flelds within the limits of Mardi Village in
Bholapur Talug, when a cow-herd boy named Revan Ssduhiv‘&:.ln, .
who notiood this, went to fotch his brother. On his return, the
boy was abducted by the Razakars, taken to their oamp and shob

{z) At about 11 A.m. on the 30th Juno 1948, an armed band of Raza-
kars t into the limits of Arali village and while they were
driving away some 200 cattle grazing in the flelds, the Union Police
and the ¥ defence party rushed to the spot when they were
fired the Razakars. After some exchange of fire the Basa-
kars s ing the oattle behind.

-
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-

81. No. 5402-P/F.108
(8)/48, dated
22.7-18,

(¢) At about 2 A.M. on the 30th May 1848, the Union Police party
stationed in Pimpalwadi Village in Barsi Taluq. on seeing an armed
band of Razakars etealthily npprowhmg the village from Yermala.
in the Btate territory, challenged them, whereu Raszakars
opened fire. The Union Police retumsd the At t.he same
time some more Razakars who had entrenched themselves in the
fields and hills surrounding the village also opened fire, as & result
of whioch Constable SBakharam of the Bholapur Police waa killed, and
one Bapur Sopan Dange of Pimpalwadi who was sleeping in the
premisos where the Union Police were stationed, received serious
gun shot wounds.

(#3) At about 2 p.m. on the 4th June 1948, two Razakars were found
lurking in suspicious circumstances on the outskirts of Jategaom

- village in Ahmednagar Distriot, whereupon the residents of the

village and the Union Police stationod there ochased them with a
view to apprehend them. Four other Razakars who were t
cover in A trench nearby immediately flred on them, but retrea
when the Union Police returned the fire.

(¥i1) At about 12 NooN on the 6th June 1948, an armed party consisti
of Razakars and the Hyderabad State Military and g lice personn:
raided Bhilwad Vi in Bijapur District, looted six houses and
oarriod away cash and some properties,

(sv) At about 9 ao.m. on the 17th June 1948, a party of Rnzakars and
Hyderabad Btate Military personnel numbermg lgout 40 (lnoludmg
five mounted sownrs) pursued some State subjects, from
village in Gulbarga Distriot into the limits of Khainpur V?ﬂnge in
8indgi Taluq, Bijapur District and opened fire on. them while they
were in the Union territory oausing injuries to one Chandragupta
Rajendra. The Btate Military also fired at Khainpur Village, when
the Union Police party stationed in the vlllaga retaliated, the raiders,
withdrew into the State territory.

(v) at about 10 p.M. on the 21at June 1948, an armed band of about
160 Ruzakars from Mahar-Takali Village in the State, tres;
into the limits of Sukali Village in Ahmednagar Distriot, threw
a hand grenade and opened fire on the village. When the village
defence party sought to offer resistance, the raiders bheat a haaty
retreat.

(m) At about 9-30 A.M. on the 23rd June 1848, an armed party consist-
ing of 60 Razakars from Umbrepur Centre and 10 policemen from
Chakal-Amba Police Station in the Btate territory opened fire without
any provocation on Sukali Village in Ahmednagar District from
across the border near Mahar-Takali village in the BState, but took
to their hecls on sighting the Union Police and the residents of the
village preparing to counterattack them.

2. TEE CENTRAL PROVINOES BORDER AREA

1, No. 407-.P[F. 108 On the 20th February 1948, one Degdu, Constable No. 870 of Bad~

(1)/48, dated 18-3-48.

matnagar Police Btation 1n the Parbhani Distriot was found mas-
%uemdmg a8 a Badhu at Rajgaon within the limits of the Basim (Akola
olice Btation). When accosted, he described himself as a SBadhw
from Kanarkheda, Basmatnagar Talug, Parbhani District. On
farther inten-oget.wn by the local Poline. he explained that he was
o;ut»od to trace offenders who had escaped his custody om
8-2.48. He produced his Badge Number as also an appointmend
certifioate which seemed to have been ongind.ly issued favour
of ane Virsahai, s/o Sheonarain, then changed to Azmat Khan and
overwritten with the name of Gadu, s/o Badu. He was carrying
3 him an order mgtohwabeml-uadtohlmhythn
Pofoe, Basma him o ook

l'urohnoondm ..}o l{l.mgqi andKich.ln l!o'l‘uklnm
produce them if f . He has been arrested by the local polios,

pending verification of his antecedenta.
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3. No. 406.P/F. 108
(1)/48, dated 13-3-48.

3. No. 49 -P[F. 108
(1)/48  dated 18-3.
.

4. No. 613.P/F.
Safll. dated 22-3.

8. No. 605-P/F. 108
(148, dated 24-3-

6. No. 566,P, dated
20-3-48. ol

&

1. No. 983.P/F. 108
w‘!‘l. dated 22.4-

On the night of the 3rd March 1848, 4 armed men from the State visit-
ed the village of Jam, within the limits of Police Station Dhld in
Buldhana District, and fired four shots on the villagers while

were engaged in manufsoturing gur in their flelds. As a reeult, one
Vithobs Syama Maratha was injured in the abdomen and another
bmu.ll uba Saduba Maratha on his right wriet. A third bullet hit a

(¢) On the 8rd February 1948, five persons namely Vithalrao Desh -
mukh, Nathu Maratha, Dajiba S8hamji Teli, ijn‘th Marwadi and
Jmm Marwadi, belongmg to the village of Risod in Akola Distriot,
visited Jintur in the Btate to settle the marriage of Jairam's son.
Baijnath Marwadi and Nathu Maratha left by train for Risod, om
4th February 1048 via Parbhani, Purna and Hingoli. The
members of the party, who left Jintur on 5th February 1048 vis
Amberwadi and Bamni by bulloock cart, were found murdered at a
distance of about 2 miles from Bamni.

(t't; On 2nd February 1048, one Gopalpuri Gisai, & sadhu, residens

Warud Topha within the limite of the Risod Polioe Btation, was

beaten by the Nizam's State Military at Gugul Pi Esn village where

::hodgoneforbeggingllm He waa | suspected to
a 8py.

(%) In the last week of February 1048, one Dattaram Ekojiof Vyad
within the limita of Risod Police Etnt.mn visited Ajegaon in th®
State where he was assulted and detained by Kazi, a polion Conl
tablef and released, the next morning on payment of an So
floation of Re. 16.

On the 13th March 1048, at about 11 A.Il. two constables, viz, Bhek
Gafoor, No. 118, and Mahmood Khan of the Kanherguun outpost
of the Hydmbnd State, crossed over into Akola Distriet and wa:
laid near Basim & cartman and robbed him of Re. 6 in ou{
and two sarees worth Rs. 80, at the point of a dagger. A Bub-
Inspector of the Akola District Police, who hlppenod to be mmp-

stanmstthetune,rmhodtomotﬁot hended one
fthm.vf: Gafoor, with the dagger and the lto]mpmoperty while
his companion, Mahmood Khan, managed to esoape.

(t} On the 1st March 1048, while Bhagwan, s/o Bhiwsan Lohar+

of Badgaon, P. 8. Dhad, Akols District, was returning to his nuq-
from Rajani in the Hydoubod State, with his sister Subhadra, ¢
Customs constables of the State searched him and forcibly tool
Ra. 26 from him at the point of bayonet.

(#) On the same date, currency notes to the value of Ra. 2,101
and Ras, 1,800 were seized b{ the Kanher Customs Office
from Abdul Ghani son of Ismeil Kachhi, of im, and Sitaram,
Hiralal Marwadi of Ukli, P. 8. Ansing, who were on their way to
Hingoli, on the pretence that the notes appeared to be stolen pro-
perty involved in the Umri Bank Dacoity.

On the night of the 20th December 1847, a police party headed bY
Mr. Nazimullah, Bub Inspector of Police, Mauzpuri, forcibly
entered the hut of Mania Labhani in the village of Dhandarwadi,
Buldana District, that the Sub Inspector shot him with a gun and
wounded him in the left leg, and that thereafter he was carriod away
into the State and admitted into the Government hospital at Jalna
from which he escaped on the 18th January 1948,

On the 10th March 1848, Yedu Bingh Rajput of Jamma, and Kisan
Buwa of Madh, P. 8. Dhnd. Distriot, were, while

from e visit to Jalna, searched by -porofthol-lydonhd

ot Waghrul and relieved of

at she poins of dagger. A s also
l}snhnhhlny&mﬁmbym&ub In-puuro!l’dl-
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8. No. 1460-P/F. 108 (s) At about 10 A.M. on the 17th April 1948, a party of 20 armed
ama, dated 18-5- muslims and four horsernen crossed the river Painganga and um

. ed into the Indian Union territory within the limits of Murli
(Polico Btation Bittergaon), carried away & pair of bulls worth
Rs. 600 and some she-goata valued at Rs, 600 and retreated
into the Btate territory in the direction of Himayatnagar village,

(#) On or about the 20th April 1948, a Komti woman named Vornm
of Ankisa, Police Station Bironcha, while t.o viait
fnther in Hyderabad Btate, was detained by the Btate 'olice at Mad;-

relieved of Re. 15 ocash and not permitted .to proceed om
Journoy
9. No. 108 (1)-P/48, On the night of the 5th/6th May 1048, fifteen Muslims from Bandi
dated 24-5-48. in the State territory armed with muszlo loading guns attacked
the house of Mr. Jairam Kunbis in Asola village, Police Bta-
tion, Akola District, and decamped with property worth Rs. 500.
10. No. 1770-P/F. 108 (s) On the 26th April 1948, about 35 sepoys of the Hyderabad Army
(1)4’48. dated 29-5- headed by a Tahsildar and some Btate Police officials visited G
pur and openod fire across the river into Yeotmal Distriet on
refugees from the Btate taking shelter there. The local le re-
gxrnedthcﬁmand the gun battle which ensued lnsted for about
(%) On the lst May 1048, 8 Mahar girls of Mahojabanji in Akols Dis-
triot, hohappanﬂltom:-thabmﬂu- were molested by the sepoys
of the State Army stationed on the frontier.

(#4%) On the 8th May 10848, 2 sepoys offthe State Army trespassed into
the limits of Azizgpur ﬂ].lnge yS Lonar, Buldhana Distriot) and
carried away 2 goats valued atRu. ls.belmmmgwoneﬂk.
Gnnclu.

() On the 12th May 1048, some Muslim goondas from Paradha
in the Btate, fired 7 shots at village Dhamangson in Buldhana Dis-
trict ; in reply the villagers fired 4 shots. -

11. No. 6010-P/F. 108 On the 18th May 1948. 2 fishermen of Kharbi viIIu.gein Yeotmal Dis-

(1)/48, dated 3-6-48.  trict, while m in the Painganga river, were challenged
by a party Gar'r men from soross the border in Hydera-
bad State territory, and fired at while they began to run away out

fright.

12, No. 8010.P/F, 108 On the 11th May 10848, R. 8. Chouhan, C. I. D. Inspctor of the Bul-
(1)/48, 8-6-48, dans Dmf..not olice, was detained at Asifabad Road Railway Bta-
tion In thorougly searched by the Btate Police

Conmbla on dutym although he explained the purpose of his

visit and uoed & ocertificate issued by the District Buperinten-
dent of Police, Chanda, stating that he was visiting the Btate in con-
neotion with the invesetigation of a case of forgery involving 4 per-
sons from the Btate who have since been prosecuted.

13. No. 233.8/48, On the night of the 26th/29th May 1848, a party of armed raiders-
- dated 31-5-48. from Purad in the Nizam's territory attempted to raid the Dhamangaon
village within the limits of the D Police Btation in. the Buldana

ownct,butwmfoﬂedmthmrstmnptomng to the return of the fire
L by thle Bpecial Armed Force platoon of the Provinoe, stationed in the

14. No. 5040 I'/F, 108 At about 1 »rau. on the 27th May 1948, six armed Razakase
‘1)/48, dated 8-0-48. from Balswangi village in BState territory, entered Taradkhed
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15. No. 5118-P/F. 108 (i) At about 2 r.u. on the 26th May 1848, about 46 armed Razakare
/48, dated 17-6- fire on Januna Village in Buldana Distriot but withdrew
they saw the villagers prepared to meet the attack.

(¢¢) At about noon on the lst June 1948, three Muslim residents of
Sawangi Village under P. 8. Parad in the Btate territory, namely,
Wajid Khan, Namdar Khan and Nyamat Khan, into the
Indian Union territory and forcibly carried away 31 heads of cattle
belonging to the residents of Satgaon, Kumbephal and Takli Vill-
ages in Buldana District, while they wero grazing in the flalds of
those villages. On the representation of the villagers Wajid Khan
first released only 7 cows but ss a result of the intervention of the
Bub Inspector of Police at Dhad in Buldana Distriot, the Village:
Officers of BSawangi roloased the remaining eattle.

18, No. 5165-P/F. 108 (i) In the second week of March 1048, one Jiwaji Bajaram Kapewar

$1]f48. dated 20th of Kotegundam (under Police Btation Bironcha, Chanda Distriot),
uno 1048. while on a visit to Madhopur in the Stato, was arrested and detained

by the Btate Police who later releasod him after roceiving an
gratification of Ra. 25 from one of Jiwaji's relatives who had
eome in search of him.

(¢¢) On the 17th March 1048, Govinda, s/o Punjaji Dohar and Kisem
s/o Bhano Dohar, residents of Sinkhed Baja (under Polios Statiom
Kingaon Raja, Buldana District), who were proceeding to Jalne~
and Partur in the State, were severely belaboured the Customs
Officials at Waghrul in the Btate and relieved of . 7 and Re.
10 reepectively. Govinda is still confined to bed as a result of the
injuries recoived by him. ’

(#43) On the 30th March 1948, an armed party of 13 persona opened fire-
from & nuhh.g‘truok across the river Wardha on Sal:nur Village
(under Poli tion Bhada, Chanda Distrioct), situated on the other
benk of the river and withdrew after firing some shote.

(w) On the 2nd April 1048, one Bhankar s/o Bhikuss Munim, of
Deulgaon Raja in Buldana Dult-nct who was prooseding to Jalna was
robbncl of Ra, 5,000 by the State Police.

{o) On the 12th A:hpnl 1948, a party Off nrmeda e bo
on the marriage of one '0 Usman|
of Deolgilat in Buldana Disﬁnp:tﬂxwhmh was proomng to Fudspug
in the Btate, killing one and causing injuries to several others,
{vd) On the 18th April 1948, one Bonaji Baghoji Dhangar of Rajurs
. (under Pollce station J au]ks, Akola Distriot) was wrongfully searched
by some Bjate Otficials at Kanhergaon and relieved of Rs. 20.
17. No. 5172.P/F.108 (i) At about 1] a. m. on the 10th June 1048, five armed Razakars from
(1) /48 dated 20-6-48. the State, treepassed into Yewta Village {undm— Police Station Chikli,
Buldans Dmtrwtj but took to their heols when the villagers begam
to ochase them.

(#) On the 13th June 1948, an armed band of 40 Rarakars pursued som®
of the residents of Walana Village in the Btate territory up to the
border of Akole District from where they od fire, without any
provocation whatever, on the Bpecial Force Plntocm stationed
on the Union side of the border. The Armed Force Platoon returned
the fire, whereupon the attackers dispersed.

e . o o ot s o

mto Waru vi in m Bu ivision
threatened the vul:ﬁ: A Bpecial Armed Foroe Platoon rushed te
the spot and gave to the raiders who however managed te

escape.
3. Mapras BorDpER AREA.

1g, No.lAG“ dated On the lst January 1948, H, E. H. the Nizam’s polics entered the
Jacis, Union territory Dear. Tiruvur in the Kistns Distric of the Madtas
Presidenoy and fired two rounds as & result of which one was killed.
w into o\uhdy and narried away snother person belonging
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No. and date of
-communioation ad-
dressed to H.E.H. Details of the incident.
the Nisam's
Government

Aporty of armed men unlawfully entered yn the Union territory
near the village of Bhagavanulapuram, a hamlet of Tunikipadu in the
Kistna District, apprehended 3 persons belonging to the family of
one Perala SBivaramayya, seized and carried away the paddy whiech
they were carting to Bhagavanulapuram,

3. No. P. 101-P/48, About the 14th November 1947, two residents of Kurnool, vis. Mre
dated 13-2-48, Also T. K. R. Barma, Jt. Secretary, Town Congress Committes, Kurneol
Madras Govt's. letter  and Mr. Pulliah, Office Becrotary of the District Congress Committes,
No. 8300/47-2-Public Kurnool, were arrested by the Nizam's Government at Atmakurin
(General A), dated the Hyderabad Btate and detained unlawfully.

14-12-47,

4. No. F, 108(2)-P/48, () On the 30th January 1048, one Darelli Bichalu of Dundiralapadu
dated 20-2-48. (Kistna Distriot), was shot dead by 3 State Reserve constables ab
Rapalli while he was returning from Nagirikonda in the Hyderabad

Btate where he had gone the previous day to see his eldest daughter.
(%) On the lst February 1048, the Btate Police trespassed into Kalva-
palli, a village abutting the Miryalagudem-Huzurnagar Road, ag-
n.Elt,od 8 few villagera and abduoted three others, who were

q + y T 1

5.No. F, 108(2)- P/48, () On the 9th February 1948, about a dozen constables of the Btate
dated 21-2.48. Armed Reserve Polioe are reported to have trespassed into Podur, &
border village in Kurnool Bistrict.. intimidated the villagers with

swords and retroated to Bultanpur, a border village in the State.

(¥%) On the 10th February 1848, from the same village (Sultanpur),
some Ittehad-ul-Muslimeen Volunteers raided the village of
Hatanakota in Nandikotkur Taluk and carried away 12 sheep.

¢.No.F. 108(2)-1’,-"48, On the afternoon of the 8th February 1948, a band of aboit 20 men fro™
dated 21-2-48. the Hyderabad Btate, armed with guns and swords, raided Ko®-
deprakatur village, a hamlet of Morvakonda in Nandikotkur Talug of
Kurnool District, fired a few shota, looted two houses and carried away

property worth Ras. 16,000.

7. No. F. 108(2)-P/48, On the morn.i.:g of the 25th February 1948, at about 7 o. M. 80 armed
dated B8-3-48. men, believed to belong to H. E. H. the Nizam’s Military, rnided
the village of Nadichag: in the Adoni Talugq of the Bellary Distriot.
They looted the houses of five persons and carriel away propertiea
valued at Rs. 22,900 in all. Further, they inflicted injuries om
14 persons, of whom 6 received serious gunshot wounds. While
retreating across the Tungabhadra river into the Btate territory, two
of the dacoita shot at the villages, as a result of which one Venkamma
and another Madibalayya received serious injuriea.

8. No. 430-P/F.108 On the afternoon of the 23rd February 1948, about 50 goondas from th®
(2)/48, dated 11.3.-48. Btate raided the village of Bingavaram in the Nandigams Taluk of th®
Kistna Distriot, looted 14 houses and carried away properties w
about Re. 2 lakhs. The raiders attacked the Munsiff of the vill
and inflicted an incised injury on his left forearm with a sword.
With a view to frighten the villagers they also fired a few shots in the
air. They also carried away the National Flag which was hoisted
on the local Congress Office. The raiders were found retreating im
two lorries into the Btate towards Khammamet.

9. No. 483-P/F. 108(2)/ About the end of February 1048, one Bettipalli Bingireddi, s native
48, dased 13-3-48. of Alur, Nandigams Taluq in the Kistna District, was arrosted at
Jagannadhapuram in the Warangal District, which he visited with &

view to see his friends and detained in the Warangal Jail unlawfully.

10. No. 454-P/F. 108(2)/ On the 23rd February 1948, while Head Constable No. 1052 attached
48, dated 13-3-48. toJ yyapet Station (Kistna Diatriot) and b other constables were

- proo:%g?ng to Pmugmhi&rolu on bandobust duty in connection
with a festival held thers, H. E. H. the Nizam’s Police detained them

st Kodads, made them stand in & row and held an identificatiom

parade with aview to find out which of them stopped a car

at Nelamarri on the 20th February 1948.
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No. & date of the communi-
oation addressed to :
H, E. H. the Nizam’s Detalls of the incident

11. No. F. 108(2).P/48, On the night of the 15th*March 1948, about 40 armed men from the
Dated 22-3-48. State raided the village of Devamada in the Kurnool Distriot, scared
away the villagers by firing shots in the air, looted the house of one

Narayana and oarried away ocash, clothes eto. worth about Ra. 1,000.

12, No. F, 108 (2)-P/ On the 2nd March 1948, H. E. H. the Nizam's Btate Police visited
48, dated 17-3-48.  the village of Mulugumadi in Tiruvur Talug (Kistna Distriot), and
kidnapped 18 persons, some of whom are reported to bs women,
As they left the village, they fired shots in the air with & view to

threaten the villagers.

18, No, 584.P/F. 108 (§) On the 2nd March 1948, the Btate Military visited the village of
(2)/48, dated 24-348. Kottapalli in’ Kistna District and ocarried away six farm servants of
the Karnam of that village to Bhimavaram, where they were interro.

gated and eventually released.

{¢§) On the 5th March 1948, one Vangavati Venkataratnam of ﬂl.rlg:.nm
village (Kistna Distriot) was detained by the Kodada Police and ten
with a view to elicit information the whereabouts of certain
State Congressmen and Communists. Not having secured any use-
ful information from him they releassd him on the 8th March.

(o’iﬂ On the 6th March 1948, one Kumarakunta Baidulu, & merchant of
, was detained by the Eodada Police and amsulted by the
Ji with a view to eliciting information oertain Ougu-
- men and Communista who were suspected to be taking shalter in the
Union villages.

(k&u On the 14th March, 1948, at about 2 r.u., 8ri B. B. Bubba Rao,
b-Inspector, Hospet Town Btation and Bwamidoss, Polics Constable
No. 1245, were arrested by the Btate Police at Kopbal, which they
vigited in connection with the examination of certain witnesses in-
volved in a criminal case. Notwithstanding the fact that they were
in uniform at the time and their oes that they were oon-
cerned with merely the examination of oertain witnesses, the Sub-
Inspector, Kopbal, chose to arrest them and later produced them
ore the Asst. Buperintendent of Police, Kopbal, who ordered their
releass, after administering & warning that they should nos in future

enter the State without previous permission.

4. No, 681.P/F. 108 On the 7th February and again on the 21st February 1048, the Bta
(2)/48, dated 80-3-48. FPolice and Mili stationed at Kodads unlawfully h&ﬁ

: cartninﬁriwnmw e being escorted by the Madras Polioe
Munagale to Jaggayyapet and forcibly took them away.

18. No. 718-P/F. 108 At about 10:30 A.m. on the 28rd March 1948, Reddiboyina Nara-
(2)/48, dated 3-4-48. simham and 6 other residents of Guntur District, prooseded in a ferry
from Govindapuram, situsted on the banks of the river Kistna, on &
visit to Chinthirala Village in the Hyderabad State, and that as scon
as the boat reached the other side of the river, they came upon a party
oonsisting of 10 men belonging to the State Reserve Police and 40 to
80 goondss. Out of fright, Narasimham and others jumped into the
river with & view to swim back to the Madras border, whereupon the
Btate Police fired some shots at them. All of them, except Nara-
simham, reached the shore safely. The body of Narasimham, who 1is
suspected to have died as a result of the firing, was washed ashore
within the limits of Chinthirala Village on the morning of the 26th
March, when the villagers burled it under the orders of the Btate
Tahsildar at Raghunathpalle,

16. No. 108 (2&?{48, At about 3 P.u. on the 26th of March 1948, while ono Ramulu of Thata-
dated 0-4-4 kulegudem hamlet, Zeelugumilli villsge of Polavaram Taluk, was
grazing his sheep in a fleld, two men belonging to the Btate Mililary
sccompanied by 20 goondas, trespassed into the field and carried away
10 lhnflp worth about Rs. 150. Ramulu protested, whereupon one of
the M n‘:g men jabbed at his back with the butt end of his gun.
down end the 3 military men followed by the goondas
retreated into the Btate territory towards Aswaraopet.

L
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ressed to H.E.H.
the Nizam's
Gmmnnt.

" Detalls of the inaidens

11‘. No. 1001-P[F. 108
!&M 22-4.

13&10. Mmﬁss ' the Btate Réserve Police tredpassed into

10 .No 1246.P,
()48 dated 115,

20 .No. lm—Pﬂ' 108
(2)/48, dated 8-5:48,

{ﬂOntho'?thMunhlm mmwﬂmu%mm
of P mmu,umw , Nandi-
,ma:moeb&llug % by the
htoPolion-tH helwmoﬁm protested

. netmnnhhesido w—hw

(4) On the 15th March 1948, when Mr. Mohammed Ismail, Branch

rmm.xommv “ , Was returning
sy mm-a@m%- T
.2»;&.:& Woﬁ’.mll’uftﬂl:cﬁrho was released on bail
e next morning. Ismail states that a pamphlet containing

judlma]liheuhmmfotﬂodmhimbytheﬂhuPoBoo. -

of the 8th April 194 Bpecial Police Cons-
mh Nn. 3686, w ml?:l. h:. H‘. o::,llunu
dﬁmnnd Ehh !!ol.iu ut knlarraahd

Onthsssrdl{mhlus attbouimm.-rt of five constables of
nion territory within

the limits‘of Budavada village, Kistoa « District, lay hold of seven
bhmhunﬁngmﬂ.ﬂﬂdl,ﬂd‘downthurhmdaand

Jail.

Atnnboutlru on.bethoﬂlt Ilm.hmufcrmdﬁamhm
nzwrnagar in. t w 4 Indian Union -
tory within the limits oflakhvuhm village in I Pargana and

4 prpe befipl 'b grazing in, the, s 1%
ul tla
wha' wu:i Ewn an_unsuccessful. chase l’,’ . H‘\d’l‘ Reser Ve

bt:thoAnbaMthemﬂe Rs. 400 from the
owners.
" 1&61-?.:‘!'.108 On, the evening of 15th A 1948, when a party of nine s in-
n(gﬁs, 10-5-48. cluding 3 qmmgﬁ] villags, 3 m:n
,,#*‘ Godavari Dutdﬁt..uﬁvoduthgwdmdbumue to Bhadrachallam,
» searched. As it was t byﬂu_hmwemmhwmw
the Military ',pppo:;nms&dtba ilgrims to & mnon-deseri
a night. Thhgem the party to-a gm
and. during ‘the night ﬂuw ims with a
mﬂw.m.ﬁg_ . women, her and her
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97 No 1404.D/F. On the morning of the 30th April 1948, 2 Constables of the State Police
dem village « (in Kistne.

108 (2)/48, Dated trespassed into the limits of Narsimhulagu
20.5-48. Distriot), and seb fire to:the sheds put up in the village by one Nimma-
' ti 'Papiah for providing.shelter to the refugees from the State.
ext, at- about 12 noon, a party of the State Army Personnel under
the Command of some Officers, visited the village Ex 4 trucks and 2
oeps and exchanged fire with the State Congressmen for about two

ours, who offered resistanve to them. '
23. No. 1623-P/F. Atabout midnight on the 7th 1948, some 10 men in khaki uniform
108 ' (2)/48,  dated apparently. State Police Consta raided Tholasapuram villsge in
84:-5-48. . . re wrnool Talug, fired some-shots in the air when the villagers fled
from their houses in panic, assaulted some villagers causing injuries
to three, forced their entry into several houses in the v‘ﬁfup and
looted properties valued at about Rs. 1,000 from two houses. The
same night, about half a mile away from this village, the raiders
waylsid two ‘carts on'the Sankesuls Read and robbed two persons
named Karuve dalskenti' Chinnanna' and Komati ya .of

oash and ornaments valued at nbout Ra. 8206,

24, No.  1566.P/F. At about 7 on the morning of the 8th May 1048, o p&ﬂ’; of the State
108}?’){48. Bildated armed police from: Seethumpeta vill in the State mitorylﬁ.ur-
24-5-48. sued into the Union urritog within the, limits of Polampalli village

in Nandigama Talugq, some State Congressmen, caught hold of one of
them ' named Surayys, shot him in the chest and lefy the place.

Theinjured men diedat 5 P, M.. on the samedny while being removed
to P allP village. ’;,

25, No. 1698.P/F. At about 2 . u. on the 4th May 1948, a party of 3 constables of the

108 (2)/48, dated Hyderabad State Police in- quest- of. some; communists suspected to
26.-5-48. ~ have abducted-three other tables, trespassed into the limite of
Lakshmipuram village in Ling mnm and fired two shots in the
ait.” They then' assaulted & womaen named chinuhp:‘:z

‘Pichamtia and rebbed hersof u silver-banglecworth about Rs, 15
sdaulbod-and abducted lier husband Chimtslapathy Rangeyys, whe

' ‘was grakiog his sheep, I A B O L

26. No.  1790-P/F.. (i) On the morning of the 18th May 1048, a party consisting of about
108 (SHH. dated IG armed Razakars and some State Police CQonstables, trespassed

K cpLre T into the limita of Jayenti Viliage in the Kistna Distriot and carried

Ao away-by forvce 5 sheep. . Theyialso kept under restraint for a while
one Adavi Gangayya, one of the ownersa of .the sheep and snatched
away his axe. - oo oan

{#¢) ‘At abdiit 12 noon on the same day (18-5-48), ten ns of Jayanti
village working in the fields within the limits of Yerupalem vi

N .in the State:territory, were kidnapped by some with
assistance of the State Police. ' .

At nbout 11 P, a. on the night of 22nd May 1048, & party of 8 Razakars
trespassed into the: flelds within the limits of Chinnakothaliki vil-
lage in Adoni Talug, Bellary Distriot, pelted stones at the shepherds
‘"’"di:ﬂ some 1,000 sheep pinned there, severely assaulted and
wounded in the left thigh one o. t-h'lh’phﬂ'(_",lﬂd. oarried. away two

27. No.  O11.P/F.
ms‘-g)m, duted
3-6.48. ’

party stati ¢ N i rushed to the spot where they were
attacked bands of 50 to 60 Razakers who hed meanwhile
gathered th police party opened fire whereupon the

, retreated into the Btate urritoryﬁOmwhmthsyrowmedm

bout 6 P. u. on the 10th June 1948, an armed party consisting of
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20, No. b5188.P/F, (§) On the evening of the 16th June 1948, an ermed party of the
108 gsma, dated yderabad Btate Police trespassed into the fields within the limit
2.7.48, of Barvavaram village in Lingegiri Pargana and set fire to a cattle

shed belonging to a refugee from the State,

(¢) At about 0 A.m. on the 17th Juno 1948, an armed party passing
along the Aswaraopet-Khammamett road in a State Military truck,
t down from the truck near Medisettigudem village in West Godavark
iatrict, challenged two constables of the Union golioe interrogating’
in the Union territory a suspicious character, opened fire on them,
pursued them upto some distance in the Union territory and with-
drew before the Bpecial Armed Police reached the spot.

80. No. 0208.P/F. (§) Atabout 1]l »r.m.on the 21st June 1048, an armed band of about
108( 2%!48. da 100 Razakars opened‘fire on Tunikipadu vill in Kistna Distriot,.
17.7-48, but retreated towards Venkatapuram in the Btate territory, when

the Special Armed Polioe stationed in the village returned the fire,
(“L.At about 9 A.M. on the 22nd June 1948, an armed party of 18
zakars from Madhira in the Btate territory attacked Bivapuramr
hamlet of Anlgnndar:.d village in Nandigama Talug, Kistna District,
by firing some shots at random from its outskirts. The villagers:
gmw panio stricken and began w flee, whereupon they were pursued
the Razakars who stabbed a young dhobi and his child, as & result
of which the latter died. also robbed five villagers of their
deellery and tore off one woman's ear lobes while forcibly snatching
er ear-rings. As they withdrew they burnt down two huts belonging:
to Zali Venkanna and Bandi Lingayya and two hay rioks belcnging to
Oherukuri Anantiah and Mallela Jyonkjnh. L

(444) On the 23nd June 1048, whils the residents of Mote village in the
Btate were flesing into the adjoining Indian Union territory, the
MPdhemdhmthm,unmltofwhinhmBoﬂadﬂ
Rama; a jan boy, aged about § years received a gun sho#
wound on the left thigh while in the Union territory. The boy has
been admitted into hogpital at Munagala for treatment.

. (fv) At about 4-30 ». m. on the 28rd June 1048 an armed band consistin
of 100 Rarxakars and Btate Police opened fire from Dachineni
village in the Btate territory across the border on Jonnalagadds
village in w; Taluk, Kistna Distriot, but withdrew when
the Special Police stationed in the village returned the fire.

81. No.5227-P/F.108(2)/ On the 18th Juns 19048, one Mr. K. Chalapati Rao of Linga S8amudram
48, dated 17-7-48. village, Kandukur Taluq, Nellore District, while he was proceeding
from Hyderabad (where he had come on m‘mLt:Ndlom'"
detrained at Jadcherla Railway Station by the R , harassed and

relieved of his diamond rings etc. of the total value of Ra. 8,100.

32. No. 5428 P/F.108(2)/ (§) On the afternoon of the 26th June 1948, a party of the H a
48(i), dated 28-7-48. Btate Police trespassed, in four motor trucks, into,the limits of Narasim-
hu , 8 border village in the Krishna District and besieged
the huts in which some from Mote village in the State had
taken shelter. The Btate Police laid hold of five of the refugees,
forcibly carried them to Mote village and released them after severely

\d

bela them. Further, they assaulted three women, also refugees
from the and robbed them of their jewels.
948, led by the State Tahsildar

(#4) At about 4 ». M. on the 27th June 1
of N s party of 18 armed Btate Police Constables
into the limits of Annavaram village in
~ Talug and foreibly carrisd away 128 sheep. The Distriot Magistrate
dﬂmhdmdyﬂmupﬂﬁs_mmrdimt-ﬂhml'duqm
of Nalgonda, who promised to enquire into it.
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33, No. 5423-P/F.108(2)/48 (§) On the. night of the 18th Juné 1948; Pothanna, a o#
- (ii), dated 2”7 Meseenger of the Madras Public Works -Department,
returning to Kurnool from the Pagatur nlhge in the Maha-

" bu Distriet of the Btate whether he had proceeded to
m on the river Krishna, was arrested by the Btate
nﬁ:idﬂ at Basawapuram and sent to Alampur for

duenuun by the State Polico.

(i)  On the morning of the 26th June 164 Mr M. I. Daniél,
Revenue wl-, Jaggayyapet and Mr. Venkateswara Rao,
Olerk to Deputy Tahsildar of Jaggayyapet and
Mr. Butymju. Assirtant Inspector of Excise, Bezwada, pro«
eeeded on duty from Jaggaypapet, to the \(unn;;ula anclave,
by the Mail Bus, On the way the Bus was detained st
Nallabandagudem (fustom# out-post within the Btate territory
; for gn inordinately long time and the Revenue Inﬂpootm-
who instructed ' the Bus Driver to restart quickly, was
r ¥ <threatened by Bazakars and Btate Police who also attem
to molest him and Mr. Venkateswara Rao. Lator, the State
Naib Tahsildar, sent for the Revenue Inspector and throst-
ened him with arrest and other dire consequenets. Tho bus
was however, allowed to proceed. i

- N APPERDIX VI
REPORT ON ENQUIRES AT NANAJ ON MONDAY 26th JULY 1048

After meeting Brigadiers BHATIA and GURBACHAN SINGH o
TANDALWADI at about’ 0900 _ hours today I proceeded with them ta
SBHOLAPUR where we visited the C.C.8. and spoke to 5 wounded soldiers
of the Indian Union. Two were seriously wounded and all were suffering from
muitiple gun shot woundg which could only have been caused by L.M.3y,
BTENS & RIFLE.

From questioning them it was ]aarned that-they were in thn lemimg lun-y
of a convoy which was proceeding to BARSI with rations for the coy there,
snd which was fired upon at NANAJ v:llage on tha morning of 24th J [ILY 1948.

During questioning, two of the wounded, one Havildar and Naik stated
that they heard an order to ‘Firg’ given by someone at the ‘WHITE HOUSE'

(A).

We then proceeded to NANAJ village where we were mgt by Lb -Col.
PRITHI PAL SINGH. This officer was prooeedmg to BARSI on 24th JULY #
with the convoy when it was attacked

As the leading lorry reached a point just N of t.he culvert af the S. end of
the village burst of fire was opened up from the first white building £ of the -
road A. This building is approx. twenty yards from the road. Further ﬁn
cdme from the next building N (B) and another house W of the road (C). -

a result of the opening burst of fire 5 soldiers were killed and 5 wwndd.
Lt.-Col. PRITHI PAL BINGH assures me the firing was mtenaon—parbwumﬁy
from the white house.

These three houses*have all been ‘built up’ in as much that each has ~an
earthen sanger on ite roof—each with loopholel. as one expects to sed in the
N.-W.F.P. diétricts.
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Inspected the white house and there are a great number of ,308 empty

cases still on the roof. _

At the SBHOLAPUR end of the village is a chain road stop. Lt.-Col,
PRITHI PAL' SINGH wishes to emphasise that at the time, in question, this
chain was down—offering free passage through the village.

The leading vehicle was riddled with bullets and Col. PRITHI FPAL
BINGH'S jeep was hit, as were some other vehicles.

A pitched battle then ensued and the troops of the convoy eventually took
possession of and occupied the village at 1845 hours of that day. They haa
no further casualties, but 20 of the party who opened up the attack were killed.
Of these seven were definitely Pathans, the remainder -were of local origin buf
all were armed and some had steel helmets.

I was shown the body of a dead man who was killed during an attack on
the troops in the village at about 2200 hours on 25/7. He was dressed in
normal civil clothing and was armed with a .303 rifte when killed.

All throughout 256th, groups .of armed men hovered around the village at a
distance of about 1200 yards. These wers observed through binoculars and the
naked eye. Several were identified as Pathans from their dress and appearance.

I was shown a number of rifles of all types including -808s and 410 muskets,
soveral gteel helmets—one of which had POLICE printed on it, several police
belts and one sarf-i-khas police belt. ‘A Jemadar's uniform of the N.D.P. and
two sam browne belts—and one box -410 ammunition-ball and a broken Bten
Gun butt. .

With Brig. BHATIA and Lt.-Col. PRITHI PAL SINGH I visited the
Jrain Btore in the centre of the village—the store was intact, and stocked
full with sacks of grain. This store was inspected ut my suggestion, as 1 had
heard some had been taken away.

The village patel, police patel and customs patel were not present at this
moment, neither could we find any person suitable for questioning. Lt.-Col.
PRITHI PAL SINGH informs me that the village and police patel were avsile
able earhar this morning.

T saw two injured villagers, one woman and « child being treated by the
unit Regimentul Medical Ofﬂcer (irrespective of religious, creeds).

Brig. BHATIA is of the opinion that this was a prepared ambush, but whether
it was intended for troops or civilians busses it is not possible to say.  The
troops, however, were sikhs and wearing Olive Pmen

K. L. WESTON, Lt.-Col.
. . _ £26-7-48.

. G. B. SBINGH, Brigadier,
‘ 26748,
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